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LOK SABHA DEBATES 

LOK 8ABHA 

Thtl Lok SMJIM "., ., &VW7 DI 1M CIDCIt 

[MR. SPIAKIR In ",. CMlI) 

{English} 

... (Int.nupt/Dns) 

MR. SPEAKER: Now. Q. No. 81-8hrt K.C. Pallanl 
Shamy. 

... (Int.nupt/Dns) 

{Tl'llnMtIDn} 

SHRI RAMJI LAl SUMAN (Flrozabad): Mr. Speaker, 
Sir. yesterday while cabinet meeting w.. on at Prtme 
Minister's Hou.e, a car breached the .ecurlty 
arrangementl and entered the,. ... (I'*""PI/DM) Two 
Prime Ministers have already loat their IIv .. e.rtler . 
... (Int.tnJpfiDn6) 

{Eng/ish} 

MR. SPEAKER: What Is this? I will aHow you to 
raise It after the Question Hour. 

... (Int.rrupt/Dn8) 

MR. SPEAKER: I will allow you to ..... It after one 
hour. 

... (Int.nupt/Dns) 

MR. SPEAKER: I am sure the country 18 concemed 
and logically you are aleo concemed. 

., . (InMmJptlDns) 

MR. SPEAKER: Pleaae sit down quietly. I appreciate 
the anxiety of the hon. Members to ralae thII Important 
i88ue. I wUl allow you to raise It .fter one hour. Further 
insecurity will not creep In. 

... (Int.rruptIDns) 

SHRI RAMJI LAl SUMAN: Mr. Speaker, SIr, It II not 
proper on the part of the Government to uy that the,. 
Ie no HCUrtty Iapee .. • (lnMtrupl/Dn6) The Govemment 
.hould come out with • .tatement In thle regard . 
. .• (I'*fTIIIJ/IDM) 

MR. SPEAKER: Pie... ~ down . 

... (I'*""PI/DM) 

fEngI/IIh} 

MR. SPEAKER: I Implore you. Kindly allow the 
Queatlon Hour. You .Iso object when your Qullllon are 
the,. . 

... (I'*""PI/DM) 

PROF. VIJAY KUMAR MAlHOTRA (South DeIhl): Sir, 
let the Home Mlnlater make • .tatement on thl •. 
... (I'*""PI/DM) 

MR. SPEAKER: I am .ure the Government 
apprecl.... It. 

Thank you for your Idnd co-operatlon. 

11.01 hra. 

ORAL ANSWERS TO QUESTIONS 

{EngII6h} 

MR. SPEAKER: Qu .. tlon No. 81, Shrt K.C. Pillani 
Shamy 

Alaletanee to F.rm .... 

+ 
-81. SHRI K.C. PALANISAMY: 

SHRI JIVABHAI A. PATEL: 

WHI the Minister of FINANCE be pleaaed to ate: 

(a) whether farma,. are facing difficulties In getting 
loana from banks In time and are al80 forced to pay 
heavy Interest on such loans; 

(b) If so, the details thereof; 
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(c) whether the Government has announced recently 
any special relief package to mitigate· the sufferings of 
the farmers and for waiver of interest on loan; 

(d) if so, the details thereof and the time by which 
the said package is likely to be implemented; 

(8) whether co-operative banks have shown their 
inability to implement the said package; 

(f) if so, the reasons th,refor; and 

(g) the steps taken by the Government to provide 
hasale free credit to farmers and to implement the relief 
package? 

THE MINISTER OF FINANCE (SHRI P. 
CHIDAMBARAM): (a) to (g) A Statement is laid on the 
Table of the house. 

(a) and (b) No, Sir. The loan disbursed to Agriculture 
and Allied Sectors during 2003-04 was Rs. 86,981 crore. 
In 2OOS-06, It was Rs. 1,67, ns crore. The· target for 
disbursement to the sector during 2006-07 is As. 1,7S,OOO 
crore which is likely to be 8Urpaaaed. During 2005-06, 
Govemment granted a 2% reUef on Interest on Short 
Term Credit from Banks and an amount of Rs. 1700 
crore was released for this purpose. Guidelines have been 
issued to banks to provide Short Term Production Credit 
for 2006-07 upto a principal of Rs. 3 lakhs • 7% per 
annum. 

(c) to (f) Keeping in view the extreme conditions of 
the farmers in six districts of Vidarbha Region of 
Maharashtra namely Amrawati, Wardha, Yavatmal, Akola, 
Wuhim and Buldhana, the Government hal announced 
a rehabilitation package. The main items of the package 
relating to agriculture credit are as under: 

(i) The entire interest on overdue loans as on 
01.07.2006 will be waived in the six sHeeted 
districts such that all fanners will have no past 
interest burden as on that date. The estimated 
amount of interest on overdue loans in these 
six 1:tlstricts as on 01.07.2006 is Rs. 712.00 
crore. 

(ii) The overdue loans of the farmers as on 
01.07.2006 will be rescheduled over a period of 
3-5 years with a one year moratorium. 

(iii) An additional credit flow of Rs. 1275 aores will 
be ensured in these six districts in 2006-07. 

Cooperative Banks have not expressed any inability 
to implement the package. 

(g) The Commercial Banks, Cooperative Banks and 
Regional Rural Banks operating in Vidharbh Region have 
been advised to ensure that all the farmers' loan accounts 
which are overdue on July 01, 2006 are rescheduled on 
the lines of the package and the interest thereon is 
waiVed. Besides, a Steering Committee of the State Level 
Banker's Committee (SLBC) is monitoring the progress 
of implementation of the package. District teams have 
also been constituted with representatives from NABARD, 
RBI and Banks to monitor the implementation of the 
package at the field level. 

/Transliltion} 

·SHRI K.C. PALANISAMY: Sir, when I have raised a 
question pertaining to the difficulties faced by the farmers 
allover the country in getting crop loans. Hon'ble Minister 
hu replied, that there are no difficulties. And he has 
given details pertaining to the total loan extended to the 
agricultural sector including Its associated activities in the 
put three years. I would like to point out that exact 
information pertaining to distrtbutlon of loan directly to 
the farmers as crop loan. But the ground reality is that 
the farmers are faCing many difficulties in getting loans 
from the Institutional credit sector. Particularly. it is very 
difficult to get agricultural loan from the State Bank of 
India. Hence, I would like to know from the Minister 
whether Finance Ministry would evolve a viable 
mechanism in association with Ministry of Agriculture 
roping in self-help groups and NGOs to study the 
problems faced by the farmers in obtaining . agricultural 
loans? 

/English} 

SHRI P. CHIDAMBARAM: Sir, as soon as this 
Government took Office, on 18th of June, 2004, we said 
that farm credit would be doubled in three years. In 2003-
04, it was Rs. 86,981 crore. Doubling in three years 
would mean that we should reach the target of 
approximately Rs. 1,72,000 crore in threa yeats. Actually 
we had nearly the target in the second year itself. In 
2005-06, the total farm credit that was given was Rs. 

·Engllsh translation of the speech originally delivered In Tamil. 
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1,67.775 crore. I am not denying that there are many 
farmers who do not get institutional credit. We are adding 
approximately 50 lakh to 50 lakh new farmers under the 
institutional credit mechanism every year. So, it will take 
some time before all farmers are covered. But more 
farmers are covered today than before. 

As announced in the Budget, in all nationalized banks, 
all RRBs, under the NABARD refinanced portion of the 
cooperative bank credit structure, short-term crop loan Is 
being disbursed and given at seven per cent. If there 
are specific complaints about any part of India or any 
bank not adhering to those guidelines, please bring It to 
my notice. I had a meeting with all Chairmen of the 
nationalized banks only a week ago. 

I have visited Bihar. I am acquainted with what is 
happening in Tamil Nadu and some other States. If there 
are any complaints, certainly we shall look into those 
complaints. But the intention is to extend the farm credit 
to as many farmers as possible at rates, which are 
reasonable. 

/Tl'llns/ation} 

·SHRI K.C. PALANISAMY: Hon'ble Finance Minister 
has highlighted the measures taken to mitigate the 
sufferings of farmers due to debt burden in six districts 
of Maharashtra. It would have been better the status 
pertaining to farmers in debt trap all over the country 
State-wise has been studied unfumished. It would have 
been better still if the situation of farmers in identified 
districts where Employment Guarantee Scheme Is being 
implemented. Hence, I would like to know from the 
Minister the steps taken to strengthen co-operative banks 
and to wipe the tears of farmers who face hardships In 
getting timely loans. And the Minister may also state 
whether a distribution policy guidelines at a National level 
to make available crop loans to farmers? 

{English} 

SHRI P. CHIDAMBARAM: Sir, the Vidarbha Package 
is a separate package. This is part of the 31 districts 
identified by the Ministry of Agriculture as suicide prone 
districts. Six districts in Maharashtra In Vldarbha have 
been identified. The Prime Minister announced this 
package on 1st of July. This package has been 
implemented in Vidarbha. 

"English translation of the speech onglnally delivered In Tamil. 

Likewise 16 districts in Andhra Pradesh, .ix In 
Kamataka and three In Kerala have been identified by 
the Ministry of Agriculture, and packages are being worked 
out for these districts making a total of 31 districts, which 
have been identified 88 suicide prone districts. So, this Is 
a separate package and not to be mixed up with the 
larger question of the farm credit all over India. 

MR. SPEAKER: Shri Jlvabhai Ambalal Patel-Not 
present. 

SHRI N.S.V. CHITTHAN: Sir, while keeping In mind 
the pathetic conditions of"the farmers in Vldarbha Region 
I would like to appreciate the necessary steps taken by 
our hon. Finance Minister to save the farmers and their 
families further from hunger and suicide. 

While supplementing the question put by my hon. 
Colleague, Shri Pallanishamy, I would request our able 
Finance Minister as to whether such a rehabilitation 
package or scheme could be extended to the farmers in 
Tamil Nadu, who are affected every year successively 
either by rains or by droughts. In the list given by the 
hon. Finance Minister, there is no mention of any district 
In Tamil Nadu being affected either by rains or by 
droughts. But I am sure, there are so many districts in 
Tamil Nadu, which are affected every year either by rains 
or by droughts. 

Sir, I would also request the hon. Finance Minister 
whether he could issue instructions to the nationalised 
banks to give loans to farmers liberally. Though he had 
Issued offhand instructions,. they are not adhering to them. 
I would also ask him whether he would take steps In 
regard to lending to farmers at leas than 5 per cant 
interest. 

SHRI P. CHIDAMBARAM: Wish I could say 'yes' to 
all these questions. But I am afraid I cannot. As I said, 
these 31 districts stand on a different footing. They have 
been identified as suicide prone districts, and therefore, 
this package is being worked out for these 31 districts. 

As far 88 instructing banks to move liberally In lending 
to fanners, I believe, I have taken more meetings with 
the Chairmen and Managing Directors than any Finance 
Minister in recent memory. I meet them three or four 
times a year. It Is because of the constant monitoring 
and constant urging them to be more liberal that doubling 
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of farm credit hal been achieved In two y..... rather 
than three yea,... But lurely, I would continue to make 
efforta to ensure that banka lend more to farmers. 

rr,..n.rmlion} 

SHRI MAHAVIR BHAGORA: Mr. Speaker, Sir, hon'ble 
Minister in his reply has mentioned Just now that loans 
outstanding ag(&inlt farmers have been waived only in 31 
districts of three State8. However, there are other dlatrlcts 
in the country, which come acr088 the same problems 
every year. I would like to know from the hon'ble Minlater 
whether a survey will be conducted in all thOle dlltrlctl 

. to provide reUef to the farmers. And whether a IUrvey 
will also be conducted to provide package in other dlatrlcts 
as has been approved for thOle 31 districts. I would like 
to know a specific reply from the hon'ble Minister in this 
regard. 

{English} 

SHRI P. CHIDAMBARAM: Theae 31 dlltrlcts have 
been identified after, I believe proper study by the Mlnlatry 
of Agriculture and I am going by the list Identified by the 
Ministry of Agriculture. 

SHRI NIKHILANANDA SAR: The hon. Minister has 
stated that 31 districts are suicide prone districts. But we 
know millions of farmers are debt·trapped. Has he got 
anything about the quantum, the total amount of loan, 
taken from private moneylenders throughout the country? 

Secondly Is he ready to provide cheaper credit as 
per the recommendation of the Swamlnathan Commission? 

SHRI P. CHIDAMBARAM: The Government of India 
has no authentic Information about the total monies owed 
by farmers to moneylenders. In the nature of things It 
will be difficult to collect that kind of Information. From 
time to time studies appear based on sample studl ... 
But there is no authentic information. 

Secondly the question of Intereat rate for farm credit 
was debated when the Budget was dlscuased here. I 
know hon. Members had asked for lending to farmers a 
lower rate but I had explained the reason. In the 
circumstances that we find ourselves in, the best we can 
do is to ensure that farm credit Is available at seven per 
cent for short·term Rebi and Kharif crop. It used to be 
between 9 and 12 per cent. We have now e('l_urad that 

farm credit will be available at leven per cent through 
the Institutions under the control of the Govemment of 
India. 

rrlW1sMlIon} 

SHRI CHANDRA BHUSHAN SINGH: Mr. Speaker, 
Sir, I do not agree to what the hon'ble MlnlMer has 
atated JUlt now. All the regional rural bankl operating In 
the country are charging not I ... than 8% rate of Intereet. 
The hon'ble Mlntater wante a IptOIfIc complaint from our 
"de. My lubmtallon In thll regard II that hon'ble Mlnlater 
Ihould go through the balance IhHta of all the rural 
bankl and conduct In inquiry Into It. 

{English} 

What they are charging Is, either they are charging 
liven per cent or more than nine per cent. 

rrfWI8MlkJn} 

Till date farmers are not being given loanl at the 
Interest rate of les. than 9%. 

{Engl/sh} 

SHRI P. CHIDAMBARAM: Sir, as announced In the 
Budget, from Kharlf 2006, the RRBs have been Inltructed 
to lend lhort·term crop loan at Mven per cent. If there 
Ia any RRB, which Ie charging a higher rate of Int ..... t-
wen the whole nation 13 watching ua-we cl.arly advlae 
all thoae RRBs that severest action will be taken If there 
II any cue, plHH bring to my notice and action will be 
taken within 48 hours. . .. (In/wrupIItN:II) 

MR. SPEAKER: Unfortunately, Mr. Duahyant Singh, 
that Ia not being recorded. You uy It later on. This Ie 
not the time. 

... (InMrrupllons)· 

rr,.nm.lIon} 

SHRI SUBODH MOHITE: Mr. Speaker, Sir, thle I. 
the lleue concerning the llvea of the farmers. Juat now 
an hon'ble Member hu stated that he do .. not agree to 
the reply given by the hon'bla Mlnlater. I would like to 
p .... ent figures of Re .. rve Bank of India In thle regard. 
There are two things, first Ia about loans being granted 
to farm.rs and the other 18 releted to package. So far u 
package Is concerned, earlier not more than one Incident 
of suicide by a farmer In Vldarbha used to occur In a 

*Not recorded. 
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week but now Ifter the grant of the package It leat two 
IUch Incldentl .... reported every week. 

(English} 

I will not elaborate th .. thlngl In CletaH. Thll II the 
crux of the queetion. 

MR. SPEAKER: Put your queltlon. 

SHRI SUBODH MOHITE: I am lpeaking In tennl of 
Re .. rve Blnk. AI he hll Nld, In all the IChedulecl 
commercial bankl, there II a meN In between theM 
agriculture Ind allied lectort. 

AI per the flgu.... of R ... rve Bank of India, 2004, 
there Is 40% allocation in priority HCtor. 

/Englisll} 

You have allocation up to 40 per cent. In 2004, the 
Reserve Bank's figure wu 36.30. 

In 2005, It was 35.40 and In 2008 It Ie Juet 34.68. 
This II the figure of RBI In tennl of percentage of the 
priority sector. You laid 86000 Ie Immaterial. What Is the 
ratio and what we have consumed? 

(Transllltion} 

I put straight que.tlon as to what II the lhare of 
agriculture in priority sector and In agriculture, what Is 
the ahare of farmers and marginal farmert Ind whether 
we are meeting the targets for marginal flrmers? 

{English} 

This is the crux of the question. I want a specific 
answer. 

SHRI P. CHIDAMBARAM: Sir, within the priority 
sector, lending to agriculture lhould be 18 per cent. Now 
the figures are avail.ble bank-wise and year-wise. If 'the 
hon. Member puts a separate Question. I will fumlsh him 
the figures bankwlse and year-wiae as to how many bankl 
reached 18 per cent and how many did not. Some banks 
have and some have not. But the laue Is reaDy this. 
The hon. Member says that the total amount is immaterial 
and the ratio is material. Frankly. Sir, you will kindly 
appreciate the total amount Is more material than the 

ratio. I will tell you why. If the total lending to the farm 
MOtor Inoreued from RI •• ,981 cro ... to 1.87."6 crore 
thlt ahowl the amount of money that hal been lent to 
the farmers. The ratio may go up by a decimal point or 
comedown by I decimal point depending upon the total 
outltandlng lending of the banking lector. 

Today non-food credit II growln" by about 30 per 
cent and the home IoanI are growln" by 44 per cant. If 
the denominator "rowl more rapidly. then obvlouely the 
percenta"e will ,,0 up by a decimal point or the 
percentage may go down by a decimal point. 60. whUe 
the ratio II Important. I lubmlt with f8Ipect, It II equally 
Important to note the quantum of money that II actually 
lent to the farmer. I would certainly be very happy to 
send to the hon. Member bank-wile and year-wi .. 
achievement a. a"llnlt the 18 per cent tar"et. 
... (/nr.nupt/tJnI) 

MR. SPEAKER: Shrl K. Subbaray.n to put the next 
lupplementary. 

. .. (InMrnlplltJns) 

MR. SPEAKER: I have only 30 nam ... Kindly _ 
conelder the g .... t dilemma. 

..• (/nltlf1I.IPI/tJM) 

MR. SPEAKER: I should expect lOme other notlcel 
from you allO which .,. not coming. What can I do? 

..• (InltltnJpI/tJn$) 

SHRI K. SUBBARAYAN: Sir. the a"rlculture sector 
hu luttered a .. vare 18tback. The Incldentl of suicide 
among the farmers are Increlling day by day. Therefore, 
will the Govemment of India conelder "lvIn" Interest-free 
Ioanl to the .mall farmers through the banks? 

MR. SPEAKER: That anlwer hu been given. 

SHRI P. CHIDAMBARAM: Sir. I deeply .ympathl .. 
with what the hon. Member '.YI. But In the prelent 
clrcumltaneel that is not fellible. 

(T,.".tIfJn} 

SHRI BRAJESH PATHAK: In my State. a farmer has 
to produce uno dues certificate from all the other banks 
of the area if he approaches a bank to get loan and 
e.ch bank charges Rs. 100 for INulng uno duel 
certiflcate-. In some ar.a. there .re around 60-eO 
nationalised and Nral banks. Obviously, farmers have to 
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spend on fare and other expenses to reach these banks. 
I would like to know from the hon'ble Finance Minister 
whether any restriction will be put on these banks which 
are causing an additional burden of Rs. 100, being 
charged from the farmers for providing no dues certHicate. 

{English} 

SHRI P. CHIDAMBARAM: Sir, this question does not 
arise as a supplementary from this Question. If there Is 
a special problem in Uttar Pradesh relating to any bank 
or any RRB which is refusing a no-due certificate or 
denying a loan on the ground that the no-due cermicate 
has not been made available, kindly bring It to my notice 
and I will certainly iook into it. 

[Translation} 

SHRI BRAJESH PATHAK: It has come to your notice. 
have written a letter to you. . .. (Interruphons) 

(English} 

SHRI ARJUN SETHI: Sir, I agree with the hon. 
Minister that the Govemment has taken steps to reduce 
the number of suicides In dHferent States. There is no 
doubt that farmers have received loans but at the same 
time, I would like to know from the hon. Minister whether 
he has analysed or he has gone Into details of the 
persons who are getting loans to find out whether the 
small farmers are getting more loans in comparison to 
the big farmers. That is the point. Amongst the farmers 
who are committing suicides, the number of poor farmers 
is more in comparison to the rich farmers. I would like to 
know whether any mechanisrn has been developed or 
taken by the Govemment to see that especially these 
small farmers get loans on time when there is a need as 
well as they could sell their produce in time without any 
difficulty so that their burden is lessened and they get 
the opportunity of selling their produce on time. 

SHRI P. CHIDAMBARAM: Sir, I can only answer 
about the credit part of the question. The larger question 
of procurement, marketing etc. should be addressed to 
the Minister of Agriculture. 

As far as credit is concerned, lit me assure the 
hon. Members that land-holding farers get credit. It is the 
tenant farmer who has difficulty In getting credit. I concede 

that Because of lack of tiUe, lack of evidence, the tenant 
farmer has difficulty in getting credit. Usually, the smallest 
farmer is the tenant farmer. So, we have Instructed banks 
that they must try to Increase the proportion of loans 
given to tenant farmers through two instruments. One Is 
the self-help group mechanism and the other is joint-
liability group mechanism. These instructions were Issued 
only after the UPA Govemment took over. 

Last year, a very small proportion of loans went to 
the tenant farmers, but this year, we have set a higher 
target. I am confident that by the end of the year, a 
slightly larger proportion of loans will go to tenant farmers, 
but there are serious dHflcultles because of absence of 
title, absence of evidence and denial by the landlord that 
he Is a tenant. There are serious difficulties there, but 
we are trying to get over them through the joint-liability 
groups mechanism and the self-help groups mechanism. 

SHRI HITEN BARMAN: Sir, this problem of the 
farmers is known not only in six districts of Vldarbha 
area; it is the problem all over India for the small and 
marginal farmers. Particularly in Vidarbha region, the 
Govemment announced a special package to give loan, 
but after the announcement of 1st July, 26 days have 
passed and already 15 farmers have committed suicide 
in that area. The special package is not the process to 
save lives of the farmers. I want to know from the hon. 
Minister whether they are thinking of any other programme 
to save the lives of the farmers in all these areas. 

SHRI P. CHIDAMBARAM: Sir, this package is being 
worked out by the Ministry of Agriculture is consultation 
with the States concemed. I recall that towards the end 
of the last Session, there was a discussion in this House 
where the Minister of Agriculture announced that in the 
suicide-prone districts, he is preparing a package and 
that package would be implemented. The Ministry of 
Finance and the banks come in to implement the package. 
We are implementing the package. 

The Government of Maharashtra has a major 
responsibility in ensuring that the package is implemented 
and farmers do not take the extreme step of committing 
suicide. The package also Includes discretionary amount 
of money which is kept at the disposal of the District 
Collector to ensure that farmers in distress can approach 
the district administration to get immediate relief. 

I have done whatever is required to be done by 
ensuring that the credit part of the package Is 
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implemented. I shall certainly convey the sentiments of 
the hon. Member to the Minister of Agricutture and the 
Govemment of Maharaahtra. 

MR. SPEAKER: The tenth and last supplementary 
on this Question to be asked by Shri Yerrannaidu. 

... (Interruptions) 

MR. SPEAKER: Hon. Members, please do not raise 
your hands. 

SHRI KINJARAPU YERRANNAIDU: Mr. Speaker, Sir, 
thank you very much for giving me this opportunity. 

MR. SPEAKER: Please utilise it properly. 

SHRI KINJARAPU YERRANNAIDU: Sir, nearly 4,000 
farmers have committed suicide in Andhra Pradesh 
between May 2004 and today. The situation is very 
pathetic and alarming. Has the Government of Andhra 
Pradesh sent any package, for sanction, to be given to 
these 16 affected districts of Andhra Pradesh? What are 
the details of the package? Why is there a delay in 
sanctioning it? I am asking this because our State Is the 
most affected State in this respect as nearly 4,000 farmers 
have committed suicide in these 16 districts. 

MR. SPEAKER: Yes, we all are aware about it. 

SHRI KINJARAPU YERRANNAIDU: You have 
announced one package for Vidarbha and I am very 
happy about it. Why are you delaying the sanction of a 
package for the State of Andhra Pradesh even after 
repeated requests by the State Government of Andhra 
Pradesh? I would like to know .about these issues from 
the hon. Finance Minister. 

MR. SPEAKER: He has already answered this 
question. 

... (Interruptions) 

SHRI E. PONNUSWAMY: Sir, I have also given a 
notice to ask a question from the hon. Finance Minister. 
... (Interruptions) 

MR. SPEAKER: Yes, everybody has given a notice. 

... (Interruptions) 

MR. SPEAKER: Please sit down. 

••• (InIWnIpIIons) 

SHRI P. CHIDAMBARAM: Sir. I do no~ want to get 
into any competitive politics . ... {Inttmuplions) Please sit 
down. . .. (Interruptions) I do not want to get into ~y 
competitive politics whether the suicides have occurred 
before 2 Mayor the suicides have occurred after 2 May. 
It Is a matter of distress whenever a suicide takes place, 
and all of us should be u.nhappy that suicides are taking 
place. Therefore. I do not think that there is a cut-off 
date for suicides to meuure suicides. I think that we 
should leave this kind of competitive politics out of this 
very distressful situation. 

The Minister of Agriculture is consulting with the 
States. The first package came from Maharashtra and 
that package has been cleared. According to my 
Information, a proposal has been received from Andhra 
Pradesh, and It is being considered within the Ministry of 
Agriculture. Once the Ministry of Agriculture finalises the 
package, the Ministry of Finance will step in and provide 
that package. 

MR. SPEAKER: Now, Q. No. 82. Shri Pankaj 
Chowdhary. 

... (Interruptions) 

SHRI E. PONNUSWAMY: Sir, I have also given 
notice to ask a question. . .. (Interruptions) 

MR. SPEAKER: Hon. Member, please give a notice 
for a proper discussion. You want everything to be solved 
here in the Question HourI I have allowed 11 hon. 
Members to participate In this particular Question itse". 

... (Inmrruplions) 

MR. SPEAKER: Please do not disturb the House. 

. .. (Interruptions) 

SHRI E. PONNUSWAMY: Sir, this is an opportunity 
to ask questions from the hon. Finance Minister on a 
very important issue concerning our farmers. Hon. 
Speaker, I just want to draw your kind attention. 
... (Interruptions) 

MR. SPEAKER: No, nothing should be recorded as 
he is speaking without my permiSSion. 

. .. (Interruptions)' 

"Not recorded. 
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{TfllnsI6Iion} 

Aural Electrification 

°82. SHRI PANKAJ CHOWDHARY: 
SHRI HEMLAL MURMU: 

Will the Minister of POWER be pleued to state: 

(a> the number of electrified and non·electrlfled 
villages In the country, State·wI.e; 

(b) the target fixed and achieved In tennl of rural 
electrification during the lut three yea ... ; 

(c> whether some of the rural electrification schemes 
have not achieved the desired results; 

(d) if so, the details thereof along with the reaoons 
therefor; 

(e) the number of households below the poverty line 
benefited under the Rajlv Gandhi Grameen Vldyutlkaran 
Yojana and Minimum Need Programme so far, State-
wise; and 

(f) the steps taken by the Govemment to provide 
electricity to all the villages in the country? 

{English} 

THE MINISTER OF POWER (SHRI SUSHIL KUMAR 
SHINOE): (a) to (f) A Statement is laid on the Table of 
the House. 

(8) The number of electrified and un-electrified villages 
in the country State-wise is at Annexure-I. 

(b) The targets fixed and achieved in term of rural 
electrification during the last three years are as under:-

Year Target Achievement 

2003-04 24011 2781 

2004-05 23861 3884 

2005-06 10,000 9819 

(c) and (d) Govemment has implemented a number 
of schemes for rural electrification viz. Minimum Need 

Programme (MNP), Pradhan Mantrl Gramodaya Yojana 
(PMGY), Kutlr Jyotl (KJ), Accelerated Rural Electrification 
Programme (AREP), Accelerated Electrification of one lakh 
villages and one crore houaeholda. However, the schemes 
could not get desired relutta because:· 

(i) The pace and direction of rural electrification 
was left to the Statel and that had a 
decelerating effect on rural electrification. 

(Ii) FundI did not reach the Implementing agencies 
in time. 

(UI) State utilities were in bad financial health and 
were unable to provide support to the schemes. 

(Iv) State Electricity Boards were reluctant to take 
up rural electrification as It would lead to more 
I0888S. 

(v) The revenue sustainablllty of the additional 
electrification Infrastructure was not being taken 
into account to service the debts and to recover 
the cost of the Investment made in the 
infrastructure. 

(vi) The State Utilities did not have adequate man 
power In rural areas for maintenance of rural 
electricity infrastructure so created. 

(e) Under Minimum Need Programme only village 
electrification was aimed at. However, under Kutir Jyoti 
Programme free connection of BPL families was provided 
for. 

Rajiv Gandhi Grameen Vidyutikaran Yolana (RGGVY) 
provides for Inter-slis 100% free connection to Below 
Poverty Line (BPL) families. So far, 42,745 BPL 
connections have been provided under RGGVY. State-
wise BPL connections released under RGGVY are at 
Annexure-II. 

(f) In order to intensify the rural electrification and to 
provide electricity to all villages Govemment of India 
launched Rajiv Gandhi Grameen Vidyutikaran Yojana in 
April, 2005. It aims at providing electricity to all villages 
by 2009. Under RGGVY 90% grant Is provided for 
creation of rural electricity infrastructure. All the earlier 
schemes have been merged with RGGVY. The steps 
taken under the scheme, inter·lllia, are:-
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(I) Rural Electricity Olstrlbutlon Backbone 
Component has been Included In the rural 
electrification programme for the first time. 

(Ii) Village electrlfloatlon has been taken on a project 
mode ba.I.. Project' have been taken on 
tumkey buls for effective Implementation. 

(III) To ensure revenue sustainablllty of the rural 
electricity distribution, franchleee Installation for 
management of distribution hu been mandatory 
under the ,cheme. 

(Iv) States have been advl.ed to set up Ol.trict 
Committee. to monitor the progress of rural 
electrification work. 

(v) Services of Central Public Sector UtlHtle, t4z. 
National Thermal Power Corporation limited 
(NTPC). Power Grid Corporation of India Limited 
(POWERGRID). National Hydro Electric Power 

AnlMXlIIW I 

SI.No. StateslUT Total No. of 
Inhabited Villages 

as per 2001 cen.;;,:s 

2 3 

1. Andhra Pradesh 26613 

2. Arunachal Pradesh 3863 

3. Assam 25124 

4. Bihar 39015 

5. Jharkhand 29354 

6. Goa 347 

7. Gujarat 18066 

8. Haryana 6764 

9. Himachal Pradesh 17495 

10. Jammu & Kashmir 6417 

11. Karnataka 27481 

12. Kerala 1364 

Corporation Limited (NHPC) and Oamodar Valley 
Corporation Limited (OVC) have been made 
available for implementing the scheme in those 
States which wish to avail their services. 

(vi) Rural Electrification Corporation Ltd. (REC) Is 
the nodal agency for Implementation of RGGVY. 
It has developed a framework covering guidelines 
for formulation of projects, bidding procedures 
for procurement of goods and aervlce. for 
projects to be executed on turn key baai., 
franchising under AGGVY. REC has also 
updated Ita existing technical specifications for 
equipment/material and construction standards for 
adoption In project Implementation/execution. 

(vII) A Monitoring Committee for AGGVY has been 
constituted under Chairmanship of Secretary 
(Power) to periodically review the implementation 
of RGGVY. 

Total No. of No. of un-
Village. electrified 

Electrified villages 

4 5 

26565 48 

2335 1528 

19081 8043 

19251 19764 

7841 21713 

347 0 

17940 126 

6759 5 

16891 604 

6301 116 

26771 710 

1364 0 
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2 3 4 5 

13. Madhya Pradesh 52117 50474 1643 

14. Chhattisgarh 19744 18532 1212 

15. Maharuhtra 41095 40351 744 

16. Manipur 2315 2043 272 

17. Meghalaya 5782 3016 2766 

18. Mizoram 707 691 16 

19. Nagaland 1278 1216 62 

20. Orissa 47529 37663 9866 

21. Punjab 12278 12278 0 

22. Rajasthan 39753 37276 2477 

23. Sikkim 450 405 45 

24. Tamil Nadu 15400 15400 0 

25. Tripura 858 818 40 

26. Uttar Pradesh 97942 57042 40900 

27. Utt&ranchal 15761 13131 2630 

28. West Bengal 37945 31705 6240 

Total (States) 592857 473287 119570 

Total (UTs) 875 875 0 

Total (All India) 593732 474162 119570 

A!lMXu,./1 

BPL ConntlCtions RsltMssd, S/altrwistl ~r RGGVY UN 14.7.06 

State BPL Connections Released 

Uttar Pradesh 21334 

Uttaranchal 997 

Kamataka 12268 

Bihar 3211 

West Bengal 4937 

Total 42745 
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[Tl'llnslslion/ 

SHRI PANKAJ CHOWDHARY: Mr. Speaker, Sir, the 
hon'ble Minister has admitted in the ~oU8e that results 
as anticipated have not been achieved. I would like to 
know from the hon'ble Minister whether any fresh action 
has been taken In this regard. I would also like to know 
the quantum of cost over-run of the project due to 
extension in time on account of non-achievement of target. 
The pace of electrification work in Uttar Pradesh is very 
low. The hon'ble Minister In his reply has stated that the 
electrification work is to be executed by the State 
Govemment. However, if the State Govemment is not 
able to execute this work, then has the Ministry taken 
any action in this regard? 

SHRI SUSHIL KUMAR SHINDE: Mr. Speaker, Sir. 
this project was started on 5 April. 2005. As a matter of 
fact. I have data pertaining to the period since 1996, 
however, I would not like to give Its details at the moment. 
Till now Rs. 2151 crore have been provided to Uttar 
Pradesh Govemment for the said work. The work is in 
progress. Same da~ ago I myself went to 'Uttar Pradesh 
where I visited Rajiv Gandhi Grameen Vidyutikaran Yojana 
office. I would like to inform the hon'ble Member that 
when electrification is done in rural areas under the RajIY 
Gandhi Grameen Vidyutlkaran Yojana, Rajlv Gandhi 
Grameen Vidyt:ltlkaran Is required to be written on the 
transformers and the Govemment have given instructions 
to mention the name of the project and there is a 
provision of punishment for not complying with the 
instructions. Funds have also been provided for the said 
purpose. I myself am reviewing the progress of that project 
being implemented in Uttar Pradesh. I am doing dlstrlct-
wise review in this regard. The hen'ble Member should 
not be worried about this. I am glad to Inform the House 
that till 27 May, 2006 ten thousand villages have been 
electrified all over the country and so far 14325 villages 
have been electrified as on date. Out of the fifty thousand 
villages that were proposed to be electrified In the Tenth 
Five Year Plan. ten thousand villages have since been 
electrified till now. Till now in all fourteen thousand villages 
have been electrified and the remaining villages will be 
electrified by the end of this year as four corporations 
have been entrusted with the task to complete the said 
work on a warfooting. 

SHRI PANKAJ CHOWDHARY: Sir, demand of 
electricity in the villages have been increasing at present. 
In comparison to other States of the country there is 

acute shortage of power in Uttar Pradesh. I would like to 
know whether the Govemment have any action plan to 
overcome the shortage of electriCity or should It be 
admitted that villages have been electrified by merely 
fbeing the electric poles, and putting wire. I would like to 
know from the hon'bIa Minister whether in view of the 
shortage of power in villages, the Govemment have any 
scheme for the electrification of vlUages in real sense of 
the term so that villages could get sufficient power. 

SHRI SUSHIL KUMAR SHINDE: Mr. Speaker, Sir, 
the fact remains that the Uttar Pradesh Govemment has 
done little In regard to electrification work during the last 
ten years. I have held discussion with the Chief Minister 
and the Minister of Power of the State In this regard. 
Now, they have decided to do some work in this regard. 
If one sees the power situation till date, one will find that 
moat of the power supply is made to the State by the 
Central Govemment. They have 3646 megawatt of firm 
share and 301 megawatt of unallocated share. Thus a 
total of 3947 megawatt power Is available to the State. 
Maximum power supply Is made to Uttar Pradesh by the 
Central Govemment in the country. I would like to submit 
to the House and I am also glad that the work of Tehrl 
project which was started in 1970 and was stalled for 
some time has been completed and recently four days 
ago generation of power has started in this one thousand 
megawatt capacity project. Out of that 250 megawatt 
power has been made available to the State. I am going 
there the day after tomorrow to inaugurate the project. 
Uttar Pradesh will get 374 megawatt power from Tehri 
Project. Tala project of Bhutan will supply 300 megawatt 
power and tentatively 70 to 78 megawatt power will be 
supplied to the State form Dulhasti Project. Thus, a total 
of 752 megawatt of power will be supplied to them. 
However, power generation is the responsibility of the 
State Govemment. I have written letter to all the Chief 
Ministers of the States and conveyed to them about the 
utility that unless States contribute In power generation. 
demand for power cannot be met. Last time too I had 
stated in the HOU88 that we generate one Iakh twenty 
five thousand megawatt of power in the country. It ia our 
fixed programme. Presently, we are working on 
programme to generate further on Iakh megawatt of power 
and our Ministry is working on this project on a war 
footing. 

SHRI HEMLAL MURMU: Mr. Speaker, Sir, there Is 
wide gap in the figures of target fixed and achievement 
made that has been given In the reply. It has been stated 



23 Oral AnswtlfS JULY 28, 2006 to OlH!lslions 24 

in the reply that till 14 July, BPL connections were 
provided only in five States and in remaining States It is 
zero. While requesting the Minister to provide list of the 
electrified villages of Jhari<hand I would like to know about 
the proposed scheme of the Government regarding 
provision of power in 21713 electrified villages of 
Jharkhand and provision of electricity connection to BPL 
persons within stipulated time frame. 

SHRI SUSHIL KUMAR SHIN DE: I have got the 
figures pertaining to electrification work when It was started 
in the country. In 1996-97 only 3843 villages were 
electrified. In 1997-98, 3207 villages were electrified. Thus 
it is evident from the figures that in one year the figures 
did not go beyond 2000-3000 whereas in 2005-06, 9890 
villages were electrified. Earlier, sufficient funds were not 
allocated for rural electrification schemei. Somewhere the 
amount of loan was more and somewhere the amount of 
subsidy was less, however, in April 2005 it was decided 
by the U.P.A. Government to carry on rural electrification 
programme on priority basis to electrify all the villages of 
the country. So the programme was formulated for the 
electrification of one lakh twenty five thousand villages 
and in one-year time 14325 villages were electrified. If 
one compares the figures about rural electrification till 
the previous year, it will be clear that the figures was not 
going beyond 2000-3000. However, I would like to assure 
the Hoose that in coming days we will complete the 
entire work within one year. 

As far as Jharkhand is concerned, I have met 21 
DPA in Jharkhand. In fact we have formulated a special 
programme for the States where the pace of rural 
electrification Is slow. In comparison to other States of 
the country the status of rural electrification in UP, Bihar, 
Orissa, West Bengal and Assam was less than 25 per 
cent. Provision of connection to household is different. 
So electrification work is being taken on priority basis by 
the Government in 6 States and Jharkhand has been 
kept under a special target. I would like to submit about 
BPL that there is an in-built scheme in this project that 
first of all connections will be provided to BPL families 
because as per the scheme, BPL famHles are proposed 
to be provided with free connection and I am myself 
monitoring the scheme. 

[English] 

SHAI K.S. RAO: Sir, power is the key for 
development of any nation. It is important not only for 
manufacturing sector but also for agricultural 'sector and 

in the rural areas. I am very happy that this scheme of 
Rajiv Gandhi Gramin Vidyutikaran Yojana is providing 100 
per cent free connection to the BPL households and 90 
per cent grant for rural electrHication. 

The hon. Minister in his reply said that the State 
Electricity Board& were reluctant to take up rural 
electrification. He also said that the State utilities were in 
a very bad financial health. That means the large amounts 
of money which are being provided by the Government 
to the Rural Electrification Corporation are not being 
utilised. He also stated another reason that the funds did 
not reach the impl~rnenting agencies through the State 
Governments. I would like to find out frorn the han. 
Minister whether the Government of India will think in 
terms of implementing the same through either corporate 
sector or through the public sector undertakings of the 
Government of India. 

SHAI SUSHIL KUMAA SHINDE: Sir, it was a fact 
that before 2005 the position was that we have a number 
of schemes but the money never used to reach the 
implementing agencies. We had schemes under Minimum 
Needs Programme, the Prime Minister Gramodaya Yojana, 
Kutlr Jyotl Yojana, Accelerated Electrification of one lakh 
villages and one crore households, etc, 

Subsequently, the Government decided to implement 
these schemes. I would like to state here that prior to 
2oo5-aa hon. Member mentioned-a lot of utilities and 
the State Governments were not spending the money 
aHocated to them. They were diverting the funds. The 
loan amount was also huge. They were also not repaying 
the money. But, the UPA Government under the 
leadership of Dr. Manmohan Singh has decided to 
implement the programme under which all the villages of 
the country would be electrified. When we went into the 
past experience, we found that the utilities and the State 
Governments were lagging behind. At present, we are 
implementing our programmes through the Powergrid 
Corporation, NHPC, Hyde! Project and Damodar Valley 
Project. These four agencies are working towards the 
implementation of the project. We are working on a war 
footing. Whatever is possible, we are doing, along with 
the corporate sector. 

[Transla/ion} 

SHRI REWATI RAMAN SINGH: Mr. Speaker, Sir, 
the reply given by hon'ble Minister of Power is confUSing 
and may mislead the House. The Minister has said that 
Rs. 5-7 lakh Is provided for the electrification of a village 
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under the Scheme that has been going on. But the 
amount is insufficient to cover an entire village. I want to 
know from the hon'bla Minister whether he has a plan to 
electrify the hamlets and clusters still uncovered under 
the scheme, by 2oo9? 

SHRI SUSHll KUMAR SHINDE: We have conak.lered 
to cover those hamlets too, so you are not to worry, He 
has raised a valid point and the Govemment have taken 
it into consideration. The fact that the hamlets adjoining 
villages were not being covered under electrification wort<. 
We have planned for that and that will be done within 
the next four years. 

/English} 

SHRI K. FRANCIS GEORGE: In the answer given 
by the Minister, it has been stated that Kerala has no 
unelectrified village. This may be technically correct but 
the fact is otherwise. Anyway, we are expecting that under 
the RGGVY, a" the unelectrified houses in Kerala would 
be electrified. But the fact is that, out of seven districts 
selected, nowhere this scheme has been taken off 
because of the procedure that has been Insisted by the 
REC. This turnkey basis tendering was there, nobody 
came first. When it was again retendered, it has gone 
above the estimated rate of 75 per cent to 80 per cent. 
Now, under the particular turnkey basis, 80 per cent is 
material cost, and only 20 per cent is the labour cost. If 
this estimate rate is hiked like this, when will it be 
allowed? ... (Intenuptions) Nowhere it is said as to whether 
it would be REC or by the State . ... (Interruptions) 

MR. SPEAKER: A" these details cannot be discussed 
here. 

SHRI K. FRANCIS GEORGE: The problem is, the 
scheme has not taken off at all as far as the State like 
Kerala is concemed. Hence, I would request the hon. 
Minister to execute the scheme at the earliest. I would 
like to know as to whether the nonnal contract procedure 
would be followed under the RGGVY scheme. 

MR. SPEAKER: Brevity has no virtue. 

SHRI SUSHll KUMAR SHIN DE: I would have to 
see as to what exactly has happened in that particular 
case. But I must infonn the hon. Member that from Kerala, 
seven schemes have come to us. We have sanctioned 
about Rs. 221 crore for Karala. I would personally look 
into the problem of the hon. Member with regard to the 
tendering. 

[Trans/aNon} 

SHRI SANSUMA KHUNGGUR BWISWMUTHIARY: 
Mr. Speaker, Sir, through you, I want to know from the 
hon'ble Power Minister the amount given for electrification 
wor1<s in the State of Assam till date? Apart from that, I 
would Hke to know about the policy of Govemment of 
India for electrifying the areas which are backward and 
predominantly inhabited by SC/ST- in the country, 
particularly those In our Bodoland region. 

Sir, hon. Minister has stated in his reply that all the 
villages of the country will be electrified by 2009, but I 
have apprehension about this. I apprehend that the tribal 
areas of my State, our tribal villages and remote areas 
can not be electrified even upto the year 20091 

SHRI SUSHIL KUMAR SHINDE: Sir, I can understand 
the feelings of the hon'ble Member and also his 
apprehension. It is time that the villages situated ih remote 
areas, especially the Dalit and tribal areas, have stili not 
been covered under electrification process but we are 
paying special attention to provide power facility In the 
clusters where our poor population lives. We have asked 
the Department of Non-Conventional Energy to make 
special efforts to electrify remote villages and they are 
working on it. 

I want to reassure the hon'ble Member that we have 
included Assam in the list of those six backward States 
in the matter of power supply where power is to be 
provided on priority basis. But the State has sent only 
one project for the purpose as yet. We have allocated a 
sum of Rs. 55.55 crore for that project. I am myself in 
contact with the Chief Minister of the State and asking 
him to send the proposal as early as poesible. I am 
monitoring the case in the Ministry. 

/English} 

SHRIMATI M.S.K. BHAVANI RAJENTHIRAN: Sir, I 
would happily bring it on record, in this august House, 
that our revered Chief Minister, Dr. Kalaignal' Karunanidhi 
has made an announcement yesterday about giving free 
electricity to all the poor people, that is, who are living 
below the poverty line, in Tamil Nadu. I would like to 
know, through you, Sir, from the hon. Minister whether 
there is any proposal or plan with the Ministry of Power 
to give free electricity to all the poor people In rural 
areas throughout the nation. 
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MR. SPEAKER: He will lose his jobl 

SHRI SUSHIL KUMAR SHINDE: So far, there Is no 
such scheme with the Government of India. 
... (Inl9rrupfions) 

MR. SPEAKER: Thank you very much. That is why 
we are having such an intervention. 

Already eight hon. Members have put Supplementary 
Questions on this. Now, Q. No. 83. 

Implementation of National Rural Employment 
Guarant.. Act 

+ 
·83.SHRI GURUDAS DASGUPTA: 

SHRI RAM KRIPAL YADAV: 

Will the Minister of RURAL DEVELOPMENT be 
pleased to state: 

(a) the eldent of success achieved by the Govemment 
in each State in the implementation of the National Rural 
Employment Guarantee Act (NREGA); 

(b) the nature of difficulties being faced by the States 
in implementing the Act; 

(c) whether various sections of the society, 
particularly, minorities, women, old and physically 
challenged have been or are being denied/discouraged 
registration under it in certain States including Gujarat; 

(d) If so, the details thereof and the reasons therefor; 

(e) whether the issue of finalization of minimum 
wages under the Act has since been resolved; 

(f) if so, the details thereof and if not, the reasons 
therefor; 

(g) the instances of corruption noticed In various 
States, If any; and 

(h) the steps taken/to be taken by the Govemment 
for effective and speedy implementation of the Act along 
with making the public aware of the scheme? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RURAL DEVELOPMENT (SHRI A. NARENDRA): (a) to 
(h) A statement is laid on the Table of the House. 

<a) A progress report of NREGA is enclosed at 
annexure . 

(b) States have been requested to provide 
administrative and technical staff at Panchayat and District 
levels. Positioning of staff is taking some time. 

(c) and (d) The Act does not provide for any 
discrimination between women, old, physically handicapped 
and minOrity communities for getting elTlJ)loyment under 
the schemes made under the Act. Para 6 of Schedule II 
of the Act instead, provides that priority shall be given to 
women in such a way that at least 1/3rd of the 
beneficiaries shall be women who have registered and 
requested for work. However, there had been reports in 
the newspapers regarding a particular community being 
denied registration under NREGA in Gujarat State. The 
complaints were got examined and the State Government 
of Gujarat has denied any such discrimination between 
the various sections of the SOCiety. 

(e) and (f) Section (6) (1) of the NREG Act provides 
that Central Government may specify the wage rate for 
the purposes of the Act. Section (6) (2) further provides 
that until such time a wage rate is fixed by the Central 
Govemment, the minimum wage rate fixed by the State 
Govemment under Section (3)of the Minimum Wages Act, 
1948 for agricultural labourers shall be considered the 
wage rate under this Act. So far Central Govemment 
has not fixed wage rate In respect of any of the States. 
The wage rate fixed by the various States is applicable 
for the purposes of NREGA. 

(g) A few complaints In the Implementation of NREG 
Act have been reported. The reports have been referred 
to the concemed States for examination and for taking 
remedial action. In a complaint recehled from Govemment 
of Madhya Pradesh, two National Level Monitors (NL.Ms) 
have been deputed by the Central Govemment to look 
into the allegations made. 

(h) State Govemments have been instructed from 
time to time by this Ministry for making adequate staff 
available with the Implementing agencies for effective 
implementation of the Act. NlMs have been appointed 
by the Central Govemment for making field visits of the 
various areas to watch the progress of the Act and submit 
their reports to the Central Govemment. Funds have been 

\ 

released to the States for organizing training programmes 
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for the staff working with the implementing agencies. All create awareness. Handbills, posters, wall writings were 
States have been requestfld to give wide publicity to the suggested in the campaign. Advertisement in TV and 
Act. States were asked to organize special meetings of newspapers were also given. The process of creating 
Gram Sabhas on 26th January and 2nd February to awareness is still continuing. 

AnMXIIM 

Progmss of imp/BlTI8I7talion 01 Nlltionlll RUMI EmploymBnt Gus/'llnfH Act 

(Rs. in lakhs) 

SI.No. State Districts Job cards Employment Employment No. of works Funds released 
issued demanded provided (No. taken up 

(No. of of persons) 
persons) 

2 3 4 5 6 7 8 

1. Andhra Pradesh 13 41064n 721868 705822 22063 20000 

2. Arunachal Pradesh 17480 272.85 

3. Assam 7 104383 11205 6990 534 13970.845 

4. Bihar 23 1071522 533009 505281 17619 40503.38 

5. Chhattisgarh 11 1534636 165245 182480 9671 17321.72 

6. Gujarat 6 597028 73791 73791 1716 4113.94 

7. Haryana 2 78421 20261 15573 288 913.39 

8. Himachal Pradesh 2 62408 29080 24848 2249 683.64 

9. Jammu and Kashmir 3 159158 20261 20261 1211 988.365 

10. Jharkhand 20 1205239 501388 467133 9513 37818.59 

11. Karnataka 5 315412 118810 66530 3678 6329.69 

12. Kerala 2 2179.51 

13. Madhya Pradesh 18 4144413 1913133 1804953 69783 109384.11 

14. Maharashtra 12 1094659 192867 183075 6152 17961.645 

15. Manipur 1 17880 570.89 

16. Meghalaya 2 2064.88 

17. Mizoram 2 36826 14508 298.9 

18. Nagaland 27884 15 430.11 

19. Orissa 19 1900553 5n814 563681 23559 31516.56 
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2 3 4 5 6 7 8 

20. Punjab 33375 21284 976 755.75 

21. Rajasthan 6 1423013 853061 846263 13809 64100 

22. Sikkim 4696 451.5 

23. Tamil Nadu 6 535519 86625 82009 668 9889.21 

24. Tripura 58114 20148 16218 327 1456.66 

25. Uttar Pradesh 22 1662768 657041 528552 16293 33498.69 

26. Uttaranchal 3 187029 13522 11178 2221 1910.6 

27. West Bengal 10 1149145 646412 495493 3305 18358.84 

Total 200 21525838 7170049 6601430 206635 437542.066 

.BIank spaces in the table denote Information not received from States. 

SHRI GURUDAS DASGUPTA: Sir, the question that 
was put had sought information on eight important points. 
Many information were sought and unfortunately the 
Minister has given a computer refeasel It only gives 
information on 'the number of States, job cards issued, 
funds released'. But the question was much beyond this. 

I would like to draw your attention to this. It is a 
case of avoiding an answer. You all know that the scheme 
is a new scheme and a laudable scheme; and there is 
bound to be teething problems. There have been many 
reports and many complaints. For example, there has 
been a complaint that a State had claimed 52 lakh 
mandays, but the claim has been called to question. 

.MR. SPEAKER: Please put a specific question. 

SHRI GURUDAS DASGUTPA: There is a report that 
a lady has gone to the High Court because she was 
paid only Rs. 4. There is a report that a particular Ministry 
was saying that the minimum wage should be Rs. 60. 
Why I am saying this? In view of all these questions 
being raised about its implementation, will the han. 
Minister clarify or kindly assure the House that he would 
set up a proper effective monitOring system so that we 
may know how much money had been spent, how many 
mandays have been created and what is the wage 
actually being paid, etc? May I know whether such a 
mechanism will be set up and whether the hon. Minister 
wiN come forward and make a statement in the course of 
this Session itself, on the impact of implementation of 
such a laudable scheme? 

MR. SPEAKER: Both the supplementary have already 
been covered. 

{Translslion} 

DR. RAGHUVANSH PRASAD SINGH: Mr. Speaker, 
Sir, I thank the hon'ble Member for appreciating this 
programme and plan and also for the eagerness shown 
by him to know more about it, even though I have given 
all State-wise details in the reply given here by me. The 
hon'ble Member has asked to .establish a monitoring 
system and I want to inform him that we already have a 
three tier monitoring system, which supervises the district 
wise implementation of tile Scheme. I had shot off this 
scheme when the election process in five States, including 
West Bengal, Kerala and Tamil Nadu had began. Further, 
this scheme could not take off well in Bihar too, as the 
process of Panchayat elections was going on there. But 
other States have shown very good feedback in this 
regard. Then came the rainy season and massive work 
under the scheme would be on after this season is over. 
Meanwhile, a total sum of Rs. 7000 crore, i.e. Rs. 3000 
crore last year and Rs. 4000 crore this year, has been 
deposited into the funds of the districts of different States 
and the process has been started. We have also got the 
system of a governance for this scheme and online 
monitoring is being done in this matter. We have 
established connectivity with as many as 560 districts 
and only a few of them are still to be linked with this 
system. I want an MI5-connectivity in this regard 80 

that desired information may be easily inseminated to 
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this House or hon'ble Members. I have also implemented 
a fourfold work pattem in this regard, namely People's 
participation, State Monitoring and Vigilance, Transparency 
and Accountability: so that any possible mismanagement 
could be strictly avoided. We have also the District 
Vigilance and Monitoring Committees headed by the local 
MPs and I have requested them to closely monitor the 
situation in their respective constituencies and infonn us 
about that. Since the State Governments are the nodal 
agencies for this scheme to implement It through 
Panchayati Raj System, we have arranged training to be 
imparted to members and the personnel of PRls, members 
and officials of Local Vigilance Committees. I have asked 
the States to make arrangements in this regard. I have 
also asked the States to monitor at least 2% schemes 
under this plan with the help of State authorities and 
1 0% by the District Administration to avoid any possibility 
of failure in the matter. I would also like to remind you 
the clause regarding minimum wages, as passed by this 
august House. I have promised to continue with the 
provisions under Section 3 of the Minimum Wages Act, 
1948, in the States. If need be, the Centre is empowered 
to declare a uniform minimum wages yet it has still not 
been required so far. The States are going on well with 
their respective minimum wages till date. 

/English] 

SHRI GURUDAS DASGUPTA: Sir, I would like to 
ask a one-line supplementary. How long will the 
Government take to extend the scheme throughout the 
country? 

MD. SALIM: Sir, was it a one line or online 
supplementary? 

/Translalion] 

DR. RAGHUVANSH PRASAD SINGH: Sir, we started 
this scheme from 2nd February, 2006 in one-third part of 
the country. We have covered 200 districts out of 600 
under it till now and as per the provisions of this Act, we 
will cover each and every part of the country within less 
than five years. 

SHRI RAM KRIPAL YADAV: Mr. Speaker, Sir, the 
hon'ble Minister has presented State-wise details and he 
has also given some figures on job card, employment 
opportunities and release of funds in respect of my own 
State of Bihar. I won't like to waste time by going through 
them. . .. (Interruptions) 

MR. SPEAKER: No need to read it. 

SHRI RAM KRIPAL YADAV: I would like to make it 
clear that the historical scheme launched by the Central 
Government with a view to providing jobs to the poor in 
their native villages itself, especially those in backward 
States who were migrating to other States in search of 
livelihood, is not showing desired results, as the funds 
being allocated for this purpose, especially in case of 
Bihar, are quite meagre. The work is being undertaken 
through mafias and contractors, through big machines, 
and they are misusing the funds allocated under said 
scheme. I think, not only in Bihar, the situation is same 
all over the country. Corruption is rampant. 
... (Infsrrupfions) I would like to tell him that. 
... (InMmJptions) 

MR. SPEAKER: You need not say anything. 

SHRI RAM KRIPAL YADAV: There is gross misuse 
of funds in my State. . .. (Infllrruplions) Bogus job cards 
are being prepared. . .. (Inlsrruplions) and bogus 
employment of labourers is taking place. Such a situation 
is there. . .. (InfllnUpiions) 

MR. SPEAKER: You have made your points and 
have al80 put your question. 

/English} 

MR. SPEAKER: Mr. Ram Kripal Yadav, please take 
your seat. 

[Transllllion] 

SHRI RAM KRIPAL YADAV: I am quite pained to 
say that it is tNe . ... (Infllrruptions) 

MR. SPEAKER: Let the hon. Minister reply to the 
question. 

SHRI RAM KRIPAL YADAV: Sir, first let me put 
question to the hon'ble Minister. . .. (InhlmJpIIons) 

SHRI RAJIV RANJAN SINGH 'LALAN': Sir, he wants 
to do earth work in rainy season. 

... (Inlt1nuptlons)· 

{English} 

MR. SPEAKER: Nothing will go on record except the 
reply of the hon'bla Minister. 

... (/nfllrrupflons)" 

·Not recorded. 
" 
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{Translation} 

MR. SPEAKER: You have made your point. 

... (Intsnuptions) 

{Engllshj 

MR. SPEAKER: Very well, I will go to the next 
question. 

. .. (Inltlnuptions) 

(Tl1Inslstionj 

MR. SPEAKER: You are not ready to listen to him. 

... (InlBmJptlons) 

SHRI RAM KRIPAL YADAV: Huge funds meant for 
poor go into the hands of contractors and mafias. What 
effective steps are being taken by the Govemment to 
check It? Secondly, what action is proposed to be taken 
to include the remaining districts of Bihar in the said 
scheme? ... (Inltlrruptions) 

MR. SPEAKER: Please give him time to reply to 
your question. 

DR. RAGHUVANSH PRASAD SINGH: This scheme 
has been launched in 85 thousand panchayats of 200 
districts in the country. Five months have elapsed and 
so far, we have received only 22 complaints. These 
complaints have been received from Orissa, Jharkhand, 
Madhya Pradesh, Uttar Pradesh, Rajasthan, Uttaranchal, 
West Bengal and Tripura, but no complaint has been 
received from Bihar till date. ... (Interruptions) 

MR. SPEAKER: You have made your point and the 
hon'ble Minister has replied also. 

... (Interruptions) 

DR. RAGHUVANSH PRASAD SINGH: Sir, still I 
cannot say that the scheme is functioning properly 
everywhere. Members of all the political parties supported 
us whole-heartedly at the time of passage of the BUI. We 
were asked to be cautious in this regard so that no 
scope is left for any kind of misuse. The use of machines 
and also work by contractors is strictly prohibited under 
the said legislation. But to nab a person where the 
stipulated guidelines are violated. . .. (Interruptions) 

MR. SPEAKER: Please take your seat. 

DR. RAGHUVANSH PRASAD SINGH: I stili say, If 
there is any problem, any hon'bla Member may 
communicate to me and I would get it investigated If any 
complaint of misuse . ... (Inltlnuptions) 

MR. SPEAKER: Please take your seat. 

... (Interruptions) 

{English} 

MR. SPEAKER: Please sit down. The Minister is 
replying. This is not the way. It is very wrong. This is not 
right. Now, I have one question . 

... (Inltlrruptions) 

MR. SPEAKER: Mr. Krlplani, you are disturbing the 
Chair. 

I wish to find out how many Vigilance Committees 
presided over by the Members of Parliament have sat 
and given their reports to you. 

{Tl1Insllllion} 

DR. RAGHUVANSH PRASAD SINGH: So far 
meetings of 376 District Vigilance Committees have been 
held. I have received their reports. I am pursuing the 
cases of districts, wherefrom reports have not been 
received through concerned State Governments. 
... (Inltlrruptions) 

PROF. VIJAY KUMAR MALHOTRA: Mr. Speaker, Sir, 
he has stated about 376 districts. . .. (Inltlrruplions) 

{English} 

MR. SPEAKER: That shows that the Members are 
alert. They are doing their job. 

{Translation} 

PROF. VIJAY KUMAR MALHOTRA: Mr. Speaker, Sir, 
said Vigilance Committees have been contributed in 150 
districts only whereas, the hon. Minister has made a 
mention of 376 districts. ... (Intsrruplions) 

SHRI JYOTIRADITYA M. SCI NOlA: Mr. Speaker, Sir, 
said report is totally bogus. . .. (Inlrlnup/ions) 
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{English} 

MR. SEPAKER: Shrl Sclndla, this is not the way. 

... (Interruptions) 

WRITTEN ANSWERS TO QUESTIONS 

/Transla/ion} 

Fall In Share Market 

'84. PROF. MAHADEORAO SHIWANKAR: 
SHRI R. PRABHU: 

Will the Minister of FINANCE be pleased to state: 

(a) whether there is a continuous fall in the share 
rnal1<ets in the country In recent times; 

(b) if eo, the reason. therefor; 

(c) the details of the total amount of loes suffered by 
the small investors; 

(d) whether the Government proposes to Investigate 
the declining trend in the share market; and 

(e) the steps taken/proposed to be taken to protect 
the Interests of the small and medium share holders? 

THE MINISTER OF FINANCE (SHRI P. 
CHIDAMBARAM): (a) and (b) The monthly average 
movement In the Sensex and Nifty in the recent times, 
along with percentage change over the previous month, 
is as under: 

Senaex % change in Sensex over Nifty % chlinge in Nifty over 
the previous month the previous month 

Jan., 2006 9539.66 

Feb. 10090.08 

Mar. 10857.03 

Apr. 11741.74 

May 11599.16 

Jun. 9934.74 

July (till 24th July) 10531.35 

As can be seen from the table above, the rates of 
change in the stock indices show movements in both 
directions. Though the months of May and June, 2006 
witnessed a fall in the level of Sensex and Nifty, the 
average movement of the Indices during' the month of 
July, 2006 (till 24th July) has been upwards as compared 
to the levels in June, 2006. 

The movement in stock market Indices is a function 
of many factors including investors' perceptions of the 
economy, the sector or an index stock. Movements of 
stock market also depend on economic factors, domestic 
and international events, market sentiments, corporate 
performance and prospects of future economic growth. 
The stock market capitalises the present Wld future values 
of growth opportunities while evaluating the growth of all 
sectors in the economy. 

4.12 2892.68 4.33 

5.77 3019.32 4.38 

7.60 3236.36 7.19 

8.15 3494.06 7.96 

-1.21 3437.41 -1.62 

-14.35 2914.91 -15.20 

6.01 3084.59 5.82 

(c) The actual loss or gain of an individual investor 
will depend on the composition of hislher portfolio and 
the cost of acquisition of securities and benefits arising 
from the securities. Therefore, it Is not possible to quantify 
the extent of the loes or gain, if any, on account of the 
aforesaid fall in share prices for a particular investor. 

(d) The Securities and Exchange Board of India 
(SEBI) is the statutory regulator which has been 
established to protect the interests of Investors in 
securities and to promote the development of, and to 
regulate, the securities rnaI1<et and for matters connected 
therewith or incidental thereto. Irrespective of the level of 
indices, SEBI looks into the market movements and In 
case of any abnormality noticed In the securities market, 
initiates appropriate action. In the instant case also, SEBI 
is keeping constant vigil on the mal1<et and is taking 
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expeditious measures wherever warranted. It has also 
been conducting weekly meetings with surveillance officials 
of the stock exchanges. The stock exchanges have been 
advised to initiate expeditious demonstrative action 
wherever warranted so as to protect investors' Interest 
and ensure orderly functioning of the stock market. 

(e) SEBI and the Govemment have been advising 
the investors, whether small or big, that they should take 
informed investment decisions based on their own 
understanding of the market or such advice as they may 
receive from investment advisors. Investors should guard 
against rumours and also not take decisions in panic. 

Further, to protect the investors against impact of 
volatility, with effect from July 10, 2006, the risk 
management mechanism in the cash market has been 
strengthened on the lines of the practice In the derivatives 
market. The applicable Value-at-Risk margin rates are 
being updated atleast 5 times in a day. ExchangflS have 
been advised to keep enhanced real time vigilance on 
volatility and deviance, If any, in the market. 

[English} 

Lo.... to Genel'lll InauI1Ince Companl.a 

*85. SHRI BRAJA KISHORE TRIPATHY: Will the 
Minister of FINANCE be pleased to state: 

Name of the Company 

National Insurance Company Ltd. 

The New India Assurance Company Ltd. 

The Oriental Insurance Company Ltd. 

United India Insurance Company Ltd. 

Total 

[Translation} 

Inveatment of Public Sector Bankll 
Fie In Stock Market 

*86. SHRI SANTOSH GANGWAR: Will the Minister 
of FINANCE be pleased to state: 

(a) whether due to the frequent catamltles in the 
recent past most of the general Insurance companies 
have suffered huge IOS888 during 2004-06 and 2005-06; 

(b) if so, the details thereof, company-wise; and 

(c) the steps takenlproposed to be taken to Improve 
their pe!1orrnanc.? 

THE MINISTER OF FINANCE (SHRI P. 
CHIDAMBARAM): (a) to (c) The General Insurance 
Companies have received a large number of claims arising 
out of losses due to natural calamities in 2004 and 2005. 
However, to protect themselves from such catastrophic 
losses, the companies seek reinsurance support from the 
General Insurance Corporation of India (GIC) and from 
the intemational market, thus recovering a major portion 
of these claims. Based on their experience, the companies 
have re-designed their reinsurance programmes and 
Increased the reinsurance cover for 2006-07. Company-
wise detaill'l of incurred claims by the Public Sector 
General Insurance Companies on account of Tsunami in 
2004, Gujarat and Mumbai/Maharashtta Floods in 2005 
are given below: 

(Rs. In crores) 

Tsunami in Gujarat MumbaV 
December Floods in Maharashtra 

2004 June, 2005 Floods in 
July, 2005 

1.45 13.85 375.15 

7.31 35.26 476.34 

16.73 21.55 350.70 

11.59 32.54 270.96 

37.08 103.20 1473.15 

(a) the amount of money invested in stock market 
by the public sector banks and financial Institutions during 
the last year and the current year, bank-wise and 
institution-wise; 

(b) the reasons for Investing in stock market; 
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(c) whether the Government has issued any directive 
to the public sector banks about their participation In the 
share market in view of the Inherent uncertainties; and 

(d) if so, the details thereof? 

THE MINISTER OF FINANCE (SHRI P. 
CHIDAMBARAM): (a) and (b) The banks and financial 
institutions (Fls) invest in stock market as part of their 
overall Investment strategy to maximize their earnings. 
The total exposure of public sector bankB and Fis in the 
capital market as at end March 2005 and 2006 is 
furnished in Statement I and Statement II respectively. 

(c) and (d) To limit the risk. associated with 
investment in capital market, RBI has prescribed certain 

statutory and regulatory exposure Hmlts for the banks in 
respect of advance. against Inve.tment in shares. 
debentures and bonds. Presently, the banks are permitted 
to Invest, in the capital market, upto 5 percent of their 
total outstanding advances (including Commercial Paper) 
as on March 31 of the previous year. Further, RBI has 
also directed Banks/Fls to formulate a Board approved 
transparent policy and procedure for investment in shares, 
build up 8dequateexpertise in equity research, set up an 
Investment Committee in the bank, observe risk 
management norms, update Risk Management and 
internal control syatems, cany out surveillance and monitor 
investment in capital market by the Audit Committee of 
the Board, disclose the investment in stocks in the ~otes 
on Accountsw to their balance sheets, etc. 

S/llwMnt I 

To181 Exposulfl of Public SscIor Ssnks in IhB GapifJll Matktll-FY 05 lind FY 06 

(Rs. in Crote) 

Bank Name Year (as at Funded Non-Funded Direct Total Exposure 
end March) Exposure Exposure Investments to to Capital 

(Advances) (Financial Capital Market 
to capital Guarantees) Market 

market to capital 
market 

A B C o = A+B+C 

2 3 4 5 6 

Allahabad Bank March 2005 10 30 183 223 

March 2006 0 25 337 363 

Andhra Bank March 2005 0 280 282 

March 2006 4 0 144 148 

Bank of Baroda March 2005 16 3 471 491 

March 2006 12 25 502 539 

Bank of India March 2005 120 440 488 1048 

March 2006 309 799 163 1271 

Bank of Maharashtra March 2005 2 12 64 78 

March 2006 12 29 86 127 
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2 3 4 5 6 

Canara Bank March 2005 29 220 343 592 

March 2006 128 355 560 1043 

Central Bank of India March 2005 19 29 102 149 

March 2006 30 26 208 265 

Corporation Bank March 2005 6 69 76 

March 2006 42 347 390 

Dena Bank March 2005 2 0 23 26 

March 2008 27 65 48 140 

lOBI ltd. March 2005 0 0 2691 2691 

March 2006 115 92 1271 1478 

Indian Bank March 2005 9 18 142 168 

March 2006 7 47 168 221 

Indian Overseas Bank March 2005 6 36 345 387 

March 2006 13 65 340 418 

Oriental Bank of Commerce March 2005 54 97 193 344 

March 2006 48 253 334 635 

Punjab and Sind Bank March 2005 2 5 37 43 

March 2006 8 14 26 47 

Punjab National Bank March 2005 18 66 511 596 

March- 2006 17 202 963 1182 

Syndicate Bank March 2005 10 78 89 

March 2006 1 35 265 300 

UCO Bank March 2005 15 34 114 163 

March 2006 2 154 146 302 

Union Bank of India March 2005 14 220 300 534 

March 2006 14 281 370 665 

United Bank of India March 2005 28 99 127 

March 2006 2 35 124 161 

Vijaya Bank March 2005 8 5 176 189 

March 2006 5 230 236 

State Bank of Bikaner & Jaipur March 2005 0 0 90 90 

March 2006 0 5 134 139 
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2 3 4 5 6 

State Bank of Hyderabad March 2005 3 0 170 173 

M8rch 2008 6 0 290 298 

State Bank of India March 2006 1097 85 2394 3556 

March 2006 33 2290 2323 

State Bank of Indore March 2006 0 22 63 85 

March 2006 22 85 107 

State Bank of My80re March 2005 0 15 59 74 

March 2006 0 15 88 103 

State Bank of Patlala March 2005 0 36 96 131 

March 2006 1 21 172 194 

State Bank of Saurashtra March 2005 0 7 82 90 

March 2006 0 8 79 87 

State Bank of Travancore March 2005 3 46 50 

March 2008 5 93 98 

Public Sector Banks March 2005 1429 1406 9709 12543 

March 2006 792 2625 9862 13279 

Note: 1. The eJCP08ure of the publlcaector banks conaIata of total advInceI, financial guarantMe and direct Investmenta In the capital 
market. 

2. March 2006 data ia unaudlWd and provlaional. 

SIll.",.", H 

Total amount 01 montly invtISItKI in stock matktll by Fls as on M6rr:h 31, 2tJ05 and 20()6 

(Rs. In crore) 

Name Outstanding as Outstanding as 
on 31.03.05 on 31.03.06 

NABARO Nil Nil 
SIOBI 57.61 87.25 

EXIM Bank 48.41 44.15 

NHB Nil Nil 

IFCI Nil Nil 

TFCI 0.03 0.08 

IIBI Nil Nil 

Total 106.05 131.48 
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[English} 

Dlalnveatment of PSUa 

*S7. SHRI P.C. THOMAS: 
SHRI GIRIDHAR GAMANG: 

Will the Minister of FINANCE be pleased to state: 

(a) the details of terms of reference and constitution 
of the Disinvestment Commission; 

(b) the performance of the Commission since 
inception, year-wise; 

(c) whether changes have recently been made in 
the terms of reference of the Commission; 

(d) if so, the details thereof and the reasons therefor; 

(e) the details of PSUs recommended for 
disinvestment and those actually disinvested by the 
Govemment under different categories of disinvestment 
modalities alongwith resources mobilized year-wise; 

(f) the details of funds realized therefrom and utilized 
for each of social and industrial sectOI'S. year-wise since 
inception; 

(g) the' Govemment equity in the variola PSUe being 
disinvested, PSU-~ise; 

(h) whether any requests for putting on hold plans 
for disinvestments have been received; and 

(i) if so, the details thereof and reaction of the 
Govemment thereto? 

THE MINISTER OF FINANCE (SHRI P. 
CHIDAMBARAM): (a) and (b) At present, there is no 
Disinvestment Commission. Earlier the Government had 
constituted a Public Sector Disinvestment Commission on 
23rd August, 1996 initially for a period of three years. 
Subsequently, the Disinvestment Commission was 
reconstituted on 24th July 2001 initially for a period of 
two years. The extended term of the reconstituted 
Disinvestment Commission expired on 31st October, 2004. 
The terms of reference of the Commissions are given in 
Statement-I enclosed. Regarding the performance of the 
Commission, a tabular statement indicating in brief its 
categorywise recommendations is given in Statement-II 
enclosed. 

(c) and (d) Do not arise, as no Disinvestment 
Commission exists now. 

(e) The details of CPSEs recommended for 
disinvestment by the Disinvestment Commission are 
contained in Statement-II. The details pertaining to sale 
of Government equity in Central Public Sector Enterprises 
(CPSEs) and other companies through the strategic mode 
and related transactions during the period 1999-2000 to 
2004-2005 are given in Statement-III. The details regarding 
sale of small portions of equity in CPSEs and other 
companies during the period 1997-98 to 2005-06 are given 
In Statement-IV. 

(f) The Government has ct)nstituted a -National 
Investment Fund" (NIF) in 2005-2006, into which the 
proceeds from disinvestment of Government equity in 
CPSEs would be channeUsed. 75% of the income of NIF 
will be used to finance selected social sector schemes, 
which promote education, health and employment. The 
residual 25% of the annual income of NIF will be used 
to meet the capital investment requirements of profitable 
and revivable CPSEs that yield adequate returns, in order 
to enlarge their capital base to finance expansionl 
diversification. There has been no accrual to NIF so far. 
Prior to constttutlon of NIF, the amounts reaUsed from 
disinvestment in CPSEs were credited in the Consolidated 
Fund of India, which, inttlr IIlill, were also used to finance 
social and economic development programmes, rural 
development, poverty alleviation, CPSE restructuring and 
infrastructure development through the normal procedure 
of budgetary allocations. 

(g) to (i) On 6th July, 2006, the Government decided 
to keep all disinvestment decisions and proposals on hold, 
pending further review. 

m.t.mMt I 

TtltmS of RtlftlrtmCtI lind Col11pOSition of DislnvestrTltmt 
Commission ConstituttHi on 23m August 1996 

No. 1101313196-Admn.-ln pursuance of the Common 
Minimum Programme of the United Front, Government 
hereby constitutes a Public Sector Disinvestment 
Commission, initially for a period of three years. 

2. The composition of the Commission will be as 
follows:-

1. Shri G.V. Ramakrishna, Full-time' Chairman 
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2. Shri Dipankar Basu, Part-time Member 

3. Shri M.A.A. Nair, Part-time Member 

4. Dr. Suresh Tendulkar, Part-time Member 

5. Dr. D.M. Nanjundappa, Part·time Member 

The Commission will have a full-time Secretary who 
will be appointed separately. 

3. The broad terms of reference of the Commission 
are as follows:-

I. To draw a comprehensive overall long-term 
disinvestment programme within 5-10 years for 
the PSUs referred to it by the Core Group. 

II. To determine the extent of disinvestment (totaV 
partial indicating percentage) in each of the PSU. 

III. To prioritise the PSUs referred to It by the Core 
Group in terms of the overall disinvestment 
programme. 

IV. To recommend the preferred models) of 
disinvestment (domestic capital marketsl 
intemational cap'llal markets/auction/private sale 
to identified investors/any other) for each of the 
identified PSUs. Also to suggest an appropriate 
mix of the various alternatives taking into account 
the market conditions. 

V. To recommend a mix between primary and 
secondary dis Investments taking into account 
Government's objective, the relevant PSU's 
funding requirement and the market conditions. 

VI. To supervise the overall sale process and take 
decisions on instrument, pricing, timing etc. as 
appropriate. 

VII. To select the financial advisers for the specified 
PSUs to facilitate the disinvestment process. 

VIII. To ensure that appropriate measures are taken 
during the disivnestment process to protect the 
interests of the aftectedemployees including 
encouraging employees' participation in the sale 
process. 

IX. To monitor the progress of disinvestment process 
and take necessary measures and report 
periodically to the Govemment on such progress. 

X. To assiet the Government to create public 
awareness of the Government's disinvestment 
policies and programmes with a view to 
developing a commitment by the people. 

XI. To give wide publicity to the disinvestment 
proposals so as to ensure large public 
participation in the shareholdlng of the 
enterprises; and 

XII. To advise the Govemment on possible capital 
restructuring of the enterprises by marginal 
investments, if required, so as to ensure 
enhanced realisation through disinvestment. 

4. The Disinvestment Commission will be an advisory 
body and the Govemment will take a final decision on 
the companies to be disinvested and mode of 
disinvestment on the basis of advice given by the 
Dislnveetment CommiS8ion. The PSUs would implement 
the decision of the Government under the overall 
supervision of the Disinvestment Commission. 

5. The Commiseion while advising the Govemment 
on the above matters wiD also take into consideration the 
interests of stakeholders, workers, consumers and others 
having a stake in the relevant public sector undertakings. 

Thtl I'tlvistId hlnns 01 I'tIItItsnctl 01 IhtI Commission 

The reVIsed terms of reference of the Commlseion 
notified on 12th January, 1998 were 88 under: 

No. 1101313196-Admn.-ln partial modifications of this 
Ministry's Resolution No. 1101313106-Admn. dated 23.8.96 
c:onetItuting the Public Sector Disinvestment Commission, 
Paras 3, 4 and 5 thereof are deleted and substituted by 
the following:-

3(1) The Disinvestment Commission shall be an 
advisory body and its role and function would 
be to advise the Govemment on Disinvestment 
In those public aector units that are referred to 
it by the Govemment. 

3(li) The Commission shall also advise the 
Govemment on any other matter relating to 
disinvestment as may be specifically referred to 
It by the Govemment, and also carry out any 
other activities relating to disinvestment as may 
be assigned to it by the Govemment. 
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3(iii) In making its recommendations, the Commission 
will also take into consideration the interests of 
workers, employees and other stake holders, in 
the public sector unit(s). 

3(iv) The final decision on the recommendations of 
the Disinvestment Commission vest with the 
Government. 

Terms of Reference of Disinvestment Commission 
RtJCOnstltuled on 24th July, 2001 

F.No. 1101211/2000-Admn.-The Government hereby 
re-constitutes the Public Sector Disinvestment Commission, 
initially for a period of two years. 

2. The Commission will be headed by Chairman Dr. 
R.H. Patl!. The other Members of the Commission will be 
appointed separately. 

3. The broad terms of reference of the Commi88ion 
are as follows: 

(i) It shall be an advisory body and its role and 
function would be to advise the Government 
disinvestment on in those public seotor units that 
are referred to it by the Government. 

(ii) 11 shall also advise the Govemment on any other 
matter relating to disinvestment as may 
specifically be referred to it by the Government, 
and also carry out any such other activities 
relating to disinvestment as may be assigned to 
It by the Government. 

(iii) In making its recommendations, it will also take 
into consideration the interest of workera, 
employees and other stakeholders, in the public 
sector unit(s). 

(iv) The final decision on the recommendations of 
the Disinvestment Commission will vest with the 
Government. 

F.No. 12012/1/2000-Admn.-ln continuation of 
Resolution No. 110121112000-Admn. Dated the 24th July, 
2001 reconstituted the Public Sector Disinvestment 
CommiSSion, Government hereby appoints the following 
part-time _ members of the Commission with Immediate 
effect. 

1. Shri N.V. Iyer 

2. Shri T.L. Sa.r 

3. Dr. V.V. Desai 

4. Prot. K.S.R. Murthy. 

SIIIlwmInt /I 

Cstsgorywise Recommtlndslions of DisinllfJSlmtlnt 
Commissions in 25 Reports $ubmltlBd beIwtNIn 

FsblUSty 1997--Mstch 2004 

SI.No. Name of Company 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

16. 

17. 

18. 

19. 

20. 

2 

Dlalnvestment through Strategic Sale 

Modern Food Industries India Limited (MFll) 

India Tourism Development Corporation (ITOC) 

Bharat Aluminium Company Ltd. (BALCO) 

Bongaigaon Refineries and Chemicals Ltd. 
(BRPL) 

HTL Ltd. (HTL) 

Madras Fertilizers Ltd. (MFL) 

Manganese Ore India ltd. (MOil) 

Kudremukh Iron Ore Company Ltd. (KIOCl) 

Rail Idnia Technical & Economic Services Ltd. 
(RITES) 

Hlndustan Copper Ltd. (HCl) 

Engineers India Ltd. (ElL) 

Engineers Projects (India) Ltd. (EPIL) 

Hindustan Prefab Ltd. (HPL) 

IBP Ltd. (IBP) 

NEPA Ltd. 

Ranchi Ashok Bihar Hotel Corporation 

Utkal Ashok Hotel Corporation Ltd. 

Hindustan linc Ltd. (HlL) 

Hotel Corporation of India Ltd. (HCll) 

Pyrites Phosphates & Chemicals Ltd. (PPCl) 
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21. 

22. 

23. 

24. 

25. 

26. 

27. 

28. 

29. 

30. 

31. 

32. 

2 

Fertilizer and Chemicals Travancore Ltd. (FACT) 

Hindustan latex Ltd. (Hll) 

Indian Petrochemicals Corporation ltd. (IPCl) 

National Fertilizers ltd. (NFL) 

Air India Ltd. (AI) 

State Trading Corporation (STC) 

Minerals and Metal Trading Corporation of India 
Ltd. (MMTC) 

Paradeep Phosphates Ltd. (PPl) 

MSTC ltd. 

MECON ltd. (MECON) 

Mineral Exploration Corporation ltd. (MECL) 

Sponge Iron India Ltd. (Sill) 

33. Hindustan Insecticides Ltd. (Hll) 

34. 

35. 

36. 

37. 

38. 

39. 

40. 

41. 

42. 

43. 

44. 

45. 

46. 

Hlndustan Organic Chemicals ltd. (HOCl) 

Rashtriya Ispat Nigam ltd. (RINl) 

Rashtrlya Chemicals & Fertilizers Ltd. (RCFl) 

IRCON Intemational ltd. 

Central Inland Water Transport Corporation Ltd. 
(CIWTC) 

Cochin Shipyard Limited (CSL) 

Hindustan Shipyard Limited (HSl) 

Dredging Corporation of India ltd. (DCI) 

National Projects Construction Corporation ltd. 
(NPCC) 

Telecommunications Consultants India Ltd. 
(TCll) 

Cotton Corporation of India ltd. (CCI) 

Indian Medicines Pharmaceuticals ltd. (IMPCl) 

National Buildings Construction Corpn. Ltd. 
(NBCC) 

47. 

48. 

49. 

50. 

51. 

52. 

53. 

54. 

55. 

56. 

57. 

58. 

59. 

60. 

61. 

62. 

63. 

64. 

65. 

66. 

67. 

2 

Hooghly Dock and Port Engineers Ltd. (HOPE) 

Rajuthan Drugs and Pharmaceuticals Ltd. 
(RDPL) 

Karnataka Antibiotics and Pharmaceuticals Ltd. 
(KAPl) 

Handicrafts and Handlooms Exports Corporation 
of India Ltd. (HHEC) 

State Farms Corporation of India Ltd. (SFCll) 

Brahmaputra Valley Fertilizera Corporation Ltd. 
(BVFCl) 

Hospital Services Consultancy Corporation ltd. 
(HSCC) 

Water and Power Conaultancy Service8 (India) 
Ltd. (WAPCOS) 

Central Cottage I~ Corporation of India 
ltd. (CCIC) 

Project. & Equipment Corporation Limited 
(PEC) 

North Eastem Electric Power Corporation Ltd. 
(NEECPO) 

North Eastem Handicrafts and Handloom. 
Development Corporation Ltd. (NEHHDC) 

Andrew Yule & Company Ltd. (AYC) 

Recommendation. o .... r than 8tr11teglc .... 

Gas Authority of India Limited (GAil) 

ITI Ltd. (ITI) 

Container Corporation of India Ltd. (CONCOR) 

Oil India Ltd. (OIL) 

Oil and Natural Gas Commission Ltd. (ONGC) 

Power Grid Corporation of India Ltd. 
(POWERGRID) 

National Thermal Power Corporation (NTPC) 

National Hydroelectric Power Corporation Ltd. 
(NHPC) 
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88. 

69; 

70. 

71. 

72. 

73. 

74. 

75. 

76. 

77. 

78. 

79. 

80. 

2 

Neyven Lignite Corporation Ltd. (NLC) 

Steel Authority of India Ltd. (SAil) 

Central Electronics Ltd. (CEl) 

National Minerai Development Corporation Ltd. 
(NMDC) 

Semiconductor Complex Umlted (SCl) 

Jute Corporation of India Ltd. (JCI) 

Central Mine Planning and DesIgn Inetltute ltd. 
(CMPDll) 

Rural Electrification Corporation ltd. (REC) 

Educational Consultants India Ltd. (ECll) 

Numallgarh Refinery ltd. (NRl) 

Mahanagar Telephone Nigam ltd. (MTNl) 

National Aluminium Company Ltd. (NALCO) 

Bharat Heavy Electrlcals Ltd. (BHEl) 

81. Power Finance Corporation Ltd. (PFC) 

82. 

83. 

Shipping Corporation of India Ltd. (SCI) 

National Small Scale Indlatr1e8 Corporation ltd. 
(NSSIC) 

84. 

85. 

88. 

87. 

88. 

89. 

90. 

91. 

92. 

93. 

94. 

95. 

2 

National Seeds Corporation Ltd. (NSCl) 

National Film Development Corporation ltd. 
(NFDC) 

National Handloom Development Corporation 
(NHDC) 

Electronics Corporation of India Ltd. (ECI) 

Ennore Port Ltd. (EPl) 

Indian Vaccines Corporation Ltd. 

Pawan Hans Helicopters Ltd. (PHL) 

Central Warehousing Corporation Ltd. (CWC) 

CI08UN Recommended 

EIectronIcI Trade and Technology Development 
(ET&T) 

Hlndustan Vegetable. Oil. Corporation Ltd. 
(HVOC) 

Rehabilitation Indu8trlee Corporation ltd. (RICl) 

Hlndustan Steel Works Conltructlon ltd. 
(HSCl) 

0taHs 01 Stnttegic s.. IIIId RMItId 71W1611C1ion8 fnJm 11J1J1J.2000 to 2OOHJ5 

SI.No. Name of CPSE Type of Name of buyer Percentage of Residual Amount 
dislnvested dllinvestment Govemment equity realised 

equity IOId of Govt. (R •. crore) 

2 3 4 5 6 7 

18Il-00 

1. Modem Food Strategic sale Hindustan 74% 26% 105.45 
Industries (India) lever Ltd. 
Ltc:I. 

"", 
Sub Total 105.45 
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2 3 4 6 e 7 

2000-01 

1. Bharat Strategic HI. Sterllt. 51% 49% 651.60 
Aluminium Industne. 
Company Ltd. (India) Ltd. 

2. Lagan Jute Strategic Hie Murlldhar 74% 28% 2.53 
Machinery Ratanlal 
Company Limited Exports Ltd. 

Sub Total 554.03 

2001-02 

1. HTL Ltd. Strategic sale Himachal 74% 28% 55.00 
Futuriatk: 
Communication 
Ltd. 

2. CMC Ltd. Strategic sale Tata Sona Ltd. 51% 32.31% 152.00 

3. India Tourism 
Development 
Corporation 

(i) Ashok Bangalore 30 years I ..... Bharat Hotels 89.87% 39.41. 
cum- Ltd. 
management 
contract 

(Ii) Bodhgaya Strategic sale Lotus Nikko 89.97% 1.81 
Ashok Hoteia 

(iii) Hassan Aahok Strategic sale Malnad Hotels 89.97% 2.27 
and Resorts (P) 
Ltd. 

(iv) Madurai Ashok Strategic sale Sangu Chakra 89.97% 4.98 
Hotels Private 
ltd. 

(v) TBABR, Strategic: sale G.R. Thanga 89.97% 6.13 
Mamallapuram Maligai (P) 

Ltd. 

(vi) Agra Aahok Strategic sale Shri Mohan 89.9T'k 3.61 
Singh 

(vii) Laxmi Vilas Strategic sale Bharat Hotels 89.97% s.n 
Palace, Udaipur ltd. 

(viii) Qutub Hotel, Strategic sale SushH Gupta 89.97% 34.45 
New Delhi and Consortium 
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1 2 3 4 5 6 7 

(ix) Lodhi Hotel, Strategic sale Silverllnk 89.97% 71.93 
New Delhi Holdings Ltd. 

& Consortium 

4. HCI 

(i) Centaur Hotel Strategic sale Tulip 100% 153.00· 
Juhu, Mumbai Hospitality Pvt. 

Ltd. 

(Ii) Indo Hokke Strategic sale Inpac Travels 100% 6.51· 
Hotels Ltd. Rajgir (India) Pvt. Ltd. 

5. IBP Ltd. Strategic sale Indian 011 33.58% 26% 1,153.88 
Corpn. 

6. Vldesh Sanchar Strategic aaIe Panatone 25% 2eolo 3,689.00·· 
Nigam Ltd. F1nveat Ltd. 

(a Tate Group 
Co.) 

7. Paradeep Strategic aaIe Zuart Maroc 74% 26% 151.70 
Phosphates Ltd. Phosphatea Pvt. 

Ltd. 

8. Vldeah Sanchar ESPS Employ", 1.86% 26.12% 25.19 
Nigam Ltd. 
Sub Total 5,557.44 

2002-03 

1. Hlnduetan Zinc Strategic sale Stertlte 49.92% 445.00 
Ltd. Opportunltlea 

& Ventu .... Ltd. 

2. Indian Strategic sale ReIIaftCe Petro 26% 33.95% 1,490.84 
Petrochemicals Investment 
Corporation Ltd. Ltd. 

3. ITOC 

(i) Kovalam Ashok Strategic sale M. Far Hotels 89.97% 40.38 
Beach R_ort Ltd. 

(II) Manali Aahok Strategic sale Auto Impex Ltd. 89.97% 3.86 

(ill) Khajuraho Strategic sale Bharat Hotels Ltd. 89.97% 2.19 
Aahok 

(Iv) Varanasi Strategic sale Ramnath 89.97% 8.38 
Aahok Hotels (P) Ltd. 

(v) Aurangabad Strategic sale Loksangam 89.97% 16.50 
Ashok Hotels 

& Resorts Pvt. 
Ltd. 

(vi) Kanishka, Strategic sale Nehru Place 89.97% 92.38 
New DeIhl Hotela Ltd. 
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(vii) Indrapraahta, Strategic sale Moral Trading 89.91% 43.38 
New Delhi & Investment 

Ltd. 

(viii) Chandlgarh Strategic sale TAJGVK 100% 17.27 
Proj8ct Hotels & 

Resorts Ltd. 

(ix) Hotel Ranjlt, Strategic sale Consortium of 89.97% 29.28 
New Delhi Unison Hotels 

Ltd. & Formax 
Commercial 
Pvt. Ltd. 

(x) Hotel Airport Strategic: sale Bright 89.97% 19.39 
Kolkata Enterprises 

Pvt. Ltd. 

4. Maruti Udyog Ltd. Rights Suzuki Motors 46.79% 1,OOO.()()I\ 
renunciation 

5. HCI·Centaur Strategic sale Batra 100% 83.00" 
Hotel Airport, Hospitality 
Mumbal Pvt. Ltd. 

6. Modem Foods Sale of residual Hindustan 26.996% 44.07 
(India) ltd. shares to SP Lever Ltd. 

(Put Option by 
GoI) 

7. Hlndustan Zinc ESPS Employees 1.48% 48.45% 6.19 
Ltd. 

8. CMC Ltd. ESPS Employees 6.06% 26.25% 6.07 

Sub Total 3,347.98 

2003-04 

1. Jessop & Co. Ltd. Strategic sale Rula Cotex Ltd. 72% 27% 18.18M 

2. Hindustan Zinc Call Option by Steriite 18.92% 29.53% 323.88 
Ltd. SP Opportunities 

& Ventures 
Ltd. 

Sub Total 342.06 

2004-05 

1. Indian ESPS Employees 4.68% 0.42% 64.81 
Petrochemicals 
Corporation Ltd. 

Sub Total 64.81 

Grand Total 9,971.n 

. Proceeds to go to Air India . 
M Amount received by BBUNl, the holding company. 
•• Includes dividend of Ra. 1,887 CfOI'8 and dMdencI tax of Ra. 363 crore 
4» Inclusive of Minimum Guaranteed Annual Payment (MGAP), Security DeposIt and BusIne .. Transfer ConIIderallon etc. 

" Renunciation of rights Issue of 12,16,341 sharea against As. 1,000 ClOre control premium. ReaIduaI equity of Government Includes 
34,400 shares of Face Value Rs. 100 each held by the MUL Employees Mutual Benefit Fund. 
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SI.No. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

Note: 

CMC 

Name of cpsel 
CMC 

CON COR 

DCll 

GAIL 

IBP 

ICI Ltd. 

IOC 

IPCl 

MTNl 

MUL 

NTPC 

ONGC 

VSNl 

G. Total 

JULY 28. 200e 

...",.", IV 

o.t.II6 of "*"'.~ p~ from s.M of $!MIl PoItIon 01 
Go""""",,''6 Equity duting 11JfJ7-118 to 2tXJ5.()6 

1997·98 1 __ 99 19ge.OO 2003-04 2004-06 
Amount Amount Amount Amount Amount 

- . 190.44 

221.86 

221.2 

871.88 946 1827.38 

350.88 

n.1 

1208.98 182.79 

1202.86 

910 

993.34 

2864.07 

2484.98 298.48 10642.4 15.99 

783.88 76 

910.00 6371.11 1479.27 16206.35 2700.08 

84 

(RI. crore) 

2006-08 
Amount 

1569.87 

1689.67 

27235.48 

There were no receipts from sale of lhare. In 2000-01, 2001-02 and 2002-03. In addition to the above, there were three 
lnatancea where Government dlVMted ItHIf of a majortty Itweholdlng In a CPSE by MlHng the Iharee to another CPBE 
without going through a proce_ of competitive bidding. The 10taI amount raIMd through the block sale of lharea In one 
CPSE to another CPSE W8I Rea. 1318 erore. 
CMC Limited 

CONCOR Container Corporation of India Ltd. 
DCIL Dredging Corporation of Inc:tta Ltd. 
GAIL Gatl (India) Umlted 
IBP IBP Company Ltd. 
ICI Ltd. ICI Ltd. 
IOC Indian 011 Corporation 
lPeL Indian Petrochemtca18 CorporatIon Ltd. 
MTNL Mahanagar T etephone Nigam Urnlted 
MUL Maruti Udyog Umlted 
NTPC National Thermal Power Corporation Ltd. 
ONGC 011 and Natural Gel CorporatIon UmIt8d 
VSNL Vtdeah Sanchar Nigam Umlted 
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Monitoring of Rural Development Programme. 

·68. SHRI RAVICHANDRAN SIPPIPARAI: WUI the 
Mlntater of RURAL DEVELOPMENT be p\eued to state: 

(a) whether there ta any proposal to set up multi-
level and multi-tool monitoring system for monitoring the 
variOUI rural development programmes; 

(b) if so, the details thereof; 

(c) whether most of the States are not periodically 
submitting their utility/achievement reports; 

(d) if so, the details thereof and the reuons therefor; 
and 

(e) the corrective measures proposed by the 
Government to tackle the situation? 

THE MINISTER OF RURAL DEVELOPMENT (DR. 
RAGHUVANSH PRASAD SINGH): (a) to (e) The Ministry 
of Rural Development has already put In place a 
comprehensive multi·level and multi-tool system of 
monitoring the Implementation and evaluation of Impact 
of the programmes including utilization of funds through 
Periodical Progress Reports, Performance of Review 
Committee meetings, Area Officer's Scheme, Vigilance 
and Monitoring Committee at the StatelDistricts Level with 
greater involvement of Members of Parliament, National 
Level Monitors to monitor quality of work, adherence to 
implementation of schemes as per programme guidelines. 
Besides, Monthly Progress Reports of Rural Development 
Programmes through on-line system, the State 
Governments have also been advised to adopt a four-
pronged strategy conSisting of (i) creation of awareness 
about the schemes, (II) transparency, (IIi) people's 
partnership and (Iv) accountability-social audit through 
Gram Sabha. In addition to this, constitution and VIllage 
Level Monitoring Committee for each work under SGRY 
is mandatory which will monitor the progress and quality 
while work Is in progress and final report of the Committee 
would be attached along with the completion certificate 
of work for consideration of Gram Sabha of Gram 
Panchayat where work has been executed. 

All the programmes of the Ministry are continuously 
monitored through periodical progress reports received 
from the all State Govemments depicting both the financial 
and physical progress of the programmes. As per 
guidelines of various Rural Development schemes, the 

State Govemmentl are required to furm.h the Monthly 
Progreu Report of each ICheme to the Ministry by the 
10th day of every succeeding month. However, there Ie 
a delay In submlulon of Monthly progrna Reports In 
some of ths cues u the reports are baaIcaIly prepared 
at the Block level and then submitted to the DiItrIcI 
authorities and In tum submit to the State authottttes. 
The Stat. after compilation of Diatrlct·wiH data submit 
the reporta to the Ministry of Rural Development. The 
National Level Monitors and Area OffIcer regularly vlalt 
ualgned dletl1cta and cloeely monitor Implementation of 
schemea through field vlslta, checking of works and 
Inapectlng of records. Observatlonalflndlng8 are 
communicated to Stat .. for follow up action. 

With a view to minimize the time lag.in reporting of 
the Monthly Progress Reports, the Ministry of Rural 
Development has been emphaalzlng the State 
Govemmenta to fumlsh Monthly Progreea Reports of Rural 
Development Programmes through on-line system. 

Sixth Pay Comm',,'on 

·89. SHRI BACH I SINGH RAWAT "BACHDA": 
SHRI ARJUN SETHI: 

Will the Minister of FINANCE be pleaaed to state: 

(a) whether the Government hu initiated atepa to 
appoint Sixth Pay Commlaalon for revlalng the pay 
structure of Central Govemment employees; 

(b) If so, the composition and terms of reference 
proposed to be Included therein; 

(0) the time by which It is likely to be constituted; 

(d) whether the Government propoees to grant Interim 
relief to Central Government employeeslpenaioners tUI the 
Implementation of Sixth Pay Commlaalon; and 

(e) if 50, by when? 

THE MINISTER OF FINANCE (SHRI P. 
CHIDAMBARAM): (a) to (e) The Government on 
20.7.2006, have decided to constitute a Pay Commlaslon 
for Central Government employees. The Sixth Pay 
Comrnlaslon ta likely to be set up shortly. 

The proposed terms of reference of the Sixth Pay 
Commiaslon, which are being finalized would broadly 
include the principles that should govem the structure of 
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pay, anowances, bonus and other facliltieslbeneflts and 
the date of effect thereof; the categories of employees 
who wlM be covered by these recommendations; working 
out a comprehensive pay package that is suitably linked 
to promoting efficiency, productivity and economy for 
tranlforming the Central Govemment Organizations into 
modem, professional and citizen friendly entities dedicated 
to the S8fVlce of people. examining the principles which 
should govern the structure of penslon/pensionary benefits 
for the present and former Central Government 
employeee; and examining the desirabiHty, need and 
quantum of interim relief. It has been proposed that the 
Sixth·· Pay Commission will also look into the Issue of 

. deslrablUty, need and quantum of interim relief. 

Rura' Welfare Scheme. 

-90. SHRI PRABHUNATH SINGH: wm the Miniater 
of RURAL DEVELOPMENT be pleased to state: 

(a) the schemes launched by the Govemment for 
promotion of rural welfare during the last three years and 
the current year; 

(b) the funds released/allocated/utilised under each 
scheme during the said period, State-wise; 

(c) whether diversion of funds have been reported 
from certain States and a number of representations sent 
by many Members of Parliament have been received by 
the Govemment; 

(d) if 80, the details thereof; 

(e) the steps taken by the Govemment to check 
r8Cumtnee; 

(f) whether the Government Is aware that a large 
number of rural people are committing suicides particularly 
in Maharahtra, Kamataka, Andhra Pradesh, Tamil Nadu 
and Punjab; 

(g) if so, the reasons therefor; and 

(h) the steps taken/proposed to be taken by the 
Government in this regard? 

THE MINISTER OF RURAL DEVELOPMENT (DR. 
RAGHUVANSH PRASAD SINGH): (a) The Ministry of 
Rural Development launched during the last three years 
(i.B. 2003-04 to 2005-(6) the schemes namely, (I) National 

Food For Work Programme (NFFWP) In 150 most 
backward districts in the country, as identified by the 
Planning Commission, (iI) Implementation of the National 
Rural Employment Guarantee Act in 200 most backward 
districts in the country including 150 districts of the 
National Food for Workd Programme (NFFWP) as decided 
by the Planning Commission, (iii) Provision of Urban 
Amenities in Rural Areas (PURA) and (iv) National Rural 
Drinking Water Quality Monitoring and Surveillance 
Programme (NRWQM & SP). Besides, during 2005-06 a 
major plan for rebuilding rural India called "Bharat Nirman" 
was launched to be implemented over a period of four 
years for building infrastructure in rural India. The Ministry 
of Rural Development is implementing three components 
namely; rural roads, rural drinking water supply and rural 
housing of the total six components (viz. assured irrigation, 
road connectivity to villages, construction of additional 
houses for poor, drinking water to remaining uncovered 
habitations, electricity to villages and telephone connectivity 
to remaining villages) of Bharat Nirman. 

(b) State-wise funds released, allocated and utilised 
under these schemes are given in the enclosed 
Statement. 

(c) to (e) The Ministry of Rural Development has 
received some cases of diversion of funds including mis-
appropriation of funds under these schemes and such 
cases have been immediately taken up with the concemed 
State Govemment for remedial measures/appropriate 
action. In order to check such recurrence, the Ministry 
has put in place a comprehensive system of monitoring 
the implementation and impact of the programmes 
including utilization of funds through Periodical Progress 
Reports, Performance Review Committee, Area Officer's 
Scheme, Vigilance and Monitoring Committee at the Statel 
District Level with greater involvement of Members of 
Parliament, National Level Monitors to monitor quality of 
work, adherence to implementation of schemes as per 
programme guidelines. Besides, the States have been 
advised to adopt a four-pronged strategy consisting of (i) 
creation of awareness about the schemes, (ii) 
transparency, (iii) People's PartnerShip and (iv) 
accountability-social audit through Gram Sabha. 

(f) to (h) The Ministry of Rural Development has not 
received reports from the State Govemments regarding 
suicides by large number of rural people. However, the 
number of cases of suicide by farmers during the last 
three years has been received by the' Ministry of 
Agriculture, as reported by the State Governments. 
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According to the infonTIatlon, the broad causes attributed 
by the State Governments for committing sulckle by 
farmers are as follows: 

schemes are undertaken In various States and fanTIers 
are given asaistance under different components. Most of 
the schem.. are being implemented through the State 
Governments. The policy decisions are (i) doubling of 
agricultural credit flow in next three years and provieion 
of debt relief to the farmers affected by natural calamities 
(ii) restructure the rate of interest in favour of farmers, 
(iii) revamping of cooperative credit structure (iv) National 
Agricultural Insurance Scheme (NAIS), (v) special package 
of rehabilitation to mitigate the distress of fanTIers in the 
districts, registering high incidence of fanTIers suicide in 
the identified States namely, Maharaahtra, Andhra 
Pradesh,Karnataka and Kerala and effective 
Implementation of poverty alleviation programmes In rural 
areas. 

• Crop failure; 

• Indebtedness due to high rate interest loans; 

• Drought; and 

• Social & Economic lnaecurity 

The Govemment of India has accorded the highest 
priority to revitalization of rural economy including 
agriculture sector and bringing improvement in the 
conditions of farmers. For this purpose a number of 

Name of the States NFFWP· NREGA·· 

Allocation Release Expenditure 
20()5.()6 

Relsase ReIeaae Expenditure 

Andhra Pradesh 

Arunachal Pradesh 

Assam 

Bihar 

Chhattlsgarh 

Gujarat 

Haryana 

Himachal Pradesh 

Jammu and Kashmir 

Jharkhand 

Kamalaka 

Kerala 

Madhya Pradesh 

Maharashlra 

Manipur 

2 3 4 5 

27199.63 30074.63 19880.75 16474.81 

425.26 658.94 488.45 446.31 

6 

20000 

272.85 

37100.61 33650.13 10519.65 33850.13 13970.845 

58812.89 52854.82 27536.63 30806.30 40503.38 

23181.35 23966.35 24149.14 785.00 17321.72 

8895.33 8250.67 4617.72 4241.12 4113.94 

627.62 1187.63 336.05 873.82 913.39 

676.76 1236.76 385.43 898.37 683.64 

1100.60 1686.6 794.56 1135.29 986.366 

50315.90 53348.03 30468.505 23429.66 37618.59 

8514.20 7659.21 2962.2n 4402.10 6329.69 

1218.36 1169.18 121.14 1169.18 2179.51 

7 

8334.26 

721.00 

5171.19 

9834.02 

819.03 

188.95 

339.27 

428.43 

3371.35 

909.28 

35201.76 47623.1 41960.52 21213.82 109384.11 40380.90 

34504.70 25357.82 o 19743.56 17961.645 4441.42 

889.78 1351.41 718.59 461.63 570.89 

(Rs. in lakhs) 

PURAO 
2004-05 

Release 

8 

150.00 

150.00 

150.00 

100.00 

9 

78.80 

130.00 

150.00 

147.30 
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1 2 3 4 5 e 1 8 

Meghallya 1212.18 2083.96 298.67 1457.87 2084.88 

~ 212.88 877.38 111.063 770.81 288.8 23.80 

Nagaland 1015.71 1031.28 0 1031.28 430.11 25.00 

0rIua 48821.08 60808.08 29187.83 7384.76 31618.58 848U8 180.00 200.00 

Punjab 1586.08 1820.08 802.3 122.64 756.75 451.97 

Rajasthan 786e.58 12008.89 7370.11 4142.11 84100 30000.00 160.00 130.00 

SIIddm 703.70 1074.01 360.39 722.18 451.6 

Tamil Nadu 10803.45 11873.46 8648.711 8671.72 _.21 429.41 

Tripura 3439.89 4292.92 2624.07 2672.87 1458.88 278.83 

Uttaranchal 2268.88 2180.77 981.84 1289.11 1910.8 154.33 

Uttar Pradesh 58738.53 37515.83 15086.96 33242.07 33488.88 3700.97 150.00 157.80 

Wilt Bengal 25498.32 28788.32 11221.82 17038.15 1831i8.84 1822.08 

Total 449830.00 445085.00 238821.888 23m5.74 437542.086 120117.778 1000.00 1000.00 

'Scheme initiated during 2005-08 and dIIcontInued during 2008-07 u this ICheme II merged with NREGA. 
"Scheme Initiated from February, 200e In 200 dI8trIc:ta. 
o Implemented on pilot bal. In Seven S .... 

(RI. In 1akhI) 

Name of the Stal8l NRWQM & SP 2 ARWSP 2OQ6.08 ARWSP 2006-07 
Funda reIeued AllocatIon ReIIue Expendltura AllocatIon ReIeue Expenditura 

2 3 4 5 8 7 8 

Andhra Pradesh 487.96 21032.00 25080.29 15875.28 20084.08 10042.04 m.32 
Arunachal Pradesh 22.44 8080.00 10874.54 10874.54 9843.00 3540.75 0.00 

Aaum 133.58 15280.00 14800.00 11360.00 16601.00 0.00 0.00 

Bihar 393.56 15324.00 15324.00 7388.08 18567.00 8278.50 0.00 

Chhattlsgarh 171.71 5154.00 5020.44 2150.00 5839.00 2919.50 0.00 

Goa 7.42 193.00 182.45 98.08 226.00 113.00 0.00 

Gujarat 271.84 12339.00 12789.16 12789.16 13151.58 8660.78 798.75 

Haryana 127.47 3890.00 4193.80 2211.75 5552.83 2776.32 288.11 

Himachal Pradesh 80.53 10805.00 11885.00 11422.24 9708.88 4863143 0.00 
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2 3 4 5 8 7 8 

Jharkhand 149.28 5529.00 8307.28 4952.20 80474.00 3237.00 0.00 

Jammu and Kashmir 87.71 20073.00 23871.5 21152.94 23487.78 1183.00 0.00 

Kamataka 208.52 17555.00 21208.99 21853.05 19502.40 9761.20 0.00 

Kerala 108.17 5388.00 8170.65 8170.86 8218.00 3108.00 243.58 

Madhya Pradelh 421.32 15101.00 16039.88 15439.65 15759.00 8378.50 48.88 

Maharuhtra 508.24 27591.00 33235.88 14142.11 3232.00 18118.00 0.00 

Mlnlpur 11.54 3110.00 2713.87 1825.37 3379.00 1889.50 0.00 

MeghaJaya 19.30 3588.00 3190.10 32804.20 3893.00 1948.50 0.00 

Mlzoram 13.30 2589.00 2689.27 1975.94 2791.00 1395.50 0.00 

Nagaland 12.08 2637.00 2847.76 1741.00 2885.00 1432.50 0.00 

Ori ... 209.97 12405.00 13880.94 9314.80 9212.00 4808.00 0.00 

Punjab 186.08 3842.00 4134.81 2179.0400 3854.00 1827.00 109.22 

Rajasthan 273.97 44034.00 49135.34 34838.20 41489.85 20744.84 8108.93 

Sikkim 6.08 1083.00 1283.88 1221.58 1175.00 587.60 21.42 

Tamil Nadu 295.58 11875.00 12053.88 99904.88 12057.00 8028.50 110.33 

Tripura 29.96 3176.00 3199.86 3299.13 3453.00 1728.50 0.00 

Uttaranchal 115.82 5725.00 6559.12 5533.12 6707.00 3903.50 220.35 

Uttar Pradesh 1149.40 247804.00 28372.10 21428.92 27990.00 13995.00 4030.22 

West Bengal 298.95 13308.00 15078.33 14238.09 14892.00 7048.00 110.00 

A & N Islands 2.86 9.37 1747.51 0.00 32.73 0.00 0.00 

D & N Haveli 2.92 6.25 0 0 5.92 0.00 0.00 

Daman and Diu 1.97 0.00 0.00 0.00 13.53 0.00 0.00 

Delhi 7.94 4.69 0.00 0.00 0 0.00 0.00 

Lakshadweep 3.76 0.00 0.00 0.00 3.64 0.00 0.00 

Pondicherry 3.01 4.69 0.00 0.00 38.72 0.00 0.00 

Chandigarh 1.98 0.00 0.00 0.00 5,48 0.00 0.00 

Total 5764.17 315750.00 352170.64 268087.22 335100.00 278202.86 13853.11 

$Scheme launched In February, 2006. 
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(Rs. in lakhs) 

SI.No. Name of the StatesIUTa lAY 2CJ05..06 lAY 2008-07 

Central Central Utilisation Central Central Utilisation 
Allocation Release of funds Allocation Releasel of funds' 

2 3 4 5 6 7 8 

1. Andhra Pradesh 24399.42 24609.65 31791.06 25939.14 12969.57 1624.21 

2. Arunachal Pradesh 949.43 711.88 1189.94 1018.68 507.75 44.30 

3. Assam 20994.23 21465.64 23682.96 22525.46 9982.16 2489.64 

4. Bihar 72020.72 82437.06 87769.49 76565.57 36888.78 5886.97 

5. Chhatlisgarh 3773.17 4473.57 5043.71 4011.28 2005.64 52.31 

6. Goa 150.28 136.95 179.54 159.77 79.89 2.82 

7. Gujarat 11888.03 11969.28 15840.26 12721.14 5823.82 1121.12 

8. Haryana 1680.04 2008.33 2448.31 1788.06 885.60 271.87 

9. Himachal Pradesh 5&2.58 755.75 812.56 829.95 299.05 7.28 

10. Jammu and Kashmir 1840.52 2001.35 1834.88 1956.67 710.82 68.46 

11. Jharkhand 6423.93 8823.34 13023.93 6829.31 2893.45 NR 

12. Kamataka 9400.43 9639.02 12850.18 9993.64 5109.32 1965.66 

13. Kerala 5227.51 5169.28 7421.36 5557.39 2778.70 163.54 

14. Madhya Pradesh 7504.14 9592.17 11438.87 7977.69 3863.74 NR 

15. Maharashtra 14714.56 14960.66 22522.75 15843.12 7167.83 944.29 

16. Manipur 824.15 876.39 1128.85 884.26 291.98 NR 

17. Meghaiaya 1435.38 918.84 1561.47 1540.07 464.87 NR 

18. Mizoram 305.89 331.12 482.43 328.20 164.10 NR 

19. Nagaland 949.84 928.20 1188.07 1019.11 497.50 322.55 

20. Orissa 14149.75 15047.54 22344.43 15042.66 7529.94 419.97 

21. Punjab 2077.71 1523.88 1753.49 2208.83 386.64 142.77 

22. Rajasthan 6013.11 6494.31 8563.52 8392.56 3198.28 338.52 

23. Sikkim 181.68 197.04 275.69 194.91 97.46 47.37 

24. Tamil Nadu 9768.97 9999.13 18109.11 10385.44 5192.72 86.02 

25. Tripura 1849.42 2070.92 2808.54 1984.31 992.16 146.81 

26. Uttar Pradesh 32348.75 35470.31 44862.77 34390.12 16830.59 , 1374.85 
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2 3 4 5 6 7 8 

27. Uttaranchal 1821.n 1808.85 3583.92 172-4.11 733.88 103.14 

28. West Bengal 19518.40 19355.70 20728.16 20750.10 10375.Q6 1258.89 

29. A & N Islands 309.48 0.00 74.03 328.99 0.00 NR 

30. D & N Haveli 51.56 25.78 9.01 54.82 0.00 2.99 

31. Daman and Diu 23.07 0.00 0.61 24.52 0.00 0.09 

32. Lakshadweep 20.00 32.64 18.55 21.26 0.00 5.83 

33. PondIchtny 154.1" 0.00 n.88 183.88 0.00 NR 

Total 273240.00 273822.58 386389.&3 290763.00 138518.07 18872.07 

NR-Not reported. 

(Rs.in lakha) 

SI.No. State 2005·06 2008-07 

Allocation R ...... Allocation Rele .... 

2 3 4 5 6 

1. Andhra Pradesh 10000.00 18769.00 10000.00 0.00 

2. Arunachal Pradesh 5200.00 5381.00 5200.00 0.00 

3. Aaaam 17600.00 15682.00 27600.00 28606.00 

4. Bihar 33200.00 234239.00 33200.00 15859.00 

5. Chhattlsgarh 33000.00 30757.00 43500.00 42852.00 

6. Goa 500.00 0.00 500.00 0.00 

7. Gujarat 6000.00 7056.00 6000.00 20465.00 

8. Haryana 2500.00 2066.00 2600.00 4511.00 

9. Himachal Pradelh 13200.00 17127.00 23200.00 0.00 

10. Jammu and Kashmir 6000.00 7035.00 6000.00 0.00 

11. Jharkhand 19500.00 15270.00 24500.00 0.00 

12. Kamataka 10500.00 14302.00 10500.00 0.00 

13. Kerala 2500.00 4241.00 2500.00 0.00 

14. Madhya Pradesh 53500.00 37629.00 88500.00 66000.00 

15. Maharashtra 14000.00 14192.00 14000.00 0.00 

16. Manlpur 2800.00 633.00 2800.00 0.00 
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2 3 

17. Meghalaya 4000.00 

18. Mlzoram 2700.00 

19. Nagaland 2500.00 

20. Orl ... 26800.00 

21. Punjab 3000.00 

22. Rajasthan 28600.00 

23. Sikkim 2500.00 

24. Tamil Nadu 8500.00 

25. Tripura 3500.00 

28. Uttar Pradesh 44500.00 

27. Uttaranchal 9500.00 

28. West Bengal 22100.00 

Total States 388200.00 

Education Loan 

·91. SHRIMATI C.S. SUJATHA: Will the Mini8tar of 
FINANCE be pleased to state: 

(a) the percentage of educational loan out of the 
total loan disbursed by nationalized banks and privata 
sector banks respectively during each of tha last three 
years, bank-wise; 

(b) whether the quantum of loans provided by private 
sector banks compares favourably with tha nationalised 
banks; 

(c) if not, the reasons therefor; and 

(d) the corrective stepa being taken in thle regard? 

THE MINISTER OF FINANCE (SHRI P. 

CHIDAMBARAM): (a) As reported by Reserve Bank of 
India (RBI), the percentage of Education loans to total 
loans (outstanding net bank credit) disbursed by Public 
Sector Banks and Private Sector Banks for the years 

4 5 8 

750.00 4000.00 0.00 

8098.00 2700.00 0.00 

5803.00 2500.00 0.00 

30529.00 36800.00 38548.00 

4890.00 3000.00 0.00 

43482.00 80400.00 59433.00 

4120.00 2500.00 0.00 

5895.00 8500.00 0.00 

2178.00 3500.00 0.00 

84489.00 62000.00 0.00 

1429.00 9500.00 0.00 

35558.00 32100.00 5000.00 

418559.00 498000.00 2818.74 

200B, 2004 and 2005 (Iateat available) Ie as under:-

Year Public Sector Private Sector 
Banks (%) Banks (%) 

2003 0.59 0.14 

2004 0.75 0.19 

2005 0.89 0.17 

Bank-wise details of percentage of outstanding 
Education loans to outstanding nat bank credit (as 
available) for the years 2003-04 and 2004-05 in respect 
of Public Sector Banks is given in the Statement enclosed. 
However, bank-wise details in reapect of Private Sector 
Banks are not available. 

(b}.to (d) The quantum of loans aanc:tioned by Private 
Sector Banks viz-a-viz that of Public Sector Banks is 
relatively smaller in size due to the former's Hmlted branch 
network. Specific complaint of non-sanctionlng of education 
loans by banks are looked into and remedial measures 
taken by the Reserve Bank of India/centemed banks. 
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P.tr:mJ~ of DUllMnding Edutt:MkJn LtwIS ID 0II/8I611d1ng filii /MIlk t:IfJtIII by PuIJIIc StIt:IDr s.". 

SI.No. Name of Banks 2003-04 2004-05 

1. State Bank of India 0.80 0.83 

2. State Bank of Blkaner & Jalpur 0.34 0.41 

3. State Bank of Hyderabad 1.39 1.53 

4. State Bank of Indore 0.47 0.49 

6. State Bank of Myaore 0.88 0.98 

6. State Bank of Patlala 03.2 0.38 

7. State Bank of Saurashtra 0.41 0.64 

8. State Bank of Travancore 2.00 2.42 

9. Allahabad Bank 0.52 0.53 

10. Andhra Bank 3.11 3.08 

11. Bank of Baroda 0.83 0.95 

12. Bank of India 0.62 0.86 

13. Bank of Maharuhtra 0.50 0.64 

14. Canara Bank 1.24 1.25 

15. Central Bank of India 0.50 0.84 

16. Corporation Bank 0.51 0.84 

17. Dena Bank 0.33 0.51 

18. Indian Bank 0.68 0.97 

19. Indian Overseas Ba,nk 1.37 1.38 

20. Oriental Bank of Commerce 0.78 0.85 

21. Punjab National Bank 0.79 0.85 

22. Punjab & Sind Bank 0.49 0.71 

23. Syndicate Bank 0.84 1.12 

24. Union Bank of India 0.50 0.61 

25. United Bank of India 0.32 0.68 

26. UCO Bank 0.22 0.37 

27. Vijaya Bank 0.57 0.63 
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fTI'IlI1$/II1ionJ 

Tapping of Non-Conventlonal Energy Potential 

*92. SHRI RAMOAS ATHAWALE: Will the Minister 
of NON-CONVENTIONAL ENERGY SOURCES be 
pleased to state: 

(a) whether the Government has taken any steps to 
provide equal opportunities for tapping non-conventional 
energy potential in all the States; 

(b) if so, the details thereof; and 

(c) the details of the progreas made so far In this 
regard? 

THE MINISTER OF STATE OF THE MINISTRY OF 
NON·CONVENTIONAL ENERGY SOURCES (SHRI VILAS 

A. Grid-Connected Renewable Power 

MUTTEMWAR): (a) and (b) To facilitate the tapping of 
non-conventional energy potential In the country, financial 
and fiscal Incentives are being provided that include 
capital/Interest subsidy, accelerated depreciation, 
concessional duties and relief from taxes, which are 
applicable In all StateS/UTs. This apart, the Electricity Act 
2003, National Electricity Policy 2005 and National Tariff 
Policy 2006 provide a common framework for the 
regulation of renewable power In all States/UTs. This 
Ministry's schemes relating to biogu plants, biomass 
gaeIflerB and small hydro power, however, provide for a 
higher level of central financial aaslstanc& for Special 
Category States. Further, subsidy on solar lantems Is 
available for unelectrlfled villages only In Special Category 
Stat ... 

(c) State-wise details of cumulative achievements 
under various non-conventional energy programmes, as 
on 31.03.2006 are given in Statement enclosed. 

SI.No. StateslUT Small Hydro Wind Power Bio Power Solar Power Totel CepacIty 
Power Biom188 Waite to 

Power Energy 
(MW) (MW) (MW) (MW) (kWp) (MW) 

2 3 4 5 6 7 8 

1. Andhra Pradesh 178.81 121.00 279.25 22.50 0.28 801.84 

2. Arunachal Pradesh 44.30 0.00 0.00 0.00 0.00 44.30 

3. Assam 2.11 0.00 0.00 0.00 0.00 2.11 

4. Bihar 50.40 0.00 0.00 0.00 0.00 50.40 

5. Chhattlsgarh 11.00 0.00 27.50 0.00 0.00 38.50 

6. Goa 0.05 0.00 0.00 0.00 0.00 0.05 

7. Gujarat 7.00 338.10 0.50 0.00 0.00 345.60 

8. Haryana 62.70 0.00 6.00 0.00 0.00 68.70 

9. Himachal Pradesh 132.08 0.00 0.00 0.00 0.00 132.08 

10. Jammu and Kashmir 109.74 0.00 0.00 0.00 0.00 109.74 
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2 3 4 5 8 7 8 

11. Jharkhand 4.05 0.00 0.00 O.oP 0.00 4.05 

12. Kamataka 329.63 584.80 224.48 1.00 0.03 1139.74 

13. KeraJa 84.82 2.00 0.00 0.00 0.03 86.85 

14. Madhya Pradesh 41.18 40.30 1.00 2.70 0.34 85.50 

15. Maharashtra 207.08 988.80 38.00 1.00 0.19 1233.87 

16. Manipur 5.45 0.00 0.00 0.00 0.00 5.46 

17. Meghalaya 30.71 0.00 0.00 0.00 0.00 30.71 

18. Mizoram 14.76 0.00 0.00 0.00 0.00 14.78 

19. Nagaland 20.67 0.00 0.00 0.00 0.00 20.67 

20. Orissa 7.30 0.00 0.00 0.00 0.00 7.30 

21. Punjab 122.56 0.00 28.00 1.00 0.33 151.88 

22. Rajasthan 23.85 338.80 15.30 0.00 0.15 378.80 

23. Sikkim 38.80 0.00 0.00 0.00 0.00 38.80 

24. Tamil Nadu n.70 2812.50 174.00 1.75 0.21 3146.16 

25. Tripura 18.01 0.00 0.00 0.00 0.00 18.01 

26. Uttar Pradeeh 25.10 0.00 121.50 5.00 0.33 151.93 

27. Uttaranchal 75.46 0.00 0.00 0.00 0.06 75.50 

28. West Bengal 98.30 1.10 0.00 0.00 0.05 99.46 

29. Andaman and Nicobar IIIandI 5.25 0.00 0.00 0.00 0.10 5.35 

30. Chandigarh 0.00 0.00 0.00 0.00 0.00 0.00 

31. Dadra and Nagar Havali 0.00 0.00 0.00 0.00 0.00 0.00 

32. Daman and Diu 0.00 0.00 0.00 0.00 0.00 0.00 

33. Delhi 0.00 0.00 0.00 0.00 0.00 0.00 

34. Lakshadweep 0.00 0.00 0.00 0.00 0.65 0.85 

35. Pondicherry 0.00 0.00 0.00 0.00 0.03 0.03 

Others 0.00 1.80 0.00 0.00 0.00 1.60 

Total (MW) 1826.43 5310.40 913.53 34.95 2.75 8088.08 

MW = Megawatt. 
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B. OH-grid/DflCentrslinJd RentlW6lJle Entlrg}' SystsmslOtJvictIs: 

SINo. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

16. 

17. 

18. 

19. 

20. 

21. 

22. 

23. 

24. 

25. 

2 

Andhra Pradesh 

Arunachal Pradesh 

Assam 

Bihar 

Chhattisgarh 

Goa 

Gujaral 

Haryana 

HImachal Pradeeh 

Jammu and Kuhmir 

Jharkhand 

Kamataka 

Kerala 

Madhya Pradastl 

Maharashtra 

Manipur 

Meghalaya 

Mizoram 

Nagaland 

Orissa 

Punjab 

Rajasthan 

Sikkim 

Tamil Nadu 

Tripura 

Bi9s PIns .... »II1II10 SPY WIllI *"" tir,.. VllgtVESP _ 
GaiIIn &.vY SlS It.S SI. pp PIIIIPI ~ HjIIrid CoINrI EIecd:IIon PIIb 

PIn WftI...... ~1nIia 
,...) (MW) IMWl No. No. No. kWp (NoI.) (NoI.) (kW) (NoI.) (NoI.) 1Nos.) (NoL) 

3 4 5 6 7 8 9 10 11 12 13 14 15 16 

400857 15.68 1.20 3733 1246 35152 21.66 613 6 16 12867 3.00 30 

2210 1.58 738 1270 4937 7.90 530 106 4 

58667 0.12 98 2787 541 7.50 45 3 6 80 39 14.00 12 

124935 0.02 690 1069 33765 139 46 475 4 

16952 0.51 1409 6864 3192 14 - 37136 325 9.00 10 

3732 0.02 174 167 443 1.72 15 39 1500 2 

378846 1521 2.95 2004 4952 31603 29.90 85 646 -114595 2 3.00 14 

49190 1.19 852 13266 327'lJ 24.20 469 - 24366 20 

44866 0.01 1794 1'tt48 20697 . 1.50 6 -28264 12 

2122 0.52 389 15317 9202 75.eo 39 368 90 8 

2083 0.18 383 .• 02 16374 280 53 1.00 16 

392382 6.23 1219 8921 7334 28.1$1 456 25 10 254 22 

108313 0.73 1090 18679 41181 44.70 810 79 8 236 668 17 

247536 4.73 5846 924 8564 2,2.40 87 -141618 l5.oo 23 

719084 4.67 0.90 3491 825 8883 8.44 228 26 344 58044 7.00 40 

2128 370 1650 3883 11.00 12 365 109 10 

4226 0.25 593 1540 4875 42.00 19 1165 25 7 

3470 0.20 315 2245 5812 109.00 37 110 7 8 

2617 0.28 271 143 95 6.00 6 

224373 0.07 0.03 5769 4344 9882 36.52 5 3437 18 10.00 10 

80682 0.70 0.75 2137 3180 14995 71.00 1821 - 22050 20 

66944 1.07 6573 45330 4818 25.80 283 222 4 38683 6.00 10 

5574 152 10215 720 14.70 10 20 4 

210040 4.03 1.98 2272 471 16818 30.05 1129 56 25 1537 4.00 45 

2442 1.10 760 2238 20850 24.57 25 80 31 10 
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2 3 4 5 6 7 8 9 10 11 12 13 14 15 16 

26. Uttar Pradesh 407966 5.33 3.00 950 50938 52815 129.20 751 - 51664 39 

27. Uttaranchal 6603 2SO 36980 27(10 SO.03 26 8047 429 5.00 11 

28. West Bengal 263587 8.05 1611 28890 3662 675.00 48 18 7959 1038 7.00 9 

29. Andaman and Nicobar 137 0.17 358 405 6296 167.00 5 2 60 6 

30. Chandigarh 97 275 1875 12 1629 4 

31. Dadra and Nagar Haveli 169 SO 

32. Daman and Diu 

33. Delhi 677 0.07 301 4753 30.00 89 -27990 11 

34. Lakshadweep 85.00 

35. Pondicherry 573 0.60 62 13 1637 21 5 90 3 

36. Others 0.32 8005 5869 28197 50.00 - 16750 12 

Total 3834080 73.64 10.81 54659 280863 4630581859.80 6991 1111 485600229 2831 84.00 459 

SLS • 511881 Lighting System; HLS c Home Llghtilg Syatem; 
SL • Solar Lanterns; SPV = Solar PhoIOYoIIaIc; MW ,. Mega Qat\; kWp = kilowatt peak; 
VESP = Village Energy Security Project. 

Vacant Po.t of Judge' 

·93. SHRI KRISHNA MURARI MOGHE: 
SHRI M. RAJA MOHAN REDDY; 

Will the Minister of LAW AND JUSTICE be pleased 
to state: 

(a) the sanctioned strength of Judges in various High 
Courts and the Supreme Court of India; 

(b) the number of posts of Judges lying vacant in 
various courts as on date, court-wise; 

(c) the reasons for non filling up the vacant posts; 

(d) whether a large number of civil, criminal and 
other cases are pending in the Supreme Court and 
various High Courts; 

(e) if so, the details thereof alongwith the reasons 
for pending cases as on date, State-wise and age-wise; 
and 

(f) the steps being taken by the Government to fill 
up the vacant posts of Judges and for speedy disposal 
of long pending cases in courts? 

THE MINISTER OF LAW AND JUSTICE (SHRI H.R. 
BHARDWAJ): (a) to (f) The sanctioned Strength of Judges 
in Supreme Court of India and the High Courts, the 
number of poet lying vacant in various courts as on 
24.07.2006 and the number of cues pending in various 
High Courts (as per details made available to the 
Government) are given in statement enclosed. 

Filling up of vacancies in the High Courts is a 
continuous, consuhative process among the Constitutional 
authorities. While every effort is made to fill up the existing 
vacancies expeditiously, vacancies do keep arising on 
account of retirements, resignation or elevation of Judges. 

After the Supreme Court Judgment of October 6, 
1993 in the Supreme Court Advocates-on-Record & Anr. 
Vs. Union of India, read with the Advisory Opinion of 
October 28, 1998, the entire process of initiation of 
proposal for appointment of 8 Judge of a Supreme Court 
lies with the Chief Justice of India and for the appointment 
of a Judge of a High Court, with the Chief Justice of 
that High Court. Government has been periodically 
reminding the Chief Justices of High Courts, the Chief 
Justice of India the Chief Ministers of the States to initiate 
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proposals for filling up all vacant posts of judges in the 
High Courts. 

The pendency of cases in the Courts could be 
ascribed to various factors, which inttlr-.lia, Include 
vacancies of Judges, new legislations, substantial increase 
in fresh institution of cases, rise in population, heightened 
awareness of rights on the part of the citizens, granting 
of adjournments, industrial development in the country, 
increase in trade and commerce and socio-economic 

matters, legislative and administrative aspects touching 
on the life of citizens, lawyers' strikes etc. 

Various steps have been taken by the Government 
for the speedy disposal of cases which include setting 
up of fast track courts, amendment to the CiYII Procedure 
Codes, permanent adalats for disputes relating to public 
utilities, increase in the number of posts of Judges, 
establishment of special courtsltiibunals, improvement in 
the standard of legal education, adoption of alternative 
modes of disputes resolution, such as arbitration and . 
conciliation. 

~t 

SI.No. Name of the Court Sanctioned Vacancies No. of Cases Pending 
Strength ~ on 24.7.2006 As on 31.12.2005 

Civil Criminal Total 

Supreme Court 26 04 31203+ 6084+ 37323+ (including 
36 other 
matters) 

HIGH COURTS 

1. Allahabad 95 13 565600 198922 764422 
2. Andhra Pradesh 39 07 141249 18570 159819 
3. Bombay 60 06 315020 36310 351330 
4. Calcutta 50 05 212448- 40270- 252718-
5. Chhattisgarh 08 49521 23382 72903 
6. Delhi 36 02 63655 14724 78379 
7. Gauhati 19 02 54405 7419 61824 
8. Gujarat 42 08 113505- 25962* 139467-
9, Himachal Pradesh 08 05 18011 5760 23n1 

10. Jammu and Kashmir 14 06 39529 2444 41973 
11. Jharkhand 12 02 25085 18785 43870 
12. Kamataka 40 05 73157 12754 85911 
13. Kerala 29 03 109316 24060 133376 
14. Madhya Pradesh 41 02 130259 55759 186018 
15. Madras 42 04 334383 29168 363551 
16. Orissa 20 04 17670&' 1f38541' 1935621\ 
17. Patns 31 07 66549 25033 91582 
18. Punjab and Haryana 40 01 201151 42320 243471 
19. Rajasthan 40 09 158318 47867 206185 
20. Sikkim 03 29 13 42 
21. Uttaranchal 09 01 30437 7163 37600 

Total 678 92 2878235 653539 3531n4 

+ as on 30.06.2006 * as on 31.12.2004 1\ as on 30.06.2005 
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Reorganization of CAPART 

*94. SHRI AJIT JOGI: Will the Minister of RURAL 
DEVELOPMENT be pleased to state: 

(a> whether the Government has initiated or proposes 
to initiate any changes in the CouncIl for Advancement 
of People's Action and Rural Technology (CAPART); 

(b) if so, whether the youths have been or are to be 
involved in its new structure; 

(c) if so, the details thereof; 

(d) whether there is any proposal to train the youths 
thereunder; 

(e) if so, the details thereof; 

(f) the programmes through which awareness is being 
created or likely to be created among the rural people 
by these youths; 

(g) whether this scheme has been started in moet 
backward areas; and 

(h) if so, the details thereof? 

THE MINISTER OF RURAL DEVELOPMENT (DR. 
RAGHUVANSH PRASAD SINGH): (a) to (h) Fresh policy 
guide~nes relating to schemes of Council for Advancement 
of People's Action and Rural Technology (CAPART) have 
been issued. In addition to this, CAPART has prepared 
a scheme to train rural youth In Hfe skills and employment 
generation skills. The scheme will be implemented in the 
most backward areas of the country. The trained youth 
will be linked to selflwage employment or will be attached 
to NGOS/Panchayats for a period of two years after the 
completion of the training period which will vary between 
four to six months depending on the nature of the skills 
to be imparted and will be attached to NGOslPanchayat 
for two years after completion of the training, and 
supported by CAPART. The selected youth should be 
educated and local inhabitants of the village and should 
be from below poverty line families. It is expected that 
these rural youth will act as Resource Persons for the 
village to facilitate the community to access and demand 
government schemes and services, bank credit, create 
awareness abo.ut important rural issues so as to holistically 
improve the socio-economic conditions of rural society. 
Action for implementation of the scheme has been initiated 

and preliminary dialogue with the State Govemments and 
NGOs of Jharkhand, Bihar, Karnataka, West Bengal, 
Rajasthan, Gujarat, Chhattisgarh, Andhra Pradesh and 
Tamil Nadu have been completed. 

/English} 

Urban Herlta. 

*95. SHRI ADHIR CHOWDHURY: 
SHRI NIKHIL KUMAR: 

Will the Minister of URBAN DEVELOPMENT be 
pleased to slate: 

(a) whether the Govemment is concemed at the 
deterioration of urban heritage In the country; 

(b) if so, whether the actual causes for the 
deterioration of urban heritage has been ascertained; 

(c) if so, the details thereof; and 

(d) the steps taken by the Government to preserve 
the Urban Heritage In the country? 

THE MINISTER OF URBAN DEVELOPMENT (SHRI 
S. JAIPAL REDDY): (a) Yes, Sir. 

(b) Yes, Sir. 

(c) Rapid urbanization, lack of awareness for heritage 
value, limited technical conservation expertise, limited 
capacity with local authorities to Implement heritage 
regulations, lack of partnerships and funds and multiplicity 
of agencies are factors responsible for the deterioration 
of urban heritage. 

(d) A proposal to constitute a Heritage Sites 
Commission under the Ministry of Culture is on the anvil 
to lay down broad policy guidelines and take steps to 
ensure that such guidelines are observed. 

Ministry of Urban Development has recently in 
December, 2005 launched the Jawarharlal Nehru National 
Urban Renewal Mission and Urban Infrastructure 
Development Scheme for Small and Medium Towns. 
Under both these schemes, preservation of heritage areas 
is an eligible component for funding. 

Some of the State Governments have also enacted 
regional or city level Urban Heritage Regulations for 
conserving Urban Heritage. 
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Protects with Foreign Anlstanee 

*96. KUNWAR MANVENDRA SINGH: Will the 
Minister of HOUSING AND URBAN POVERTY 
ALLEVIATION be pleased to state: 

(a) whether some projects relating to urban 
infrastructure, poverty alleviation and housing sector are 
being implemented in various States including Uttar 
Pradesh with the foreign assistance; 

(b) if so, the details of the foreign asaistance received 
by the States during each of the last three years and the 
details of the projects for which the said assistance was 
utilised; 

(c) whether some more projects are likely to be 
implemented in the States with the foreign assistance; 
and 

(d) if so, the details thereof, project-wise? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HOUSING AND URBAN POVERTY ALLEVIATION 
(KUMARI SEWA): <a) to (d) Infonnationia being collected 
and will be laid on the Table of the Sabha. 

[English} 

I.T. Raid. 

*97. SHRI CHANDRAKANT KHAIRE: 
SHRI JYOTIRADITYA M. SCINDIA: 

Will the Minister of FINANCE be pleased to state: 

(a) the details of raids conducted by the Income Tax 
Department during each of the last three years, State-
wise; 

(b) the details of theee raids conducted on companies 
and Govemment officials during the above period; 

(c) the unaccounted amount unearthed during these 
raids In terms of tax evasion, State-wise; 

(d) whether there are Instances wherein Information 
is given to media before these are verified; 

(e) if so, the details thereof alongwith the reasons 
therefor; and 

(f) the steps taken by the Govemment in this regard? 

THE MINISTER OF FIN~NCE '(SHRI P. 
CHIDAMBARAM): (a) The number of searches conducted 
by the Income Tax Department, the number of warrants 
Issued for searches and the details of seizure made for 
the last three years, State-wise, is as per Statement-I, 
Statement-II and Statement-III enclosed. 

(b) The searches conducted on companies and 
Government officials during the last three years and the 
seizure thereof are as per Statement-IV enclosed. 

(c) The unaccounted income unearthed during the 
search may be considered In terms of the data of seizure 
giver In reply to parts (a) and (b) above. Assessment(s) 
of different persons for different assessment years of the 
same group achieve finality at different points of time, in 
dlff.rent Financial Years. Tax Evasion in these 
.. easmente can be worked out only after completion of 
theae asseeaments and final decision in appeals. 

(d) There are no instances where information was 
given to rnediabefore the findings of search were verified. 

(e) Not applicable in view of (d) above. 

(f) Not applicable in view of (d) above. 

".",.", I 

DGIT (Inv.) State 

Ahmedabad 

Bangalore 

2 

Gujarat 

Karnataka 

Goa 

No. of 
Groups 

Searched 

3 

18 

21 

0 

No. of 
warrants 
executed 

4 

253 

130 

0 

(Figures of Seizure in Rs. lakh) 

F. Y. 2003-04 

Cash Jewellery Others Total 
Seizure 

5 6 7 8 

704.00 111.00 569.00 1384.00 

807.06 19.23 232.72 1059.01 

0.00 0.00 0.00 0.00 
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2 3 4 5 6 7 8 

Bhopai Madhya Pradeeh 20 83 180.08 78.41 252.71 511.20 

Chhattlagam 10 1.00 3.28 0.00 4.28 

Chandlgarh Chandlgarh 2 0.00 0.00 0.00 0.00 

Punjab 8 67 179.00 31.99 823.00 1133.99 

Haryana 4' 35 56.00 32.18 188.29 276.47 

Himachal Pradesh 0 0 0.00 0.00 ,0.00 0.00 

Jammu & J<ashmir 2 0.00 0.00 0.00 0.00 

Chennai* Tamil Nadu 45 209 2653.47 1123.59 1G5.56 5212.62 

Delhi Delhi 26 462 2670.66 600.29 961.24 4232.19 

Hyderabad Andhra Prade8h 26 141 801.27 92.76 205.57 1099.60 

Jaipur Rajasthan 35 181 413.18 116.48 321.65 851.31 

Kochi , Kerala 9 60 110.25 23.60 19.76 153.61 

Kolkata West Bengal 16, 164 709.83 390.64 1249.95 2350.42 

Orissa 6 26 91.85 14.50 60.25 166.60 

NER" 4 20 61.11 0.00 114.20 175.31 

Lucknow Uttar Pradesh 23 97 387.34 60.06 250.11 697.51 

Uttaranchal 0 0 0.00 0.00 0.00 0.00 

Mumbai Maharashtra 20 261 874.89 181.15 908.63 1964.67 

Pune Maharashtra 17 191 381.31 264.42 537.17 1182.90 

Patna Bihar 4 56 72.98 0.00 414.83 487.81 

Jharkhand 5 42 160.72 0.00 33.20 193.92 

Note: 'The data Includes data of Pondlcherry. 
"The data of NER includes the data of Assam, Trlpura, Manlpur, Mtghalaya, NagaIand, SlkkIm and Arunachal Pradesh. 

SWtimtmI H 

(Figures of Seizure in Rs. lakh) 

F. Y. 2004-05 

DGIT (Inv.) State No. of No. ~f Cash Jewellery Others Total 
Groups , warrants Seizure 

Searctled executed 

2 3 4 5 6 7 8 

Ahmedabad Gujarat 20 240 1164.24 207.55 183.03 1554.82 

Bangalore Karnataka 20 123 878.02 10.85 688.41 1457.28 

Goa 1 13 7.73 9.31 10.54 27.22 
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2 3 4 5 8 7 8 

Bhopal . Madhya PradeIh 17 58 344.80 182.72 385.72 893.04 

Chhattlegarh 4 23 47.05 0.00 51.33 98.38 

ChMdigarh Chandigarh 1 18 31.14 3.31 18.85 51.80 

Punjab 9 100 280.22 138.07 140.80 659.09 

Haryana 5 74 332.58 5.65 26.15 364.28 

Himachal Pradesh 2 4 13.50 0.00 9.51 23.01 

Jammu & ~r 1 2 38.70 9.49 3.39 49.58 

Chennai· Tamil Nac:k.I 23 111 1443.86 79.82 25.57 1548.05 

Delhi Delhi 15 208 1208.88 178.05 543.80 1928.51 

Hyderabad Andhra PradeIh 33 197 1045.78 318.00 727.66 2091.42 

Jatpur Rajasthan 41 173 587.88 112.86 594.83 1275.57 

Koehl KaraJa 1e 85 300.53 22.28 75.88 398.87 

Kolkata W.t Bengal 15 184 303.18 886.58 76.40 1266.14 

0 .... 5 28 49.80 4.30 12.80 66.70 

NER"" 3 20 189.38 0.00 48.49 237.87 

Lucknow Uttar Pradesh 19 188 1392.28 124.49 528.36 2045.12 

Uttaranchal 11 1.35 8.23 0.00 7.58 

Mumbai Maharuhtra 11 309 1835.38 288.11 348.14 2287.83 

Puna Maharaahtra 29 178 537.08 414.52 791.90 1743.50 

Patna Bihar 3 19 12.00 185.87 75.18 253.05 

Jharkhand 4 13 4.50 0.00 14.21 18.71 

Note: "The data Inc:Iudea d* of PondIcheITy. 
"*The datil of HER Inductee the data of Alum. TrIpura, MIInIpur, MegMIaya. ~, SIIddm .net ArunecNI Pradesh. 

S'IIt1It:InMt • 

(FIgu.... of Seizure in Rs. lakh) 

F. Y. 2005-08 

DGIT (Inv.) State No." of No. of Cash Jewellery Others Total 
Groupe waf'lW1l8 Seizure 

Searched executed 

2 3 4 5 8 7 8 

Ahmedabad Gujarat 43 380 793.50 411.14 533.83 1738.27 

Bangalore Karnataka 23 120 1478.93 0.00 463.02 1931.95 

Goa 2 21 75.71 0.00 0.92 78.83 
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2 3 4 5 8 7 8 

Bhopal Madhya Pradeah 8 27 178.27 82.80 286.96 527.03 

Chhantlg8rh 2 21 44.80 9.92 20.81 75.33 

Chandigarh Chandlgarh 4 13 88.32 9.53 0.00 n.es 

Punjab 15 132 619.18 1SS.n 399.84 1214.n 

Haryana 7 37 318.47 82.61 0.40 401.48 

Himachal Pradesh 1 1 0.00 0.00 0.00 0.00 

Jammu • Kuhmlr 2 3 1.60 0.00 0.00 1.50 

Chennal· Tamil Nadu 104 278 4373.12 549.72 95.54 5018.38 

Delhi Deihl 45 480 2607.02 560.48 1407.38 4474.88 

Hyderabad Andhra Pradesh 64 320 1266.73 586.10 1470.27 3323.10 

Jalpur Rajasthan 32 116 927.00 299.00 169.00 1395.00 

Koehl Kerala 20 81 164.44 76.25 14.81 255.50 

KoIQta West Bengal 23 232 914.34 1646.86 156.64 2717.84 

0ri8aa 8 38 101.45 23.47 27.08 151.98 

NER·· 7 34 781.19 0.00 88.17 847.38 

Lucknow Uttar Pradeeh 29 155 482.89 287.08 559.60 1329.67 

Uttaranchal 0 0 0.00 0.00 0.00 0.00 

Mumbai Maharashtra 39 557 1905.31 1038.23 1736.37 4679.91 

Puna Maharashtra 40 287 2066.99 506.43 2164.44 4727.86 

Patna Bihar 5 18 39.00 0.00 110.76 149.76 

Jharkhand 3 17 37.59 0.00 16.14 53.73 

Note: "The data Includes data of Ponc:fIaheny • 
• "The data of NER Inciudel the data of AeAm, Trlpura. tMnIpur, MeghaIaya, NagaIand, SlkkIm and Arunechel Pradesh . 

..,."".", IV 
(Figures of eelzure in Rs. lakh) 

DGIT (Inv.) c:a..- ~0IIIcIIII 

20()3.04 2Q04.()5 2OIJ5.08 2OOM4 2Q04.()5 2005-06 

No.al SeIDII No.al SeIDII No.al SeIDII No.al SeizIn No.al SeizIn No. 01 SeIzIn 
SIIIdIII s.n:t. SIIIdIII s.a. a..a. SNIdIeI 

2 3 • 5 8 7 8 9 10 11 12 13 14 

Ahmedabad Gujaral 18 7.28 22 293.32 25 18.00 0 0 58.10 0 0.00 

Bangalole Karnataka 3 56.00 4 147.33 3 91.89 0 0 0 0.00 0 0.00 

Goa 0 0.00 0 0.00 38.13 0 0 0 0.00 0 0.00 
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Chandigam 

Chennai 

Delhi 

Hyderabad 

Jaipur 

Kechi 

Koikata 

Lucknow 

Mumbai 

Puna 

Patna 

2 

Madhya PradeIh 

Chhattlsgam 

Chantligam 

Punjab 

Haryana 

Tamil Nadu 

Delhi 

Andhra Pradesh 

Rajasthan 

Kerala 

west Bengal 

Orissa 

NER 

Uttar Pradesh 

Uttaranchal 

Maharashtra 

Maharashtra 

Bihar 

3 

40.00 

4.28 

0.00 

2 807.81 

13 32.95 

4 366.33 

15 1409.54 

9 654.00 

o 0.00 

o 0.00 

11 423.34 

3 10.00 

o 0.00 

5 78.90 

o 0.00 

20 1055.06 

o 0.00 

5 43.71 

2 7.30 

Note: -The data Includes data of PondIcherry. 

JULY 28. 200e 

5 6 7 8 

6 178.69 2 SS.OO 

2 7.00 2 75.32 

2 0.00 0.00 

2 62.51 9 245.88 

4 80.00 9 0.00 

380.01 3 140.20 

10 1218.19 18 2907.00 

12 1484.00 15 2622.00 

o 0.00 0 0.00 

0.00 o 0.00 

13 219.60 16 546.90 

2 3.00 2 1.30 

o 0.00 0 0.00 

8 108.81 5 123.74 

3.54 O' 0.00 

11· 604.17 39 4215.31 

6 133.27 4 108.51 

o 0.00 0 0.00 

16.61 o 0.00 

9 10 

o o 
o o 
o o 
o o 
o o 
o o 
o o 
o o 
o o 
o o 
o o 
o o 
2 100.89 

o 
o 
o 
o 
o 
o 

o 
o 
o 
o 
o 
o 

11 12 

o 0.00 

o 0.00 

o 0.00 

o 0.00 

o 0.00 

o 0.00 

o 0.00 

o 0.00 

o 0.00 

o 0.00 

o 0.00 

o 0.00 

o 0.00 

00.00 

o 0.00 

o 0.00 

o 0.00 

o 0.00 

o 0.00 
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13 14 

o 0.00 

o 0.00 

o 0.00 

o 0.00 

o 0.00 

o 0.00 

o 0.00 

4 66.20 

o 0.00 

o 0.00 

o 0.00 

o 0.00 

o 0.00 

o 0.00 

o 0.00 

o 0.00 

o 0.00 

o 0.00 

o 0.00 

·-The data of NER includes the data of Assam, Trlpura, ManJpur, Meghalaya, NagaIand, SIkkIm and Arunachal Pradesh. 

Slow Pace of PMGSY 

°98. SHRI B. VI NOD KUMAR: 
SHRI ANANDRAO VITHOBA ADSUL: 

Will the Minister of RURAL DEVELOPMENT be 
pleased to state: 

(a) whether the Prime Minister Gram Sadek Yojana 
(PMGSY) has failed to achieve Its targets due to various 
shortcomings; 

(b) if so, the details thereof and the reasons therefor; 

(c) whether the pace of work has been very slow 
thereunder since the yojana was to be completed within 
a span of seven years whereas only 24 per cent of the 
work could be. completed up to March, 2005; 

(d) if so, the reasons therefor; 

<e) the details in regard to initial cost of the yojana, 
provisions made for it, the funds released for the same 
so far and the targets achieved thereunder; 

(f) whether sizeable funds allocated for PMGSY have 
been diverted and deposited in unauthorl$ed accounts or 
have not been utilized for the inteMed purpose; and 
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(g) if so, the action taken by the Govemment in this 
matter a10ngwith measures taken to achieve the ob;ec:tiYeB 
of the yojana and to remove the shortcomings? 

THE MINISTER OF RURAL DEVELOPMENT (DR. 
RAGHUVANSH PRASAD SINGH): (a) to (g) The targets 
for coverage of habitations under the Pradhan Mantri 
Gram Sadak Yojana are being achieved, although there 
have been slippages in the timeframe. Out of 1,72,787 
habitations targeted for coverage under the programme, 
the Ministry has cleared (upto June, 2006) road works 
proposed by the States to provide All-weather road 
connectivity to 56,638 habitations. States have reported 
that 27,833 targeted habitations have been provided 
connectivity till May, 2006. 

The PMGSY envisages construction of about 
3,73,000 km of road length towards providing new 
connectivity to unconnected habitations and upgradatlon 
of existing rural roads. The Ministry had cleared proposals 
for construction of 1,18,497 km, out of which 65,922. km 
was completed, up to March 2005. However, the pace of 
implementation has since picked up. The Ministry has ao 
far cleared proposals for construction of 1,77,971 km of 
road length, out of which 93,898 km has been completed 
up to May 2006. 

The Programme has not been able to achieve its 
objectives within the stipulated time frame due to 
insufficient allocation of funds for the programme, 
inadequate implementing capacities available with the 
States, non-availability of sufficient land, insufficient 
contracting capacity, difficult geographical terrains and 
adverse climatic conditions. 

The cost of implementing PMGSY was initially 
estimated at Rs. 60,000 crore. An amount of Rs. 16,528 
crore was provided in the Budget during the period 2000-
01 to 2005-06 for the programme. For the year 2006-07, 
an amount of Rs. 5225.62 crore has been provided in 
the Budget and an additional amount of Rs. 4000 crore 
has been committed by NABARD. Total amount of Rs. 
18,143.50 crore has been released to the States up to 
30th June 2006, against which expenditure of Rs. 14,553 
crore has been reported. 

In the performance audit report of the CAG on the 
Pradhan Mantri Gram Sadak Yojana for the period 2000 
to 2005 (No. 13 of 2006), it has been stated that a test 
check of the expenditure in some States revealed that a 
portion of the funds were diverted, par1<ed in unauthorised 

aooounte or not utilized for the intended purpose. These 
obMrvations are mainly. on the works of Phase I and II 
(years 2000-2(03). In these two Phases, the States were 
implementing the scheme on the basis of the guidelines 
issues in December 2000, which needed fine tuning. 
However, the Audit observations on these works-are with 
reference to the comprehensive guidelines formulated for 
adoption in Phase III and onwards, 'Which were not 
applicable to Phase I and Phase II works. The Ministry 
has since issued instructions to all States that the 
comprehen8ive guideline. Issued in November, 2004 
should strictly be followed in the implementation of 
PMGSY. The revised guidelines include an improved 
system of funds management. All the States have also 
been advised to take corrective action wherever 
irregularttles have been noticed. 

Recovery of Loan 

*99. SHRI KIRTI VARDHAN SINGH: 
SHRI EKNATH MAHADEO GAIKWAD: 

WUI the Minister of FINANCE be pleased to state: 

(a) whether cases of customer harassment by 
commercial banks in matters of loan recovery have been 
received from various parts of the country; 

(b) if so, the number of such cases and the action 
taken in the matter during each of the last three years 
and the current year; 

(c) whether Govemment has formulated any code of 
conduct to tackle this problem; and 

(d) if so, the details thereof? 

THE MINISTER OF FINANCE (SHRI P. 
CHIDAMBARAM): (a) and (b) RBI has received about 
700 complaints of customer harassment for loan recovery 
against scheduled commercial banks during the last three 
years. These complaints were taken up Suitably by RBI 
with the banks concerned for explanation and redressal. 
Further, 22,273 complaints, Including those related to loan 
recovery, have been redressed by Banking Ombudsmen 
in the calendar years 2004 & 2005. 

(c) and (d) Reserve Bank of India has formulated 
the -Fair Practices Code for Lendersw, the guidelines in 
respect of which were communicated to banks for 
implementation in May 2003. The guidelines, intsr-a/ia, 
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stipulate that in the matter of reco.-y of loans the lenders 
should not resort to undue haraument Kz: peraiItentty 
bothering the borrowers at odd hours, use of muecIe 
power for recovery of loans, etc. 

The Indian Banks Association (lBA) hu also 
fonnulated a "Model Code for collection of dues and 
repossession of security" which has been recommended 
to banks for adoption and implementation. 

ExpaMlon of Natlonlll Power GrId 

·100. SHRI RAVI PRAKASH VERMA: Will the 
Minister of POWER be pIeaaed to ute: 

(a) whether the Power Grid Corporation propoees to 
implement projects to expand the national grid; 

(b) if so, the details thereof and investment involved 
therein; 

(c) the details of power transmission capacity which 
has already been established In the country 10 far; and 

(d) the details of the projects started to enhance 
inter-regional power transfer capacity by 2011-127 

THE MINISTER OF POWER (SHRI SUSHll KUMAR 
SHINDE): (a) and (b) Power Grid Corporation of India 
Ltd. (PGClL), which has the mandate for development of 
Inter-State and Inter-regional Transmission Systems, has 
been undertaking Implementation of various Transmission 
Systems throughout the country. A perspective 
transmission plan has been evolved for strengthening the 
regional grids as well 88 to Increase the Inter-regional 
power transfer capacity by development of a National 
Power Grid. A list of the generation linked transmission 
schemes and grid strengthening sehemes which are under 
ImpIementationlplanned by PGCll during ~ 10th and 
11th Plana, with their estimated cost, Is at Statement-I 
enctoeed. 

PGCIL envisages an investment of As. 17,360 Crore 
during 10th Plan and Rs. 40,000 Crare during 11th Plan 
88 per the present status of various generation projects. 

(e) and (d) The present Inter-regional transmission 
capactty " 9460 MW which is likely to inct'ea8e to about 
37000 MW by 2012. The details indicating the existing 
inter-regional Hnks and the links planned for completion 
up to 2012, with their Inter-regional power transfer 
capacity, are at Statement-II enctoeed. 

NIlmEI of Project Status of the Tr. System Cost 
(Re. Cr.) 

2 

1. Generation Linked Trsnamlulon SchemM (X Plan) 

THERMAL 

NTPC 

VirdlyaChal-1II (1000 MW) 

Kahalgaon-II, Ph-I (1000 MW) 

Kahalgaon-n, Ph-n (500 MW) 

Sipat .. (1980 MW) (Gan coming up in IX Plan) 

Sipat-II (1000 MW) 

HYDRO 

NHPC 

Dulhasti (390 MW) 

Teesta-V (510 MW) 

Under Implementation (By 2006-07) 

Under implementation (By 2006-(7) 

Under irnpIemeIltation (By 2006-07) 

Under Implementation (By 2006-(7) 

Under implementation (By 2006-(7) 

Evacuation System Completed 

Under implementation (By 2007-(8) 

3 

596 

1m 
464 

1455 

602 

465 

209 
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2 

2. Grid Strengthening ~ (X PIIn) 

Northern RegIon 

Series capacitors for Kanpur· 
Bailabhgarh·R&D 

5S Schemes In UttaranchaJ 

5S in SingrauU-Vindhyachai 
(Re-Alignment of Singraull-
VindhyachaJ Corridor) 

SS in NR-I\ 

Vindhyacha\·Korba TS 

Southern RegIon 

System Strengthening in SR-IV 

Inti' RegloMl Schlme 

SS Scheme in NR-ER (Formerly 
Part of Tala Supplementary 

. Scheme) 

Name of Project 

Under ImpIementa1Ion (by 2007) 

Under Implementation (by 20(7) 

Under lmp\emelltation (bv 2007) 

Under Implementation (by 20(7) 

Under Implementation (by 20(7) 

Under Implementdon (by 20(7) 

Year of BenefIt of the generation project 
(as per National Electricity PI.-. of CEA) 

2 

1. Generetlon Unlced TrenemiMlon IcheIMa (XI Plan) 

THERMAL 

NTPC 

Sipat-I (1980 MW) 2007-09 

Unchahaar·'" (210 MW) 2008-07 

Barh (1980 MW) 2008-11 

Kawas-II (1300 MW) 2007-oe 

Gandhar·1I (1300 MW) 2007-oe 

North Karanpura (1980 MW) 2011-12 

Kayamkulam-lf (1950 MW) 2009-10 

3 

4 

78 

17 

221 

164 

102 

391 

Coat 
(Ra. Cr.) 

3 

1465 

73 

3m 
381 

653 

4104 

600 

110 
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2 3 

NLC 

Neyveli-TS-II Expn. 2008-10 692 

HYDRO 

NHPC 

Koteshwar (400 MW) 2007-08 260 

Sewa-II (120 MW) 2007·08 98 

Parbati·1\ (800 MW) 2007.()9 . 360 

L. Subansiri (2000 MW) 2010-11 9484 

Uri·1I (240 MW) 2009-10 230 

Parbati·1II (520 MW) 2010-11 557 

Chamera·1I1 (231 MW) 2010-11 490 

NEEPCO 

Kameng HEP (600 MW) 2009-10 

NTPC 

Koldam HEP (BOO MW) 2008-09 478 

THDC 

Tehri PSS (1000 MW) 2009-10 1100 

SJVNL 

Rampur (412 MW) 201()'11 250 

Nuclear 

RAPP 5 & 6 (440 MW) 2007.()9 499 

Kaiga-3 & 4 (440 MW) 2007-08 588 

Kudankulam (2000 MW) 2oo7.()9 1779 

Kalpakkam PFBR (500 MW) 2011-12 100 

Name of Project Commi88ionlng Schedule Cost 
(RI.) 

2 3 

2. Grid Strengthening SChemea (XI Plan) 

Northern RegIon 

System Strengthening-VI in NR (Gurgaon SlStn) 2008 170 

NR-Ill. SS 2008 231 

SS in NR-I 2008 ' 272 

:'::} 
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2 3 

Transformation Capacity in Moga & Amritaar 2008 47 

System Strengthening in Rourkee Area 2009 110 

System Strengthening V in NR 2010 721 

NR System Strengthening-VII and VIII 2009 350 

System Strengthening in East-West 2009 120 
Corridor in NR 

W .. tem Region 

WR 55-1 2008 199 

WR SS-III 2008 76 

Blna-Nagela Transmillion system 2008 267 

Sipat-II Supplementary scheme 2009 814 

WR system Strengthening Scheme-IV 2009 97 

WRSS-II 2010 3581 

WRSS-V 2009 450 

WRSS for end of XI Plan 2012 2000 

Eaatem Region 

ER System Strengthening-I 2009 815 

ER System Strengthening-II 2010 800 

ER System Strengthening-III 2011 400 

North Eastem Region 

NER System Strengthening-I 2009 59 

TS for Misa-Bymihat Project 2009 150 

Southern Region 

System Strengthening in SR-VI 2008 114 

System Strengthening in SR-III 2008 285 

System Strengthening in SR-V 2008 92 

Upgradation of transfer capacity of Talcher 2009 118 
-Kolar HVDC bipole 

System Strengthening-VII 2010 279 
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2nd spare convertor tranaformera for T aIcher 
-Kolar 

IntllrNglonai 

Nor1h-West Transmlsalon System 

East·West Transmillion System 

WR-SR HVOC link 

JULY 28. 2008 

2 

2008 

2009 

2012 
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3 

85 

483 

804 

1000 

Inhlr-RsgIoMl T~ ~ ., 200 kV.nd MJoIIfI (MW) Existing MId 
IKICIer C~ I¥' to 2011-12 

Dehrl-Sahupuri 220 kV SIc 

Sasaram HVOC beck-to-back 

Muzatfarpur-Gorakhpur 400 kV DIC quad with 
serlel comp & TCSC 

Patna-Bllia 400 kV DIC quad 

Bihal'lharif-Balla 400 kV DJC quad 

Increased Ioadability of Patna-Balia and 
Blharaharlf-Balia 400 kV DIC quad lines by 
pIOVidIng eeries camp In NR system 

Barh-Balia 400 kV DIC quad with aeries comp 
in ER system for higher IoadabIUty 

Sasaram-Fatehpur 765 kV SIC 

Sasaram-Balla 400 kV DIC quad 

SUb-total 

EAST-WEST 

Budhipadar-1(orba 220 kV DlC+SlC 

Rourkela·Raipur 400 kV DlC with Series comp 
& TCSe 

ExIstIng .. 
on 

28.7.2008 

1 

100 

800 

400 

1400" 

Expected 
addition In 

2008-07 

2 

2000 

1200 

1200 

800 

5200 

Planned Total by end 
addition In of 2011-12 

11 Plan 

3 4 

1600 

2300 

1800 

5500 

100 

500 

2000 

1200 

1200 

BOO 

1600 

2300 

1800 

11300 

400 

1400 
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1 2 3 4 

Ranchl-Sipat 400 kV Ole 1000 1000 

Rourkela-Ralpur 400 kV Ole (2nd) wIIh HriII 1400 1400 
comfTCSC 

N'Karanpura-8lpat 765 kV SIC 2300 2300 

Sub-total 1800 0 4700 8600 

NORTH·WEST 

Vlndhyachal HVDC back·to-back 500 500 

Aurty.-Malanpur 220 kV Ole 260 260 

Kota-Ujjain 220 kV DIC 250 250 

Agra-Gwalior 765 kV SIC 1.t ck.t (Charged at 1100 1100 
400 kV) 

Charging Agra-Gwallor 785 kV SIC 11t ckt. at 1200 1200 
765 kV 

Charging Agra-Gwallor 765 kV SIC 2nd ckt. at 2300 2300 
765 kV , " 

KankroU-Zerda 400 kV DIC 1000 1000 

RAPP-N.geta 400 kV DlC 1000 1000 

Sub-total 1000 1100 5500 7600 

EAST·SOUTH 

Gazuwaka HVDC back-to-back Modul .. , 500 500 

Gazuwaka HVDC back-to-back Module-2 500· 500 

Balimela-Upper Slleru 220 kV SIC 100 100 

Talcher-K9Iar HVDC bipole 2000" 2000 

Upgradation of Taicher-Kolar HVDC 500 500 

Sub-total 3100 0 500 3600 

WEST SOUTH 

Chandrapur HVDC back-to-back 1000 1000 

Barsur-L. Snaru 200 kV HVDC monopole 200 200 

Kolhapur-Belgaum 220 kV DIC 250 250 

Ponda-Nagajhari 220 kV DIC 250 250 

South-West additional link 1000 1000 

Sub-total 1700 0 1000 2700 
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2 3 4 

EAST-NORTH EAST 

Birpara-Salakati 220 kV ole 250 250 

Bongaigaon-Siliguri (Maida line) 400 kV DIC 1000 1000 
Bongaigaon-Siliguri 400 kV D/C quad 1200 1200 

Sub-total 1250 0 1200 2450 

NORTH EAST·NORTH·WEST HVDC 

NER-NRlWR::I:800kV HVDC Blpole with 3000 3000 
3000 MW modules at Bishwanath Chariyali and 
Agra 

Sub-total 0 0 3000 3000 

Total 9,450 6,300 21,400 37,150 

Nole: Existing at the end of 9th Plan 5050 MW. 
*4400 MW added during 10th Plan till date. 
Total 10th Plan expected 4400 MW (2002-06)+6300 (2006-07) = 10700 MW. 
~tal by the end of 10th Plan 9450+6300 = 15750 MW. 

Ta.k Force on ADPAD 

602. SHRIMATI JAYABEN B. THAKKAR: Will the 
Minister of POWER be pleased to state: 

(a) whether the Govemment has formed a Task Force 
to examine the issues related to the Accelerated Power 
Development and Reforms Programme (APDRP) including 
Its achievements and shortcomings and offer suggestions 
lor improvement; 

(b) if so, thb details thereof; 

(c) whether the Task Force has submitted its report 
to the Government; 

(d) if so, the details of recommendations made by 
the Task Force and accepted by the Govemment; and 

(e) if not, the time by which the same is likely to be 
submitted? 

THE MINISTER OF POWER (SHRI SUSHIL KUMAR 
SHINDE): (a) and (b) Yes, Sir. The Govemment of India 
has constituted a Task Force under the Chairmanship of 
Shri P. Abraham, Chairman, Maharashtra State Power 
Generation Co. Ltd. in March 23, 2006 for restructuring 

of Accelerated Power Development & Reforms Programme 
(APDRP) with a view to examine the Iuuea related 10 
APDRP including the achievements, the shortcomings, 
problems of implementations and to make suggestions 
for improvement. The terms of reference of the Task 
Force are as follows: 

(i) To 888888 the current efforts under APDRP; 

(Ii) Analyze the current reforms initiatives that are 
being pursued by the States with reference to 
the objectives of APDRP; 

(iii) To asaess the need for modHlcations In the light 
of independent evaluations and other feed back; 
and 

(iv) Suggest measures to achieve the objectives of 
APDRP. 

(c) to (e) The Task Force is expected to submit Its 
reports by end of July, 2006. 

Redevelopment of Deihl 

603. SHRI S.K. KHARVENTHAN: WIll the Minister of 
\ 

URBAN DEVELOPMENT be pleased to atate: 
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(a) whether the Government has any proposal to 
constitute a Committee to restructure the urban 
development in Delhi; 

(b) if so, the details thereof; 

(c) the time by which the Committee is likely to be 
constituted; and 

(d) the time by which it is likely to submit Its report? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI AJAY MAKEN): (a) to 
(d) A Committee of experts set up by the Govemment 
on 14.2.2006 under the Chairmanship of Shri Tejendra 
Khanna, former Lt. Governor of Delhi to look into various 
aspects relating to problem of unauthorised constructions 
and misuse of premises in Delhi and to suggest a 
comprehensive strategy to deal with It, has submitted Its 
report to Government on 13th May, 2006. 

Beautification of Brahmaputra River 

604. SHRI M.K. SUBBA: Will the Minister of URBAN 
DEVELOPMENT be pleased to state: 

(a) whether a project proposal for beautfficatlon of 
Brahmaputra River Front In Guwahati has been submitted 
by Assam Government under the Jawaharlal Nehru 
National Urban Renewal Mission; 

(b) if so, the details thereof; and 

(c) the time by which the said projects is likely to be 
finalised? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI AJAY MAKEN): (a) No, 
Sir. 

(b) and (c) Do not arise. 

R_gularlsatlon of Slums 

605. SHRI G.M. SIDDESWARA: Will the Minister of 
HOUSING AND URBAN POVERTY ALLEVIATION be 
pleased to state: 

(a) whether there is any proposal to regularize slums 
in Karnataka; 

(b) if so, the details thereof; 

(c) whether the Government has fixed any specific 
period for regularisatlon of slums; and 

(d) If so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HOUSING AND URBAN POVERTY ALLEVIATION 
(KUMARI SEWA): (a) to (d) Slum being a State subject, 
the Ministry of Housing and Urban Poverty Alleviation 
does not regularize slums. However, for integrated 
development of slums through projects for providing 
shelter, basic services and other related civic amenities 
with a view to provide utilities to the urban poor, Central 
AssIstance is provided through the Sub-Mission on Basic 
Services to the Urban Poor (BSUP) of Jawaharial Nehru 
National Urban Renewal Mission (JNNURM) and a 
scheme called Integrated Housing & Slum Development 
Programme (IHSDP). BSUP is implemented in select 63 
cities in the country, which include 2 cities from Karnataka 
(/:6., Bangalore and Mysore). In the remaining cltlesltowns 
in the country, IHSDP is implemented. Both BSUP and 
IHSDP are demand driven schemes for which Statesl 
ULBs are required to submit Detailed Project Reports 
and sign Memorandum of Agreements committing to 
implement reforms. 

Shortage of Hou .. 

606. SHRI SUBRATA BOSE: Will the Minister of 
HOUSING AND URBAN POVERTY ALLEVIATION be 
pleased to state: 

(a) whether the Government are aware of the acute 
shortage of housing for Below Poverty Una (BPL) In the 
country particularly in West Bengal and Delhi; 

(b) if so, the effective measures taken by Govemment 
to resolve the housing problem; 

(c) the total number of houses required for this 
category; 

(d) whether the Government has formulated any 
comprehensive scheme in this regard; and 

(e) if so, the details thereof and the steps being 
taken by Govemment for Its implementation? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HOUSING AND URBAN POVERTY ALLEVIATION 
(KUMARI SELJA): (a) The Housing Shortage in the 
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Country Is 22.44 million as per 10th Plan document. The 
shortage for Weat Bengal Is 1.73 million (1.09 million In 
Rural and 0.64 million In Urban) and for Delhi II 0.55 
million (0.02 million in Rurai and 0.53 'mlllion in Urban) 
as per the estimate. given by National Buildings 
Organisation (NBO) based on 2001 censul. 

(b) to (e) The total number of housing requirement 
in the country ia 22.44 million. The Jawaharlal Nehru 
National Urban Renewal Mission (JNNURM), a sub-
miSSion on Basic Services to the Urban Poor (BSUP) I. 
implemented in .elect 63 cities. Under BSUP, houses at 
affordable costa for Ilum dwellers/urban poorlEconomically 
Weaker Section/Low income Group categories are 
provided through demand driven projects 8ubm1tted by 
States/Urban Local Bodie.. In all other cltIesltowna, an 
Integrated Housing & Slum Development Programme 
«IHSDP) is implemented. 

Senior Citizen Scheme 

607. SHRI K.S. RAO: 
SHRI ASADUDDIN OWAISI: 
SHRI NAVEEN JINDAL: 
SHRI MILIND DEORA: 

Will the Minister of FINANCE be pleased to state: 

(a) whether interest eamed from senior citizen savings 
scheme is taxable under Tax Deduction at Source (TDS); 

(b) if so. the details thereof; 

(c) whether this clause was applicable while launching 
this scheme; 

(d) if so, the details thereof and if not, the reasons 
therefor; 

(e) the income tax amount collected on interest 
earned by senior citizens on deposits under the senior 
citizen savings scheme during the last two years; 

(f) whether the Government proposes financial relief 
to senior citizens especially in view of rising Inflation which 
has hit them hard; and 

(g) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (8) to (d) 
Interest payable under the Senior Citizens Savings 
Scheme 2004 is taxable as per the provislonl of the 
Income Tax Act and tax Is deductible at -source as per 

the provlsion8 of Section 194A of the Income Tax' Act. 
However, .. nlor citizens of the age of 65 years and 
above, who.e estimated tax on total Income for a financial 
year ia nil, may fumlah a declaration in Form 15H for no 
deduction of tax at louroe. Other depositors are eligible 
for claiming no deduction of tax at lource on fumlahlng 
a declaration In Form 15G, subject to other preecrtbed 
conditions. Moreover, any depolltor may obtain a 
certificate for no deduction or lower deduction of tax at 
source under Section 197(1) of the Income Tax Act from 
his aueiling officer, provided the specified conditions 
are fulfilled. The Senior Citlzenl Savings Scheme Rules, 
2004 notified in the Gazette of India on 2nd August, 
2004 did not contain any provision regarding tax 
concessions on deposit. under the Scheme. The preu 
communique dated 3rd August, 2004 announcing the 
launch of the ICheme also inlsr 110., mentioned that the 
Intereat eamed on deposita under the Scheme Ie taxable. 

(e) The scheme wise information for tax deducted at 
source is not c6ntraJly maintained. 

(f) and (g) The Senior Citizens Savings Scheme 
provide8 a positive real rate of retum to senior citizens, 
which is higher than the market rate on comparable 
savings instruments. Vide Finance Act 2005, the 
exemption limit for senior citizens, who are of the age of 
66 years or more, was raised to Rs. 1,85,0001-, whereas 
such exemption limit for other individuals (excluding 
women residents) remains at Rs. 1,00,0001-. No propoeal 
to provide further financial relief to senior citizens is 
currently' under consideration of the Govemment. 

Shortfall in Hydro Power Generation 

60B. SHRI KULDEEP BISHNOI: Will the Minister of 
POWER be pleased to state: 

(a) whether there has been a huge shortfall in 
achieving capacity addition targets of National Hydro-
electric Power Corporation (NHPC); 

(b) if so, the reasons therefor; 

(c) the number of power projects of NHPC under 
construction along with their target date of completion; 

(d) the reasons for delay in completion, If any; and 

(e) the steps taken by the Govemment for time bound 
construction of NHPC power projects? 

THE MINISTER OF POWER (SHRI SUSHll KUMAR 
SHINDE): (a) and (b) As per investment 'approval by the 
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Govemment. the targ.t for capacity addition by National 
Hydroelectric Power Corporation limited (NHPC) during 
the 10th Five Year Plan (2002-07). was 2480 MW 
including the Indira Sagar Hydroelec:trlc Project (1000 MW) 
of Narmada Hydroelectric Development Corporation Ltd. 
(NHDC) [A Joint Venture of NHPC and the Govemment 
of Madl1ya Pradesh). The capacity addition achieved till 
date is 1580 MW including 1000 MW from the Indira 
Sagar Hydroelectric Project of NHDC. Details are given 
in Statement-I enclosed. 

(c) and (d) NHPC presently has 11 hydro projects 
under construction with a total capacity of 5623 MW 
including the 520 Mw Omkareshwar HEP of NHDC. 
Details of the power projects of NHPC under construction 
along with their target date of completion and reasons 
for delay are given In Statement-II enclosed. 

(e) The steps being taken by the Govemment to 
ensure time bound completion of projects by NHPC inlBr 
8/i8 include: 

SI.No. Name of the 
Project/State 

1. Dhauliganga HEP 
Uttaranchal 

2. Chamera-II. 
Himachal Pradesh 

3. Duihalti, Jammu and Kashmir 

4. Teesta-V, Sikkim 

5. Indira Sagar HEp· 

Total 

10th Plan 
Target 
(MW) 

280 

300 

390 

510 

1000 

Capacity 
added 

280 

300 

1000 

1580 

""""nll 

Target date 
of 

commllSlonlng 

March 2005 

May 2004 

March, 2001 

February 200" 

May. 2005 

• Regular review meetings at Project level and 
Corporate Office level. 

• Regular co-ordlnatlon meetings at Corporate level 
by Chairman & Managing Director. NHPC with 
all Head of Projects/Departments. 

• Regular progress review at Board level and In 
Ministry of Power for I'8IOMng major bottlenecks. 

• Quarterty Performance Review meetings In the 
Ministry of Power. 

• Monitoring at the highest level by' Ministry of 
Power/Central Electricity Authority/Ministry of 
Programme ImplementationIPlannlng Commission 
in respect of mega & maJor projects for resolving 
matters related to G9vemmentllnter-mlnlsterlal 
lsau ... 

Expectad ate of 
commlllloning 

Commillloned 

Commillioned 

Otcember 2006 

February 2007 

All units have been 
commlllloned by 
MIlch 2006 

Rsuonl for delay 

Law & othar problem. 
• Poor geological Itrata 

tnCOunterld In upstream 
of Head Race Tunnel 
(HAT) 
Rock burat leading to 
burial of Tunnel Boring 
MIchint 

• Labour problems 

·Narmada Hydroelectric Development CorporatIon Ltd. (NHDC) (Joint Venture of NHPC and Govemment of Madhya Pl'8deah (OOMP)] 
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St.1eIMnt H 

SI.No. Project Installed State 
Capacity 

.. (MW) 

1. Dul Hasti 390 Jammu and Kashmir 

2. Teesta-V 510 Sikkim 

3. Parbati-II 800 Himach'll Pradesh 

4. Sewa-II 120 Jammu and Kashmir 

5. T easta Low Dam-ill 132 West Bengal 

6. Subansiri Lower 2000 Arunachal Pradesh 

7. Uri-II 240 Jammu and Kashmir 

8. Chamera-III 231 HImachal Pradesh 

9. T testa Low Dam-IV ·160 West Bengal 

10. Parbati-III 520 Himachal Pradesh 

1" Omkarashwar*· 520 Madhya Pradesh 

Total 5623 

"The capacity envisaged earlier was 168 M'N. 
··Belng Implemented by NHDC (JV of NHPC whh GOMP). 

Service Tax Collection 

609. SHRI E.G. SUGAVANAM: Will the Minister of 
FINANCE be pleased to state: 

(a) the amount collected through Service Tax during 
the last one year; 

(b) the names of services which were further includectl 
removed in the Service Tax during the year 2006-07; 

(c) whether the rate of Service Tax has been 
increased during the year; and 

Commissioning Reasons for delay 
schedule of 

March 2001 Adverse geological c:ondition&, heavy ingress 
of water in HAT, law & order and local labour 
problems etc. 

Feb. 07 Under construction 

Sept. 09 Under construcIion 

Sept. 07 The project was taken into 101h Plan capacity 
addition. The project has slipped due to delay 
in obtaining.various approvalalclearances and 
delay in Head RIce Tunnel works due to poor 
geological conditions. 

Mar. 08 Due to late receipt of various approvals! 
clearances. 

Sepl 10 Under construction 

Nov. 09 Under construction 

Aug. 10 Under construction 

Sept. 09 Under construction 

Nov. 10 Under construction 

Feb. 08 Under construction 

(d) If so, the details thereof and the revenue e~ected 
to be generated through Service Tax during the year? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) The 
amount of service tax collection during the financial year 
2005-06 was Rs. 24,039 crore (provisional). including the 
service tax pertaining to 2005-06, but actually realized in 
April. 2006. 

(b) Taxable services are specified under section 65 
(105) 01 the Finance Act, 1994. Amendments were m!lde 
in section 66(105) vide clause 68(A) of the FiAance Act, 
2006. The names of services which have bHn specified 
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as taxable services vide the Finance Act. 2006, are given 
in the Statement enclosed. 

(c) and (d) Yes. The rate of service tax has been 
increased from 10% to 1:zc'A. with effect fi'om 18th April, 
2006. The budget estimate for revenue from service tax 
during the financial year 2006-07 Is Rs. 34,500 crore. 

SI.No. 

1. 

2. 

Names of services which have been 
specified as taxable services under 
section 65(105) of the Finance Act, 

1994, during the year 2006-07 

Registrar to an Issue 

Share Transfer Agent 

3. Automated Teller Machine operations, 
maintenance or management 

4. 

5. 

6. 

7. 

8. 

9. 

Recovery agent 

Sale of space or time for advertisement, other 
than in print media 

Sponsorship services, other than sponsorship 
of sports events 

Transport of passengers embaoong in India 
for international joumey by air, by other than 
economy class 

Transpol1 of goods in containers by rail, 
provided by any person other than 
Govemment Railway 

Business support service 

10. Auctioneers' service 

11. 

12. 

13. 

14. 

15. 

Public relations service 

Ship management service 

Intemet telephony service 

Transport of persons by cruise ship 

Credit card, debit card. charge card or other 
payment card related service 

Repeal of ExclH Outle. 

610. SHRI A.V. BELLARMIN: Will the Minister of 
FINANCE be pleased to state: 

(a) whether any proposal for Repeal of excise duties 
of 16% and 8% imposed In the current budget on the 
commoclftias produced in the Small Scale sector and by 
hand· made cottage industries, without the support of 
power or heavy machineries, is under consideration of 
the Government; 

(b) if so, whether the Government Is aware that such 
a levy of !;:xcise duty on products of Tiny Industries will 
render crores of poor people living upon such professiQns 
unemployed; 

(c) if sq. whether the Government proposes to 
withdraw the imposed levy on such products; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) to (d) The 
Government had received representations seeking 
restoration of excise duty exemption withdrawn in this 
year's budget on goods manufactured without the aid of 
power. Tiny and small-scale units manufacturing such 
items are eligible for general small-scale industries (SSI) 
excise duty exemption wherein the first clearances of Rs. 
1 crore in a financial year are fully exempt from excise 
duty and thus their Interests are adequately protected. At 
present. there is no proposal under the consideration of 
the Govemment for restoring the said exemptions. 

Rural Electrification 

611. SHRI G. KARUNAKARA REDDY: Will the 
Minister of POWER be pleased to state: 

(a) the details of scheme prepared by Govemment 
for the implementation of rural electrification in the country 
on priority basis; 

(b) whether the rural electrification programme Is 
being implemented at very slow pace particularly in 
bordering villages; 

(c) if so, the steps taken by the Govemment to 
expedite the programme in these bordering villages: and 

,. 
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(d) the minimum nonns preacrlbed for oonferrlng 
electrification statUi to bordering vlliagee? 

THE MINISTER OF POWER (SHRI SUSHIL KUMAR 
SHINDE): (a) A scheme -RaJlv Gandhi Grameen 
Vldyutlkaran Yolana" (RGGVY) of Rural Electricity 
Intrutructure and Hous.hold Electrification hu been 
introduced in April 2005 with an objective of providing 
ace... to electricity to all houIehoidl over a period of 
four years. Uncler this achame 90% capital Subsidy will 
be provided for:-

Rural Electrtolty Dletrtbutlon BaoIcbone (RED8) 

Provl.lon of 33111 KV (or 86111 KV) sub-statio .. of 
adequate capacity and lin.. In blocks where theM do 
not exist. 

Crutlon of Village electrtftcatlon Infraetruotu,. (Vel) 

• Electrification of un-electrifled villages 

• Electrification of un-electrifled habttatlona 

• Provision of distribution transformer. of 
appropriate capacity In electrified villages' 
habltatlon(.). 

Decentralized Dletrlbuted Generation (DDG) and 
Suppfy 

Decentralized generatlon-cum-di.trlbutlon from 
conventional lOurces for vlllag.. where grid connectivity 
II either not feulble or not coat effective provided It II 
not covered under the programme of Ministry of Non-
conventional Energy Source. for providing electrlctty from 
non-conventlonal energy aoul'C8l under their remote village 
etectrtflcatlon programme. 

Rural Electricity Diatrlbutlon Backbone (REDS), Village 
Electrification Infrastructure (VEl) and Decentralized 
Distributed Generation (DOG) will alao cater to the 
requirement of agriculture and other actlvltlea Inctudlng 

• Irrigation pumpaets 

• amaH and medium industries 

• khadi and village Industrlea 

• cold chains 

• healthcare 

• education and IT 

This would facilitate overall rural development, 
employment generation and poverty alleviation. 

The .eheme Int",...I;' provide. for financing of 
eIectrIfIcatlon of all un-eIectrIfIed Below Poverty Une (SPL) 
hOUHholda In the country with 100% capital .ubIldy as 
per nonns of Kutlr Jyotl Programme. 

(b) The RGGVY scheme has been conceived to 
accelerate the pace of Rural Electrification In the country 
to cover all the village. and hou.ehold. including 
bordering villages. In the year 2005-06 Itself, 9819 villages 
have been electrified and It Is targeted to cover 40,000 
villages In 2008-07. 

AI the objective of the scheme is to electrify all un-
electrified vlllagealhamiets and provide accelllbility to 
electrtclty to all rural households In un-electrified and 
electrified villages In the entire country over a period of 
four yeara, It I. expected that all vltlage., whether 
bordertng or not, will be covered. 

(c) RGGVY Integrate. actions to be taken by 
Government of India, State Govemments and the utilities 
10 .. to expedite the creation of electricity Infrastructure 
In rural ...... to ."..t the growing demand for electricity 
required for agriculture, rural Induatries, health, education 
and IT. 

• AI the existing Implementing agencies i... State 
Electricity BoardalUtilltle. were finding it difficult 
to accelerate the pace of rural electrification, the 
.. rvIcee of Central Public Sector Undertakings 
(CPSU.), which have demonatrated their ability 
In timely project execution with effective project 
management, have been taken. CPSUs have, 
on therequeet of State Governments, taken 131 
dlatrlcts for rural electrification work under the 
achame. 

• Beaides, under RGGVY, DetaIled Project Reports 
(DPRa) are prepared district-wi .. for purpo .. of 
coheslvene.s and better Implementation of 
project and the18 projecta have been taken on 
tum key basi. for effective implementation of 
the project. 

• States have been advised tn set up District 
Commltteei to monitor the progress of rural 
electrification work. 

• Rural Electrification Corporation Ltd. (REC), the 
nodal agency for the achema, h .. entered Into 
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Memorandum of Understanding (MOU.) with 
CPSU. like National Thermal Power Corporation 
Umlted (NTPC), Power Grid Corporation of India 
limited (POWERGRID), National Hydro Electric 
Power Corporation Umlted (NHPC) and Damodar 
Valley Corporation Limited (DVC) to make 
avaNabie their project management expertise and 
capabliltle. to state. wl.hlng to avail their 
services. 

For effective Implementation of the project, REC 
has developed a framework covering guldellnee 
for formulation of projects, bidding procedu .... 
for procurement of goodl and lervlc.. for 
projects to be executed on tum key bull, 
franchillng under RGGVY; and ~Iso upcIation of 
existing REC's technical specifications for 
equipment/material and construction standards for 
adoption In project Implementation/execution. 

(d) The minimum standards prescribed for decfarlng 
a village as electrified (under revised definition of village 
electrification which i8 effective from 111 AprIl 2004) are 
81 under:-

(I) Ballc infraltructure luch as dlltrlbution 
transformer and dlllribution lin.. are provided 
In the Inhabited locality .. well as the dellt butV 
hamlet where It exists. (For electrification through 
Non-Conventional Energy Sources a distribution 
transformer may not be neceuary). 

(iI) Electricity II provided to public places like 
schools, Panchayat offices, health centres, 
dlspen8lrles, community centres etc. and 

(III) The number of households electrified .hould be 
at leut 10% of the total number of hoUHholda 
in the village. 

It hal aIIo been decided that the Gram Panchayat 
haa to oertlfy whether the village " electrified .. per the 
new definition. 

NPA 0' NMiONIUHCI Bana 

812. DR. K. DHANARAJU: Will the Mlnllter of 
FINANCE be pIeued to ute: 

<a) whether Non-Performing A'lets <NPA) of 
nationalised banks have touched the new height during 
the last .Ix months; 

(b) If 80, the details thereof, bank-wise; 

(c) whether the Govemment propos .. to make the 
Chalrman-cum-Managlng Director (CMD) of the bank 
reaponalble to recover NPA effectlvaly; 

(d) If 10, the details thereof; and 

(e) If not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) and (b) 
The gl'Oll Non-performing Asaeta (NPAs) of nationalised 
banks have come down from Rs. 31,708 crore u on 
3111 March, 2005 to RI. 27,702 crore as on 31st March, 
2008. The detalls;of GI'OII NPAs of the natIonallMd banks 
for the lut three years are given In the Statement 
encloeed. 

(c) to (e) Pr .. ently, no .uch proposal Is under 
conllderatlon of the Government. However, the 
Govemment has put In place a mechanism to monitor 
the performance of all Public Sector Banks on the basis 
of the 'Statement of Intent on Annual Goals' submitted 
by them on various performance parameters Including 
NPAa. 

a.1WMnI 
Gf08S Non-P~tformlng A88tII6 of N611oM11tI«I 88nk8 lor 1M Lal 17ItH Y..,IS 

(RI. In crore) 

SI.No. Bank's Name 2004-05 2005-08 

2 3 4 5 

1. Allahabad Bank 1418 1284 1184 

2. Andhra Bank 815 441 437 
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2 3 

3. Bank of Baroda 3980 

4. Bank of India 3734 

5. Bank of Maharashtra 954 

6. Canara Bank 3127 

7. Central Bank of India 3092 

8. Corporation Bank 722 

9. Dena Bank 1484 

10. Indian Bank 1192 

11. Indian Overseas Bank 1576 

12. Oriental Bank of Commerce ~211 

13. Punjab and Sind Bank 1204 

14. Punjab National Bank 4670 

15. Syndicate Bank 1590 

16. UCO Bank 1479 

17. Union Bank of India 2347 

18. United Bank of India 764 

19. Vijaya Bank 390 

Total 35,549 

Pending Hydro Power Pro)ecta 

613. SHRI NAVE EN JINDAL: Will the Minister of 
POWER be pleased to state: 

(a) the number of power projects stiD pending with 

the National Hydro Power Corporation (NHPC); 

(b) whether the Government of Uttaranchal has 
transferred three Hydro Electric Projects to NHPC recently; 

(c) if so, the details thereof; and 

(d) the time by which these projects are likely to be 
operative? 

4 5 

3322 2390 

3158 2479 

962 944 

2371 1793 

2763 2684 

647 628 

1148 949 

748 669 

1388 1228 

2492 2116 

1197 942 

3741 3138 

1433 1506 

1399 1235 

2058 2098 

726 744 

432 540 

31,708 27,702 

THE MINISTER OF POWER (SHRI SUSHIL KUMAR 
SHINDE): (a) The work on none of the sanctioned projects 
of National Hydroelectric Power Corporation Limited 
(NHPC) is pending except in the case of the Loktak 
Down Stream Hydroelectric Project (90 MW) in Manipur. 
The work on the Loktak Down Stream Hydroelectric 
Project could not be started due to adverse law and 
order situation prevailing in the State and lack of proper 
approach road to the project site. 

(b) to (d) The detaHs of the projects located in the 
State of UttaranchaI which have been entrustedItransferred 
to NHPC for survey, Investigation and execution are given 
below: 
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SI.No. Name of the 
Project 

Installed 
Capacity (MW) 

likely Construction period from the date of 
Investment approval (After completion of 
survey and investigation, preparation of 

Detailed Project Report (DPR) and 
obtaining an clearances) 

1. Lakhwar Vyasi 420 

2. Kotli Bhel-1 A 195 

3. Kotli Bhel-1B 320 

4. Kotli Bhel-II 530 

5. Chungar Chat 240 

6. Garba Tawaghat 630 

7. Kharmoli Lumti Tulli 

Outstanding Foreign Loans 

614. SHRI PRALHAD JOSHI: Will the Minister of 
FINANCE be pleased to state: 

(a) the details of the total outstanding foreign loans 
with interest during the last two years; 

(b) the details of the loans distributed for various 
developmental projects to various States during the last 
two years, State-wise; 

(c) the details of the commitment charges paid by 
various States and Central Govemment for non-utilisation 
of such foreign loans within the specified period with the 
action taken by Govemment thereto: and 

(d) the details of the foreign loans spent for 
infrastructurel projects like roads and drinking water and 
providing other civic amenities to urban and rural area? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) The 
details of the total outstanding of foreign loans (on 
Govemment account) with interest paid during the last 
two years are as follows:-

Year 

2004-05 

2005-06 

Debt Outstanding of 
foreign loans 

(as on 31st March) 

191180.30 

193574.90 

(in Rs. Crore) 

Interest 
paid 

2643.33 

2994.39 

55 

4 years 6 months 

4 years 6 months 

4 years 6 months 

4 years 9 months 

5 years 9 months 

5 years 9 months 

4 years 6 months 

(b) Foreign loans received are released to the States 
as Additional Central Assistance (ACA) to the States. 
Details of the ACA released for various extemally aided 
projects to various States during the last two years may 
be seen at Statement-I. 

(c) Details of the commitment charges paid by various 
States and Central Govemment for non-utilization of such 
foreign loans during the last two years are as follows: 

(Rs. in Crore) 

2004-05 2005-06 

Centre 165.11 143.92 

Maharashtra 1.33 

Tamil Nadu 2.53 

Pondichery 0.13 

Multistates 0.25 

Grand Total 165.11 148.16 

The charge levied by the development partner for 
committing their fund is called commitment charge. It does 
not necessarily mean as charge levied for delayed 
execution of the project. However, steps taken by the 
Government to improve aid utilization include; ensuring 
adequate prOvisioning for extemally aided projects in the 
budgets of the State and Central Government, streamlining 
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of procurement proceduru, disintermediation of the flow 
of external aid to Central Public Sector Undertaldnga, 
strengthening of Project Monitoring Units in .ome Stat. 
and Central Minietrles, appointment of Nodal OffIcers for 
the States and regular review of projects, etc. 

(d) Details of the foreign loans dlsburaecl during 2005-
06 for Infrastructural projects like roads and drinking water 
and providing other civic amenities to urban and rural 
area are as follows: 

(In Rs. Crore) 

Sectors Dleburaementa so far 

Infrastructure-Road 8730.81 

Urban Development 9259.84 

Water Resource. Management 1998.54 

Agriculture & Rural Development 2618.76 

Water Supply & Sanitation 29.21 

SI. __ wis. tW ... 01 MIrJIIIt:JIvI ~"'I ~ 
dutlng IMI two ytMIB 

SI.No. State 

2 

1. Andhra Pradesh 

2. Arunachal Pradesh 

3. Alsam 

4. Bihar 

5. Chhattiagarh 

8. Gujarat 

7. Goa 

8. Haryana 

9. Himachal Pradesh 

10. Jammu and KMhmlr, 

(Figure. In R.. Crore) 

2004-05 2006-08 

3 

1228.32 

8.94 

293.51 

0.00 

8.88 

893.85 

0.00 

72.62 

38.26 

28.6 

4 

801.80 

7.04 

479.10 

0.00 

31.92 

978.23 

0.00 

29.34 

39.45 

87.48 

1 2 

11. Jharkhand 

12. Kamatalea 

13. Kerala 

14. Madhya Pradeah 

16. Maharaahtra 

18. Manlpur 

17. Meghalaya 

18. Mizoram 

19. Nagaland 

20. Orlua 

21. Punjab 

22. Rajasthan 

23. SIkklm 

24. Tamil Nadu 

25. Trlpura 

26. Uttar Pradeeh 

27. Uttaranohal 

28. Welt Bengal 

Grand Total 

3 

1.02 

926.74 

733.73 

450.73 

394.27 

67.38 

18.06 

76.2 

6.92 

1106'.42 

98.01 

628.07 

9.21 

185.87 

2.47 

498.05 

85.79 

876.78 

8718.69 

4 

2.05 

912.35 

335.83 

420.31 

605.65 

2.91 

14.81 

37.28 

5.75 

70.06 

31.39 

524.78 

7.14 

491.13 

3.40 

424.88 

34.81 

1009.06 

7338.09 

Inflow of External Aul_nee 

615. SHRI DALPAT SINGH PARSTE: Will the 
Minister of FINANCE be pleased to alate: 

(a) the net Inflow of external a •• lltance during 
January 2002 to March 2002; 

(b) the new inflow of extemal ualstance during each 
of the last three years; 

(c) the foreign exchange reserve. as on March 30, 
2005; and 

(d) the breakup of the various conatl~ents of foreign 
exchange reserve.? 
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THE MINISTER OF S'TATE IN THE MINISTRV OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) The net 
Inflow of extemal ua.tance (on Govemment account) 
during January 2002 to March, 2002 wu AI. 3862.11 
crore. 

(b) The net Inflow of extemal ua.tance during each 
of the last three years la 88 followl:· 

Vear New Inflow (In RI. Crore) 

2003·04 173n.ee 

2004-05 17188.68 

2005·06 18457.58 

(c) and (d) The foreign exchange reHrves .. on 
March 31, 2005 were placed .t USS 141514 mlHlon. 
Component wise break up of the vartoua conatttuents of 
foreign exchange reserve. la 88 under: 

Foreign Currency Alaeta 

Gold 

SDRs 

RTP (Reserve Tranche Poaition) 

Total 

(in US S mHllon) 

136571 

4500 

5 

1438 

141514 

New Penllon Scheme 

616. MAJ. GEN. (RETD.) B.C. KHANDURI: WUI the 
Minister of FINANCE be ple88ed to state: 

(8) whether pension fund accounts are messed up 
and Provident Fund Regulatory Development Authority 
(PFRDA) consider outsourcing the management of 
accounts, as reported in the 'Hindustan Times' dated July 
11, 2006; 

(b) if so, the details thereof 88 on date; 

(c) whether the said fund is being invested; 

(d) if so, the details thereof; and 

(e) the steps taken by the Govemment to set matters 
right at the earliest? 

THE MINISTER OF STATE IN THE MINISTRV OF 
FINAN.CE (SHRI PAWAN KUMAR BANSAL): (a) to (e) 
Under the Penelon Fund Regulatory and Development 
Authority (PFRDA) Bill, 2005, It • propoaed to estabIIeh 
the architecture of the N.w P.nllon Syetern (NPS) 
conal.tlng, InMr ... of a central recordkeeplng agency, 
pen.lon funde and points of Pr818nce, under • .tatutory 
regulatory framework. In the Int.rim, the Central Penalon 
Accounting Office (CPAO) under the Controller Gen.ral. 
of Accountl has been .ntrusted with the reaponllbility of 
maintaining the penalon accountl of Central Govemment 
.mpIoyeea under the NPS. 

P.nalon contribution. of Central Governm.nt recruits 
under the NPS .. well .. Gov.mment'. matching .hare 
are being kept In the Public Account of Indl. and 
Govemment • paying a fixed retum of 8% per annum 
on It. 

According to CPAO, there Is no gap In the flow of 
Information from vartoua accounting units and they have 
been conducting regular review meetinga with au Mlnlatrtel 
In relp.ct of maintenance of account., n.c •••• ry 
reconciliation and other atepI to Improv. the qu.1ity and 
accuracy of recordkeeping. 

Further, Govemment has advised the P.nslon Fund 
Regulatory and Development Authority to comprehenalvely 
review and strengthen recordkeeplng and accounting 
arrangements in consultation with the Controller General 
of Accounts and CPAO. 

Outstanding Duel of Mlnlltry of Coal 

617. SHRI MILIND DEORA: Will the Minilt.r of 
POWER be pleased to state: 

<a> whether the Ministry of Power owes some 
outstanding dues to the Ministry of Coal; 

(b) If ao, the details thereof; 

(c) the reasons for the outstanding dues and since 
when these have been pending for clearance; and 

(d) the time by which the dues are IIk.1y to be 
cleared? 

THE MINISTER OF POWER (SHRI SUSHll KUMAR 
SHINDE): (a) Ves, Sir. 
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(b) Badarpur Thennal Power Station (BTPS). which 
was owned by Govemment of India and managed by 
National Thermal Power Corporation Ltd. (NTPC) till Its 
transfer to NTPC on 1.6.2006. owes an amount of As. 
440.45 crores (provisional) to the Coal Companies under 
the Ministry of Coal as on 31.5.2006. 

(c) The dues relating to BTPS. for the period owned 
by Govemment of India i.e. till 31.5.2006 are largely the 
award given by the arbitrator which was pronounced on 
16.8.2005 and the arbitration period relate to 1980-85 
and 1992-95. Based on the guidelines issued by Ahluwalia 
Committee on settlement of outstanding dues of State 
Electricity Boards payable to Public Sector Undertakings. 
BTPS suggested securitization of award amount to the 
Coal Companies. Though MIs Bharat Coking Coal Limited 
(BCCl). a subsidiary of Coal India Limited (Cll) agreed 
and the dues were settled, MIs. Central CoaHields Limited 
(CCl) and Eastern CoaHields limited (ECl) (subsidiaries 
of Cll), have not agreed to securitization though the 
interest accrued up to 31.3.2006. based on the 
securitization principle, have been paid to them. 

(d) The issue of securitization of dues relating to 
CCl to ECl have been taken up by the Ministry of 
Power with the Ministry of Coal at the Secretary's level 
for . an early resolution of the matter so that the dues 
could be cleared. 

G.. Supply to Dadrl Power Plant 

618. SHRIMATI MANORAMA MADHAVRAJ: WIll the 
Minister of POWER be pleased to state: 

(8) whether the National Thermal Power Corporation 
(NTPC) had contracted to supply of gas for its Dadri 
Power Generation Project at pre-determined prices; 

(b) if so, whether the supplier company-Reliance 
Industries Ltd. has now reneged on Its contractual 
obligations; 

(c) whether the NTPC is now examining the possibility 
of enforcing the contract through Court directives; and 

(d) if so, the details thereof? 

THE MINISTER OF POWER (SHRI SUSHll KUMAR 
SHINDE): (a) and (b) Yes. Sir. NTPC had contracted 
supply of gas for ita Dadri power generation project at 
pre-determined price from MIs. GAil, MIs. IOCl and MI 

s. BPCL. MIa. Reliance Induatries ltd. is not contractually 
obHgated to supply gas to Dadrl Gas Power Station of 
NTPC. 

(c) and (d) Do not arise in view of above. 

Prlyadarahlnl Volena 

619. SHRI M.P. VEt=RENDRAKUMAR: Will the 
Minister of HOUSING AND URBAN POVERTY 
AllEVIATION be pleased to state: 

(a) whether the Government has any proposal to 
introduce a Priyadarshini Yojana to provide employment 
to women; 

(b) if so, the details thereof; and 

(c) the time by which it Is likely to be introduced? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HOUSING AND URBAN POVERTY ALLEVIATION 
(KUMARI SEWA): (a) to (c) Project Priyadarshinl is an 
initiative taken by Ministry of T ouriam of the Government 
of India, under the existing scheme of Capacity Building 
for SaMce Providers to develop capacities of women. It 
is envisaged to train Identified women In various trades 
related to tourism sector including tour guides and taxi 
operation etc. 

rr,.".tIonj 

SpecIaJ Court. tor Women 

620. SHRI HANS RAJ G. AHIR: Will the Minister of 
LAW AND JUSTICE be pleased to state: . 

(a) whether several cases of rape, atrocities and 
offences against women are pending In various courts in 
the country; 

(b) If so, the number of cases relating to rape pending 
in various courts as on date; 

(c) the steps taken for the speedy disposal of such 
cases; 

(d) whether the Govemment proposes to constitute 
special courts to deal with such cases; 

(e) if so, the details thereof; and· 
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(f) if not. the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
LAW AND JUSTICE (SHRI K. VENKATAPATHY): (a) Yes, 
Sir. 

(b) 58,310 cases relating to rape were pending trial 
in various courts of the country as on 31.12.2005. 

(c) to (f) Fast Track Courts (FTCs) have been set 
up in different parts of the country for speedy disposal of 
cases including such cases. At present 1562 FTCs are 
in operation. Government has extended the tann of these 
FTCs upto 31.3.2010. Government has also requested 
the State Governments to initiate Plan of Action in 
consultation with the respective High Court to designate 
atleast one FTC in each district to deal exclusively with 
cases of offences against women including sexual abuse 
and rape. 

{English} 

Appointment of NotIIrIee 

621. SHRI P. KARUNAKARAN: Will the Minister of 
LAW AND JUSTICE be pleased to state: 

(a) the norms prescribed for appointment of notaries 
in various States of the country; 

(b) the number of notaries allowed to practloe in 
each State; 

(c) whether the Government of Ker. has recently 
requested the Union Government to enhance the number 
of notaries in th6 State; and 

(d) if so. the response of the Union Govemment 
thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
LAW AND JUSTICE (SHRI K. VENKATAPATHY): (a) The 
norms for appointing a Notary Public are laid down under 
the Notaries Act, 1952 and the Notaries Rules, 1956. 
Under Section 3 of the said Act, the Central Government 
as well as the State Governments are empowered to 
appOint Notaries. The Central Government has power to 
appoint Notaries for the whole or any part of India, 
whereas a State Government Is empowered to appoint 

Notaries for whole or any part of the State concerned. 
Under Rule 3 of the Notaries Rules, a person from 
amongst legal practitioners may apply for appointment as 
a notary, if he had been practising at least for 10 years. 
In case the applicant for notary-ship is a person belonging 
either to the Scheduled Castes, Scheduled Tribes and 
Other Backward Classes or a woman, then the condition 
for eligibility for appointment as a notary Is 7 years of 
legal practice. A person Is also eligible for appointment 
as a notary if he has been a member of Indian Legal 
Service under the Central Government or if he has been 
for ten years, a member of Judicial Service, or held an 
office under the Central Government or a State 
Government requiring special knowledge of law after 
enrolment as an Advocate or held an office in the 
Department of Judge Advocate General or in the legal 
department of the Armed Forces. 

The eligible persons may apply for appOintment as 
notary on a prescribed form i.B. MemOrial, which has to 
be countersigned by a Magistrate, a Nationalized Bank 
Manager, a Merchant and two prominent local residents. 
The Competent AuthOrity, appointed by the Central 
Govemment, thereafter examines the Memorial and calls 
for convnentalobjectlons from the State Bar Council where 
the memorialist Is enrolled as an advocate. The applicant 
is also requested to submit an affidavit deposing that he 
Is neither a notary already appOinted by any State 
Govemment nor his application for appointment as Notary 
Is pending with the concemed State Govemment and 
also atate the number of courts and the number of 
notaries in the desired area of practice. After considering 
the objections and the various facts the Competent 
Authority submits a report to the appropriate Government 
under Rule 7. On receipt of the report of the Competent 
Authority, the Central Govemment after considering the 
same takes an appropriate decision. 

(b) A statement showing the maximum number of 
notaries to be appointed by the Central Govemment as 
well as State Government or Union Territory Is enclosed. 

(c) Yes, Sir. 

(d) The quota of notaries to be appointed by the 
State Government of Ker. has been enhanced by 50% 
i.B. from 375 to 563 and same has been notified in the 
Gazette of India on 19.5.2006. 



147 Wni'fIM AM.",. JULY 28, 200e ", au.tit:IM 148 

...".. 2 3 

TINI nwrImum numbtlr 01 ~ ", "- I/fJIPDIntWI 23. MIzoram 200 200 
by 1M 01111"" Gov.mmfll1t .. wtIII .. St.,. 

GoVW'T1lMf1f or Union T.mtrNy 24. ANnIChII PradHh 325 325 

NImI GI SIIW MuInun runber MuInun runber 25. Goa 50 50 
Union IIIriIoIy 01 noIIIIII 10 be 01 noIIIIIa 10 be 

26 . UtIarInchal 325 326 IIIPOi*d Irf ... ...... Irf ... 
CdII GoYImnw1I sa. 0MrnI...c 27. Chhattllgam 400 eoo or Ik«In TIIIIoIy 

~1iIInIIIoI, 28. Jhartchlncl 450 450 

2 3 28. DelhI 488 326 

1. Andhra P~ 575 883 30. Andman and Nlcobar l.ndI 50 50 

2. Allam 575 575 31, L.akIhacIwHp 25 25 

3. Bihar 925 925 32. Dadra and Nagar HlveU 25 25 

4. Gujala! 625 625 33. Daman and Diu 50 50 

5. Kerala 375 583 34. Pondioheny 100 100 

6. Madhya PradeIh 1.125 1.888 36. ChIndIgam 38 25 

7. Tamil nadu 725 1._ RevleecI Guldell... on Financial Umlt. 

8. Maharuhtra 875 1.313 822. SHRI SUeoOH MOHITE: WUI the Minister of 

9. Kamataka 675 675 FtNANCE be pleased to state: 

10. Orissa 750 750 <a) whether the Government has revised the 

Punjab 638 425 
guidelines on financial limits to be observed in cases 

11. relattng to new aervIc:ea or new lnatrumenta of service; 

12. Rajasthan 800 800 
(b) If so. the details thereof; 

13. Uttar Pradelh 1.750 1.750 
(c) the reaaorw for revision in guidelines; 

14. West Bengal 450 450 

15. Jammu and Kashmir 350 350 
(d) whether revision is part of austerity measures of 

Govemment; 

16. Nagaland 200 200 
(e) if so. the details thereof; and 

17. Haryana 713 475 
(f) the likely Impact on Govemment expenditure? 

18. Hirnadlal Pradesh 300 300 
THE MINISTER OF STATE IN THE MINISTRY OF 

19. Manipur 225 225 FINANCE (SHRI PAWAN KUMAR BANSAL): (a) Yes. Sir. 

20. Tripura 100 100 
(b) and (c) The reviaect guidelines on Financial Limits 

21. MeghaJaya 175 175 to be observed in determining cases relating to New 
Service/New Instrument of Service wetre issued on 

22. Sikkim 100 100 25.5.2006 in accordance with the commitment made by 
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the Govemment In the Flecal Policy Strategy Statement 
(Budget 2005-06) under the mandate of the Flleal 
Responsibility and Budget Management (FR8M) 
Legislation and in purauance of the approval of Public 
Accounts Committee (2005-06) in ita twenty third report 
(14th Lok Sabha). This ha, the concurrence of the 
Comptroller and Auditor General. It epecIflea the IImIlI 
upto which Ixpendlture can be met by reappropriation of 
savings in a grant subject to report to Partlament and 
limit, beyond which prior approval of Parliament I. 
required In respect of vartoue typea of expendlturH U 

detailed In the annex to the O.M. No. F. 1(23)-B(AC)I 
2005 dated 25.5.2006. The revIIlon I. a part of the 
important Initiatives taken to etreamllne Public ExpendIture 
Administration with the objective of gfvlng Mlnl8trlell 
Departments greater flexibility, delegation and 
accountability In managing and Implementing departmental 
budgets. 

(d) to (f) Does not raise In light of above. 

/Tl'llns/stionj 

Venture Capital Fund with 881 

623. SHRI SURENDRA PRAKASH GOYAL: 
SHRI J.M. AARON RASHID: 
SHRi AVTAR SINGH BHADANA: 

Will the Minister of FINANCE be pleued to state: 

(8) whether the Government has decided to make a 
provision of venture capital worth Rs. five thousand crore 
with the State Bank of India and to dl8trlbute It in the 
next three years for the development of agriculture sector; 
and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) No, Sir. 

(b) Does not arise. 

{English! 

Vanaepatl Unlta 

624. SHRI A.V. BELLARMIN: Will the Minister of 
FINANCE be pleased to state: 

(a) whether the IncreaH In ouaaoma dUly from 30 
per cent to 80 per cant h .. negative Impact on moat of 
the Vanupatl Manufacturtng unlta In India; and 

(b) If 80, the detalla thereof and etepa the Government 
hu propoeed to retrteve the trend? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) In thla 
y ..... budget, taking Into account the ~tlonI from 
domeetlc manufacture", of vanupati, cuatoma duty on 
Vanupatl wu InotUIect from 30% to 80% ad valorem 
80 that cuatorna duty on Vanupatl and crude palm 011 
would be equal. 

(b) In view of (a) above, doeI not ....... 

..... Funding of &1eotIon 

826. SHRI VIJOY KRISHNA: Will the Mlnlater of LAW 
AND JUSTICE be pleased to state: 

(a) whether Election Commission hal given Ita 
clearanee to the propoula of the Government for .. ttlng 
up of a fund for poIla In the country; 

(b) whether Government h .. formulated 1o-polnt 
propoMl on Stat.fundlng of election and the EJection 
COmmlaslon wu asked to finalise Its view after consulting 
all political partlea; 

(c) If 80, whether Election Commlaalon hal forwarded 
Its views and submitted any report to the Union 
Govemment; and 

(d) if so, the time by which the final decIeIon In this 
regard Ia likely to be taken? 

THE MINISTER OF LAW AND JUSTICE (SHRI H.R. 
BHARDWAJ): (a) to (c) The Government has fonnulated 
1o-point propoaal on State funding of election and the 
Election Commission was asked to finalize Its viewe after 
consulting all political parties. In the meeting convened 
by the Election Commission no consensus of opinion 
emerged. The Commission, however, forwarded Its views 
to the Govemment on the 29th June, 2006. However, 
these do not include any proposal for setting up a fund 
for polls in the country. 

(d) The process of reforms/changes of electoral laws 
and other related matters is a continuous and ongoing 
process and can be carried out only through consensus 
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among political parties. Since it Is a long drawn PI'OC8S6, 
It is not possible to indicate any time frame. 

Inflation Rate 

626. SHRI UDAY SINGH: 
SHRI HANSRAJ G. AHIR: 
SHRt P. MOHAN: 
SHRI ADHALRAO PATIL SHIVAJIRAO: 
SHRI HEMLAL MURMU: 
SHRI ASADUDDIN OWAISI: 
SHRI RAWI LAL SUMAN: 
DR. CHINTA MOHAN: 
SHRI RAJIV RANJAN SINGH "ULAN-: 

Will the Minister of FINANCE be pleued to state: 

(a) whether Inftatlon rate has Incraued during the 
last few months and the consumer price Index has also 
shown a sharp Inere .. e; 

(b) If so, the details thereof during each of the last 
six months; 

(c) the reason for the Incra ... ; 

(d) whether any 888888m8nt hila been made In regard 
to the adverse effect of thle Incra... on the economy; 

(e) if so, the outcome thereof; and 

(f) the steps taken by the Government to curb the 
Inflation rate and to check the price rise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRf PAWAN KUMAR BANSAL): (a) and (b) 
The annual point-to-point inflation rates in terms of the 
wholesale price index (WPI) and Consumer Price Index 
for Industrial workers (CPI·IW) for the period January 2006 
to June 2006 are indicated In the following table: 

MonthlYear Annual Inflation Rate ('Yo) 

WPI· CPI-IW 

2 3 

January 2006 4.08 4.37 

February 2006 4.03 4.95 

March 2006 3.85 4.95 

·1 2 3 

April 2006 3.86 5.10 

May 2008 4.42 8.28 

June 2008 5.07 

·Baled on weekly Iv.rag ... 

(c) to (f) In the current year, there has been preaaure 
on prices of some food grains and of petrol and diesel. 
Incra .. e In prlcee of food artlel.. has largely been due 
to Ihortfall In domestic auppllel relative to demand and 
hardening of intematlonal prioM. Government has already 
taken It8pa to arrest the price Increue by augmenting 
auppliM through Imports at reduced duty rates, ban on 
export of pul... and sugar, regular monitoring of prlcea 
of .... ntlal commodities and regulatory me.urea for 
restricting speculative trading In tutu,... market. 

Building. for Government OffIce. 

627. SHAt S. MALLIKARJUNIAH: Will the Mlnistf)r of 
URBAN DEVELOPMENT be pleased to state: 

(a) whether some Union Govemment Offices are 
functioning on rented premises In the dHferent cities of 
the country; 

(b) If 10, the detall8 thereof, city-wise; 

(cl whether there Is any proposal to construct the 
Govemment complexes for these offices; end 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI AJAY MAKEN): (a) Yes, 
Sir. 

(b) A list indicating offices which are functioning from 
rented premises leased by the Directorate of Estates is 
enclosed as Statement-I. 

(c) Yes, Sir. 

(d) A list of projects under different stages of planning , 
is enclosed as Statement-II. 
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SI.No. City BuUdlng Occupant 

2 3 4 

1. Deihl Jeevan Tara Building Director General, Supply and DiIpoAI 

2. Deihl Jeevan DMp Building Mlnlltry Of Finance 

3. Deihl Tropicalinaurance Building PIB 

4. Deihl Stertlng HOUM Song & Drama Division, Mlo I&B 

5. Delhi Kundan Manalon 0/0 the Chief AdvlHr Factorl .. Employ .. 
State Insurance Corporation 

6. Deihl Jeevan Prakuh Mlo Statlltlcl & Programme Imptementatlon 

7. Deihl Lok Nayak Shawan 24-Vsrloul Govemment 0tfI0ee 

8. Delhi Blkaner Houee 7-VartoUi Govemment OffIC81 • 

9. Delhi Farldkot Houu National Human Rlghta Commiealon 

10. Deihl Kuhmlr HOUle Mlo Defence 

11. Delhi 4114-A, Auf All Road 0/0 Income tax 

12. Delhi 4120, Alaf All Road Mlo Rural Development 

13. Delhi 1102, AnaaI Bhawan 0/0 Coal 

14. Delhi 1101, Anaal Bhawsn Board of Arbitration 

15. Delhi 1103, AnAl Bhawan Mlo Labour 

16. Deihl 1108, Ansa! Bhawan Mlo labour 

17. Mumbai Botwala Chamber Executive Engineer (Elect), CPWO 

18. Mumbai Botwala Chamber Fishery Survey of India 

19. Mumbal United India Building CGHS 

20. Mumbei Savala Chambers Census Operation 

21. Mumbai Savala Chambers Aastt. Engineer, P&T (Elect) Sub Division 

22. Mumbai Savala Chambers MTNL 

23. Mumbai Commerce Hou .. Post Office 

24. Mumbai Commerce House PAO (Printing) 

25. Mumbai Commerce House CGHS 

26. Mumbai Commerce House Publication Division 
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1 2 3 

27. Mumbal Commerce House 

28. Mumbal Commerce HOUH 

29. Mumbal Haroon House 

30. Mumbai Kailer-I-Hlnd Building 

31. Murnbal Kaller-I-Htnd Building 

32. Mumbal Mehar HOUle 

33. Mumbai KItab Mahal 

34. Mumbal tot.b Mahal 

35. Mumbal Royal InlUrance Building 

36. Kolkata 5 - C.R. Avenue 

0.1 •• of GIIMnII Pool ~ Ae:t:ommt:K*Iion 
IMIng buill 

SI.No. Station 

1. Puna 

2. CaJicut 

3. Bareily 

4. Na8ik 

5. INA New Deihl 

6. Kavad~da S8Cund~ 

Ntlw ProposIIl for ConsI1uctlon of Gtlnel'lll 
Pool 0ffic8 ACCOI1II1'IOtt.tion 

SI.No. Location 

1. 

2. 

3. 

4. 

2 

Bangalore 

Port Blair. Andaman 

Gangtok. Sikkim 

Patna 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

4 

MInor Port Survey Organllation 

HIndi Teaching Scheme 

Development Comrnll8loner (Handlorafll) 

FIImI DIvtIIon 

Cuetodlan of Enemy Property 

Pay and Acoountl Office. Min. of Shipping and 
Tranepoft 

Food and Nutrition Board 

cel. Economic OffIce Wing 

Khad! VHlage Industrie. Comml8llon (WIC) 

Offloe of· Deputy Controller of Accountl (Fya) 
Mlo Defence. 

Chennal 

Allahabad 

Varanaal 

2 

Vadodara. Gujarat 

S/lchar 

Jalandhar 

Myaore 

OffIce building at Pushpa Bhawan. Ph .... U. New 
Deihl 

Pocket .. 9. DDU Marg. New Delhi 

CBD. Shadhara. Delhi 

Autatance from IFAD 

628. SHRI ADHALRAO PATIL SHIVAJIRAO: WHI the 
Minister of FINANCE be pleased to 8tate: 

(a) whether International Fund for Agriculture 
Development has been financing agriculture development 
projects In developing countries; . 

I' 
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(b) If 10, the projects with the ualatance from IFAD 
have been Implemented upto March 31, 2008 Indicating 
the amount of aaalatance Involved In theae projecta; 

(c) the details of projeeta going on with the help of 
IFAD as on date; 

(d) the total loan received from IFAD upto date for 
various projecta; 

(e) the tenna of condhlona of repayment of aa1d loans 
alognwith rate of interest; and 

(f) the amount Govemment has repaid till date? 

THE MINISTER OF STATE IN THE MINISTRV OF 

SI.No. Project Name 

2 

1. Post· Tsunami SUltainable 
livelihoods Programme tor 
The Coutal Communltiea for 
Tamil Nadu 

2. Livelihoods Improvement 
Project in the Himalayas 

3. Orissa Tribal Empowerment and 
Livelihoods Programme 

4. Livelihood Security Project for 
Earthquake-Affected Rural 
Households In Gujarat 

6. National Mlcroflnance Support 
Programme 

6. Jharkhand·Chhattlsgarh T ribsl 
Development Programme 

7. North Eastern Region Community 
Resource Management Project for 
Upland Areas 

8. Rural Women's Development and 
Empowerment Project 

9. Mewst Area Development Protect 

FINANCE (SHRI PAWAN KUMAR BANSAL): (a) Ves, Sir. 

(b) and (c) The projects Implemented with the 
.... tance of IFAD upto March 31, 2006 are given In the 
Statement encIoaed. 

(d) Loan amount of US$ 479.78 million has been 
received from IFAD for 19 projects. 

(e) IFAD ... istance to theae projects II cOnoeasionaJ 
loan, which carry no Interest but a service Charge of 
0.76%. These are to be repaid in 40 yeal'8 with an initial 
grace period of 10 yNt8. 

(f) The Government has repaid SDR 8,27,64,287 
(USS 92.58 million approx.) till March 31, 2008. 

Amount Status 
(In US$ million) 

3 4 

14.98 Ongoing 

39.92 Ongoing 

20.00 Ongoing 

14.98 Ongoing 

21.96 Ongoing 

23.00 Ongoing 

22.90 Ongoing 

19.21 Closed 

14.96 Cloeed 
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2 

10. Andhra Pradesh Participatory Tribal 
Development Project 

11. Maharashtra Rural Credit Project 

12. Andhra Pradesh Tribal Development 
Project 

13. Tamil Nadu Women's Development 
Project 

14. Oriasa Tribal Development Project 

15. Second UttarPrade8h Public Tubewells 
Project 

16. Madhya Pradesh Medium Irrigation Project 

17. Sundarban Development Project 

18. Rajasthan Command Area Development 
and Settlement Project 

19. Bhima Command Area Development 
Project 

Hyderllbad Metro Rail Protect 

629. SHRI G. V. HARSHA KUMAR: 
SHRI SUGRIB SINGH: 
SHRI A. SAl PRATHAP: 
SHRI C.K. CHANDRAPPAN: 
SHRI M. ANJAN KUMAR YADAV: 
SHRI KISHANBHAI V. PATEL: 
SHRI E.G. SUGAVANAM: 
SHRI M. SHIVANNA: 
SHRI IQBAL AHMED SARADGI: 

Will the Minister of URBAN DEVELOPMENT be 
pteased to state: 

(a) the present status of Metro Rail for Hyderabad. 
Mumbai and Bangalore; 

(b) whether Union Cabinet has already approved 
these schemes; 

(c) the time by which the work on these projects are 
likely to start; 

3 4 

28.72 Closed 

29.20 Closed 

t9.98 CIoeed 

17.00 Cloaed 

12.20 Closed 

35.30 Closed 

2.5.00 Closed 

17.50 Closed 

55.00 Closed 

50.00 Closed 

(d) the time by which theee projects are likely to be 
completed; and 

(e) the amount earmarked for these projects during 
the current year? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI AJAY MAKEN): (a) and 
(b) Only Bangalore Metro Project has been approved by 
the Government of India (GOI). Mumbai and Hyderabad 
Metro rail Projects are planned on Public Private 
Partnership (PPP) balls through Viability Gap Funding 
scheme of Ministry of Finance (MOF). In case of 
Hyderabad, the State Govemment is yet to finalize its 
proposal whereas for Mumbai, State Govemment has sent 
a proposal to MOF/GOI asking for Viability Gap Funding 
of Rs. 650 crore. 

(c) Work on Bangalore Metro-Rail Project has already 
started. Foundation stone for Mumbai Metro has been 
laid. The date of commencement in respect of the 
Hyderabad project will be known only after the State 
Govemment finalises its proposal and private partner. 
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(d) The Bangalore and Mumbai Metros are echeduled 
for completion in five yeara. The Hyderabad Metro Is 
also expected to take 5 years from the date of 
commencement. 

(e) As. 30 crores has been allocated for Bangalore 
project in the current year budget. For the other two 
projects, question does not arise at this stage. 

One Time Settlement Scheme 

630. SHRI BALASAHEB VIKHE PATIL: Will the 
Minister of FINANCE be pleased to state: 

(a) the number of cases settled under OTS (One 
time settlement) in the Co-operative banks particularly in 
the State of Maharashtra; 

(b) if so, the details thereof, banks-wise; and 

(c) the amount of loss suffered by the co-operative! 
nationalised banks as a result thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) to (c) 
The details of relief extended under One TIme Settlement 
(OTS) by the Commercial Banks. Cooperative Banks and 
Regional Rural Banks in the country during 2005-06 ~r~ 
as under: 

Agency No. of Amount 
Accounts (Rs. Crore) 

Commercial Banks 60,609 246.57 

Cooperative Bank 98,151 298.94 

Regional Rural Banks 62,955 64.04 

Total 2,21.715 609.55 

1942 cases were settled under OTS in Maharashtra 
during 2005-06 and the amount involved was Rs. 248.82 
iakhs. Out of 30 District Central Cooperative Banks 
(DCCBs), 9 and 3 DCCBs have reported information in 
respect of OTS facility to fa~rs during 2004-05 and 
2005-06 respectively. The details of OTS are as under:-

SI.No. Name of the No. of cases Amount 
ecce settled (Rs. Lakhs) 

2004-05 

1. Akota 1n9 182.80 

2. Aurangabad 3 0.57 

3. Bhandara 3 0.04 

4. Chandrapur 1297 89.74 

5. Jalgaon 2918 503.43 

6. Latur 14915 1004.73 

7. Raigad 887 12.01 

8. Sindhudurg 282 5.61 

9. Solapur 0.84 

Total 22065 1799.n 

2005-06 

1. Akola 1n8 182.80 

2. Auranagabad 10 2.18 

3. Sindhudurg 20 42.20 

4. Solapur 134 21.64 

Total 1942 248.82 

By the mechanism of OTS, Banks have been able 
to recover large sum of money which was lying 
unrecovered in the books of the banks. 

Habitat Cent... at Thlruvananthapuram 

631. SHRI VARKALA RADHAKRISHNAN: WiJI the 
Minister of HOUSING AND URBAN POVERTY 
ALLEVIATION be pleased to state: 

(a) whether construction work for the building of the 
Habitat Centre at Thiruvananthapuram started; 

(b) if not, the reasons therefor; and 

(c) the steps taken by the GovelTllTl8Pt to complete 
the aforesaid work? 
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THE MINISTER OF STATE OF THE MINISTRY OF 
HOUSING AND URBAN POVERTY ALLEVIATION 
(KUMARI SEWA): (a) No. Sir. 

(b) and (c) An agreement Is yet to be executed. It 
has been reported by Housing and Urban Development 
Corporation Umlted that the Kerale-atate agency (Kerala 
State Houling Board) is in default. Hence. a view has 
been taken by Housing and Urban Development 
Corporation Limited not to pursue the project of Habitat 
Centre at Thiruvananthepuram for the time being. 

{English] 

Modemlutlon of Thermal Power Plante 

632. SHRI SRICHAND KRIPLANI: 
SHRIMATI KALPANA RAMESH NARHIRE: 

Will the Mlniater of POWER be ple888dto state: 

(a) whether the Govemment has formulated any plan 
to enhance the power generation capacity of Thermal 
Power Plants in the country; 

(b) if so, the details thereof; 

(c) whether the Govemment has also contemplated 
to take up the renovation work of the Thermal Power 
Plant8 besides enhancing their capacity; and 

(d) if so, the time fixed for this purpose? 

THE MINISTER OF POWER (SHRI SUSHIL KUMAR 
SHINDE): (a) Yes, Sir. 

(b) As per 10th Plan capacity addition programme, 
25417 MW of thermal capacity was envisaged to be 
added at the beginning of the Plan. During the mid term 
appraisal and subsequent reviews, It is argetect to add 
21230.17 MW during the 10th Plan. The details of the 
capacity addition are fumlshed as under:-

1. Projects already commissioned: 

2. Projects under construction: 

T otai Thermal Capacity Ukely to 
be added during 10th Plan: 

8999.25 MW 

12230.92 MW 

21230.17 MW 

In addition to above 11930 MW Thermal capacity is 
under construction and likely to be added during 
11th Plan. 

(0) Yea, Sir. Government of india In conIultatlon with 
State Electrietty BoardalUttlltiel IdenIIfled 108 old thermal 
units for Life Eunalon (LE) wortca and 57 thermal units 
for Renovation & Modemlaatlon (R&M) workB during the 
Tenth Plan. 

(d) The R&M and LE Schemes have been planned 
to be completed during 10th Plan. But the R&MlLE works 
on aome of the units are likely to slip to 10th plan due 
to following reasons: 

(I) Procedural delay In placement' of orders for 
R&MlLE WOt'ka Including preparation of DetaIled 
Project Reports (DPRs) by the concerned utIIItIea. 

(II) Delayllndeclslon by the State Govemments for 
finalization of placement of ordera. 

(IIi) Reluctance to take shutdown for R&MlLE works 
for a longer period due to shortage of power. 

[Eng/im] 

Quldetlnea for ForeIgn aanke 

633. SHRI K.C. SINGH "BABA": Will the Minister of 
FINANCE be pIeued to state: 

(a) whether the Reserve Bank of India has Issued 
any guidelines to foreign banks functioning In India for 
monitoring the accounts of certain category of Indian 
Nationals; 

(b) if 10. the details thereof and the reasons for 
issuing 8UCh orders; 

(c) the action to be taken by the Govemment against 
foreign banks which fall to act according to RBI orders; 

(d) whether Government has atudled extending this 
orders to the public sector banks 88 well; and 

(e) if 80, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) to (e) 
No order has been Issued by ReselVe Bank of India 
(RBI) specifically to foreign banks for monitoring the 
accounts of certain category of Indian Nationals .. However. 
RBI In Its cfrcular dated November 29, 2004 have lasued 
guldeUnes to all Commercial Banks., The guidelines 
contained In the circular are Intended to prevent banks 
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from being u.ed by crimin.1 elementa for money 
I.underlng activltiH. Banke were advIMd to frame their 
own poIlcIee for opening accounta keeping In view the 
keyelem.nts Wz. Customer Acc8ptaIa Policy, CUstomer 
Identification Procedu .... , Monitoring of TraneactIona, and 
Alsk Management etc. Any contravention of the guIdeIInee 
by banklmay attract penalties under the relevant 
provisions of Banking Regulation Act, 1948. 

{Trtlnsl6t1onj 

Illegal Conatructlon 

834. SHAI HAAIKEWAL PRASAD: 
SHAI TUKAAAM GANPATAAO AENGE 

PATIL: 

. Will the Minister of URBAN DEVELOPMENT be 
pl .... d to state: 

(a> \,\(hether the Government hu conatltuted .ny 
committee regarding illegal constructions made In Deihl; 

(b) If so, the details thereof; 

(c) whether the said Committee has IInce preeented 
Its report to the Government; 

(d) if so, the main recommendation made by the 
Committee; and 

<e) the steps taken by the Government on the 
recommendation of the Committee? 

THE MINISTEA OF STATE IN THE MINISTAV OF 
URBAN DEVELOPMENT (SHAI AJAV MAKEN): (a) and 
(b) The Govemment had constituted a Committee of 
Experts on 14.2.2008 under the Chairmanship of Shrl 
Tejendra Khanna, former Lt. Governor of Deihl to look 
into various matters relating to unauthorl8ed COIWtructlons 
and misuse of premise. in Delhi and suggest a 
comprehensive strategy to deal with it. The T e.",. of 
Reference of the Committee included 8I8888ment of the 
magnitude of the problem, the undertying causee leading 
to the violations, unauthorised constructions In La! Dora 
areas, and to suggest a strategy to deal with the problem 
and prevent future violations. 

(c) The Committee has presented Its report to the 
Govemment on 13th May, 2008. 

(d) The main recommendatlonl contained In the 
Report Include inIer ... ct.rvJng oornpourwIng feeIpenaIty 
In reepect of extra floor coverage and .ddItIonal floor or 
part thereof, a c:IIff.-entIaNd ~ to the mixed use 
policy, ItnInglhening of enforcement machinery, creation 
of inItItuIionaI arrangements and certain reoommendatIona 
relating to construction activity in La! Dora and extended 
La! Dora and farm hoU88S. 

(e) After considering the recommendations In 
coneuttatIon with the local bodies, the Govemment has 
.:corded ..,."oval for IIIue of public notice under eectIon 
11 (A) of Deihl Development Act, 1957 for Inviting 
euggeetlons and objectIona from the public for amending 
the M .... r Plan of Delhl-2001 In respect of development 
control norms for .... ldentl.1 plotted development .nd 
mixed use regulations. The draft public notices were 
luued by Deihl Development Authority (DDA), accordingly 
on 21.7.2008. The Govemment has allo called for 
comments of the agencIeI concerned In respect of some 
of the other recommendatlone made In the Report. 

/EIlflli6hJ 

FI_noIal AHlatance far WHt Bengal 

836. SHAI AUPCHAND MUAMU: Wli the Minister of 
FINANCE be pleased to etate: 

(a> whether the State Government of Weet Bengal 
has requested for financial ..... nce for computerization 
and Interlinking of all the treaeurles at all dIItrtcte and 
block levels In the Stale; 

(b) If 10, the detalil thereQf; 

(c) whether the financial 8IIiItance has aI .... dy been 
reIeaIed for th1e purpose; 

(d) If 10, by when and the amount has been ..... Ued 
10 far; and 

(e) the time by which the remaining amount Is likely 
to be released? 

THE MINISTEA OF STATE IN THE MINISTRV OF 
FINANCE (SHAI PAWAN KUMAR BANSAL): (a) to (e) 
Vee, Sir. Govemment of West Bengal had requested for 
financial Ulistance of As. 7189 lakhs for interlinking of 
all dietrlct8, all sub·dlvlslon and all blocks as well as 
other Departments under West Bengal State Wide A .... 
Network (WBSWAN). The Govemment of India released 
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financial aasistance to the tune of As. 96.20 lakhs as 
Additional Central Assistance for capacity buDding and 
Rs. 1319.75 lakha for site preparation of State Wide Area 
Network under National E-Govemance Action Plan in 
December 2005. Further funds would be reIee8ed baaed 
on progress and utilization~ 

Overdrawl of Power 

636. SHRI CHANDRA SHUSHAN SINGH: Will the 
Minister of POWER be pleased to state: 

(a) whether many States are overdrawing power from 
the National Power Grid; 

(b) if so, the details thereof; 

(c) \"tMther the Government hal iI8u8d directives to 
the State Govemments In this regard; and 

(d) if so, the detaHs thereof? 

THE MINISTER OF POWER (SHRI SUSHIL KUMAR 
SHIN DE): (a) and (b) The details of schedule, actual 
drawal and under/overdrawal from the grid during Aprll-
June, 2006 as given In the Statement enclosed. 

(c) and (d) Ministry of Power and Cenlral Electricity 
Authority from time to time have issued instructions to 
State Govemment/Power Utilities to take all possible steps 
to ensure that there was no overdrawal of power in order 
to maintain safety and security of the Grid. 

SchsduItJ, DI'IlWlJI WId OvtNIDmWllVllndtJ, DI'IlWlJI 10, IhtJ ptlriod April to JUntl, 2006 

States/Stations! 
System 

Northern Region 

Chandigarh 

Delhi 

Haryana 

Himachal Pradesh 

Jammu & Kashmir 

Punjab 

Rajasthan 

Uttar Pradesh 

Uttaranchal 

Western Region 

Chhattisgarh 

Gujarat 

Madhya Pradesh 

Schedule 

2 

368.12 

3564.91 

3060.61 

665.67 

1707.41 

4473.22 

2882.81 

5395.41 

505.93 

838.00 

2877.00 

2944.00' 

Drawal 

3 

360.76 

3460.18 

3271.03 

313.93 

1586.06 

4616.07 

2789.94 

6100.28 

464.16 

998.00 

2949.00 

2968.00 

(Figures in MU) 

Over Drawal (+)/ 
Under Drawal (-) 

4 

-7.36 

-114.73 

210.42 

-351.74 

-121.35 

142.85 

-92.87 

704.87 

-41.77 

160.00 

72.00 , 

24.00 
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Maharashtra 

Goa 

DO 

DNH 

Southern Region 

Andhra Pradesh 

Kamataka 

Kerala 

Tamil Nadu 

Pondicherry 

Elatern Region 

Bihar 

Jharkhand 

DVC 

Orissa 

West Bengal 

Sikkim 

N.E. Region-

Assam 

Meghalaya 

Nagaland 

2 

5637.00 

474.00 

262.00 

564.00 

2784.88 

2293.10 

1272.94 

4539.38 

482.38 

1867.20 

412.95 

-192.33 

588.65 

896.83 

60.55 

'DetailS of overdrawing States have only been furnished 

Setting up of Spec .. 1 Economic ZoM 

637. SHRI SUGRIB SINGH: 
SHRI KISHANBHAI V. PATEL: 

Will the Minister of NON-CONVENTIONAL ENERGY 
SOURCES be pleased to state: 

(a) whether the Government proposes to set up 
Special Economic Zone for non-conventional energy 
sector; 

3 

6082.00 

466.00 

329.00 

871.00 

3083.89 

2388.24 

1144.46 

4556.01 

462.55 

1712.51 

260.70 

-204.10 

562.41 

613.89 

51.35 

-

(b) If 80, the details thereof; 

4 

445.00 

-19.00 

67.00 

107.00 

299.01 

95.14 

-128.48 

16.63 

-19.83 

-154.69 

-152.25 

-11.n 

-26.24 

-282.94 

-9.20 

44.56 

34.56 

4.10 

(c) whether during his recent visit to Germany he 
has invited Germen Government and industrialists 
participation in the proposed SEZ; 

(d) If 80, the response received by him during the 
said visit; and 

(e) the extent to which non-conventiona energy sector 
is likely to be benefited by such visit? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
NON-CONVENTIONAL ENERGY SOURCES (SHRI VILAS 
MUTTEMWAR): <a) and (b) Government shah extend full 
support in facilitating the setting up of a Special Economic 
Zones (SEZ) for non-conventional energy, PI'OYIded viable 
proposals in this regard are received. 

(c) to (e) The German Industry has evinced interest 
in the SEZ for non-conventional energy. During 
discussions with the German wind industry asaoclatlons 
and manufacturers, the possibility of stepping up German 
investment in the country, jOint research & development 
and joint manufacture of sub-systems and components 
for wind turbine generators were explored. 

Gold Loan Scheme 

638. SHRI P. MOHAN: Will the Minister of FINANCE 
be pleased to state: 

(a) whether the Government propoaes to introduce 
new Gold Loan Scheme to help the jewellers;' 

(b) If so, the details thereof; 

(c) the time by which it is likely to be Introduced; 
and 

(d) the quantity of Gold proposed to be Imported to 
meet out this exigency? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) ~o, Sir. 

(b) to (d) Do not arise, in view of (a) above. 

[Trans/lllion} 

c;lolure of Panchmahal DI8trlct Cooperative Bank 

639. SHRI BHUPENDRASINH SOLANKI: Will the 
MUlister of FINANCE be pleased to state: 

(a) whether 'The Panchmahal District Cooperative 
Bank' In the State of Gujarat is lying closed; 

(b) if so, the date of closure and the steps taken by 
the Government to revive the said bank; 

(c) whether the Government has made any alternative 
arrangements due to closure of the said baflk to provide 
loan to the farmers; and . 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) and (b) 
The Panchmahal District Central Cooperative Bank is not 
closed. However, in view of highly unsatisfactory state of 
affairs of the bank, certain directions have been imposed 
by Reserve Bank of India under Section 35-A of the 
Banking Regulation Act, 1949 (AACS). 

(c) and (d) During the year 2003-04, the Gujarat 
State Cooperative Bank (GSCB) had arranged for 
dlabursement of RI. 696.04 lakh for crop loans to eligible 
farmers of non-defaulting Primary Agriculture Credit 

... Societies (PACS) in the area. For subsequent yeal'S, the 
Lead Bank, Regional Rural Banks (RRBs) and Commercial 
Banks were asked In the District Level Consultative 
Committee (DLCC) to take care of such needs. The 
Panchmahal DOCB also financed in a limited way In terms 
of amended RBI dIrectIve8. An amount of RI. 38.87 crores 
in 2003-04, Rs. 68.53 crores in 2004-05 and Rs. 69.35 
croree in 2005-08 was disbursed to Agriculture and Allied 
Sector in the District. 

World Bank 

640. SHRI V.K. THUMMAR: 
SHRIMATI SANGEETA KUMAR I SINGH DEO: 

Will the Minister of FINANCE be pleased to state: 

(a) whether the World Bank has held the Govemrnent 
reeponslble for lack of finance In the rural areas in the 
country; 

(b) If so, the reaction of the Govemment in this 
regard; 

(c) the action taken by the Government to Increase 
the finance and investment in the rural areas; and 

(d) the success achieved by the Government 
therefrom? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) to (d) 
The World Bank in Its analytical work on "Scaling up 
Acceae to Finance for India's Rural Poor" has brought 
into focus the need to promote access to finance in the 
rural areas. Some of the initiatives taken by the 
Government to increase availability of' finance and 
investment in the rural areas are as follows: 
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(1) In the year 2005-06, the Banks have Increued 
the credit to Agrlcutture and Allied sectors to 
Rs. 1.67.776 crore. as agalnat the credtt of 
Rs. 1.25.309 crore. In 2Q04-05. 

(2) All crop loan. for Kharlf and Rabl dllburaed to 
farmers during the financial year 2006-08 will 
be eligible for the inter •• t rell.f of two 
percentage pointe. However. where each crop 
loan exceeds Rupeea One Iakh. the mter.t relief 
will be applicable on the principal amount upto 
Rupees One /akh only. 

(3) A target to credit link 3.86 IaKha Self Help 
Groups has be.n fixed for the year 2008-07. A 
window to acce.1 External Comm.rclal 
Borrowings (ECBa) to micro-finance actIvItIeI hal 
also been opened. 

Efforts of the Government to enhance availability of 
finance and investment will lead to an Improved 
infrutructure and Increased economic activity In the rural 
ar88S. 

(English} 

Swarna Jayantl Sheharl Rozgar Yola .. 

641. SHRI RAGHUNATH JHA: Will the Minister of 
HOUSING AND URBAN POVERTY ALLEVIATION be 
pleased to state: 

(a) the number of persons provided employment 
during each of the last three years in National Capital 
Territory (NCT) of Delhi; 

(b) whether Delhi is facing an ever Increa.lng 
unemployment problems and shortage of employment 
oppol1unities for its urban areas; 

(c) if so, whether the Government is aware that no 
project under the Swama Jayanti Shahari Rozgar Yojana 
(SJSRY) have been undertaken in NCT of Delhi; 

(d) if so. the reasons therefor, and 

(e) the steps taken by the Government to tackle the 
situation? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HOUSING AND URBAN POVERTY ALLEVIATION 
(KUMARI SELJA): (a) to (e) With a view to ameliorate 

the living. condittonl of uman poor. and to reduce the 
urban poverty In the country. Mlnlatry of Housing and 
Urban Poverty Alleviation Is Implementing an employment 
oriented Centrally SponlOred Urban poverty alleviation 
programme namely Swama Jayantl Shaharl Rozgar 
Yojana (SJIRY) on all India b ..... Including In the 
NatIonal Capital Territory (NeT) of Deihl w.e.f. 1.12.1997 
through StatelUT Governmenta. Thle programme aeeka 
to provide gainful employment to the urban unemployed 
poor through .etting up of micro .nt.rprll.1 and al80 
through provision of Wage employment by utilizing their 
labour/ for conatructlon of UI.tul public .... ta. 

In the NCT of O.lhl. under the Urban Self 
Employm.nt Programme (USEP) of the SJSRY, the 
number of urban poor BIlleted for Hif .mployment during 
las! three years as reported by the Stat. Government Ie 
II foilOWl: 

2004-06 2006-06 

133 181 149 

Potable Water 'or Dwarlca 

842. MS. INGRID MCLEOD: Will the Mlnlater of 
URBAN DEVELOPMENT be plelHd to .tate: 

(a) whether the DeIhl JaI ~CD suppIIea potable 
water to all the apartments In the Dwar1<a Sub-cIty to 
meet their full water requirements; 

(b) If not. the r8810nl therefor; and 

(c) the st.ps taken by the Gov.mment to meet the 
shortage of potable water in Dwar1<a? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI AJAY MAKEN): (a) and 
(b) The Delhi Development Authority (DDA) has informed 
that the bulk water supply is made by Delhi Jal Board 
(DJB) to DDA in Dwarka where it Is further distributed by 
DDA to the consumers of Dwar1<a IUb-city. Presently DDA 
receives 2.5 million gallons per day (mgd) of water trom 
DJB against the requirement ot 8 mgd. 

(c) It has further been informed that DJB has been 
requested to increase the supply of water in Owar1<a. 
Meanwhile, DDA has augmented the availability by 
supptying 1.5 mgd of water from 44 tubewells. In addition 
tankers have also been deploy.d to 8upply water 
wh.rever lhortage is reported. 
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PacUge for NCR Sill .. 

643. SHRI IQBAL AHMED SARADGI: Will the 
Minister of URBAN DEVELOPMENT be pleased to state: 

(a) whether the Government has announced a 
performance linked incentive package for National Capital 
Region (NCR) States to booet Infraatructure development 
in region; 

(b) if so, the details thereof; 

(c) whether Government ha. any proposal for 
reduction of interest rat.. on loan for pr0ject8 on their 
conformity to the regional plan 2021; 

(d) If so, the detail. thereof; 

(8) whether Government hu constituted a high 
powerecl groups to identify solution to the problema of 
NCR and suggest modes to finance them; and 

(f) if 10, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT CSHRI AJAY MAKEN): Ca) to 
(d) The National Capital RegIon PlaMlng !Soard (HeRPB) 
has been providing a Performance Linked Incentive of 
0.50%, in the form of reduction In Inte"" rates on loans 
sanctioned for Infrastructure projects, to the concerned 
State Governments/Implementing Agencies in the NCR. 

In addition In its meeting on 24.5.2006 the Board 
has decided to provide the following incentives to the 
State Govemments or Its Implementing AgenCies In the 
NCR. 

CONFORMITY INCENTIVE: 

(I) Interest rebate of 0.25% on the loan for ensuring 
that the projects Implemented in the NCR are 
in consonance with the Regional Plan-2021 and 
other functional plans supplementary thereto and 
also the master Plan. of the cities in which the 
projects are located, are got duly approved by 
the NCR Planning Board. 

(Ii) Incentive of 0.25% on the Interest in case the 
District Plan of the area in which a given project 
is located has also been duly approved by the 
NCR Planning Board. 

PROJECT COST ADHERENCE INCENTIVE: 

An lnoentlve of 0.25% at the completion of the 
projects to ensure that there Is no coat over-run in the 
project. 

QUALITY ASSURANCE INCENTIVE: 

A rebate of 0.26% Interest rate for promoting high 
quality . execution of projects baled on accepted norms. 

(e) and (f) The NCR Planning Board has decided to 
constitute a High Powered group to develop 'cor:nmon 
approach.. and solutions to the problems of Water 
Re.ourees Management, Power, Transportation and 
Pollution In term. of Solid Vlnte Management and 
adoption of Clean Fuels In the NCR .. well as modea 
of financing major projects. 

Po .. r Generation through NelS 

644. SHRI ASADUDDIN OWAISI: wnl the Minister of 
NON-CONVENTIONAL ENERGY SOURCES be pleased 
to state: 

(a) wnether nuclear, thermal and hydro energy sector 
have failed to meet the growing demand of power In the 
country; 

(b) If so, whether a large portion of power demand 
is being met from non-conventlonal energy resourees In 
the country; 

(c) If so, the total non-conventlonal energy produced 
In the country during the last three years; 

(d) whether the Govemment proposes to encourage 
non-conventional energy sources, particularly In rural 
areas; 

(e) if so, the details plan chalked out by the 
Government especially In rural areas to encourage to opt 
for non-conventional energy; and 

(f) the steps taken by Govemment to allocate more 
budget share for promotion of non-conventlonal energy In 
the country? 

THE MINISTER OF STATE IN THE MINISTRY·OF 
NON-CONVENTIONAL ENERGY SOURCES (SHRI VILAS 
MUTTEMWAR): Ca) The country is facing an energy 
demand supply gap of 8 per cent with peak shortages of 
11-12 per cent. 
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(b) A renewable power generation capacity of 8088 
MW comprising wind power - 5310 MW; small hydro 
power - 1826 MW; bio power - 949 MW; and solar power 
-3 MW has been set up in the country, as on 31.03.2006 
which corresponds to over 6 per cent of the total inatalled 
power generation capacity, with around 2 per cent 
contribution to the electricity mix. 

(c) A renewable power capacity of 4200 MW has 
been set up during the last three yea,. (2003-04 to 2006-
06) comprising wind power - 3343 MW; blo power - 460 
MW; and small hydro power - 307 MW. The estimated 
generation from the same Is over 10 billion kWh/annum. 
This apart, a large number of off-grid non-conventlonal 
energy systems/devices such as blogas plants, SPV 
systems and solar thermal systems have been eet up. 

(d) and (e) The Ministry has ongoing programmee 
for the promotion of renewable energy In rural area, 
especially (i) Remote Village Electrification Programme 
that aims to provide electrificatlonlllghting to around 10,000 
remote villages apart from an equal number of remote 
hamlets, which are not likely to receive grid-connectlvlty 
under the RaJlv Gandhi Gram"n Vidyutlkaran Yojana; 
(ii) Village Energy Security Test Projects aimed at meeting 
the energy requirement of remote villages for cooking, 
lighting and motive power through locally available 
renewable sources, particularly biomass; (Iii) Blogas 
Programme aimed at the installation of family-type biogas 
plants for meeting cooking needs apart from Improving 
sanitation in villages; and (iv) Integrated Rural Energy 
Programme aimed at energy planning at the state, district 
and villages levels for provision of energy services of 
cooking, lighting and motive power through conventional 
and non-conventional sources, in an Integrated manner. 

(f) A Gross Budgetary Support of Rs. 600 crore has 
been provided to this Ministry for various non-conventlonal 

energy programmes during 2006-07, which Is considered 
adequate at this juncture. 

Pending Sanlwtlon Propoul. 

646. SHRI MOHAN RAWALE: 
SHRI HARIKEWAL PRASAD: 

Will the Minister of RURAL DEVELOPMENT be 
pleased to state: 

(a) whether the Government ha. received any 
proposals from various states relating to sanitation and 
development of rural areu during the lut three yea,. 
and current year; 

(b) If 80, the detall8 thereof: 

(c) the proposals out of them cleantd .0 far, State-
wi .. ; 

(d) the reuons for delay In clearing all the propo .... ; 
and 

(e) the time by which the remaining proposals are 
likely to be approved? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RURAL DEVELOPMENT (SHRI A. NARENDRA): (a) to 
(c) Yes, Sir. Year-wise and state-wlae proposals received 
and sanctioned during the last three yea,. and current 
year are given In the Statement enclosed. 

(d) and (e) There is no delay In sanctioning projects. 
The National Scheme Sanctioning Committee (NSSC) 
meets regularly to consider and sanction proposal. 
received from States. Proposal that are complete In all 
respects are sanctioned by the NSSC. 

m.,.",.", 

SI.No. State 2003-04 2004-05 2005-06 2Q06..07 Total 
ReceIpI SanctIonId Receipt SancIIontd RecaIpt Sanc:IIoned RecaIpt SandIoned RaIpI SInc:tioned 

2 3 4 5 8 7 8 9 10 11 12 

1 . Andhra Pradesh 4 4 0 0 0 0 0 0 4 4 

2. Arunachal Pradesh 0 0 0 0 10 10 0 0 10 10 

3. Assam 3 3 5 5 2 0 11 9 
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2 

4. Bihar 

5. Chhattlagarh 

6. Oadra .net Nagar Havell 

7. Goa 

8. Gujarat 

9. Haryana 

10. Himachal Pradelh 

11. Jammu and Kuhmlr 

12. Jharkhand 

13. Karnataka 

14. Kerala 

15. Madhya Pradelh 

16. Maharaahtra 

17. Manlpur 

18. Meghalaya 

19. Mlzoram 

20. Nagaland 

21. Oriasa 

22. Pondlcheny 

23. Punjab 

24. Rajasthan 

25. Sikkim 

26. Tamil Nadu 

27. Trlpura 

28. Uttar Pradesh 

29. Uttaranchal 

30. West Bengal 

Total 

3 
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o 0 
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o 0 
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o 0 

10 10 
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30 30 
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3 3 

132 132 

JULY 28, 2001 

5 

o 

o 
o 

20 

o 
o 
o 

18 

15 

o 
o 
o 

o 
o 
o 

o 

15 

o 
o 

11 

o 
1 

o 
o 
o 
o 

80 

8 

o 
1 

o 
o 

20 

o 
o 
o 

18 

15 

o 
o 
o 

o 
o 
o 
o 

16 

o 
o 

11 

o 
1 

o 
o 

o 
o 

80 

7 

22 

8 

o 
o 
o 
o 
6 

o 
o 
9 

1 

o 
o 
o 

6 

1 

o 

o 
2 

11 

o 
o 

o 
o 
o 
o 

81 

8 

22 

8 

o 
o 
o 
o 
6 

o 
o 
8 

o 
o 

o 

8 

1 

o 

o 
2 

11 

o 
o 

o 
o 
o 
o 

81 

g 10 11 12 

o 0 22 

12 

22 

11 1 0 

o 
o 
o 

o 
o 
o 
o 
o 
o 
o 
1 

1 

o 
1 

o 
o 
o 
o 

o 

o 

o 
o 
o 

8 

000 

o 
o 20 20 

o 13 12 

066 

o 10 10 

o 18 16 

o 24 24 

o 1 1 

o 30 30 

o 13 13 

o 1 0 

043 

077 

021 

o 16 15 

000 

o 11 11 

o 22 22 

000 

077 

000 

o 29 29 

077 

043 

o 301 293 

180 



181 Wmtsn Answel5 SRAVANA 6, 1928 (S.tk.l) 10 QutIIIIIons 182 

[Tl'III1SI8tionj 

Flyover lit DIIbrI 

646. SHRI SAJJAN KUMAR: Will the Minister of 
URBAN DEVELOPMENT be pleased to .tate: 

(a) whether the construction of flyover at Dabri Mode 
in Delhi has not started; 

(b) if so, the details thereof; and 

(c) the reasons for not starting the work on this 
project? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI AJAY MAKEN): (a) to 
(c) The Municipal Corporation of Deihl has infonned that 
the construction of flyover at Dabri Mode in DeIhl has 
not been taken up, but a proposal hu been pntpMId 
for obtaining administrative approval. 

Fraud In Finanellli Indutlon. 

647. PROF. VIJAY KUMAR MALHOTRA: 
SHRIMATI RUPATAI D. PATIL: 
SHRI CHANDRA MANI TRIPATHI: 

Will the Minister of FINANCE be pleaaed to alate: 

(a) the number of frauds in Financial Institutions came 
to light during the last one year; 

(b) the details of aU the said cues and the amount 
involved therein; 

(c) whether the Govemment has formulated any 
scheme to check such frauds; and 

(d) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) Reserve 
Bank of India (RBI) has reported that no fraud case hu 
been reported by any of the Financial Institutions (Fls) 
during the last one year. 

(b) Does not arise. 

(c) and (d) RBI as a part of its ongoing mechanism 
to monitor frauds takes necessary measures with a view 
to arresting their occurrence In the Finandal lnatitutiona. 

RBI has advised Fis to review their Internal vigilance 
machinery and remove the Ioophofes, if any and examine 
staff accountability within the prescribed time limit. RBI 
also i8JU88 caution acIvices to Fis regarding unscrupulous 
borrowers and related parties who have perpetrated frauds 
80 that Fis could exerciH caution while dealing with 
them. 

In ....... Aural Energy ProgIWI'Im8 

648. SHRI BRAJESH PATHAK: WHI the Minister of 
NON-coNVENTIONAL ENERGY SOURCES be pleased 
to state: 

(a) whether the Government has oonc:.tuaed any study 
with regard to progl88S In the Implementation of the 
Integrated Rural Energy Programme In the country; 

(b) if 80, the details thereof; 

(c) whether upected resul1a are being achieved In 
the States by implementing this programme; 

(d) if so, the details theNof; and 

(e) if not, the reaeons the""or? 

THE MINISTER OF STATE IN THE MINISTRY OF 
NON-CONVENTIONAL ENERGY SOURCES (SHRI VILAS 
MUTTEMWAR): (a) to (e) The Ministry of Non-
Conventional Energy Sources has been Implementing the 
Integrated Rural Energy Programme (I REP) since 1994-
95. Evaluation studies on the IREP Programme were 
taken up in the past through the National Council of 
Applied Economic R.search (NCAER), New Delhi; 
Operations Research Group, Vadodara and the United 
Nations Development Programme (UNDP). The last 
evaluation study conducted through UNDP during 2001-
02 had made an assessment of the programme. Baaed 
on its assessment of achievements and shortcomings of 
the programme, the study had recommended that the 
programme should be modified for Its effective 
implementation. IREP programme was accordingly 
modified in 2003-04. The modified IREP is at present 
being implemented in 21 StateslUTs. 

Slum Dwell .... 

649. SHRI BHUVANESHWAR PRASAD MEHTA: Will 
the Minister of URBAN DEVELOPMENT be pleased to 
state: 
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(a) whether slum dwale,. I'8IIdIng at Yamuna Pushta, 
Laxml Nagar have been evacuated from DDA land; 

(a) whether. heavy Increase has been registered In 
assets of public sector banks during the year 2005-06; 

(b) if so, the details thereof; 

(c) the number of famUies di8placed from the slums 
of Yamuna Pushta and Laxmi Nagar; 

(d) the place of resettlement of the families displaced 
from the above land; and 

(e) ateps taken by the Govemment to rehabilitate 
these families? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI AJAY MAKEN): (a) to 
(e) Delhi Development Authority (DDA) has reported that 
pursuant to the order of Delhi High Court, 433 jhuggiee 
found on DDA land in Laxml Nagar (popularly known as 
Thokar No.8) were removed during April 2008. Of these, 
191 eligible evtctees have been offered relocation at 
Bhawana relocation area. 

Incr... In Depoalta InCI AaMta of PSB. 

650. SHRI TUFANI SAROJ: Will the Minister of 
FINANCE be pleased to state: 

(b) If so, the details thereof, bank-wise; 

(c) whether 12-26 percent Increaae has been 
registered in deposits of these banks during this period; 

(d) if so, the details thereof, bank-wise; 

(e) whether Increase In deposits has also been 
registered in public sector banks in rural areas: and 

(f) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (8) to (d) 
The total assets and depOsits of public sector banks have 
registered a growth of 13.58% and 13.00% respectively 
during the year 2005-06. The bank-wise details of total 
asaeta and deposits of public sector banks during the 
year 2006 and 2008 are given in the Statement enclosed. 

(e) and (f) Yes, Sir. The deposits of public sector 
banks in rural areas have Increaaed from Rs. 1,61,042 
crore In the year 2004-05 to Rs. 1,70,649 crore in the 
year 2005-08. 

~ 

Totsl AS$t!II8 snd o.pos!I$ of Public StICfor BlInks 

(Amount in Rs. Crore) 

Total Assets Total Deposits 

SI.No. Bank Name FY05 FY08 .% FY06 FY08 % 
Increaae Inerease 

2 3 4 5 6 7 8 

1. Allahabad Bank I'~~:'~ 46146 55292 22.48 40762 48500 18.98 

2. Andhra Bank 32729 40689 24.26 27551 33922 23.13 

3. Sank of Saroda 94664 113393 19.78 81333 93662 15.16 

4. Bank of India 94978 112274 18.21 78821 93932 19.17 

5. Bank of Maharashtra 32885 31215 -5.08 28844 26906 -6.72 

6. Canara Bank 110305 132822 20.41 96908 116803 20.53 

7. Central Bank of India 68596 74681 8.87 60752 66483 9.43 
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2 3 4 5 6 7 8 

8. Corporation Bank 33924 40507 19.40 27233 326n 20.72 

9. Dena Bank 24029 26645 10.47 20098 23823 17.55 

10. lOBI Ltd. 81360 88565 8.86 16103 26001 72.16 

11. Indian Bank 43861 47635 8.61 34808 4OB06 17.23 

12. Indian Overseas Bank 50815 59358 16.81 44241 50529 14.21 

13. Oriental Bank of Commerce 54069 58937 9.00 47850 50197 4.91 

14. Punjab and Sind Bank 15718 19043 21.16 14171 18925 19.43 

15. Punjab National Bank 128241 145267 15.07 103167 119685 16.01 

16. Syndicate Bank 52109 61077 17.21 48296 53824 16.83 

17. UCO Bank 64689 61839 13.28 49470 54544 10.26 

18. Union Bank of India 72418 89126 23.08 61831 74094 19.83 

19. United Bank of India 29098 33248 14.28 25348 29260 15.39 

20. Vijay Bank 29335 31534 7.49 25818 27709 8.18 

21. State Bank of Bikaner & JaJpur 23402 27514 17.57 19038 21894 13.95 

22. State Bank of Hyderabad 34922 40630 18.35 28930 34026 17.61 

23. State Bank of India 458883 493870 7.39 367048 380046 3.54 

24. State Bank of Indore 16898 20711 22.58 13807 18661 20.67 

25. State Bank of My80r8 16553 19337 18.82 13585 18389 20.49 

26. State Bank of Patiala 31603 41417 31.47 28496 33m 27.48 

27. State Bank of Saurashtra 16040 18530 9.91 12813 13841 9.74 

28. State Bank of Travancore 28875 31862 10.35 24133 25897 7.72 

Total (Public Sector Banks) 1773939 2014898 13.58 1435853 1822481 13.00 

Date Source : Off-sIte retums submitted by the banks 

Strengthening of Power Trenam\ulon Badwanl, Plthampur, Badwar and Sanawad under 
System In M.P. Accelerated Power Development and Retonn Programme; 

651. SHRI VIJAY KUMAR KHANOELWAL: Will the (b) If 80, the latest position of the proposals; and 
Minister of POWER be pleased to state: 

(c) the time by which approval is likely to be 
(a) whether the Govemment has received proposals accorded? 

from the Govemment of Madhya Pradesh for strengthening 
the transmission and distribution system of Jhabua, THE MINISTER OF POWER (SHRI SUSHIL KUMAR 

SHINDE): (a) to (c) Yee, Sir. The Detailed Project Reports 
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(DPRS) for assistance under Accelerated Power 
Development & Reforms Programme (APDRP) for Jhabua, 
Badwani, Plthampur and Sanawad towns of Madhya 
Pradesh were considered by the Steering Committee in 
its meeting held on 20.09.2004 but were not approved 
by the Committee due to slow progress in utilization of 
funds under APDRP. The approval of new schemes would 
depend upon the satisfactory progress under APDRP. No 
proposal of Badwar town has been received. 

[English} 

Setting up of Sub-Offtcu of RBI 

652. SHRI DUSHYANT SINGH: Will the Minister of 
FINANCE be pleased to state: 

(a) whether the Government has a proposal to set 
up Sub-offices of the Reserve Bank of India in every 
State; 

(b) if so, the States where the Sub-offices of RBI 
has been set up; 

(c) whether the Government has a proposal to set 
up new Sub-offices of RBI during 2006-07; and 

(d) If so, the details thereof, location-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) No. Sir. 
Presently, no such proposal is under consideration of the 
Government/Reserve Bank of India (RBI). 

(b) RBI has one office each In Ahmedabad, 
Bangalore, Belapur, Bhopal, Bhubneshwar, Chandlgarh, 
Chennai, Guwahati, Hyderabad, Jalpur, Jammu, Kanpur, 
Kolkata, Mumbal, Nagpur, New Deihl, Patna and 
Thiruvananthapuram, one sub-office each at Lucknow, 
Koehi, Dehradun and Srinagar, and a Cell of Foreign 
Exchange Department at Panaji. 

(c) and (d) To take care of the specific concerns of 
RBI In certain areas of work in a state, RBI considers 
opening its office/sub-office there. 

[Translation} 

Integrated Rail Bu. Tranaport Service 

653. SHRI RASHEED MASOOD: 
SHRI CHENGARA SURENDRAN: 

Will the Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a) the main objectives of the Integrated Rail-Bus 
Transport Service scheme; 

(b) the cities where the said acheme Is proposed to 
be implemented; and 

(c) the time by which the Integrated Rail-Bus 
Transport Service is likely to be implemented? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI AJA Y MAKEN): (a) to 
(c) The proposal for an Integrated Rail-cum-Bus Transport 
System had been proposed by the National CapitaJ Region 
Planning Board (NCRPB) to connect Delhi with Gurgaon 
and Ghazlabad. However, there are proposals for 
extension of the Delhi Metro Itself of these cltiH. In view 
of this the proposal of the NCRPB was reviewed and It 
has been decided that fresh propoeala would be prepared 
for Improvement of connectivity In the National Capital 
Region after taking Into account the terminal points of 
the Deihl Metro. Detailed propolale for Improving 
connectivity after taking Into account the terminal points 
of the Deihl Metro are yet to be finalized and a Task 
Force haa been constituted for this purposa. Time frame 
for Implementation of these proposals can be indicated 
only after the final proposals have been received. 

[Eng/AlII} 

Mini Hydro Power ProJect 

654. SHRI KISHANBHAI V. PATEL: win the Mlni8ter 
of NON-CONVENTIONAL ENERGY SOURCES be 
pleased to state: 

(a) whether Mini Hydro Power Project has been set 
up In Gangatri, Uttaranchal; 

(b) If so, the details thereof; 

(c) whether the Government proposea to set up more 
such projects In the country; and 

(d) if 80, the details thereof, State-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
NON-CONVENTIONAL ENERGY SOURCES (SHRI VIlAS 
MUTTEMWAR): (a) and (b) Yes, Sir. A 100 kW Small 
Hydro Power (SHP) project has been set up at Gangotri 
by the Uttaranchal Renewable Energy Development 
Agency with partial financial aasIstance from the Ministry 
of Non-conventional Energy Sources. 
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(c) and (d) So far. 568 SHP projects with an are under Implementation. State-wtae details of which are 
aggregate capadty of 1826 MW have been set up end given in the encloHd Statement. 
203 SHP projects with an aggregate capacity of 468 MW 

sw.m.nt 

Shlts-wiss f1UI1'IbtIr 01 CIIpIICiIy 01 SHP Pn:JjtIcts (upto 25 MW) S8I lP I Undtlr '"".",."hIIion 

(As on 31.03.2008) 

SI.No. Stale Projects set-up Projects under Implementation 

Nos. Capacity Nos. Capacity 
(MW) (MW) 

2 3 4 5 6 

1. Andhra Pradesh 57 178.81 9 13.90 

2. Arunachal Pradesh 64 44.30 48 41.27 

3. Assam 3 2.11 7 26.00 

4. Bihar 7 50.40 7 9.50 

5. Chhattlsgarh 4 11.00 2 8.0 

6. Goa 1 0.06 

7. Gujarat 2 7.00 

8. Haryana 5 62.70 

9. Himachal Prade8h 65 132.08 8 28.75 

10. Jammu and Kashmir 30 109.74 7 7.31 

11. Jhartdland 6 4.05 8 34.85 

12. Kamalatca 68 329.83 16 87.99 

13. Karata 14 84.62 7 57.75 

14. Madhya Pradesh 8 41.16 3 24.20 

15. Maharashtra 27 207.08 5 25.75 

16. Manipur 8 5.45 3 2.75 

17. Meghalaya 3 30.71 9 3.28 

18. Mizoram 16 14.78 3 15.50 

19. Naga1and 9 20.67 5 12.20 

20. 0ris8a 8 7.30 7 40.92 

21. Punjab 28 122.56 2.00 
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1 2 3 

22. Rajasthan 10 

23. Sikkim 13 

24. Tamil Nadu 12 

25. Tripura 3 

26. Uttar Pradesh 9 

27. Uttaranchal 76 

28. West Bengal 22 

29. Andaman and Nicobar Islands 

Total 556 

Amendment Bill on Land Acqualtlon Act. 1884 

655. SHRI MADHUSUDAN MISTRY: Will the Minister 
of RURAL DEVELOPMENT be pleased to state: 

(a) whether the Government has prepared the 
"Amendment Bill, 2004- in regard to the Land Acquisition 
Act, 1894 and intends to introduce before the Parliament; 

(b) if so, the details thereof; 

(c) whether some States have proposed certain 
amendments in this regard; 

(d) if so, the details thereof; 

(e) whether such amendments are likely to increase 
the financial burden on the States' exchequer; and 

(f) if so, the steps taken by the Government to 
reimburse the additional financial implications? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RURAL DEVELOPMENT (SHRI A. NARENDRA): (a) to 
(f) No, Sir. However, a proposed draft of the Land 
Acquisition (Amendment) BID, 2004 was circulated to State 
Governments in 2004 for obtaining their views on some 
proposed amendments of the Land AcqUisition Act, 1894 
to make the acquisition process time-bound and effective. 
Responsea of all State Governments have not been 
received. Accordingly, these proposals have not been 
finalized. 

4 5 6 

23.85 

38.60 4 12.20 

n.70 2 7.90 

16.01 

25.10 

75.45 37 23.01 

98.30 5 3.80 

5.25 

1,826.43 203 468.83 

Conference of High Courts, Chief Justices and 
Stat.. Chief Mlnlatera 

656. SHRI BADIGA RAMAKRISHNA: Will the Minister 
of LAW AND JUSTICE be pleased to state: 

(a) the details of Resolutions adopted In the recently 
held conference of Chief Justices of High Courts and 
Chief Ministers of States; 

(b) the details of Resolutions implemented or are in 
the process of implementation by the Government; 

(c) whether the meeting resolved for having Fast 
Track Courts of Magistrates; and 

(d) if so, the details thereof and the action that has 
been contemplated by the Govemment in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
LAW AND JUSTICE (SHRI K. VENKATAPATHY): (a) A 
copy of the rninutes of the Conference, containing the 
resolutions and decisions passed therein, Is enclosed as 
a Statement. 

(b) The resolutions are in the process of 
Implementation by the Govemment. Govemment has 
forwarded a copy of the minutes to all the StateslUTs 
and also constituted a Centre level Committee to oversee 
the implementation of the resolutions of the Conference. 
State Governments have also been requested to constitute 
Committees for the same purpose. 



193 SRAVANA 6, 1928 (SMlI) 194 

(c) Yes, Sir. 

(d) The matter Is under consideration of the 
Government. 

CDnfslflnc. of IhtI Chitd MinisItIr of SM_ .nd IINI 
Chitll JusIIctIs of IhtI High CoufIs 

(MIlICh ", 20(6) 

on 

JUSTICE: ACCELERATED AND AFFORDABLE 

MINUTES 

ITEM NO.1. Implementation of resolutions 
passed at previous Conference of 
Chief Ministers and Chief Justices 
held on September 18, 2004. 

ITEM NO. 11. Establishment of a permanent 
mechanism for implementation of 
resolutions of the Chief Justice 
Conferance. 

These items were taken-up together for consideration. 

All the states agreed that a pennanant mechanism 
needs to be evolved to ensure Implementation of the 
decisions taken at Chief Justices Conference and at the 
Joint Conference of Chief Ministers and Chief Juattces, 
so as to achieve the objective of convening such 
Conferences. There was consensus in favour of setting-
up monitoring Committees at the level of Centre u well 
as at the level of States. Some participants were of the 
view that at State level there could be two Committees, 
one consisting of the Chief Secretary, (Law) and Regjstrar 
General of the High Court, whereas the other Committee 
could consists of Chief Minister, Chief Justice, Law 
Minister, Finance Minister and one Judge nominated by 
the Chief Justice. There was agreement that the 
Monitoring Committee at the level of the Centre should 
consist of Hon'ble the Chief Justice of India, Union 
Finance Minister and Union Law Minister, and wherever 
deemed appropriate, Hon'ble Prime Minister of India be 
invited to the meeting of the Committee 

DECISION 

(i) A Committee consisting of Hon'ble the ChIef 
Justice of India, Union Minister for ~ and 

Union Mini ..... for Law & Juatice be set-up and 
naIIonaI JeveI for enauring timely implementation 
of the decisions taken at Chief Justices' 
Conferenco and Joint Conference of Chief 
Ministers and Chief Justices. Wherever deemed 
appropriate, Hon'ble Prime Minister of India be 
invited to the meeting of the Committee. 

(il) Monitoring Committee. at two levels be set-up 
in each State for timely implementation of the 
decisions taken at Chief Justices' Conference 
and Joint Conference of Chief Ministers and 
Chief Justices. The first level Committee should 
consist of Chief Secretary, Registrar General of 
the High Court and Law Secretary of the State, 
whereas the second level Committee should 
conaist of Chief Minister, Chief JuItice and Law 
Mln'-ter of the State. 

ITEM NO.2. Reduction of arrears and speedy 
disposal of c..... . 

ITEM NO.4. Enhancing the strength of Judges in 
HIgh Courts and .ubordlnate Courts. 

These Items were taken-up together for conelderatlon. 

All the participants expl'88Nd Hrioul concem al the 
huge pendency of cues particularly at the level of 
subordinate Courts and stressed upon an urgent need to 
find ways and means to raduce backlog and ensu,. 
speedy dispoeal of the c..... No one disputed that the 
huge backlog of pending cues cannot be wiped out 
wIthouteuitably enhancing the 8tmIgth of Judges In High 
Courts as well as .ubordinate Courts. Some States, 
however, pleaded lack of t880Urc .. for funding the 
inereaH in strength of Judges. There was no opposition 
to the suggestion for transfer of cases involving petty 
offences to the courts of Special Metropolitan Maglstrateal 
Special Judicial Magistrates. 

DECISION 

Adequate steps aimed at reduction of arrears and 
speedy disposal of cases including incre ... In the strength 
of Judges, simplification of procedures, use of various IT 
tools and use of modem Court Management systems be 
taken by all concerned so u to actieve the desired 
results. Cues involving petty offences including traffic & 
municipal challans be transferred to the courts of Special 
metropoJitan Magistrates/Special Judicial Magistrates. 
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ITEM NO.3. Modemisatlon and Computerisation of 
Courts and augmenting of InfI'astructure 
for them. 

All the States were unanimous in advocating the need 
for modernization and rapid cornputerisation of Courts. 
None of the speakers denied that the Infrastructure, 
particularly, at the ievel of District Courts needs substantial 
augmentation by upgradatlon and expansion of the existing 
Court buildings and addition of new Court complexes. 
However, some of the States expressed financial 
constraints in releasing adequate funds for augmenting 
the infrastructure. 

DECISION 

The knowledge and expertise in use of computers 
and various IT tools, available in our country, bo used 
for modernization and computerisation of Justice Delivery 
System at all levels. States will make efforts to provide 
more funds for computeriaation of Courts and augmenting 
infrastructure for them. 

ITEM NO.5. Training for Judges and Court staff. 

All the parUclpants agreed that there was need to 
give induction as well as in service training, to Judges at 
all levels. No one disputed the need for training the Court 
staff, particularly, in Court Administration and Management. 

DECISION 

Adequate training be imparted by National Judicial 
Academy and State Judicial Academies to Judges as 
well as the Court staff. 

ITEM NO.6. Seming-up of Fast Track Courts of 
Magistrates. 

Taking into consideration the pendency of criminal 
cases at the level of Magistrates and the success 
achieved by Fast Track Courts of Session Judges, aU 
the participants supported the proposal for eettlng-up of 
Fast Track Courts Magistrates so as to reduce the 
workload on regular Courts. 

DECISION 

Fast Track Courts of Magistrates be set-up at the 
earliest, by evolving a suitable scheme, on the lines of 
the existing scheme for Fast Track Courts of SessIon 
Judges. 

ITEM NO.7. Granting Financial Autonomy to High 
Courts. 

Some States expressed financial constraints in 
meeting all the budgetary demands of the High Court 
and increasing the budget allocation for the judiciary. 
However, there was no opposition as such to grant of 
full power of appropriation and reappropriation to the Chief 
Justices, within the budget allocated for judiciary. 

DECISION 

(i) Chief Justice of the High Court be delegated 
full power to appropriate and reappropriate the 
funds within the budget a1iocated by the State 
Govemment for the judiciary in the State; 

(II) Consistent with their financial resources, State 
Governments shall provide adequate budgetary 
allocation for judiciary. 

ITEM NO.8. Establishment of E-Courts and video 
conferencing facilities. 

All the participants agreed that the facility of video 
conferencing would be of immense use particularly for 
remand of accused persons, recording of evidence in 
appropriate cases and training of Judicial Officers and 
Court staff. it was also felt that E-Courts and E-filing 
should be Introduced in select Courts. Chiet Minister of 
Gujarat proposed setting-up of a model E-Court in Gujarat 
from the funds of the State Government. 

DECISION 
, 

Facility of Video Conferencing be made available in 
all the States and model E-Courts be set-up in select 
places. 

ITEM NO.9. Facility of Aesearch Assistants and 
law Clerks to High Court Judges. 

There was an agreement that the Judges of the High 
Court need aaalstance in research work on legal issues 
coming up for adjudication. It was also felt that talented 
law graduates from reputed law school. should be 
engaged for the purpose. 

DECISION 

Assistance of law Clerk-cum-Aeaearch Assistants be 
provided to all the Judges of HIgh Courts, who may be 
engaged on adequate remuneration, which as far as 
possible should not be less than As. 10,0001 p.m. 
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ITEM NO. 10. Entrustment of .. Iection of ~ 
Judicial Office,. to High Courts, 
wherever already not entrusted. 

In some of the States selection of subordinate judlclal 
officers at the level of clvtl judges Is already being made 
by the High Courts. Some States where selection Is stili 
being made by the Public Service Commissions, were 
agreeable to entrust the selection to the High Court 
whereas Chief MinisteralMinisters of Himachal Pradesh, 
West Bengal, Punjab and Kerala were of the view that 
the present system may continue. 

DECISION 

In States of Himachal Pradesh, West Bengal, Punjab 
and Kerala, setting up of question papers and evaluation 
of answer sheets be entrusted to the High Court. In other 
States, where selection of subordinate Judicial Officers is 
not being made by the High Court, such selection be 
entrusted to the High Court, by amending the relevant 
rules. 

/Translation} 

Whol ... le Price Index 

657. SHRI RAMJI LAL SUMAN: 
SHRI RAJ IV RANJAN SINGH "LALAN": 

Will the Minister of FINANCE be pleased to state: 

(a) the number of items included to determine the 
wholesale price index; 

(b) whether there Is a proposal to Increase the 
number of' these items; 

(e) if so, the details thereof; and 

(d) the time by which the above modifications are 
likely to be enforced? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) The 
number of items included in the current WhoIeaaIe Price 
Index Series with base year 1993-94 is 435. 

(b) to (d) A Working Group under the Chairmanship 
of Professor Abhijit Sen Member, PlaMing Commission 
has been constituted to advise the Government on various 
technical issues relating to the change of the baae year 

from the eldstlng baM year of 1993-94. The Working 
Group is currently engaged In deliberating the modalfties 
for collection of weekly prices required for construction of 
the revised series of the WPI. The commodity basket of 
the current series of the WPI would be reetruclured based 
on the recommendations of the Working Group. 

NCR Scheme 

658. SHRI M. ANJAN KUMAR YADAV: 
SHRI JIVABHAI A. PATEL: 

WIH the Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a) the reasons for slow progress in the 
implementation of the National Capital Region Scheme; 

(b) the current status of the implemented Scheme; 

(c) the target set for the completion of Its 
implementation; and 

(d) the steps taken by the Govemment for earty 
implementation of the scheme? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI AJAY MAKEN): (a) and 
(b) The National Cepltal Region Planning Board (NCRPB) 
has been constituted under the NCRPB Act, 1986 Inter 
alia, for preparation of a plan for the development of the 
National Capital Region. The Board prepared the Regional 
Plan-2001 which was notified in January, 1989 and 
Regional Plan-2021 notified on 17.9.2005. The policies 
and principles outlined In the Regional Plan are 
implemented by the State Govemrnents of the constituent 
states. WIth a view to accelerate the development of 
infrastructure In the NCR, the Board .Iao provides Interest 
bearing loan assistance to the constituent State 
Govemments and their implementing agencies upto 76% 
of the cost of infrastructure project. TW date the Board 
has provided financial assistanoe for 215 auch project8 
in the NCR with a total estimated coet of Rs. 8614.70 
crore. 

The positive impact of the Implementation of the 
policies and planning for the National Capital Region Is 
indicated by the fall in the decadal growth rate of NCT 
of Delhi from 61.45% In 1981-91 to 41.02% in 1991-
2001. 
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(c) Regional Planning is a continuous process. The 
Regional Plan-2021 has already been notified on 
17.9.2005. Functional Plans and Sub-regional Plans are 
also drawn up for different sectors and sub regions 
respectively from time to time. 

(d) The NCR Planning Board has recently decided 
to provide various incentives in the form of rebate on 
interest on the loan provided to the State Govemmentsl 
Implementing Agencies in the NCR, for taking up 
infrastructure projects. The Board has also decided to 
support studies to examine the feasibility of setting up of 
new townships in the Region. Studies on the power and 
water resource sectors are also expected to help in 
identifying large regional projects. 

Ag .... m.nt for Ga. Supply 

659. SHRI SUNIL KUMAR MAHATO: 
SHRI ABDUL RASHID SHAHEEN: 

Will the Minister of POWER be pleased to state: 

(a) whether any agreement has been signed between 
National Thermal Power Corporation (NTPC) and the 
Reliance company for the supply of gas; 

(b) if so, the details thereof; 

(c) whether rules have been violated by the 
Department of Power to accept this agreement; and 

(d) if so, the action taken by the Government in this 
regard? 

THE MINISTER OF POWER (SHRI SUSHIL KUMAR 
SHINDE): (a) NTPC invited bids under International 
Competitive Bidding for procurement of natural gas 
adopting the transparent and fair bidding process. Many 
leading national and international bidders had participated 
in the bidding. After the qualification of bidders as per 
bidding process, the Request for Proposal (RFP) was 
issued to all the qualified bidders in April, 2003. The 
Agreement to be signed by the bidders were prepared 
and issued to the bidders as a part of RFP documents. 
The techno-commercial bids were opened in Sept., 2003. 
Based on discussions held with participating bidders on 
the conditionality/deviations taken by them in the bid, the 
final draft of Agreements to be signed was issued to all 
the bidders. Reliance Industries Ltd. (RIL) accepted the 
final draft of Agreement as a part of bidding process. 

Based on above bidding process, RIL was evaluated 
to be the lowest bidder and, a Letter of Intent (LOI) was 
placed on 16.06.2004 on RIL, resulting into a binding 
contract. 

(b) The salient features of the Agreement are as 
foHows:-

(I) Planned Capacity Addition: 1300 MW each at 
Kawas & Gandhar. 

(iI) Annual Contracted Ouantity (ACO): The ACO 
under the agreement is 132 Trillion British 
Thermal Unit (Btu) (about 3 Million Tons Per 
Annum of Liquefied Natural Gas (LNG) 
equivalent). This quantity of gas was estimated 
to be sufficient to sustain about 80% PLF for 
the expansion units at Kawas and Gandhar. 

(iii) Period of Contract: ConSidering that for the 
purpose of tariff, the economic life of the gas 
based project Is considered as 15 years, 
accordingly the period of contract was kept as 
17 years considering the initial rarnp-uplbullt up 
period. 

(Iv) Ouantlty variation: For operation flexibility, a 
variation of ::t: 5% of ACO on annualized basis 
had been provided. 

(v) Take or Pay (TOP) level: In case of any short 
lifting of gas by the Buyer during any contract 
year, it is required to pay for 100% of ACO, 
whether taken or not in that year. 

(vi) Non-Supply of Gas/lNG: In case of short supply 
of gas by the Seller, it is required to pay the 
Price differential between landed cost of alternate 
fuel and Natural Gas. 

(vii) Pricing Terms: Out of the quoted price, 85% 
price was kept as fixed, whereas 15% is Variable 
which Is linked to United States Consumer Price 
Index (USCPI) for dollar price and Wholesale 
Price Index (WPI) for Rupee price. 

(viII) Conditione Precedent (CP): Provision for having 
appropriate CP's to enable the parties to attain 
their financial closures were kept. A 12 months 
period was allowed for parties to satisfy their 
reepecttve CP's. 

(Ix) First Gas Delivery: As per ~as Sales & 
Purchase Agreement (GSPA), bidder is required 
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to commence gas supplies within a sliding 
window of 28-40 months from the date of CP 
Satisfaction. 

(x) Price: PrJce for Natural Gas by RIL (US $ per 
MilHon Btu): The price at power plant boundary 
is US $ 3.27 at Net Calorific Value (NCV) basis 
and US $ 2.97 at Gros Calorific Value (GCV) 
basis (both including taxes). 

(c) and (d) As brought out at Para (a) above, the 
bidding for procurement of Natural Gas was done on 
International Competitive Bidding basis adopting the 
transparent and fair bidding process. The Agreements 
were prepared based on International Gas Supply 
Contracts prevalent at that time and keeping in mind 
NTPC's interest. The bidders were also given a chance 
to withdraw their bid from the bidding without forfeiting 
their bid security, in case they don't accept the conditions 
specified by NTPC. Further, the bidding process foilowed 
in this procurement was based on internationally 
acceptable Two-State tendering process. Thus no rules 
have been violated in preparation as well as finalization 
of the agreement, accepted by RIL. However, the matter 
is now sub-judice. 

[English! 

FDI Inflow 

660. SHRI BASU DEB ACHARIA: Will the Minister 
of FINANCE be pleased to state: 

(a) the share of FDI In total capital inflows in India; 
and 

(b) the steps taken by the Govemment to increase 
the same? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) During 
the year 200S-06, Foreign Direct Investment Including 
ADA/GDR was US $ 10303 million out of the total capital 
flow of US$ 2nS5 million constituting 37.12 percent. 

(b) Govemment have undertaken a comprehensive 
review of Foreign Direct Investment Policy and associated 
procedures in February, 2006. As a result, a number of 
rationalisation measures have been undertaken which 
inter-alia include dispensing with the need of multiple 
approvals from Govemment andlor regulatory agencies 
that exist in certain sectors, extending the automatic route 
to more sectors and allowing FDI in new sectors. 

ComputertUllon of DeIhl Metro BookIng Syetem 

661. SHRI VIKRAMBHAI ARJANBHAI MADAM: WUI 
the Minister of URBAN DEVELOPMENT be pleued to 
state: 

(a) whether the Government is considering to 
computerise booking system of Delhi Metro Railway 
Stations; 

(b) if so, the details thereof; 

(c) the time by which it is likely to be implemented; 
and 

(d) If not, the re880ns therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI AJA Y MAKEN): (a) The 
booking system for Issuing various types of tickets at 
Delhi Metro Railway Stations is already computerized. 

(b) to (d) 00 not arise. 

{Tl'llnsI8lion! 

Performance of Public Sector 
Insurance Companies 

662. SHRI RAM CHANDRA PASWAN: 
SHRI SURAJ SINGH: 

Will the Minister of FINANCE be pleased to ltate: 

(a) whether the performance of Public Insurance 
Companies Is not at par with that of private sector 
insurance companies, during the last three years; 

(b) if so, the details thereof; 

(c) whether the public sector insurance companies 
have prepared any plan to provide the same facilities to 
their customers as are provided by private sector 
companies or to face the challenges posed by the 
competitive environment that has been created as a .... ult 
of the facilitiee being provided by the private insurance 
companies; and 

(d) if 80, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) and (b) 
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As the growth recorded by private insurers Is to be seen 
in relation to the lower bases due to their recent entry 
into this business, it may not be appropriate to compare 
the performance of Insurance companies In public and 
private sector. However, the growth in business of 
insurance companies in public and private sector from 
the year 2002-03 to 2004-05 Is as under: 

(Annual Growth In percentage) 

Insurance Companies 2004-05 2003-04 2002-03 

Public Sector (Non-Ute) 4.n 8.22 14.36 

Private Sector (Non-Life) 55.36 67.14 289.29 

LlC of India 18 18 10 

Private Sector (Life) 148 179 310 

(c) and (d) Public Sector Insurance companies are 
upgrading the Information Technology, Intertlnking offices 
for online services, introducing innovative products and 
tying up with BankslFinancial Institutlons/Motor Vehicle 
manufacturers to provide better services to customers. 

/English} 

Kayamkulam Power Project 

663. DR. K.S. MANOJ: Will the Minister of POWER 
be pleased to state: 

(a) whether National Thermal Power Corporation a 
Naphtha based Power Project Kayamkulam, in KeraJa with 
a capacity of 359.58 MW is severely under utilized due 
to huge rise in Price of Naphtha; 

(b) if so. whether the Government proposes to 
reintroduce the exemption of Excise duty on Naphtha; 

(c) whether any remedial measures taken by the 
Government to make the Plant viable and profitable; and 

(d) if so, arrangements if any made for the 
introduction of LNG instead of Naphtha and the details 
thereof? 

THE MINISTER OF POWER (SHRI SUSHIL KUMAR 
SHINDE): (a) Naphtha based Kayamkulam Combined 
Cycle Power Project of NTPC has not been tully utilized 
in the recent years 88 beneficiaries were notgMng any 
generation schedule since July, 2004 mainly due to 

substantial Increase in the naphtha prices. The price of 
Naphtha was Rs. 6200/Metrlc Tonnes (MT) and variable 
(Fuel) charges of 114.14 PaisaIKiiowatt-hour (KWh) during 
1995 when this project was conoeived and has since 
shown an upward trend. The present Naphtha price is 
around Rs. 38744IMT and variable (Fuel) charges of 704 
PIKWh. The plant remained completely shut down fro~ 
July, 2004 till December, 2004 for want of schedule from 
Kerala State Electricity Board (KSEB) and Tamil Nadu 
Electricity Board (TNEB) who have been allocated 50% 
capacity each. The station was restarted w.e.f. 6th 
January, 2005 on getting a schedule of 160 MW from 
TNEB and thereafter station have been scheduled by 
TNEB intermittently for meeting Its short term peaking 
requirements. 

The operational performance of Kayarnkulam station 
for the lasl three years is as given below: 

Madline 
AYIiIabIty (%) 

PLF (%) 

2OQ6.07 2OO5.Q6 
(April, 06 to 

J\rI&, 06) 

99.72 99.73 

40.46 11.38 

90.23 91.60 

19.74 '67.06 

(b) The matter has been taken up with Ministry of 
Finance for exemption of applicability of Exciae Dutyl 
Countervailing Duty on Naphtha supplies to Rajiv Gandhi 
Combine Cycle Power Project (RGCCPP). Kayamkulam. 

(c) and (d) It has been decided to earmark 2.1 million 
metric tones per annum (MMTPA) out of the 2.5 MMTPA 
of Liquefied Natural Gas (LNG) expected to be sourced 
by Petronet LNG Limited (PLL) from AustraHa for their 
propoeecl re-gaslflcation terminal at Koohi for meeting fuel 
requirement of existing Kayamkulam CCPP and expansion 
of Kayamkulam (3x650 MW i. •. 1960 MW). Fuel Supply 
Agreement In this regard is yet to be signed. 

Me4ItIng of Power Secretaries on Power Situation 

664. SHRI S.I(. I(HARVENTHAN: WRI the Minister of 
POWER be pleaaed to state: 

(a) whether the Union Government has conducted 
meeting with PowerlEnergy SecretarIea of various States! 

\ 

UTa In the recent past; 



205 SRAVANA 8. 1&28 (s.AaI) 206 

(b) If so, the issues on which delibelati0n8 have been 
made; and 

(c) the steps taken by the Govemment to improve 
overall power situation in the country? 

THE MINISTER OF POWER (SHRI SUSHIL KUMAR 
SHINDE): (a) and (b) Yes. Sir. A Conference of Energyl 
Power Secretaries of States and Chiefs of Power UtUltiee 
was held on 30th May, 2006 where the following is8ues 
were deliberated: 

(i) Review of Xth Plan capacity Addition and Xlth 
Plan preparedn ... ; and 

(ii) Power supply position and de.mand side 
management. 

(c) National Electric'.Ity Policy. inter-aHa. envisages that 
demand of power be fully met by 2012 and that energy 
and peaking shortages be overcome wIltI 6% spinning 
reserve being available. States have been accordingly 
advised to create adequate generation capacity to fully 
meet the growing demand of the electriCity. Central 
Govemment on Its part has geared up Its Central Sector 
Undertakings to enhance their generating capacity. 
Currently, projects aggregating over 39.000 ttfN are under 
construction. Apart from this, following measures have 
been taken to improve the availability of power In the 
country, include:-

• Early stabilization of newly commissioned units. 

• Maximization of generation through better 
performance in Plant Load Factor (PLF) of 
thermal power stations. 

• Power stations with low PLF have been identified 
and are linked with better performing stations 
under the scheme ·Partnership for Excellence" 
for adopting better operational practices. 

• Enhancement of Inter-State and Inter-regional 
transfer of power by strengthening of Inter-
regional transmission links eventually leading to 
formation of National Grid. 

• Promoting energy efficiency and conservations 
measures. 

National Energy Labelling Programme 

665. SHRI K.C. PALANISAMY: Will the Mlnllter of 
POWER be pleased to state: 

(a) wheIher the UnIon Gowtmment propoM8 to launch 
"National Energy Labeling Programme"; 

(b) if so, ita salient features thereof; and 

(c) the time by which the progra,nme is likely to be 
launched? 

THE MINISTER OF POWER (SHRI SUSHIL KUMAR 
SHINDE): <a) to (c) The Govemment of India has already 
launched the "National Energy labeling Programme" on 
18.05.2006 at New Deihl. this has been Introduced on a 
voluntary bull for the Frost-Free (No-Frost) Refrigerators 
and Tubular Fluorescent Lamp. The manufacturersl 
Importers/persons in-trade of these equipment can 
participate In the scheme by registering with the Bureau 
of Energy Efficiency (a statutory body set up under 
Mlniltry of Power). Energy l.abeI rating plan has been 
developed baed on energy efficiency of the equipment. 
Baaed on test 1'8IUIts. conducted in an Independent (NABl 
accredited) laboratory registered with the Bureau. the 
manufacturera/lmpolter8lpereontn-trade will be authorized 
to l*I energy star rating labels that will be Indicative of 
comparative energy efficiency of the equipment. 

GuldeHnea for Money Tranafer 

686. SHRI KULOEEP BISHNOI: Will the Minister of 
FINANCE be pleaaed to state: 

(a) whether the Goverrvnent propoaes to revise the 
guidelines regarding the money transfer scheme; 

(b) if 80. the detalla thereof; and 

(c) the fresh steps taken by the Govemment to check 
unhindered tra ... er of money Into and outside the country 
apeclally through hawala transactions? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) and (b) 
Yes. Sir. With a view to streamline the procedure for 
Money Transfer Service Scheme (MTSS). Government 
has. inter-alia. approved that Scheduled Commercial 
Banks. Post Offices. Full Fledged Money Changers 
(FFMCs). being regulated entitlee. authorized to deal In 
money transfer busln.... will be cleared as Principal 
Agents difwctIy by RBI under Intimation to the Miniatry of 
Home Affaire (MHA). Other existing & proposed entitieI 
wII be pennItIed for being appointed .. principal agenIa 
by RBI. witt prior approval of MHA In accordance with 
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its security requirements, electronic and physical 
preservation of records including identification documents, 
verification of background and antecedents of overseas 
principals by RBI etc. 

(c) Governrnent of India has set up Financial 
intelligence Unit-India (FlU IND) as the Central National 
Agency responsible for receiving, processing, analyzing 
and disseminating information relating to suspicious 
financial transactions to the Enforcement Agencies and 
foreign FlUs. 

R •• tructurlng of Stat. Electricity Boards 

667. SHRI E.G. SUGAVANAM: Will the Minister of 
POWER be pleased to state: 

(a) whether the Union Government has directed 
various State Governments to restructure their electricity 
boards; 

(b) if so, the details thereof; and 

(c) the steps taken by the State Governments for 
compliance of the direction of the Union Government? 

THE MINISTER OF POWER (SHRI SUSHIL KUMAR 
SHINDE): (a) to (c) Before enactment of the Electricity 
Act, 2003, various States had enacted State Electricity 
Reforms Acts which provided for reorganization of their 
State Eiectriclty Boards (SEB). 

Section 172(a) of the Electricity Act, 2003 provides 
that the SEB shall be deemed to be the State 
Transmission Utility (STU) and a iicensee under the 
provisions of the Act tor a period of one year from the 
appointed date, iB. 10th June, 2003. This section further 
provides that the State Government may, by notification, 
authorise the State Electricity Board (SEB) to continue to 
function as the State Transmission Utility or licensee for 
such further period beyond the period of one year of the 
provisions of the Act coming into force, as may be 
mutually decided by the Central Govemment and the State 
Government. 

So far. 12 states have reorganized their SEBa. Orissa, 
Haryana, Andhra Pradesh, Karnataka, Uttar Pradesh, 
Uttaranchal, Rajasthan, Delhi, Gujarat and Madhya 
Pradesh have done so under their State Electricity 
Reforms Acts. Aasam and Maharashtra have feOrganized 
their SEes under the provisiona of the Electricity Act, 

2003. The SEB of Assam presently continues to discharge 
the licensee function only for trading of electricity. 

Nine States are yet to reorganize their SESs. These 
States have, from time to time, sent proposals to the 
Central Government for extension of time for the 
reorganization of their respective SEB. The Central 
Government has agreed to extension of time under section 
172(a) of the Act. 

Financial A.slstance for NeES Programme 

668. SHRI G. KARUNAKARA REDDY: Will the 
Minister of NON-CONVENTIONAL ENERGY SOURCES 
be pleased to state: 

(a) whether Kamataka has submitted any proposal 
seeking financial assistance for providing energy from Non-
Conventional Energy Sources in the State; 

(b) if so, the details thereof; 

(c) whether the Government accorded sanction for 
the project; and 

(~) If so, the amount of aaal8tance proposed to be 
extended therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
NON-CONVENTIONAL ENERGY SOURCES (SHRI VILAS 
MUTTEMWAR): (a) to (d) Proposals from State 
Governments, including Kamataka, for the grant of central 
financial assistance under various schemes/programmes 
of the Ministry of Non-conventlonal Energy Sources are 
received on a regular basis. At times, these proposals 
are found to be incomplete or not in line with the 
provi8ions of the schemes/programmes. Complete 
proposals are considered and approved subject to budget 
provision, which is a continuous process. 

Action Under FERA and FEMA 

669. SHRI PRALHAD JOSHI: Will the Minister of 
FINANCE be pleased to state: 

(a) details of the foreign companies involved in 
Foreign Exchange Regulation Act and Foreign Exchange 
Management Act during the last two years i. B., from 2004-
05 to 2005-06 located across the country; 

(b) whether the Government has initiated actions 
against such companies under the foreign exchange laws 
and rules and regulations during the &bow period; 
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(c) if so, the details thereof; 

(d) whether any of these foreign companl .. are 
closed due to actions taken against such companies 
during the above period; and 

(e) if so, the details thereof? 

THE MINISTEA OF STATE IN THE MINISTRY OF 
FINANCE (SHAI S.S. PALA~IMANICKAM): (a) Mis 
Greenfield Investment Limited Mauritius, Overseas 
Corporate Body (OCB) and Its Directors and others and 
Mis J. Henry Schrodder Bank AG, Switzeriand (FII) were 
found involved in violations of provisions of Foreign 
Exchange Management Act, 1999, during the l88t two 
years ':8. 2004-05 and 2005-06. 

(b) and (c) Show Cause Notices were Issued under 
the provisions of Foreign Exchange Management Act, 
1999 to (i) Mis Greenfield Investment Ltd., Mauritius and 
Overseas Corporate Body (OCB) and Ita Directors and 
others and (ii) Mis J. Henry Schrodder Bank AG, 
Switzerland (FII) and others. Adjudicating proceedings 
have been completed against Mis Greenfield InvNtment 
Limited and Its Directors and others Imposing penalties 
totalling As. 327 Crores. 

(d) and (e) Overseas Corporate Bodies (OCBs) 
including MIs Greenfield Investment limited, Mauritius 
have been debarred from carrying out transactions in 
securities by the RBI. 

Incentives on Small Savings 

670. SHRI DALPAT SINGH PARSTE: Will the 
Minister of FINANCE be pleased to state: 

(a) the details of new small savings schemes 
introduced during l88t three years; 

(b) the details of incentives provided by Govemment 
on Post Office Small Savings in the country; and 

(c) the steps taken by the Govemment to make the 
small savings scheme more attractive? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHAI PAWAN KUMAR BANSAL): (a) A new 
savings scheme, viz.. Senior Citizen Savings Scheme 
2004 was introduced with effect from 2nd August 2004. 
Persons of age 60 years and above and those retired 

pereona who are of age 56 years and above but I ... 
than 60 years are eligible to invest under the scheme. 
The depo8Ita under the scheme carry interest rate of 
9 per annum payable on quarterty basis. 

(b) Poat office small savings schemes constitute a 
ri8k free Investment as they carry an Implicit 80verelgn 
guarantee. The schemes are designed keeping In view 
the needs of different segments of Investors. The schemes 
enjoy a number of incentives like zero risk. regular 
income, tax conc_ions. easy accessibility, liquidity, etc. 

(c) The small aavinga schemes, carrying different 
tenor and rate of interest are administered by the 
Govemment of India and are designed to provide safe 
and attractive Investment option to the dKferent sections 
of small Investors. The Central and State Govemments 
take various steps to promote and popularize theae 
schemes Including use of print and electronic media, 
arranging seminars and m .. tlngs and providing tralning 
to the various agencies Involved In mobilizing the 
collections. Aeoently a website of National Saving. 
Inst/Me under the Ministry of Finance has been launched 
to facilitate the interface of citizens with the Govemment 
on issues concerning Small Savings Schemes. The 
website address is nsllndla.gov.ln. 

Additional Fund. for Drinking Wmr Supply 

671. SHRIMATI JAYABEN B. THAKKAR: Will the 
Minister of RURAL DEVELOPMENT be pleased to .tate: 

(a) whether the Gujarat State has prepared a plan 
for implementation of drinking water supply to cover all 
villages under Swajaldhara 88 per the schedule of -Bharat 
Nirmanw programme of the Union Government; 

(b) If 80, whether the Union Govemment Is ..aware 
that an additional fund of As. 150 crores Is required by 
the State Government for implementation of the 
programme; 

(c) If 80. whether the Union Govemment proposes to 
extend the required assistance; 

(d) If 80, the time by which It Is likely to be extended; 
and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RURAL DEVELOPMENT (SHRI A. NARENDRA): (a) and 
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(b) Rural drinking water is a state subject and Government 
of India renders financial assistance to the States to 
supplement their efforts in providing drinking water supply 
to rural habitations through a centrally sponsored scheme 
namely Accelerated Rural Water Supply Programme 
(ARWSP). Coverage of rural habitations with drinking 
water supply is undertaken from the funcla provided under 
ARWSP (Normal), Swajaldhara and State sohemes. 
Government of Gujarst has submitted its Action Plan for 
Bharat Nirman which reflects the requirement of central 
funds to the tune of Rs. 3.60 crorea for coverage of 
uncovered habitations of Comprehensive Action Plan 1999 
snd As. 828.08 crores for coverage of slipped back and 
newly emerged habitations. 

(c) to (e) Every year funcla under various components 
of ARWSP (including Swajaldhara) sre allocated to the 
States as per a laid down criteria. Subject to the 
availability of funds and performance of the States, request 
of State Govemments for additional funels is considered 
towards the end of the financial year. 

CSIA-Deemed Unlveralty 

672. SHRI KIRTI VARDHAN SINGH: 
SHRI K.C. SINGH "BABA": 
SHRI EKNATH MAHADEO GAIKWAD: 

Will the Minister of SCIENCE AND TECHNOLOGY 
be pleased to state: 

(a) whether Council for Scientific and Industrial 
Research (CSIR) has applied to the UGC for treating 
itself as the deemed University; 

(b) if so, the details thereof; 

(c) whether other Universities have objected to this 
move; 

(d) If so, the details thereof; and 

(e) the steps taken by the Government in this regard? 

THE MINISTER OF SCIENCE AND TECHNOLOGY 
AND MINISTER OF EARTH SCIENCES (SHRI KAPIL 
SIBAL): (a) and (b) Yea Sir, as per the requirements of 
UGC, an autonomous society named as CSIR-Advanced 
Institute of Science Training (CSIR-AIST) has been 
registered, for grant of a Deemed University status, to 
encourage trans-clisciplinary research leading to a Ph.D. 

(c) No, Sir. 

(d) and (e) 0088 not arise. 

Total Sanitation campaign 

673. SHRI JYOTIRADITY A M. SCINDIA: Win the 
Minister of HOUSING AND URBAN POVERTY 
ALLEVIATION be pleased to state: 

(a) the proposes 80 far made in carrying out the 
objectives of the Total Sanitation Campaign, StatelUnlon 
T errttory-wise; 

(b) the estimated population for whom sanitation are 
stili beyond reach; 

(c) the State/Union Territory-wise allocation of Central 
Funds under the campaign this year and during the 
preceding three years; 

(d) the population covered under the C8f11)aIgn during 
the above period; 

(e) the criteria adopted for aNocetion of Central Funds 
for the scheme (campalgn); and 

(I) the steps taken for preventing any leakage or 
misuse of such funcla? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HOUSING AND URBAN POVE.RTY ALLEVIATION 
(KUMAR I SEWA): (a) to (f) The information is being 
collected and will be laid on the Table of the Sabha. 

Outeourclng of Banking Actlvhle. 

674. SHRI GURUDAS DASGUPTA: 
SHRI SURAVARAM SUDHAKAR AEDDY: 

Will the Minister of FINANCE be pleued to state: 

<a) whether the Govemment has decided to outsource 
certain activities in the banking sector Including opening 
of accounts, Issuing drafts, clearing operations etc. to 
private sector agencies; 

(b) if 80, the details thereof; 

(c) whether the Government Is aware that there Is a 
poeslbllity to Increase the fraud activitiea In the public 
sector banks In cue the banking activities are outsourced; 
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(d) if so, whether the Government proposes to 
reconsider its decision to outsource the banking activities; 
and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) and (b) 
Banks are outsourcing for rationalizing operational coats 
and accessing specialist expertise not available internally. 
In this regard, Reserve Bank of India (RBI) has issued 
draft guidelines on outsourcing financlal services by banks 
on 6.12.2005 for feedback. The guideline8 on OutIourang 
are intended to provide direction and guidance to banks 
to adopt sound and responsive risk management practices 
for effective oversight, due diligence and management of 
risks, which may arise from such outsourcing activities. 

(c) To guard against any anticipated fraudulent 
activities on account of outsourcing, the said draft 
guidelines provide that banks cannot outlource core 
management functions like, corporate planning, 
organization, management and control, and decision 
making functions like determining compliance with Know 
Your Customer (KYC) norms for opening deposit account, 
according sanction for loan and management of 
investment portfolio. 

(d) and (e) Do not arise. 

Delay In Sanctioning Loan Under 
WeHa,. Schemes 

675. SHRI BRAJA KISHORE TRIPATHY: Will the 
Minister of FINANCE be pleased to state: 

(a) whether the rejection rate of loan applications 
pending with nationalized banks under various welfare 
schemes is very high and theAt is Inordinate delay in 
loan disbursements; 

(b) if so, the details in this regard during 2005-06, 
bank-wise; 

(c) the reasons for such rejection; and 

(d) the steps taken to simplify and avoid inordinate 
delay in loan sanctioning process? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAl): (a) and (b) 
As per Information provided by Reserve Bank of India 
(RBI), bank-wise rate of rejection of loan applications in 
respect of Swama;ayanti Gram Swarozgar Yojana (SGSY) 
and Swam Jayanti Shahari Rozgar Yojana (SJSRY} during 
the year 2005-06 (upto December, 2005) Is given in the 
Statement enclosed. 

(c) The reasons for rejection of loan applications 
under various Government Sponsored Schemes are 
commonly stated as saturation of viable activities, non-
fulflHment of terms of sanction and non-vlabillty of projects 
etc. 

(d) The foUowing steps have been taken to simplify 
and avoid delay in sanctioning the loan applications under 
Government Sponsored Schemes:-

(I) Banks have be.n Instructad to dispose 
applications for loan upto Rs. 25,0001- within 
two weeki and upIO Rs. 2 Iakh within four weeks 
(8 to 9 weeks in case of SJSRY). 

(U) Banks have been advised to ia8ue 'No Dues 
Certificate' whenever required within 15 days, 
other-wise it is deemed to have been iuued. 

(Iii) RBI monitors perfonnance of domestic 8CheduIed 
commercial banks under SGSY, SJSRY through 
the receipt of monthly/quatterly prog..... report. 

(Iv) Progre88 under these schemes form part of the 
agenda for di8cuulon at various fora from grM8 

root level to high level monitoring committee 
formed under the ICheme. 

(v) RBI has advised all scheduled commercial ~ 
that loans sanctioned under SGSY, SJSRY 
should be treated as advance. under priority 
sector. 

(vi) Banks have been advised by RBI that Branch 
Managers should be vested with adequate 
discretionary powers to sanction loan PropoI8la 
under the SGSY and SJSRY. 

(vii) loan applications under SGSY should be 
diapoHd of within the prescribed time limit of 
5 days and at any rate not later than one month. 
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during 2005.fJ6 (uplO DtIctImbm; 20(5) 

SI.No. Name of Bank SJSRY SGSY 

Number of Number of Rate of Number of Number of Rate of 
application. appIIcatIona rejection total appIIcaliona rejlCllon 

received rejected appIicationa rejected 
received 

2 3 4 6 6 7 8 

1. State Bank of India 18681 4784 26.n 84838 31. 4.88 

2. State Bank of Blkaner & Jalpur 4889 272 5.83 5595 22Q 4.09 

3. State Bank of Hyderabad 1948 0 0.00 4235 0 0.00 

4. State Bank of Indore 783 497 83.47 1523 173 11.38 

5. State Bank of MYlore 887 331 37.32 244 0 0.00 

6. State Bank of Pallale 887 185 19.03 410 18 3.90 

7. State Bank of Saurashtra 1162 367 31.68 3465 927 28.83 

8. State Bank of Travancore 1099 0 0.00 637 88 13.50 

9. Allahabad Bank 2082 341 18.38 9186 684 7.23 

10. Andhra Bank 1899 7 0.37 2138 8 0.37 

11. Bank of Baroda 5788 1381 23.51 19161 3-153 16.48 

12. Ban of India 3878 739 20.09 18850 3344 17.93 

13. Bank of Mah ..... htra 924 6 0.65 2187 28 1.28 

14. Canara Bank 2726 392 14.38 8857 971 14.16 

15. Central Bank of India 4266 876 20.53 18399 1952 10.81 

16. Corporation Bank 282 53 18.79 348 23 8.65 

17. Dena Bank 2302 582 24.41 6019 1381 22.94 

18. Indian Bank 1636 248 16.02 6603 227 3.44 

19. Indian Overse.. Bank 1293 250 19.33 3830 51 1.33 

20. Oriental Bank of Commerce 1819 295 18.22 1328 184 12.35 

21. Punjab National Bank 5562 969 17.42 24544 1969 8.02 

22- PurWb & Sind Bank 380 70 18.42 999 83 8.31 
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2 3 

23. Syndicate Bank 1e72 

24. Union Bank of India 2930 

25. United Bank of India 1233 

26. Uco Bank 2380 

27. Vljaya Bank 689 

Total 73395 

rr,.".IfonJ 

New IT Form 

676. SHAI SANTOSH GANGWAR: 
SHRI ANA NT GANGARAM GEETE: 
SHRI CHANDRAKANT KHAlRE: 
SHRI SUAAVARAM SUDHAKAR REDDY: 
SHAI EKANTH MAHADEO GAIKWAD: 
SHRI ANANDRAO VITHOBA AOSUL: 
SHRI CHENGARA SURENDRAN: 
MS. INGRID MCLEOD: 
SHAI C.K. CHANDRAPPAN: 
SHAI K.J.S.P. AEDDY: 
SHAI ALOK KUMAR MEHTA: 
SHAI S.K. KHAAVENTHAN: 
DR. K. DHANAAAJU: 

Will the Minister of FINANCE be pleased to state: 

(8) whether the Govemment has decide to Introduce 
8 new form for filing Income Tax returns; 

(b) If so, the details thereof and the reasons therefor; 

'(c) whether Govemment has studied the complexity 
of the new form and Its resultant hardship to be faced 
by the assessees; 

(d) if so, the details thereof; and 

(e) the steps taken by the Govemment In this regard? 

THE MINISTEA OF STATE IN THE MINISTRY OF 
FINANCE (SHAI S.S. PALANIMANICKAM): (8) to (e) The 
Govemment notified a new Income-tax retum Form No. 
2F for resident indivldualslHlndu undivided famillea (HUFI) 
not having income from business, capital gains and 

4 5 8 7 8 

30e 18.30 3218 112 3,48 

714 24.37 8275 580 8.92 

81 6.57 3080 120 3.80 

899 29.37 4917 487 10.11 

7 1.05 746 39 5.23 

14380 19.61 219209 19918 9.09 

agriculture, and not owning more than one houIe propetty. 
In lOme quarters, a view have been upre ... d that the 
new Form 2F II not 10 Saral. In !hie regard, the 
Government hu clarlflect at different fora that the MW 
Form 2F II ....mtaIIy an IXpMded vel'lion of the exiling 
Naya Sarel 10 .. to provide more apeoe to fill out the 
detaII8. Further, the ouh flow ItIItement In Form iF II 
Intendlcl to protect the .. larlect taxpayers from any 
IntNllve Invealtgatlon. In any cue, a .... rted tupa~r 
hal the option of flUng Form 2F or the Naya Sara!. Thil 
option II available uplO 31at July, 2008 which II the due 
for filing the tax retum. Further, .ven where a pe,.,n 
chOOMS to fill Form 2F, he hu the option of not filling 
out the cash flow at&tlmant. 

Mlgnltlon of AUf'II1 PopU .... on 

en. SHAI ANANTA NAYAK: 
SHAI HAAISINH CHAVDA: 
SHRI V.K. THUMMAA: 

Will the Minilter of RURAL DEVELOPMENT be 
pleaaed to state: 

<a) whether the Government. aware of the rnaaIve 
migration of rural population to the urban a ..... In every 
State; 

(b) H so, the reuons therefor; and 

(c:) the 8tepe taken by the Government to lIop such 
migration? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RURAL DEVELOPMENT AND MINISTER OF STATE IN 
THE MINISTRY OF PARLlAMEflffARY AFFAIRS 
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(SHRIMATI SURYAKANTA PATIL): (a) to (c) While rural 
to urban migration is characteristic of developing economy. 
the available estimates show that during the period 1983-
2000 the percentage of male migrants to total population 
remained almost constant at about 7% for rural areas. In 
the case of rural females it has increased from 35% in 
1983 to about 43% in 1999-2000. 

The Ministry of Rural Development implements. 
through the State Governments. major schemes like the 
Sampoorna Grameen Rozgar Yojana (SGRY)-wage 
empioyment programme and the Swarnjayanti Gram 
Swarozgar Yojana (SGSY) to provide self employment to 
the members of the rural poor families of the country. 
These schemes are primarily designed to provide 
employment to the rural poor in their villages or nearby 
villages so that migration of such people from rural to 
urban areas could be reduced. Other schemes of the 
Ministry of Rural Development such· as the Prime Minister 
Gram Sadek Yojana (PMGSY). the Indira Awaas Yojena 
(IA Y) and the Watershed Development Programmes are 
also designed to improve the living conditions In the rural 
areas as well as indirectly provide employment. 
Govemment has also recently launched areas as well as 
indirectly provide employment. Government has al80 
recently launched a National Rural Employment Guaramee 
Act (NREGA) in 200 most backward districts of the 
country with the objective of providing guaranteed 
employment of 100 days in a year to a member of the 
rural household who is willing to take up manual work. 

Supply of StMlonery 

678. SHRI PRABHUNATH SINGH: Will the Minister 
of FINANCE be pleased to state: 

(a) whether the Ministry has received propoeal from 
DOPT to authorize Kendriya Bhandar to supply stationery 
and other general items to the Government oftIces; 

(b) if so. ~he details thereof and action taken to 
concur the same; 

(c) whether the Central Vigilance Commissioner had 
stated that tenders are generally a maJor source of 
corruption; and 

(d) if so. the reasons for thrusting purchase of 
stationery and other items through tenders? 

THE MINISTER OF STA iE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) and (b) 
Yes, Sir. A proposal has been received from DOPT for 
preferential treatment to Kendriya Bhandar and the same 
is under consideration of this Ministry. 

(c) and (d) There is no advice from CVC that the 
tendering should be banned. Tendering should be done 
with due diligence. Lack of due diligence may result in 
irregularities. However, this is not enough to proscribe 
tendering altogether. 

{Tl7lnsllllionJ 

Maater Plan for Development of Rural A ..... 

679. SHRI RAMDAS ATHAWALE: Will the Minister 
of RURAL DEVELOPMENT be pleased to state: 

(a) whether the Govemment proposes to prepare 
plans and master plan at district level for developing rural 
areas In a planned way; 

(b) If 80. the details thereof; 

(c) the name of the districts where the said proposal 
is likely to be implemented initially. State-wise; 

(d) the present status of the said proposal; and 

(e) the time by which the said proposal is likely to 
be finalized and implemented? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RURAL DEVELOPMENT AND MINISTER OF STATE IN 
THE MINISTRY OF PARLIAMENTARY AFFAIRS 
(SHRIMATI SURYAKANTA PATIL): (a) No, Sir. 

(b) to (e) Do not arise. 

{Efll/lishJ 

Import of R_dymac:le Garmenta Inveatlgeted by DRI 

680. SHRI ADHIR CHOWDHURY: 
SHRI NIKHIL KUMAR: 

Will the Minister of FINANCE be pleued to state: 

(a) whether the Directorate of Revenue IntelUgenoe 
is investigating a major racket Involving import of large 
quantities of readymade gannents from China through 
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Karipur AiIport as reported In 1M HindI elated May 10, 
2006; 

(b) if so, the modus opBflIndi of the racket; 

(e) whether the Govemment propose to check such 
rackets which are directly affecting the economy of the 
country; 

(d) if so, the details thereof; and 

(e) if not, the reason therefor? 

THE MINISTER OF STATE IN THE MINfSTRY OF 
FINANCE (SHRI 5.5. PALANIMANICKAM): (a) Yes, Sir. 
The officers of DAI, Calicut are investigating into the 
import of readymade garments from Hong Kong (PR of 
China) and Thailand through Karipur Airport, Callout. 

(b) The modus op6fl1ndi involved is to misclasslfyl 
misdeclare the composition of goods to wrongfufly avail 
lower rate of duty. 

(c) and (d) Yes, Sir. All conSignments of readymade 
garments are being sent for testing to ascertain the nature 
and composition of the import goods for correct 
classification. 

(e) Does not arise In view of (c) and (d) above. 

Cut In excise Duty on P.trol II 01 .... 

681. SHAI RAVI PRAKASH VEAMA: 
SHRI HANSRAJ G. AHIR: 
SHAI ANANDRAO VITHOBA AOSUL: 
SHRI ADHALAAO PATIL SHIVAJIRAO: 

Will the Minister of FINANCE be pleased to state: 

(a) whether the Inter-Ministerial Committee constituted 
under the Chairmanship of Or. C. Rangarajan has 
submitted Its report on pricing and taxation of petroleum 
products; 

(b) if so, the details thereof; and 

(c) if not, the reasons for the delay? 

THE MINISTEA OF STATE IN THE MINISTAY OF 
FINANCE (SHRI PAW~ KUMAR BANSAL): (a) to (c) 
Dr. Rangarajan Committee report on pricing and taxation 
of petroleum products was submitted to the Government 

on 17.2.2006. The main recommendations of the 
Committee are as follows: 

1. On pricing of Petrol and diesel: 

(i) Shift to a trade-parity pricing formula for 
determining refinery gate 88 well as retail prices, 
(iI) Govemment to keep at arm's length from 
price determination and to allow flexibility to an 
companies to fix the retail price under the 
proposed formula; and (iii) reduce effeQtive 
protection by lowering the customs duty on petrol 
and diesel to 7.5%. 

2. On pricing of domestic LPG and PDS kerosene: 

(i) restrict subsidized kerosene to BPL families 
only. (Ii) rise the price of domestic LPG by As. 
751- cyclinder, (iii) discontinue the practice of 
asking upstream companies to provide upstream 
assistance. but instead collect their contribution 
by raising the Of DB cess from the present level 
of Rs. 1.8OOIMT to As. 4.8OOIMT; end (Iv) Meet 
the balance cost of subsidy from the budget of 
the Government. 

3. On restructuring of excise duties: 

Shift from the present mix of specific and ad-valorom 
to a purely specific levy and calibrating the levies at As, 
S.OOIIItre of diesel and As. 14.75111tre of petrol. 

The Committee has recommended that each of the 
first two sets of recommendations should be implemented 
as integrated packages. 

The Government has accepted the following 
recommendations of Dr. Aangarajan Committee Aeport: 

(I) Implementation of principle of trade-parity with 
reduction in customs duty on petrol and diueI 
from 10% to 7.5%; (II) Permitting autonomous 
adjustment in prices of sensitive petroleum 
products by Oil Marketing Companies (OMCs) 
without prior conaultation with the Government 
once every month, (iii) Aestrictlng 'In principle' 
subsidy on PDS Kerosene to BPL families only. 

Recommendation. of tnvutment 
Comml •• lon on FDI 

682. SHAI AOHALRAO PATIL SHIVAJIRAO: 
SHAI RAVI PRAKASH VEAMA: 
SHAI ANANDAAO VITHOBA ADSUL: 

Will the Minister of FINANCE be pleased to state: 
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(.) whether high profile Invettment Commlulon hal 
recommended large scale Inc,..... In foreign Irweetment 
cap. for aectors like banking .nd Insurance and allowing 
Foreign Direct InvHtment (FDI) In retail u reported In 
the Tim.. of India dated July 14, 2008; 

(b) If 10, the facta of the m.tter reported therein; 

(c) whether before r.ecommendlng, the panel hu 
conaldelwd all the upecta to enlUre the future of domestic 
retalll; 

(d) 11 10, whether the Govemment hu acoItpted the 
recommendation.; and 

(e) If '0, the details ~ereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) and (b) 
The Inv .. tment Comrnlulon In Ita report of February 200e 
titled Mlnveltment Strategy for India" hal o_rved that 
for .Ultalnlng growth at over 8% par annum win ~ulre 
an Incre... in inveatment level. in the economy from 
approximately 28·~ of GOP to about 32% of GOP. Over 
the next 6 years, this translates to a cumulative IIW8IIment 
of about S 1.5 trillion. The Commlulon hu set ItHIf the 
goal to increue the level of FDI from the exlltlng level 
of about $ 6 billion to $ 16 billion by 2007-08. The 
Commls.lon studied 26 k.y .ectors spanning 
Infrastructure, Manuf.cturlng Servlc.s, N.tural Reeourc .. 
and the Knowledge Economy. 

(c) The Commission hal obl.Ned that an efficient 
and competltlv. retail •• ctor can Incr.... prlvat. 
consumption leading to growth In manufacturing and 
.grlculture, .nd will cre.te jobs. With the right policy 
enablers, organized retail hal the potential to grow over 
five-fold In the next 6 years from the preeent level of 3 
per cent, requiring .n investment of about ... blHIon. 
Th. Comm.slon h .. reoommended for permitting FDI In 
retail up to 49 per cent under automatic route, In the first 
Instance. 

(d) .nd Ce) The Government of India h .. undertaken 
a comprehensive review of the FDI policy and uaoclated 
procedure. in February 2006. AI • result, a number of 
r.tlonaIiIation m~...... have been und,ertaUn which, 

inter-alia Include .lIowlng FDI up to 51 % with prior 
Government .pproval for retail trade of 'Slngle Brand' 
productl. 

Public Tl'llneport In Urban A ..... 

883. SHRI VARKALA RADHAKRISHNAN: Will the 
Mlnllter of URBAN DEVELOPMENT be ple8lld to atate: 

(a) whether the Govemm.nt h.. a scheme other 
than the Jawaharlal Nehru National Urban Renewal 
Minion (JNNURM), for financing projects on public 
transport Improvement In urban are .. ; 

(b) If '0, the detalle thereof; and 

(c) the fundi eannartced for the Stat.. under the 
laid schem., Stat.wlle? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI AJAY MAKEN): (a) and 
(b) Apart from the Jawarharlal Nehru N.tlonal Urban 
Renewal Million (JNNURM), urban tranaport projectl 
propoeecl u pubic-private partnerahlpe can be considered 
for funding under the scheme of Support to PubNc-Private 
Partnerships In Infr .. tructure announced by the Ministry 
of Finance In July, 2005. Under the echeme, project. 
proposed as publlc-prlvat. partnerships can receive 
viability gap funding to the extern of 20% of the total 
project coat. 

(c) Funda are not .armarked State-wi ... 

/T--tlt:Jnj 

Kota 1'henn.1 PenNr Project 

884. SHRI SRICHAND KRIPLANI: 
SHRIMATI KALPANA RAMESH NARHIRE: 

Will the Minister of POWER be pleued to atate: 

Ca) whether fifth unit of the Kola Thermal Power Plant 
which hal been clOied .Ince December, 2005 has 
reetarted; 

(b) If 10, the detalil thereof; 

(c) If not, the reaaona therefor; 
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(d) the expenditure Involved for .-tatting thll unit: 

(e) whether the Union Govemment hu provided any 
financial assistance for this purpose; and 

(f) if so, the details thereof? 

THE MINISTER OF POWER (SHRI SUSHIL KUMAR 
SHINDE): (a) No, Sir. 

(b) to (f) Do not art ... 

(English} 

Debt Wr~ Aellef to 8tatH 

685. SHAI ARJUN SETHI: Will the Minister of 
FINANCE b. pl .... d to state: 

(8) whether the Twelfth Finance Commlulon hu 
recommended conditional debt write-off of loans for 
different Stat.s of the Union; 

(b) if 80, the details of the scheme recommended 
thereof; 

(c) the names of the States which now qualify for 
such 8 write-off; and 

(d) wheth.r the State of Orlaa II one of such Stat .. 
qualify for write-off and details of the write-off loans made 
till date? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) V., 
Sir. 

(b) Under the scheme of Debt Consolidation and 
Waiver Facility recommended by Twelfth Finance 
Commission, the Central loana to the Stat.. contracted 
till 31.3.2004 and outatandlng as on 31.3.2006 are to be 
consolidated and rescheduled for repayment In 20 equal 
aMual installments at a reduced interest rate of 7.6% 
per annum, subject to States enacting Flecal ReeponeIbIIIly 
and Budget Management Act~ with suggested core 
provisions. In addition, the debt )Vrlte-off it allO available 
to the States, on repayments due from Stat.. during 
2005-06 to 2009-1 0 Central loans recomm.nded for 

coneolldatlon. QlMntUm of write-off Hnked to the abeolute 
amount by which revenue deficit Is reduced In each 
succeulve year durtng the award pertod. 

(c) So far, nine States that have quallflecl for debt 
waiver In 2005-08 have been awarded the .ame. The 
StaleI are: Chhatttegarh, Gujarat, Haryana, Kemataka, 
MadtIya Pradeeh, Ortaea, RajuthM, Tamil Nadu and Uttar 
PradMh. 

(d) Vee. Sir. Debt waiver for an amount of AI. 381.80 
crore for the year 200S-08 hu been provided to the 
State. 

Non Funotlonal ICD 

888. SHRI MAOHUSUOAN MISTRY: WID the Mlnlater 
of FINANCE be pleued to state: 

(a) wh~ther the Inland Container Depot (ICD) HI up 
at Ankleahwer In Gujarat II non-functlonal for want of 
staff members; and 

(b) If so, the details thereof and action taken 
thereon? 

THE MINISTER OF STATE IN THE MINISTRV OF 
FINANCE (SHAI S.S. PALANIMANICKAM): (a) and (b) 
Three poItI have been sanctioned I. •. one poIt each of 
Superintendent. Examlner/Preventlve Offloer and Apprailer 
on 02.08.2008 to man the Inland Container Depot (ICO) 
at AnldHhwar. The ICO at Anldelhwar Is expected to 
start functioning Ihortly. 

Dabhol Pow. Protect 

881. SHRI EKNATH MAHAOEO GAIKWAO: 
SHRIMATI NIVEOITA MANE: 

Will the Minister of POWER be plHMd to state: 

(a) whether the Oabhol Power project Ia facing the 
proepectl of cIoaure due to running out of N!iphthl Itoek 
.. reported in the TImee of India, dated the June 19. 
2008; 

(b) If 10, whether there was no timely .... aement of 
the stock and meuurea were taken; 
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(c) if 80, the reasons therefor; and 

(d) the ways and means of tackling this problem? 

THE MINISTER OF POWER (sHRI sUsHIL KUMAR 
SHINDE): (a) Yes, Sir. Fresh stocks of Naphtha have 
not been procured by RGPPL in absence of any further 
demand by Maharashtra State Electricity Distribution 
Company Limited (MSEDCL) of electricity generateet on 
Naphtha due to its high cost. As a result the revived 
Power Block-II is presently being maintained In the reserve 
shut down mode. 

(b) No, Sir. Based on the peak summer requirements 

of MSEDCL, Ratnagiri Gas and Power Private Ltd. 
(RGPPL) had worked out a one-time arrangement with 
MsEDCL to supply 346 Million Units of Infirm power on 
liquid fuels from the revived Power Block-II during the 
months of May and June 2006. Accordingly. the quantity 
of fuel required to augment the existing stock of Naphtha 
was arranged by RGPPL. RGPPL's commitment to supply 

this power was fulfilled on 3rd July, 2006. 

(c) Does not arise. 

(d) Since prevalent Naphtha prices are very high, 
the Government of India have given exemption from 
payment of customs duty for the import of Naphtha for 
use by this plant in the interim period till gas supplies 
become available, so as to reduce its cost of generation 
on Naphtha and make it acceptable to MSEDCL. 

Wate, Scarcity In Metro Cltl .. 

688. SHRI NAVEEN JINDAL: 
SHRI KASHIRAM RANA: 
SHRI M. ANJAN KUMAR YADAV: 

Will the Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a) whether there is water scarcity In the country 
particularly in metro cities; 

(b) if so, the details thereof, city-wise; 

(c) whether any study has been conducted to identify 

the factors leading to water scarcity; 

(d) if so, the outcome thereof; and 

(e) the measures being taken by the Govemment to 

ensure availability of sufficient water? 

THE MINISTER OF STATE IN THE MINISTRY OF 

URBAN DEVELOPMENT (SHAI AJAY MAKEN): (a) and 

(b) Ministry of Water Resources has furnished data 

regarding water demand and water availability for present 

and Mure in respect of 35 metro cities. DetaIls are given 

in Statement-I enclosed. 

(c) and (d) This Ministry had sponsored a study on 

status of water supply. sanitation and solid waste 

management by National Institute of Urban Affairs (NIUA). 

Details regarding per capita availability of drinking water 

in motro cities based on NIUA report for 22 metros and 

information fumished by the State Governments are given 

in Statement-II enclosed. Due to consecutive failure of 

monsoon, availability of water during summer period is 

reduced in some cities/towns. 

(e) This Ministry has recently launched Jawaharlal 

Nehru National Urban Renewal Mission (JNNURM) with 

a view to ensuring the development of 63 identified cities! 

towns with focused attention to integrated development 

on infrastructural services and adequate investment of 

funds on major Infrastructure projects including water 

supply projects. The citles/towns not covered by JNNURM 

are eligible for assistance under Urban Infrastructure 

Development Scheme for Small & Medium Towns 

(UIDsSMT). 

In order to promote rain water harvesting measures. 

Model Building Bye-taws for sanction of building plans 

incorporating mandatory provision for rain water harvesting 

in all new buildings on plots of 100 sqm and above have 

been circulated to the State Govemments. 
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Smtsment showing W.ter dtIm8nd, W ....... 1irbiWy. fJffIIMIfI/ lind fuItn $()IJfr» of W..,. .xtrIJcffJd hrJm 1M SIIIIus 
f'tIpOI1s in Wstsr RtIStNIlr»S RtlqUil'tJmt1nls .nd Its .~ In UdMn AIlMI ",.,.,wI by IhtI RtIIJionitI Comm/IIHtI 

(Based on data fumiahed by the Department cancemed of the Reepectlve State Government) 

SI.No. Urban Wiler Demand Water AVlillbilltyISupply PrteenI IOUI'Ce ReIouIoIa to 

AggIomel'ltion 2001 2021 2001 2021 of water IUPPIY meet future demand 

2 3 4 5 6 7 8 

1. Ludhilna 242 (YlD) 580 (MLD) 375 MLD There wi be Under Gtound 50% through 
(Punjab) (DomeItlc) (DomeIlIc) no IhoItfIII In W-1tvtIuF CInIIa (Sidhwan 

+ + future tube WIlla. canal) and 50% 
125 (MLD) 160 (M.D) Indultly II by tube weill. 
(Industrial) (InclIItriaI) making 118 own Aseumed that 

arrangement Industry will make III 
own Irrangement 

2. Amritsar 175 (MlO) 267 (MLO) 232.56 There wi. be Under Grtuld 50% through 
(Punjab) (Oomeetic) (DomestIc) MLD no IhottfaII in Water throtqI canale (UBDC 

+ + Mure tube ..... ayatIm) Ind 50% 
42.11 (MLD) 52.64 (t.t.D) InUtry Is by tube WIllI. 
(InduItriII) (inUIrtII) mailing II own ~1hIt 

Irrangllftlnl IncUtry will IIIIkt Ita 
own lnangament 

3. Faridabad 89.5 (MGO 160.n MOD 40 MOD ProjId Through tube By CINII .ear 
(Haryana) (406 MlD) (730 MLO) (182 MLD) waIIr supply wells (Mewat canal) 

including including PrteenI demand will II1d ground 
29.5 MGO 41.8 MOD shortfall is be met by water. 
(133 MlD) (189 "'0) 49.5 MOD canal aysIIm. 
for Indultrial for InduItrIaI (225 t.t.D) Tube weill 
the balance and the and Ranney 
lor other balance for wells. 
U88I other UIII 

4. Bhopal 255 (MLO) 482 (MLO) Total supply From Kolar river, Kolar river, Upper 
(~ya (Oomeatlc) (Domeatic) is 266 MLD identified Upper like, I...IU, Ground 
Pradesh) + + Shortage II IOUfC88 II Tube weill and WI" Nanna 

80 (MlD) 80 (MlD) 70 MlO 630 MLD Dug well river 
(InduItriII) (InduItriII) 

5. Indore 318.20 (MlD) 671 (MlD) Total supply Extra Narmada riYer AddItIonalWitar 
(Madhya (Oomestic) (Domestic) is 183.5 requiIenM VahW1l .... tuppIy project on 
Pradesh) No Major No mentIOn Ml.D wodII out m ~NOIr and Narmada river. A 

Industly of IndustIy Shortage is 487.5 MLD, GIOtIId water major project on 
134.70 which ... m Narmada river is 
MlD be met by Il1o required 

COI1IIrUCIIng 
projecI on 
NarmIdI 
river 



231 JULY 28, 2001 

2 3 4 6 8 7 8 

e. Jabllpur 214.312 (MLD) 327 (MLO) T 0lIl lupply The ..... Khlndari Dam A Iocalion for 
(Madhya (DomIItIc) (DomeetIc) is 146 MlD. requirements Ind Gaur river. Intake on 
Pradtlh) + + Shortage II for 2021 wlH Parllt DIm and Narmada river 

26 (MLO) 26 (MLD) 84.51 MlO. be met from Phaguwa Ghat near Tllwara Ghat 
(InduttrIaI) (1nduIIrIaI) IdIntIfIed Narmada river & hal been 

which Ia onIV IOUICII. GIWId Wa. identified to meet 
the pII8Int adcItIonal 
demand requirement of water 

ind Ground water. 

7. Hyderabad 958 (MLD) 1817 (MLD) Total SUPPti From OamIneagar, To meet the 
(Andhra (201 MOD) (400 MOD) Is 770 MLD IdenIIfIId HlmayIIIIgIr, futuII WIlIr 
PIIdesh) (170 MOD). IOURlllIa ManJra "...,1 dImancI, the 

Deficit Is 2000 MLD & II and Mlnjlra proposal 
188 MLD (440 MOD). Pha ... 111 & IV. prepnd by 
(40 MOD). Ground water HMWSSB 

through bore envIIagel 
weill. drawing raw wattr 

from for .. hort of 
Nagarjuna.agar In 
tn,. phaaea 

8. Vilakha- 314 (MLD) 521 (MLO) For VMC For VMC l1li Mudauralova, To Increut the 
patnam (89 MOD) (116 MOD) 1/11 toIIl total supply is VtIeru, RIiwIda, pIIItnt drawaII 
(Andhra + + auppIy Is of Iha ordar of Meghldrigldda, from VtleN lift 
Pradesh) 2e4 MLD 682 MLD 188 MLD 188 MLD Thatlpudi main ClIlII and 

(68 MOD) (130 MOD) (37 MOD). (37 MOD). R,lIMIIr Thatlpudl 
IndIMtrIIl IndUltrtal DtfIcIt Is Deficit will be Scheme and RlI8t'YOir. 
requirement requirement 148 MI.D 363 MLD GOIIhanI river Drawing water 

(32 MOD). (78 MOD). from JhanJavathl 
relervolr and 
IddiIIonaI Water from 
Godivarl river. 

9. Vijayawada .150 (MLO) 270 (MLD) TatII supply From From KrIahna From Krishna 
(Andhra (33 MGD) (80 MOD) Is 166 MLD IdtntIIItd RIver (SurfacI River (Surface 
Pradesh) (34 MOD). IOURIII II IOUICI) and source) and 

270 MLD Ground Witii' Ground Water 
(80 MOD). (including (inducing 

infiltration Inftltrallon 
gaIItrIaa In galllrtee In 
Krllhna RIver KrIshna RIvtt 
BalIn) BlaIn) 

10. Bangalora 1178 MLD lOR) 2232 MLD 705.6 MLD 2675 MLO 1. ArIaMI1y cauvery 
(Kamatlka) (HGR& LOR) 2. cauvery Stage-IV 

~) 8tage-I ro~1 
,. MLD HDR) 11110 MLD (I) Stagt-H (II) PhIIt-II 

(LGRILDR) (IQ s.g.IlI callVlrY 
Stage-V 

31811...0 SufficItnt to meet 
(HGA&HDR) wnr damanda 

up 10 2025. To 
2721 t.I.D meet cl8mandl 
(LGA&HDR) beyond 2026, 

,waSB hal to go 
for new IIIOUI'CII. 
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11. Napr 311 MI..D 800 t.t.D 430 MI.D 2e70 MLD 0cKewIdI Tank, RIhIft 8lmlge 
(MahlfUhtra) (for KInIwI Jtwr and on KMhIn river 

oonunpIIon PtndI IrrIgItIon (310 t.I.D). 
l'Ittof ProjIct Jamghat HE 
155.25 !pod) Project 
870 MlD (1827 MlD). 
(lor AddItIonII Ground 
COI'IlUfIIpIIon Water of 450 
l'Ittof MlD. 
172.50 Ipcd) 

12. Greater 3878 MLD 6081 MLD 2808 MLD 5283 MLD Tulli like. Vlhar MIddle ValtImI. 
Mumbll to~ (totIt (1IItIoI (1UIfa Lake, Tna Gargel, Plnjll, 
(Mihara- per GMMC l'Iqulllllllnll water) water) da, Vahame Kalu pratecI and 
Ihtra) notmI 2058 MlD perGMMC eo MLD 288 MLD dam, Upper ground water 

(domllllc norm.) (groIIld (gIWId Valtama dam, 
rtquirttnenl a. 2741 MlD Wlllr) Witlr) Bhalla dam and 
per CPHEEO (domIItIc ground water 
norme) requillflllnt 

uper 
CPHEEO 
normt) 

13. Nalhlk 199 MlD 345 MlD Total WIler 325 MLD from GIngIpur dam GIngIpur dim 
(Maharuhtra) (u per CPHEEO (II per supply II aurfIDI and DIma dam and DIn dam 

norm.) CPHEEO 185 MlD IOUI'CIII Ind and Il1o with 
179 MLD norm.) including 18 MLD from conatruc:tIon of 
(12 per f64C 7 MLD non ground WIler GautamI and 
with 135 Ipcd) domaItIc IOUI'CIII KMhyal dIrnI. 

demand 

14. Pune 635MLO mMLO At pruent 882.20 MlD KhIdIIn1lll1 PMC requI/Id to 
(Mlharuh· (Iotal (u per 750 MlD form project and identify new 
Ira) raquirtlTlent u CPHEEO waitt II Khldakwalla Temghar dam IOURlII lira 

per PMC) notml) IUppIitd to project and an IIIICIIon to draw 
488 MlD the PMC addItIonIl water from 
(domtItIc ...... 28.14 mid KhadIIcwuIa 
requlrament u from ground project " valid up 
per CPHEEO Wlttr. to 2002. 
norm.) 

15. KoIkata 2258,4 MLO 3124 MlD 3207.7 MlD Futura RiYIr HoogIy II Future dIrnInd 
(West raquIrtment the _ IOUIQI hu bien 
Bengal) canblmet of aurflol ... propoud to be 

from aulfloe for ICUA. Wlltr mel by inItdIIIon 
and ground TI'IIIment PIInII of new pIan\I u 
wUir lit fwIctIanIng WIll II IncrtuIng 
IOURlII. for WItIr auppIy. the oapICIIy of 

ground WIler I. the tldIting 
aIIo UIId tr1Itment Plante 
throIqI dIIp •. g. Garden 
..... and ReIch Water 
hand tube ..... Worka and Paltl 

WIIiIr Worka. 
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2 3 4 5 6 7 8 

16. AaaneoI 136.36 MLD 206 MLD 185 MLD ShoItfaII In DamodIr. N/If CompIeIIon of 
(Welt future supply and Barakar RCFA Part 1\1 
Bengal) is projIcIed rtver. water supply 

• 14 MI.D Scheme. Tapping 01 
ground water 
I8tOUI'CtI tIC. 

17. Kanpur 588.50 MI.D 1226.50 MLO 310 MlD 1600 MlD Ganga river. Ganga Barrage. 
(Uttar canal and tube Kanpur 
Pradesh) wells. 

18. Ag,. 270.97 425.79 MLD FlQUre not 345 CUI8CI YImUrII river Gokulbanage 
(Uttar indIcallld from GokuI and tube wells. and propoI8d 
Pradesh) report barrage and Agra barrage. 

Agra barrage. 

19. Lucknow 431 MLD ne MlD 410 MlD Future Gomti river and 3rd and 4th water 
(Uttar requirement tube wells. worU 01 Shalde 
Pradesh) wiUbemti Sahayak Canal 

from Sharda Syattm. 
SahIyak 
Canal 
System. 

20. Varanaei 210 MLD 330 t.t..D 236 t.t..D FuIura Ganga river and 
(Uttar requirement tube welle. 
Pradesh) wi. be met from 

conatruc:Iion 01 
second water 
worU. 

21. Allahabad 180 MLD 300 t.t..D 140 t.t..D Future YInUII river StconcI water 
(Uttar requiIantnt and tubt weill works have been 
Pradesh) wllbemet propoeed to meet 

from conatrucIion future requirement. 
01 eecond 
WIler works. 

22. MtINI 267.37 MlD 400.20 MCD 267.37 t.t..D Figure not TIAJe weill 
(Uttar incIcaaed in 
Pradesh) report 

23. Patna FIgure not 828 MLD 135 MlD The future 72 Moe. of I\i!;I Ground water is 
(BIhar) incIcattcI In (8.28 IIktt K (1.36 lakh K needs for year yielding tube avdabIe in 

report 1IIIIIIday) 1ItrteIdIy) 2021 and well. abInIanct and 
and 8OOQO. beyond can the future needs 
80000 be met from for year 2021 and 
KlJday. GIOIIId water ~ can be mel 
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2 3 4 5 6 7 8 

24. ~ Fp not 801 M.D Pr.nt FtMt DimnI lIIII. ChIndI dim 
(Jhartchlnd) IndIc:atIcI In (8.01 IIkh K nIqUiamInt avdIbIIIy SIIItImpur like 8Cn)II 

"POrt ItrII.4dIy is met from from IUIfIce ItId ~ p!IIIping SubImIrIIcha 
surta water IOUftlII from poncIng ItId leN dim 
water anty. ICIOII IICIOII Kharkli 
IOURlI. SubemIIIkha river. 

crIIled ~ low 
~WIIr .... 
mqo bridge. 

25. Ohanbed FigIn not 1163 all) Pr.ent Future Small pending at BokaIo Barrage 
(Jharkhand) indicIIed In (8.63 IIIch K requirImInt IVdIbIIty JamadIbe on end Konar dim. 

report IiIrIIIday is met from from IUIface river DImodIr 
IUIface water IIIDUR:8II 
__ IOU"". only. 

26. Chennai 809 t.t.D 1230 t.t.D 299 ... 0 Future Poondi, Gap may be 
(Tamil NaciI) MIIIbIIly ChoIMrIm IIId bridged ~ 

from IUfface RId HIlI KriIhnI Waler 
.... pIId ~ Supply Pra;ect. 
WlIIr and iyIIIm end 8aIIncI n.I to ....... gRMId .... be met fn:Im OCher 
IOUfOII. 1OUfCII. 

27. Coimbatore 249,441 t.t.D 437.858 153.28" 278.264 t.t.O SiruvInI RMIr PIIur River 
(Tamil NIdu) t.t.O t.t.D Gap of SouRll Sdleme-II, 

Gap of 181.«14 M.D PIur WIler KoundImpeIayam 
98.157 SupIy SdIImt and VadMIII 
MlD Town panchayIt from 

BhlYlnl river near 
NIIhni and AiyIt 
river adItmI. 

28. UadUlaI 215.04 t.t.D 284.53 t.I..D 115 t.t.D Fwn SurfIce water KIIIar River 
(Tamil Nadu) prIM lIP MIIbMy II\roI9I VIIigIIi ~ Sc:twnt. 

01 98.98 expectad to WItIr IUppIy Cauvery RIver 
t.t.D m-e from 1Cheme. Scb- Rejuvenation of 

propoIId IUIface ...... Tria and auppIy 
--1UppIy from e pIdcup ChMneI In Ind 
1CtIemeI . ..... IIWId MIdurIi 

MeIakkII, Corporation and 
1'hIk:ampIIIII. propoul for bringing 
KocNdIi IdIIIIonaI WIt« 
CoIIecIer MIl chcIIy from 
KochIdei MnIoor Vaigli dam ... 
and~.of drawing from 

riveItIIdI. 
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29. Koehl 274.2 MLD 358.7 MLD 250 MI.D By Koehl WItIr ApIrt from the 
(Kerala) impIemInting IUPPIY IChImIt p!IIIIIt IOUICII, 

VlriouI and ""'" other two augmentation 
IIChemeI the water auppiy IChtmeI and four 
availability will IChemee new water supply 
be nearty IChemea. 
equal to 
demand 

30. Rajkot 135 (DornIItIc 315 MLD 94 MlD 94MLD Ali-I Water It Ie propoHd to 
(Gujarat) demand) Short Fall " Short Fall Ie Supp/y ~, rat .. the capacity 

182 MLD fl8MLD 221MLD Nyari-lWater of Nyarl-I Darn 
(Toial Supply SdIerne, by riling .11hen 
demand) Bhadar Water dam and 

Supply Sc:htrnt, widening of watw 
. Nyarl-II Water weir. ExtenIIon 

Supply Scheme, of dIIIrIbuIIon 
Drinking water networlt II .'10 
from Mahl canal propoMCl. 

31. Sural 573 MlD 1440 MI.D lnatalled 24x7 IUppIy River T apI I. the Rain water 
(Gujlrat) capacity II enviIaged major source of recharging and 

(Surface+ in the year water. The harvesting plan, 
Ground) 2021 in Water Water Works are modtmlzatlon of 
Ie 873 MLD Supply Muter Varachha. eldatlng 
Average Plan. Sarthana, InfraltrUcture, 
water Katargam and private lector 

IuppIied " 
Rander. participation etc. 

S40MLD 

32. Vadodara 275.90 MLD 480 MLD 275.85 MlD 275.86 MLO Shrl Sayaji Vadodare 
(Gujarat) At prIIIIlt Future Sarovar. French MunicIpal 

there " no IhortfaII 01 weill in MIN Corporation two 
IholtfaU 184 MlD hal river Faza/pur, prepared two 

been Poicha, RaIk, muter plan. 
projected Doka. Tube Wells Source Augmentation 

on Narmada River 
ba.il and 
Upgradation 01 
chtribution system. 

33. Ahmedabad FIgUre not 279 MOD Average Future supply Filter plant at Filter plant at 
(Gujarat) indicated In (1286 MLD) daBywater IIIimatId to DOW, DOW, 

report supply II be 334 MOO 
French _, French well, 

529.786 (1518 MLD) Ratka project, Raska pItIject. 
MLD Intake well-I, Intake Wlll-I, 

Bore ,.,.as. Intake wall-II and 
Bora~ 
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2 3 4 6 8 7 8 

34. DeIhl (I) 893 MOM" (I) 1574 1231.04 4017.28. River Yamuna, Apart m the 
(Delhi) (2446 MlD) MCM MCfNyeIr MCMIY.r RiYIr Ganga, prtIII1t IOURlII 

(b) 1326.58 (43~O MlO) (3388 t.t.D) (11000 0) BhakrI Storage WI'" " alia MCM-- (b) 2288 MCM Ind ground water propoIId to be 
(3632 MI..O) (8286 MLD) made lvallable from 

the propoMd Tthri 
Renuka, KiItIIu and 
\..akhwar-VyIII dame 

35. Jaipur 381.1 MI.D 798.5 MlD. P1wnt Availability II Tube WIlla, From IXIItIng 
(Rljasthan) (BIS norma) 886 MLD wailr txpICtId to RImgIm Lake & Bllalpurdamlnd 

348 MLD auppIy II not m- from TW 0UIIIda from p!OpOIId 
(CPHEEO the order 01 propoIICI ult)an ...... , IIIIdah dam. 
norma) 313 MLD. IUIfacI WI'" Hand pumpI, 

I0IlI'0Il cavity WIllI. 

(a) - Aa per CPHEEO norma 0 172 LPCD 
(b) •• AI per OJB propoul 0 274 lpod 
Note: This statement It baled on the datllllnforrndon fumIIhed by the conoemed Deper\rnent of the State 0cM1'MWItI to the Mlnlltry 

of Water Resources, Govt. 01 India . 

...".", /I 1 2 3 

MtI/rDp(JIiMn Cm.A.lttMn ~ 10. Kanpur 124* 
(146 "., 2001 c.n.u.) 

11. Jalpur 110* 
SI.No. Metropolitan olt\e8l Per CIPIa 

Urban Agglomeration w ... ~ 12. Lucknow '''-(Ipcd) .. of Nov. 
13. Nagapur 178-

20031N1UA 1999 
(Pub. 2006) 14. Patna 107 

2 S 15. Indore 149" 

1. Greater Mumbai 268- 18. Vadodara 189-

2. Kolkata 173" 17. Bhopal 180-

3. Delhi 218" 18. Colrnbatore 108-

4. Chennai 106" 19. Ludhlana 117* 

5. Bangalore 141- 20. Koehl 124-

6. Hyderabad 164" 21. Vilakhapatnam 131* 

7. Ahmedabad 138- 22. Agra 1~· 

8. Puna 283" 23. ValllnMl 181" 

9. Sural 138" 24. MaduraI 88-
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2 3 

25. Meerut 185 

26. Naahik 140 

27. Jabalpur 95 

28. Jamshedpur 90 

29. Asanaol 120 

30. Dhanbad 70 

31. Faridabad 120 

32. Allahabad 111 

33. Amritsar 135 

34. Vijayawada 137 

35. Rajkot 88 

'As per NIUA Report 1999 (pubillhed 2005) 

ImpiementMlon of Mega Power Protecta 

689. SHRI K.S. RAO: 
SHRI HANSRAJ G. AHIR: 
SHRI JASHUBHAI DHANABHAI BARAD: 
SHRI KINJARAPU VERRANNAIDU: 
SHRI E.G. SUGAVANAM: 

Will the Minister of POWER be pleued to etale: 

Name of the project 

DetaU. of proIecta of NTPC 

Kahalgaon Super Thermal Power Project 

T a1cher Super Thermal Power Project 

Rihand Super Thermal Power Project' 

Vindhyachal Super Thermal Power Project 

Sipst Super Thermal Power Project (Stage-I) 

(a) the number of Mega Power Projecta being aet 
up in different States with generation capaotty of each; 

(b) the financing mechanism to fund each of the 
Mega Power Projects; 

(c) the nature of problem and hurdles coming In the 
way of speedy Implementation of each of the projects 
and steps taken to remove the bottlenecks; 

(d) whether the Govemment proposes to aet up a 
separate implementation authority with powers to execute 
these projects In a time bound manner; IU1d 

(e) if so, the details thereof? 

THE MINISTER OF POWER (SHRI SUSHIL KUMAR 
SHINDE): (8) DetaIls of power projects have been certified 
88 'mega power projects' are given In the Statement 
enclosed. 

(b) Mega power projects are nofi'ftally financed with 
a debt equity ratio of 70:30. While the equity component 
is met by the developer, the debt component Is funded 
from the financial InatItutIone. 

(c) Envirorvnental clearance and/or fuel Hnkages are 
the major bottlenecks that have come In the way of 
apeecty implementation of the mega power projects and 
the same have been facilitated through Inter-Mlnlaterlal 
co-ordlnatJon meetings. 

(d) and (e) No, Sir. 

Capacity State 

2 3 

3 x 500 K 1500 MW Bihar 

4 x 500 .. 2000 MW Orissa 

2 x 500 = 1000 MW Uttar PradeIh 

2 x 600 ... 1000 MW Madhya Pradesh 

3 x 860 = 1980 MW Chhattisgarh 
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Sipat Super Thermal Power Project (Stage-II) 

earh Super Thermal Power Project 

Koldam Hydro Power Project 

Loharinaga Pala HEP 

Jhanor Gandhar CCPP·II 

Kawu CCPP·II 

North Kanmpu~ STPP 

Detalll of proJectl of NHPC 

Teesta·V 

Parbatl·1I 

Parbatl·11I 

Subansiri lower 

, Detelll of NEEPCO protecte 
Kameng HEP 

Detalle of proJect of DVe ("oInt Ventura) 

Malthon TPP 

Detail. of State Sector Pro)eota 

Purulia Pump Sto~ge Hydel Project 

Raigarh TPP 

Akhakhol GBPP 

"Completed 

{Translation} 

Achievement In ScIence and Technology 

690. SHRI HANSRAJ G. AHIR: WIll the MJniater 01 
SCIENCE AND TECHNOLOGY be pIeaIed to atate: 

(a) whether the Government has decided lID pubIicIIe 
their achievements in the field of science and technology 
through television and films; 

2 3 

2 x 500 III 1000 MW Chhattllgarh 

3 x eeo • 1SN1O MW BIhar 

4x200.800MW HIIMaheJ P..-.h 

4 x 160 • eoo MW UttaranchaI 

1300 DiItt. Bharuch, Gujnt 

1300 DI8t. Surat. __ 

2000 Jhat1chand 

3 x 170 • 610 MW 

620 MW 

8 x 260 • 2000 MW Arunachal p,..." 

4 x 150 • eoo MW 

1000 MW 

900 MW 

4 x 260 • 1000 MW 

3 X 376 • 1128 MW 

(b) If 10, the detaIIa the,.,.; 

(c) whether NaIIonaI GeographIc International hal 
been entruIted with the afortlald ~ by the 
Government; and 

(d) If 10, the ,.uona for not .wruating the uid 
reeponaIbIIIty to the domeItic channell and the film 
produoenI? 
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THE MINISTER OF SCIENCE AND TECHNOLOGV 
AND MINISTER OF EARTH SCIENCES (SHRI KAPIL 
SIBAL): (a) and (b) Yes, Sir. Accredited science film 
markers have been selected to produce short films to 
publicise. achievements in the field of science and 
technology. These are being telecast through television 
on domestic channels. 

(c) and (d) The National Geographical channel has 
been selected for one campaign to highlight 
accomplishments of Indian Science and Technology. 15 
short fifma and one long film of 45 minutes duration will 
be telecast as part of this campaign. The channel is run 
by the National Geographic Society which is the world's 
largest non-profit science and educational organization with 
a mission to disseminate scientific knowledge. This 
platform will position India's strengths In ScIence and 
Technology on the world stage. Several other campaigns 
by the Ministry are telecast on Doordarshan and its 
network of regional stations. 

/English/ 

Scheme. for Cit ... 

691. SHRI M. RAJA MOHAN REDDV: 
SHRI N. JANARDHANA REDDV: 
SHRI B. MAHTAB: 
SHRIMATI JAVAPRADA: 
SHRI KAILASH BAITHA: 
SHRI L. RAJAGOPAL: 
SHRI BASU DEB ACHARIA: 
SHRI SUNIL KUMAR MAHATO: 
DR. DHIRENDRA AGARWAL: 
SHRIMATI SANGEETA KUMARI SINGH DEO: 

Will the Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a) whether Government has any proposal to make 
Indian Cities more livable and people friendly under the 
Jawaharlal Nehru National Urban Renewal Mission; 

(b) if so, the detalts thereof, city-wise; 

(c) the criteria laid down for selection of the cities 
under the said scheme; and 

(d) the amount earmarked for the said scheme, city-
wise? 

THE MINISTER OF STATE IN THE MINISTRV OF 
URBAN DEVELOPMENT (SHRI AJAV MAKEN): (a) and 
(b) Yes, Sir. Government of India has, launched 
Jawaharlal Nehru National Urban Renewal Mission 
(JNNURM) on 3.12.2005 to provide reforms linked central 
assistance for development of infrastructure like water 
supply sewerage, transport, roads and storm water 
drainage in select cities to make Indian Cities more livable 
and people friendly. List of 63 cities covered under 
JNNURM is enclosed as a Statement. Besides, this 
Ministry has also launched another scheme, namely, urban 
infrastructure development scheme for small & medium 
towns (UIDSSMT) for providing better I~frastructural 

amenities in cities not covered by JNNURM. Both the 
schemes together are expected to improve the living 
conditions in Indian cities. 

(c) Criteria laid down for selection of cities are 
mentioned below: 

A 

B 

C 

Cities/Urban Agglomerations with 4 million 
plus population as per 2001 cen8U6. 

Cities/urban Agglomerations with 1 million 
plUB but leas than 4 million population as 
per 2001 Census. 

SelectICl CltlesAJrban Agglomerations 
(State Capitals and other citiealUrban 
Agglomerations with leas than One million 
population of raligiouslhietoric and tourist 
importance. 

07 

28 

28 

(d) Central assistance of Rs. 50,000 crore has been 
earmarked for JNNURM for the Mission period of seven 
years beginning from 2005-06. Funds have not been 
earmarked city-wise under JNNURM. 

List of Idtmtifitld Cities 

(in lakh) 

S.No. CIty Name of the State Population 

2 3 4 

(a) Mega Cities 

1. DeIhl DeIhl 12S.n 

2. Greater Mumbai Maharashtra 164.34 
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2 3 .. 2 3 .. 
3. Ahmedabad Gujarat 45.25 26. Rljkot Gujarat 10.03 

4. Bangalore Kamatlka 67.01 '0. DhInbad JhartdlInd 10.65 

5. Chennai Tamil Nadu 66.80 28. Indore Mdya PradHh HI.40 

6. Kolkata West Bengal 132.06 (c) identified cities with lea thin one million population 

7. Hyderabad Andhra Pradesh 67.42 1. GUWlhati Aa8arn 8.19 

(b) MUIIon-plua CItIM 2. Jtanagar ArunIOhaI PnIdeIh 0.35 

1. Patna Bihar 16.98 3. Jammu Jammu & KIIhmir 6.12 

2. Faridabad Haryana 10.56 4. Rlipur Chhatlegarh 7.00 

Bhopal Madhya Pradesh 14.58 
5. Panaji Goa 0.99 

3. 
6. Shlmla Himachal Pradesh 1.45 

4. Ludhiana Punjab 13.98 
7. Ranchl Jhalt<hand 8.63 

5. Jaipur Rajasthan 23.27 
8. Thll'INInIf1Ihapurarn Kerala 8.90 

6. Lucknow Uttar Pradesh 22.48 
9. Imphil ManIpur 2.50 

7. Madurai Tamil Nadu 12.03 
10. Shiliong Meghllaya 2.88 

8. Nashik Maharuhtra 11.62 
11. Aizawal Mizoram 2.28 

9. Pune Maharuhtra 37.60 
12. Kohima Nagaland 0.77 

10. Cochin Kerala 13.55 
13. Bhubaneawar Orilll 6.58 

11. Varanasi uttar Pradesh 12.04 
14. Gangtok Sikklm 0.28 

12. Agra Uttar Pradesh 13.31 15. Agartala Trlpura 1.90 
13. Amritsar Punjab 10.03 16. Oehradun Uttaranchal 5.30 
14. Visakhapatnam Ardlra Pradesh 13.45 17. aoct'I Gaya Bihar 3.94 
15. Vadodara Gujarat 14.91 18. UjjaIn Madhya Pradeeh 4.31 
16. Surat Gujarat 28.11 19. Purl Orllll 1.57 
17. Kanpur Uttar Pradesh 27.15 20. Ajmer·Puahkar Rajasthan 5.04 

18. Nagpur Maharashtra 21.29 21. NIinitaJ UttaranchaI 2.20 

19. Coimbatore Tamil Nadu 14.61 22. Myaore KamatIka 7.99 

20. Meerut Uttar Pradesh 11.61 23. Pondicherry Pondicheny 5.05 

21. Jabalpur Madhya Pradesh 10.98 24. ChandIgarh Pu~ab & Hatyana 8.08 

22. Jamshedpur Jharkhand 11.04 25. Srinagar Jammu & Kashmir 9.88 

23. Asansol West Bengal 10.67 26. Mathura uttar PradIIh 3.23 

24. Allahabad Uttar Pradesh 10.42 27. Hardwar lJttaranchaI 2.21 

25. Vijayawada Ardlra Pradesh 10.39 28. Nanded MaharaIhIra 4.31 
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Tlunaml Relief 

692. SHRI P. MOHAN: Will the Minister of FINANCE 
be pleased to state: 

(a) whether Tsunami hit States have received relief 
assistance by way of loan from World Bank. Asian 
Development Bank and Agricultural Development Wing of 
International Monltary Fund; 

(b) If so, the detail. with the terms and conditions 
thereof. State.wlee and agencles-wlae; 

(c) the deteRs of the State Govemments that have 
submitted accounts to the Union Govemment for the 
Tsunami relief they received; 

(d) whether Tamil Nadu hal submmed ita accounts; 
and 

SI.No. Agency 

1. World Bank 

2. Asian 
Development 
Bank 

Project Name 

Emergency 
Tsunami 
ReoonstructIon 
Project 

Tsunami 
Emergency 
AssIstance 
(Sector) project 

State 

TamH Nedu 

Tamil NIc1J 

Kerala 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (8) Yes. Sir. 
T.unami hit states have received 888istance from World 
Bank and Asian Development Bank. However. no 
assistance from Intematlonal Monetary Fund has been 
received for thie purpose. 

(b) The details with terms and conditions, state-wise 
and agency-wise Is annexed. 

(c) to (e> Accounts are submitted to the Union 
Govemment by the State Govemments Including Tamil 
Nadu regularty for reimbursement of claims. The utilization 
of assistance Is given In the Statement enclosed. 

Commitment Terms and CondItions 
Amount (1:1 
US $ million) 

42 

67.55 

32.45 

• IDA credit with 35 
yll repayment 
period, including 10 
yra. grace period 
No intel'8ll. only 
service charge 01 
0.75% is levied 
Commitment charge 
of 0.30% is levied 

Ordinary Capital 
Resources loan with 
32 year repayment 
period, including 
grace period of 8 years 
Interest rate is 
UeoR~ 

basis point 
Commitment charge 
d 0.75% Is levied 

UtIlization 
upto 

March 
2006 (In 

US$ Million) 

47.63 

4.00 

0.45 
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[Trans/a/ion] 

Pending Propoule under S-taldtwa 

693. SHRI BHUPENDRASINH SOLANKI: Will the 
Minister of RURAL DEVELOPMENT be pleased to state: 

(a) whether the Government has received any 
pt"oposals from various States particularty Gujarat under 
Swajaldhara Vojana during the last three years and cunent 
year; 

(b) if so, the details thereof alongwlth the locations 
for which they are meant, Stata.wise; 

(c) the proposals out of them sanctioned 80 far 
indicating those still waiting clearance, Stata.wise; 

(d) the reasons for pendency of such proposals; and 

(e) the time by which the said proposals are likely to 
be approved? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RURAL DEVELOPMENT (SHRI A. NARENDRA): (a) to 
(e) As per the Swaj31dhara guidelines, State Govemments 
are empowered to plan, sanction, execute and Implement 
Swajaldhara projects. Such proposals are not approved 
by the Centre. Funds under Swajaldhara and allocated 
to the States every year as per the inter-state Accelerated 
Rural Water Suppiy Programme (ARWSP) aUocatlon ratio 
fixed for the year. The States then make district-wise 
allocations and consider specific proposals at Diatrict 
WaMr and Sanitation Committee (DWSC)lState Water and 
Sanitation Mission (SWSM) level and approve thMl in 
conformity with Swajaldhara Guidelines. Details of 
proposals sanctioned under the scheme by DWSC/sWSM 
are not maintained at the Central level. 

The details of funds allocated and released by 
Government of India for Gujarat State under SwajaJdhara 
during last three years and current year 80 far are as 
under: 

(Rs. in lakhs) 

Year Central Allocation Release 

2003-04 765.56 765.56 

.'004-05 826.42 826.42 

2004-05 (Additional) 1173.67 880.25 

2005-06 1629.73 1222.30 

2005-06 (Additional) 543_21 407.41 

2006-07 1838.00 1378.50 

{English] 

ATF Under Dect8I'8d Goode category 

894. SHRI IQBAL AHMED SARADGI: Will the 
Minister of FINANCE be pleased to state: 

(a) whether the Government propoaee to shift Aviation 
Turbine Fuel to the 'dec:tared goodI' category; 

(b) If 10, whether the Government has allO received 
any suggeetion from the Ministry of Civil Aviation In this 
regard; and 

(c) H so, the details thereof and the action taken 
thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) to (0) 
Aviation Turbine Fuel (ATF) IOld to turbo-prop alrcrafts 
was included In the list of Declared Goods under the 
Central Sales Tax Act, 1956 during the year 2001 with 
the objective of improving the financial viability of operation 
of such amall airer. In the North Eastem and other 
remote areas of the country. Barring this, there is no 
propoul, at preeenl, to include ATF In the Iiat of Declared 
Goods. Fur1Iwr, it is added here that a propo8a1 was 
earlier received from the Ministry of Civil Aviation to 
Include the entire category of ATF In the list of Declared 
Goods. The proposal was examined and was not accepted 
in view of opposltIon from the States, since It would have 
reaulted In substantial revenue losses to them. 

[TIWnsllition] 

Illegal Bank Loan 

695. SHRI HEMLAL MURMU: WiD the Minister of 
FINANCE be pleased to state: 

(a) whether freeh amount of loan has been sanctioned 
to the farmers and other customers by the various banks 
of the country, especially Slate Bank of india and Ita 
anciHiary Santhal Pargana Gramln Bank inspite of the 
fact that previous loans (Non-Performing Assets) are 
already outstanding against them; 

(b) H so, the details thereof; 

(c) whether any action has been taken against the 
officera of Santhal Pargana Gnunln Bank for sanctloning 
illegal loans against whom NPA is already pending; 
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(d) if so, the details thereof; and 

(e) if not, the reasona therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) and (b) 
As per prudent banking practices, fresh loana are not 
generally sanctioned to the borrowers whose loan 
accounts are classified as Non-Performing Asaets (NPAs). 
However, fresh loans have being ranted by banks in 
accordance with the guidelines issued by NABARD for 
"Debt Relief to Farmers" and Reserve Bank of India 
guidelines for "Relief Measures by banks in areas affected 
by Natural Calamities". 

(c) No action has been taken against any officer of 
Santhal Pargana Gramin Bank for sanctioning of fresh 
loans against NPA, 88 these loans were sanctioned as 
per RBIINABARD guidelines. 

(d) and (e) 00 not arise. 

[English} 

Allotment of Shope 

696. SHRI RAGHUNATH JHA: Will the Minl8ter of 
URBAN DEVELOPMENT be pleased to atate: 

(a) whether large number of shops/commercial flats 
of Directorate of EstateslNDMCIODA are lying unailottedl 
vacant for long period; 

(b) if so, the details thereof area-wise alongwlth 
reasons therefor; and 

(c) the steps taken by the Government to allot these 
shOps/commercial flats immediately? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI AJAY MAKEN): (a) to 
(c) Information is being collected and will be laid on the 
Table of the Sabha. 

Poww Generation through Urban Waat. 

697. SHRI IQBAL AHMED SARADGI: WIH the 
Minister of NON-CONVENTIONAL ENERGY SOURCES 
be pleased to state: 

(a) whether the Government has launched a new 
technology for generation of etectriclty from rotten fruits, 
vegetablee and urban w .... ; 

(b) if so, the details thereof; 

(c) whether the Government Is providing any financial 
assistance for the same; 

(d) if 80, the details thereof, State-wise; and 

(e) the steps taken by the govemment to utilise the 
technology successfully in all parts of the country? 

THE MINISTER OF STATE OF THE MINISTRY OF 
NON-CONVENTIONAL ENERGY SOURCES (SHRI VILAS 
MUTTEMWAR): (a) and (b) Projects based on the 
technologies of biomethanatian and combustion of Refuse 
Derived Fuel (RDF) produced from Municipal Solid Waste 
(MSW) have been set up for energy recovery from 
different urban wastes. Projects based on RDF route have 
been set up at Hyderabad and Vijayawada. Projects based 
on biomethanation have been successfully set up at 
Vijayawada, Andhra Pradesh for vegetable market wastes; 
at Ludhiana, Punjab for cattle dung; and, at Medak, 
Andhra Pradesh for slaughterhouse waste. 

(c) and (d) The Ministry of Non-Conventional Energy 
Sources Is Implementing an Accelerated Programme on 
Energy Fiecovery from Urban Wastes. The Programme 
provides for financial asSistance in the form of capitai 
subsidy ranging from Rs. 1.50 crore to Rs. 3.00 crore 
per Mega Watt with an upper limit of Rs. 8.00 crore per 
project. The amount of subsidy depends upon the type 
of waste and the technology deployed and is subject to 
eligibility and other terms and conditions. The Programme 
Is open to all States and Union Territories. 

(e) All the Municipal Corporations/Urban Local Bodies 
and State Nodal Agencies have been requested to 
develop proposals for setting up projects for energy 
recovery from urban wastes. Besides, a number of 
workshops and seminars are being organized for creation 
of awaren... and dissemination of information. 

rr"""'lion} 

Maater Plan for Deihl 

698. SHRI SAJJAN KUMAR: Will the Minister of 
URBAN DEVELOPMENT be pleased to state: 

(a) whether the Government proposes to formulate a 
new policy for farm houses in the Master Plan of Delhi, 
2021 in view of the expansion of urban areas in the 
enauing years; 
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(b) if so, the details thereof; 

(c) whether It Is being considered to bring a major 
part of the green belts of Delhi and the farm houaes 
constructed therein under the purview of urbanisation till 
2021; and 

(d) if so, the steps taken/proposed to be taken in 
this regard? 

THE MiNISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI AJAY MAKEN): (a) and 
(b) Delhi Development Authority (DDA) has reported that 
keeping in view land constraints in the National Capital 
Territory of Delhi (NCTD), Draft Master Plan for DeIhl, 
2021 proposes urban extension In certain areas that are 
earmarked in MPD-2oo1 for ruraVagl'icultural purposes. 
but are under development pressure or have development 
potential such as areas along the major transport canido,. 
and fringes of already urbanized areas. 

(c) Draft MPD-2021 stipulates that land upto the depth 
of one peripheral revenue village boundary along the 
border of NCTD would be maintained as green belt. New 
farm houses and motels shall not be permitted In NCro 
but the existing sanctioned ones may be continued till 
the area is declared for urbanisation. 

(d) The objections/suggestions received in reaponee 
to the Draft MPD 2021, published In newspapers on 
8.4.2005 have been placed before a Board of Enquiry & 
Hearing constituted for the purpose for recommending of 
further necessary action as per the provisions of the DeIhl 
Development Act. 

Revenue Earned by Sbde. 

699. SHRI BRAJESH PATHAK: Will the Minister of 
FINANCE be pleased to state: 

(a) the State-wise details of the revenue earned 
directly and indirectly as on date during the last three 
years; and 

(b) the State-wise funds allocated by the Union 
. Govemment during the said period? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) The 
break-up of the revenue collected on account of direct 
taxes from the States during the yea,. 2003-04 and 2004-
05 is enclosed as Statement-I. 

The information in respect of revenue collected on 
account of direct taxes from the Stet.. during the year 
2005-06 is being collected and will be laid on the Table 
of the House. 

So far as indirect taxea .... concerned, State-wi •• 
figures are not maintained separately. 

(b) The r.ae of share to States during the last 
three years 2003-04, 2004-05 .nd 2005-06 Is annexecl 
as Statement-II. 

SIMwnMII 

RfJMII1us CoIItIcttId on AccounI 01 DiIflCf TIIXtI$ from 
IhtI $MItIS lind UnIon TtllTitofi88 tAJfing IhtI JlNfS 

2003-04 lind 2OfN.05 

(RI. in Crorea) 

SI-No. Stat .. 2003-04 2004-05 

2 3 4 

1. Anctlra Pradesh 3846.36 4830.58 

2. Arunachal Pradeeh 4.58 8.40 

3. AIaam 1205.84 1390.18 

4. Bihar 340.16 429.69 

5. Jhartchand 802~8 1124.n 

6. Goa 355.74 793.09 

7. Guj.rat 3n9.11 4969.89 

8. Haryana 1128.02 1651.32 

9. Himachal Pradesh 196.21 251.70 

10. Jammu Kashmir 345.50 208.60 

11. Karnataka 7334.73 10466.92 

12. Kerala 1739.48 1739.73 

13. MacI\ya Pradesh 1622.63 1844.73 

14; Chhattitgaltl _.89 1444.91 

15. Maharuhtra 40582.59 48900.40 

16. Manlpur 8.45 5.18 

17. Meghalay. 18.44 59.88 

18. MIzoram 0.22 0.4 

19. NageIand 11.42 6.87 

20. Delhi 16171.95 20232.15 
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1 2 3 4 1 2 3 4 

21. Ortua 1389.38 2199.83 UnIon TII'I'ItortIt 

22. Punjab 1483.25 1700.24 1. AndIman & Nicobar 8.96 6.04 

23. Rljllthan 1398.39 1852.81 2. ChIndIgarh 401.04 518.91 

24. SIkkIm 7.09 8.89 3. Daman 12.83 10.30 

25. Tamil Nadu 6333.54 8296.n 4. Diu 0.15 0.05 

26. Trlpura 27.86 40.33 5. oar Nagar & Haveli 0.00 0.00 

27. Uttar Pradesh 2188.21 2839.71 8. Pondicherry 42.48 64.07 

28. uaaranchal 5583.97 7725.40 7. l.akIhadweep 0.02 0.08 

29. Weet Bengal 4728.32 5718.34 8. Sllvua 9.13 0.31 

...",.,,111 

StaImtInI showing 1M ,.... of SIII_ 'ShI/M ollJnltJn r ....... nd DuIitJs tnIldtI to the 
SIll. Go".."""."" tbfng 1M lui IhIfItI ,..,. 2OO3-tN to 2005-06 

(In crore of Rupees) 

SI.No. State 2003-04 2004-05 2005-06 

1 2 3 4 5 

1. Andhra Pradeeh 5068.62 8058.42 6950.88 

2. ANnachal Pradesh 160.80 191.95 272.15 

3. Assam 2162.07 2584.33 3056.78 

4. Bihar 7827.47 9117.13 10420.59 

5. Chhattlagarh 1569.72 1876.28 2507.82 

6. Goa 135.59 182.07 244.70 

7. Qujarat 1856.89 2219.30 3372.43 

8. Haryana 621.31 742.62 1015.n 

9. Himachal Pradelh 448.64 537.32 493.26 

10. Jammu & Kuhmlr 817.05 981.00 1135.26 

11. Jharkhand 1979.73 2388.40 3175.89 

12. Kamataka 3244.73 3878.44 4213.42 

13. -Kerala 2012.00 2404.95 2518.20 
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2 3 

14. Madhya Pradesh 4247.14 

15. Maharashtra 3048.64 

16. Manlpur 240.80 

17. Meghalaya 225.08 

18. Mizoram 130.33 

19. Nagaland 144.80 

20. Orissa 3327.88 

21. Punjab 754.91 

22. Rajasthan 3802.14 

23. Sikklm 121.08 

24. Tamil Nadu 3544.20 

25. Trlpura 320.52 

26. Uttar Pradesh 12695.30 

27. Uttaranchal 436.03 

28. WestBenga! 5341.65 

Total 85784.41 

Performance of oriental lnaurance. eomp.ny 

700. SHRI TUFANI SAROJ: Will the Minister of 
FINANCE be pleased to state: 

(a) whether there has been increaee in collections of 
premium of Oriental Insurance Company Umited during 
the year 2005-06; 

(b) if so, the details thereof; 

(c) whether there is a decrease in grou growth rate 
and net growth rate of the company during the said 
period; 

(d) if not, the details of the gr088 growth rate and 
net growth rate; 

(e) whether the company ir.currec:l IoHes in health 
and vehicle insurance sector; and 

(1) if so, the ~Is thereof? 

4 5 

6076.63 6341.36 

3644.02 4721.81 

287.96 342.09 

269.04 350.57 

166.78 225.83 

173.08 248.50 

39n.56 4876.75 

902.36 1227.45 

4305.61 5300.08 

144.73 214.50 

4236.39 5012.75 

383.10 404.38 

15055.20 18202.93 

519.97 887.32 

6384.89 6668.33 

78616.52 94401.n 

THE MINISTER OF STATE IN THE MINISTRV OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) and (b) 
Vee, Sir. The gl'Ol8 direct premium of the Company 
(Indian and foreign) has gone up from Re. 3090.66 ~ 
In the year 2004-05 to Rs. 3808.n cro,. In the year 
2005-06. 

(c) and (d) No, Sir. The grou direct premium and 
net premium of the company for the year 2005-08 has 
Increased by 16.80% and 12.73% reapec:tlvely. 

(e) and (f) Ves, Sir. The details of underwriting Ioaaes 
In Health Insurance and Vehicle (Motor) Insurance are 
given below: 

Vear Health Insurance vehICle (Momr) 
Insurance 

125.38 crore 571.32 crore 

196.08 crore 396.63 crore 
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Policy for Bungalow. In Lutyan. Zone 

701. SHRI RASHEED MASOOD: WHI the Minister of 
URBAN DEVELOPMENT be pleased to state: 

(a) whether Government is conSidering to formulate 
a policy for bungalows situated in Lutyens Zone of Delhi; 

(b) if so, the time by which the same will be taken 
into action; 

(c) whether large scale illegal constructions have 
taken place in the bungalows situated In Lutyens Zone; 
and 

(d) if so, the steps being taken by the Government 
in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI AJAY MAKEN): <a) and 
(b) Guidelines in respect of Lutyens Bungalow Zone, 
including bungalows situated therein were Issued by 
Government on 8.2.1988. Further guidelines were issued 
on 18th April, 2006 for fixing the norms for Type-VII and 
Type-VIII bungalows in respect of permissible area for 
main bungalow, office space, staff quarters, garages and 
security requirements. 

(c) and (d) Central Public Works Department (CPWD) 
has conducted a survey of 514 bungalows (of Type-VI 
and above). The construction made by occupants In 49 
bungalows has been found to be in excess of plinth area 
norms prescribed in guidelines of 18.4.2006. 

CPWD has also undertaken an exercise to identify 
construction that does not meet the requirement of 
structural safety and aesthetics. It has been decided that 
before re-allotment of a bungalow or house after it falls 
vacant, CPWD shall rernove unauthorised construction. 

[Eng/ish} 

Modernization of VqayllW8da Thermal Power Project 

702. SHRI BADIGA RAMAKRISHNA: Will the Minister 
of POWER be pleased to state: 

(a) whether Vljayawada Thermal Units 1 and 2 In 
Andhra Pradesh have been identified for modernization 
during the Tenth Five Year Plan period; 

(b) if 50, the estimated cost, present power generation 
capacity, expected addition in power after modernization 
of these units; 

(c) whether the Government proposes to complete it 
at the end of the Tenth Five Year Plan; and 

(d) if so, the details thereof? 

THE MINISTER OF POWER (SHRI SUSHIL KUMAR 
SHINDE): (a) Yes, Sir. 

(b) Details of the estimated coat, present power 
generation capacity, expected addition In power after 
modemization of these units are as under: 

Estimated cost 01 R&M 01 Unit No. 1 &2 

Present power generation capacity 

Expected addition in power after 
modernization of Units 

(e) Yes, Sir. 

Rs. 234.63 Crore. 

Rated capacity is 210 
MW each, which was 
restricted to 180 MW 
before R&M 

Restoration 01 rated 
capacity 01 each of 
these units to 210 MW. 

(d) Major R&M works on Unit-I have been completed 
during 2004-05, balance R&M works on Unit-I and major 
R&M works on Unit-II are expected to be completed by 
31.03.2007 i.e. by the end of 10th Plan period. 

/TransNltIonJ 

Sonia Vlhar Water Project 

703. SHRI RAW I LAL SUMAN: 
DR. CHINTA MOHAN: 

Will the Minieter of URBAN DEVELOPMENT be 
pleased to state: 

(a) whether Sonia Vihar Water Project is functioning 
as per its installed capacity; 

(b) if not, the reasons therefor; 

(c) the total capaetty being utilised at present; and 

(d) the original Installed capacity bf the above 
mentioned plant? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI AJAY MAKEN): (a) to 
(c) The Delhi Jal Board has Informed that flushing of 
Sonia Vihar Water Treatment Plant and testing of 
equipmem have been taken up. 

(0) Installed capacity of the plant is 140 mUlion gallons 
per day (mgd). 

Hou... for W.eker SectIon. 

704. SHRI SUNIL KUMAR MAHATO: 
SHRI ABDUL RASHID SHAHEEN: 

Will the Minister of HOUSING & URBAN POVERTY 
ALLEVIATION be pleased to state: 

(a) whether the Govemment has issued any directions 
to State Govemments to reserve 20-25 per cent of land 
in metro cities for accommodation of people belonging to 
economically weaker sections so that houses may be 
constructed on this reserved land for them; 

(b) if so, the details thereof and the reaction of the 
State Governments thereto; 

(c) whether the Govemment proposes to bring any 
legislation in this regard; and 

(d) if so, the time by which it is likely to be brought? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HOUSING AND URBAN POVERTY ALLEVIATION 
(KUMARI SELJA): (a) and (b) No, Sir. However, under 
the sub-mission 'Basic Services to the Urban Poor 
(BSUP)' under the Jawaharlal Nehru National Urban 
Renewal Mission launched on 3.12.2005, it has been 
provided under the optional reforms, to be carried out by 
the State Govemments/Urban Local Bodies, that at least 
20-25% of developed land in all housing projects (both 
Public and Private Agencies) be earmarked for 
Economically Weaker SectionILow Income Group category 
with a system of cross subsidization. 

(c) No, Sir. 

(d) Does not arise. 

Loans to AgrtcuHura' Labourers 

705. SHRI VIJAY KUMAR KHANDELWAI.: Wdl the 
Minister of FINANCE be pleased to state: 

(a) whether agricultural IIIbounn are being provided 
bank loans; 

(b) if 80, the amount ot bank loan provided to 
agricuftural labourera during the year 2005; and 

(e) the number of agricultural labourers benefited by 
the said loan? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) to (e) 
Yes, Sir. Agricultural Labourers are being provided toana 
by banks for allied activities such as dairy, poultry, sheepl 
goat rearing and non farm sector activities. It is estimated 
that 3.3 crore poor families (majority of them are 
agricultural labourers/landlesl families) have directly 
availed the benefits of formal banking system including 
credit facilities through Self Help Groups (SHGs) Bank 
Linkage Programme. Banks have extended credit 
amounting to about Rs. 11,397 crore to about 22.38 lalch 
SHGs cumulatively as on 31st March, 2006. During the 
financial year 2005-06, 620069 new SHGI and 344602 
existing SHGs had availed bank loans to the tune of 
Rs. 4499 erore from the banking system. 

Besides, Swarozgar Credit Card is extended to 
agricultural labourers to enable them to take up economic 
activities under rural non farm sector. Further, bank credit 
amounting to As. 190.84 crore was provided by banks to 
share croppers and tenant fa",*, for purchase of land 
for agricultural purposes during 2005-06. 

The lending to weaker sections (within the priority 
sector) .how figures of loan. granted to small and 
marginal farmera including agricultural labourers. No 
separate data la captured in respect of loans to agricultural 
labourers. 

[English} 

Rural Electrlflcatlon 

706. SHRI VIJOY KRISHNA: Witl the Minister of 
POWER be pleased to state: 

(a) whether the Government propo... to formutate 
an energy policy to boost rural electrification; 

(b) if 80, the details thereof; 

(c) the action plan proposed to speed up rural 
electrification in the country, particularly In Bihar and U.P.; 
and 
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(d) the time frame within which all the viHages in 
these States are likely to be electrified? 

THE MINISTER OF POWER (SHRI SUSHIL KUMAR 
SHINDE): (a) and (b) Yes, Sir. Under the provisions of 
sections 4 and 5 of the Electricity Act 2003, Central 
Govemment is required to formulate national policies for 
stand alone systems for rural areas, rural electrification 
and for bulk purchase of power and management of locai 
distribution in rural areas through local institutions. 

Draft rural Electrification Policy aims at: 

• Provision of access to electricity to households 
by year 2009. 

• Quality and reliable power supply at reasonable 
rates. 

• Minimum lifeline consumption of 1 unit per 
household per day as a merit good by year 
2012. 

(c) and (d) To speed up Rural Electrification in the 
country. the Government of India has introduced in April, 
2005 a scheme URajiv Gandhi Grameen Vidyutikaran 
Yojana" (RGGVY) for creation of Rural Electricity 
Infrastructure. It aims at providing access to electricity to 
all villages/habitations by 2009 expect for remote 
settlements where grid connectivity is not feasible or cost 
effective. Under RGGVY 90% grant is provided for 
creation of rural electricity infrastructure. All the earlier 
rural electrification schemes have ·been merged with 
RGGVY. Main features of the scheme are as below: 

(i) Rural Electricity Distribution Backbone 
Component has been included in the rural 
electrification programme for the first time. 

(ii) Village electrification has been taken on a project 
mode basis. Projects have been taken on 
turnkey basis for effective implementation. 

(iii) To ensure revenue sustainability of the rural 
electricity distribution, franchisee installation for 
management of distribution has been mandatory 
under the scheme. 

(iv) States have been advised to set up District 
Committees to monitor the pror,1 ~ss of ~ral 
electrification work. 

(v) Services of Central Public Sector Utilities viz. 
National Thermal Power Corporation Limited 

(NTPC), Power Grid Corporation of India Limited 
(POWERGRID), National Hydro Electric Power 
Corporation Limited (NHPC) and Damodar Valley 
Corporation Limited (DVC) have been made 
available for implementing the ICheme in those 
states which wish to avail their services. 

(vi) Rural Electrification Corporation Ltd. (REC) is 
the nodal agency for implementation of RGGVY. 
It has developed a framework covertng guidelines 
for formulation of projects, bidding procedures 
for procurement of goods and services for 
projects to be executed on tum key basis, 
franchising under RGGVY. REC has also 
updated its existing technicai specifications for 
equipment/material and construction standards for 
adoption in project implementation/execution. 

(vII) A Monitoring Committee for RGGVY has been 
constituted under Chairmanship of Secretary 
(Power) to periodically review the implementation 
of RGGVY. 

[Translation/ 

Corruption In New India Insurance Company 

707. SHRI RAM CHANDRA PASWAN: 
SHRI SURAJ SINGH: 

Will the Minister of FINANCE be pleased to state: 

(a) whether corruption is rampant in the branches of 
the New India Insurance Company Limited operating in 
Northern Bihar, particularly in the Samastipur district 
branch; 

(b) if so, the details thereof; and 

(c) the steps taken by the Government to curb the 
corruption? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) and (b) 
There is no report of rampant corruption in branches of 
the company. A complaint was received in the year 1991 
from Shrl Ramsakal Rai, S/o Shiv Nandan Rai, Village 
Oadhpur, Chakanoor, Samasatipur against the Officers of 
the. New India Assurance Co. Ltd. alleging appointment 
of an impersonator as sub staff in the company. Charge 
sheets for major penalty have been issued to the involved 
officers. 
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(c) There is an eatabllahed procedure with regard to 
diacipllnary action against the erring officials and the 
company haa taken appropriate action as per procedure. 
Further the Company has a well structured vigilance HI 
up headed by a Chief Vigilance Officer 10, the rank of 
GM who ensures that the company followa Central 
Vigilance Commi8alon (CVC) guidelines In word and spirit. 
VIgilance OffIce,. of the Insurance Company undertake 
surprise inspection of the Division OfflcealBranch offlcee 
for taking corrective/preventive actio ... 

[English] 

Banka Under Mol'lltOrium 

708. SHRI S.K. KHARVENTHAN: Will the Minister of 
FINANCE be pleued to state: 

(a> whether the Union Govemment hu placed .ome 
of the banks In the recent put under moratorium; 

(b) If so, the details thereof; and 

(c) the steps taken to protect the Interesta of the 
depositors against mlau18 of funds? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) and (b) 
On the recommendation of Re .. rve Bank of India, 
Govemment of India has luued an order of Moratorium 
on 8th July, .2008 in reepect of The Ga,.h BMk of 
KUNndwad Ltd. (GBKL) under Section 46 (2) of the 
Banking Regulation Act. 1949 for a period of th .... rnonth8 
w.e.1. 7th July, 2006 to 6th October, 2008. 

(c) In order to protect the Interests of the depoIItors 
against mlsUIB of funds, RBI has taken various ragulatory 
and supervisory steps such as prohibition of loan and 
advances to directors and their relative., prohlblUon on 
loan to stock brokers against aacurlty of aha,.., ImpoaItIon 
of direction under Banking Regulation Act, 1949 placing 
restrictions on payment of deposits to pre-empt prefenmtial 
payments in case of liquidity cNnch etc. Bealdel, an 
order of moratorium may prohibit bank from grant of loan 
and advances, incur any liability make any inV8l1ment or 
agree to or disburse any amount, enter into any 
compromise or arrangement except as otherwise provided 
in that order. 

Revival of cauvery Hydro Poww Protect 

709. SHRI K.C. PALANISAMY: win the Mlnilter of 
POWER be pI .... d to state: 

(a) whether there Is a long pending damand tor the 
revival of Cauvery Hydro Power Project (CHPP);' 

(b) If 10, the present etatUi thereof; and 

(0) the time by which the revival work II Ibly to be 
taken up and the expecUd time of Ita completion? 

THE MINISTER OF POWER (SHRI SUSHIL KUMAR 
SHINDE): (a) to (e) On the reqUllt of Govemment of 
Tamil Nadu and Karnatalca during January 2001, National 
Hydroellctric Power Corporation Umlted (NHPC) had been 
entrultad with the work of preparation of the Detailed 
Project Reports (DPRI) of 4 Hydroelectric Projects (HEP) 
In the cauvery Balin, IIiz. the Hogenelckal HEP (120 
MW) and Rulmanal HEP (380 MW) in Tamil Nadu and 
Shlvuarnudram HEP (270 MW) and Mekadatu HEP (400 
MW) In Kamataka. 

Preparation of thl DPRI for the above projectl wli 
be taken up by NHPC after the dlfferencea between the 
Govemmentl of TamO Nadu and Kamatalca on the draft 
of the Trtpartlte Ag .... ment to be algned between the 
two State Govemments and NHPC are reIOlved and thl 
Tripartite Agreement II IIgned by all the partlel. 

Unauthorilld Con.ructlon In 8t11tea 

710. SHRI E.G. SUGAVANAM: WHI thl Mlnleter of 
URBAN DEVELOPMENT be pIaaed to Itata: 

(a) whether the Union Govemment has asked the 
State Government to form a Committee of Experts to 
examine the IlIue of unauthoriled constnJctione In the 
Statal; 

(b) H 80, the details thereof; 

(0) whether the State Governments have complied 
with the directions of the Union Govemment; 

(d) If 10, the datalil thereof; 

(8) H not, the reasons therefor; and 

(f) the Itepa taken by the Govemment to prevent 
the unauthorized constNctions in the country? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI AJAY MAKEN): (a) and 
(b) No, Sir. However, Ministry of Urban Development 
constituted a Committee of Experts to look Into various 
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.spects of unauthorized construction and misuse of 
premises in Delhi. 

(c) to (e) Do not arise. 

(f) Construction of buildings is regulated by Building 
bye-laws of cities/towns concerned and It Is the 
responsibility of the Urban local Bodies and Development 
authority as the case may be to monitor construction 
activities. 

Service Tax 

711. SHRI GURUDAS DASGUPTA: 
SHRI C.K. CHANDRAPPAN: 
SHRI SWADESH CHAKRABORTTY: 
SHRI THAWARCHAND GEHlOT: 

Will the Minister of FINANCE be pleased to state: 

(a) whether the Government has plans to impose 
service tax on postal services; 

(b) if so, the details thereof: 

(c) the possible merits and demerits once service 
tax is imposed on postal services: 

(d) whether any safeguards are contemplated against 
the possible demerits of such move: 

(e) if so, the details thereof: 

(f) whether the Govemment proposes to reconsider 
its decision and revoke the order in this regard: and 

(g) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): <a) Basic mail 
services provided by the Department of Posts to meet 
the universal postal service obligation, also known as 
postal services, are not liable to service tax. Such services 
are provided exclusively by the Department of posts as 
per the Indian post office Act, 1898. Services In the nature 
of banking and other financial services defined under 
section 65 (12) of the Finance Act, 1994, such as money 
order services, provided by the Department of Posts, are 
also not liable to service tax. There is no proposal under 
the consider~ the Government to levy service tax 
on the above mentioned services. 

(b) to (g) Does not arise in view of (a) above, 

Current Account Deficit 

712. SHRI BRAJA KISHORE TRIPATHY: 
SHRI SUGRIB SINGH: 
SHRI KISHANBHAI V. PATEL: 

Will the Minister of FINANCE be pleased to state: 

(a) whether the economy has witnessed current 
account deficit or surplus during 2005-06: 

(b) if so, the details thereof: 

(c) the reasons for such development: and 

(d) the steps taken by the Govemment to maintain 
growth and stability of the economy? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) During 
2005-06, the economy witnessed a current account deficit. 

(b) The current account deficit for 2005-06 is placed 
at U.S. Dollar 10,612 million. 

(c) The current account deficit widened mainly due 
to the worsening of trade balance on Balance of Payments 
(BOP) basis. On BOP basis, in US dollar terms, while 
exports grew by 27.5 per cent, imports grew by 31.6 per 
cent, particulariy on account of the impact of rise in 
international 011 prices on 011 Imports. The growth in net 
invisibles could not fully offset the worsening trade 
balance. 

(d) The steps taken by the Government to maintain 
growth of the economy include: emphasis on enhanced 
public investment, diversifying agriculture, promotion of 
public-private partnership for infrastructure development, 
liberallsation of Foreign Direct Investment (FDI), facilitating 
growth in industries and services sector through an 
enabling policy environment and achieving fiscal 
consolidation mandated by the Flscai Responsibility and 
Budget Management Act, 2003. Anti-inflationary pOlicies 
of the government include strict fiscal and monetary 
discipline, rationalisation of excise and import duties of 
essential commodities so that there is no undue burden 
on the poor, effective supply-demand management of 
sensitive items through liberal tariff and tra,de policies, 
and strengthening of the public distribution system. 
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S&IInd8n:I. for Tax Deduction 

713. SHRI PRABHUNATH SINGH: Will the Minister 
of FINANCE be pleased to state: 

<a) whether the Government has taken steps to colect 
full tax from the employees of private sector who 
camouflage major portion of their salaries as various 
allowances; 

(b) If so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) and (b) 
With a view to prevent the widespread practice of 
providing perquisitie. camouflaged .. reimbul'll8l11enta or 
other miscellaneous expenses to enable the employees 
to escape/reduce their tax liability, Fringe Benefit Tax 
has been introduoed by Finance Act, 2005 as • surrogate 
tax on the employer. It is to be levied in respect of 
fringe benefits provided or deemed to have been provided 
by an employer to his employees during the previous 
year 0 30% on the value of such fringe beneflts. 

(c) In view of (a) and (b) above, does not arise. 

Lending 01 Sh ... 

714. SHRI KIRTI VARDHAN SINGH: WIll the Minister 
of FINANCE be pleased to state: 

(a) whether Securities and Exchange Board of India 
has a proposal to allow lending of shares without owning 
them as reported in the Timss of Indill, dated July 8, 
2006; 

(b) if so, the detaiis thereof and the reasons for the 
sarne; 

(c) the impact of this move on the stock market; and 

(d) the benefits and defects likely to accrue 
therefrom? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) and (b) 
The Securities and Exchange Board of India (SEBI) has 
a proposal is to put in place a regulatory framewof1( for 
short selling by institutional investors in cash mar1<et to 
provide a level playing field amongst retail and institutional 
investors and a full-fledged securities lending and 
borrowing (SlB) scheme to enable all classes of investors 

to lend and borrow securities with adequate safeguards 
and disctosures. 

(c) and (d) Short selling is expected to enhance the 
liquidity in the market and ensure fair valuation for 
securities in a rising marKet. Further, It is also believed 
to bridge the arbitrage between the cash and the 
derivatives maf1(et. A full-fledged and active securities 
lending and borrowing scheme Is considered necessary 
to ensure a vibrant market for lending and borrowing of 
securities and also to enable all classes 0' investors who 
have sold short to borrow securities and fulfil their 
settlement obligations. 

PrIvate Participation In Power Gen .... tlon 

715. SHRI K.S. RAO: Will the Minister of POWER 
be pleased to state: 

(a) the private participants in power generation have 
to commit long term power priCing for selling power 
where .. the prices of major imputs of gas and liquid 'uel 
are unpredictable; 

(b) the steps taken to promote private participation 
in augmenting the power generation capacity in the 
country; 

(c) whether the new tariff policy h .. been found in 
discriminatory in nature by independent private power 
produce,. discouraging them to enter in the sector; and 

(d) if so, the details thereof? 

THE MINISTER OF POWER (SHRI SUSHll KUMAR 
SHINDE): (a) Under the provisions of the Electriclty Act, 
2003, Central Govemment has iaaued the guideline. for 
competitive bidding for determination of tariff for 
procurement of power by distribution HeenS888 on 19th, 
January, 2005. These guidelines provide that the energy 
charges payable during the operation of the contract shall 
be related on the base energy charges specified in the 
bid with suitable provision for escalation. In case the 
bidder provides firm energy charge rates for each of the 
years of the contract term, the same shall be permitted 
in the tariffs. 

(b) Following steps have been taken in this regard: 

• The Electricity Act. 2003 has delicen.ed 
generation. Captive power plants including group 
captive have been freely permitted. 
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• The Act provides for open acc.u in tnInImIIaIon 
from the very beginning. It provldea for phued 
introduction of open access in distribution by 
the State Electricity Regulatory Commlulons 
(SERCs). This has created an aU India market 
for electricity. 

• Initiative has been taken for facilitating 
development of ultra mega power projects of 
about 4000 MW each capacity under tariff based 
competitive bidding route. In order to enhance 
investor's confidence, reduce risk perception and 
get good response to competitive bidding, the 
Initiative envl •• ge. creation of project specific 
Special Purpose Vehicle (SPV) which would tie 
up the n8C888ary Inputs and clearance such as 
provision of site, fuel through captive mining 
blocks and water. 

• Guidelines for development of transmission 
projects through tariff based competitive bidding 
have been notified. 

• Section 14 of the Electricity Act, 2003 allows 
any person to generate and distribute electricity 
in any notified rural area without the requirement 
of a license. 

(c) and (d) Inviting private participation through a 
transparent competitive bidding process has been a long 
standing policy of the Govemment. This step was taken 
in the interest of transparency as well as to encourage 
competition. 

The Tariff Policy provides that all future requirement 
of power should be procured competitively by dlatribution 
licensees except In cases of expansion of exlatlng projects 
or where there Is a State controlled/owned company as 
an identified developer. The Policy further provides that 
even for the PubliC Sector projects, tariff of all new 
generation and transmlulon projects should be decided 
on the basis of competitive bidding after a period of five 
years. 

Dell".ry of Credit 

716. SHAI G. KAAUNAKAAA REDDY: Will the 
Minister of FINANCE be pleased to state: 

(a) whether the Aeserve Bank of India has decided 
to encourage flow of credit to medium industries and 
facilitate coordination between branches of commercial 

banks and the Small Induatrtes Development Bank of 
India (SIDBI) in the delivery of credit to small ec:aIe 
Industries; 

(b) If so, the detalla thereof; 

(c) the time by which It Is likely to be Introduced; 
and 

(d) the extent to which It will be beneficial for the 
Small Scale Industries Sector? 

THE MINISTEA OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) to (c) 
The Rellrve Bank of India (RBI) In 2005-06 hu 
formulated a scheme to encourage banks to establish 
mechanisms for beller co-ordination between their 
branches and branches of SIOBI which are located In 
cluaters identified by the Ministry of Small Scale Industr1e8 
for co-financing of Small & Medium Enterprises (SMEs) 
sector (including tiny and services sector) on mutually 
agreeable operational modalities. As per latest Information, 
16 banlat have signed MOUs with SIOBI. Further, as on 
30th June 2006, 34 buslne.. proposals Involving financial 
888lstance of As. 123.16 crores by alliance banks have 
been approved under the scheme. 

(d) These Initiatives will help In Improving credit flow 
to the Small Scale Industries Sector Immensely. 

{TrsnslslionJ 

Strengthening of Power Tranamlsalon System 

717. SHRI HEMLAl MUAMU: Will the Minister of 
POWER be pleased to state: 

(a) whether a proposal of As. 722 crore to introduce 
a scheme to strengthen power transmission system in 
north India has been sanctioned recently and two projects 
of 89 Megawatt have also been sanctioned for Jammu & 
Kashmir; 

(b) If so, the details thereof; 

(c) the details of transmission system, Power 
Generation Capacity and power supply in the country 
State-wise, specially in Jharkhand; and 

(d) the details of demand and supply of power along 
with the Power Generation Capacity in the, country, State-
wise? 
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THE MINISTEA OF POWEA (SHAI SUSHll KUMAR 
SHINDE): (a) and (b) Ves, Sir. The "Northern Region 
System Strengthening Scheme-V- has been approved by 
the Government on 9.6.2008. The scheme will be 
implemented by Power Grid Corporation of India ltd. 
(PGCIL) at an estimated cost of As. 721.25 crore. 

Government has also approved setting up of the 
Chutak Hydroelectric Project (44 MW) and the Nimoo 
Bazgo Hydroelectric Project (45 MIN) in the Central Sector 
in Jammu & Kashmir. The estimated cost of the projecl8 
will be As. 621.26 erores and As. 811.01 ero,.., 
respectively. Ther schemes will be implemented by 

NetioneI Hydroelectric Power CoIporatton limited (NHPC). 

(c) and (d) The details of transmi •• lon .ystem 
capacity are given at in Statement-I encIoaed. PGCll is 
operating about 800 circuit IdIometera of tran8miseIon linea 
and one aub-atatlon at Jamahedpur with tranaformation 
c.pacity of 830 MVA in Jharkhand ...... 

The ..... wtae (including Jharkhand) detaIIa of power 
generation capacity are given in Statement-II encIoeed. 
The .tate-wise (Including Jharkhand) details of power 
aupply poa6tIon and peek denwtd met _ on April, 2006 
and June, 2008 are given at en Statement-III encIoIed. 

SfStsmsnf lndIc6t1ng dtIhIII6 oIlfansmi68IDn sysftlm C6pIICIfy (ckm.AIIVA.NM9 .. on latCh, 2006 

Transmission System Unit As at the end Added during Achieved as at the 
TypeNoltage Claas of IX Plan i ••. 2002-08 (four end of 2005-08 I .•. 

March, 2002 yea ... ) March, 2006 

2 3 4 5 

Transmission Unee 

(a) 765 KV ekm 971 188 1157 

(b) HVDC + 500 KV eKm 3138 2738 6876 

(c) 400 KV ckm 49378 13n3 63151 

(d) 2301220 KV cKm 96994 10593 107687 

(e) HVDC 200 KV cKm 162 0 162 

Total of (a), (b), (c), (d) & (e) cKm 150643 27290 177933 

Sub .... lon. 

(a) 765 KV MVA 0 0 0 

(b) 400 KV MVA 60380 20640 80920 

(e) 230/220 KV MVA 118383 28758 145121 

Total of (a) (b) & (c) 176743 49298 228041 

HVDe 

(a) Bi-pole link capacity MIN 3000 2000 5000 

(b) Back-to-back capacity MIN 2000 1000 3000 

(c) Mono-polelink capacity MIN 200 0 200 

Total of (a), (b) & (c) MIN 5200 3000 8200 
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~, 

All I~ IMM/ItKI C8pIIcIty (In MW) of PowtIr S.1fon8 LOCM«IIn 1IIB "-IJIon$ 01 
MtIIn und MId Islsnd6 .. on 3tJ.0fJ. 06 

0wr1IIIhIp ModIwIIe ~ RES GIInd ToIII 
Sedor 'I'IiiiiiIII Total 

Hydro COlI GIl DIIIeI ThImIII Nuclear 

Northem Region Stat. 8583.68 10762.50 901.20 14.99 11888.89 0.00 452.88 18685.06 

Private 580.20 0.00 0.00 0.00 0.00 0.00 241.91 832.11 

Central 4108.00 8840.00 2311.99 0.00 9151.99 1180.00 0.00 14439.99 

Sub Total 11261.88 17692.60 3213.19 14.99 20820.88 1180.00 694.69 33957.15 

Weatem Region State 5420.83 14291.50 1390.72 17.28 15899.50 0.00 195.05 21315.38 

Private 460.60 2290.00 3138.00 0.20 5428.20 0.00 903.78 6792.48 

Central 1000.00 4380.00 1292.00 0.00 6652.00 1840.00 0.00 8492.00 

Sub Total 8881.33 20941.50 5820.72 17.48 26n9.70 1840.00 1098.83 36599.86 

Southem Region StateS 10912.28 7382.50 735.80 382.62 8480.82 0.00 1784.74 21137.82 

Private 55.45 510.00 2500.60 578.80 3587.30 0.00 2488.75 8111.50 

Central 0.00 8090.00 350.00 0.00 84«).00 880.00 0.00 9320.00 

Sub Total 10967.71 15962.50 3688.30 939.32 20488.12 880.00 4233.49 36569.32 

eastem Region Stat. 2292.53 5538.50 100.00 17.08 sess.se 0.00 104.55 8052.65 
Private 0.00 1441.38 0.00 0.14 1441.52 0.00 7.12 1448.84 

Central 204.00 8882.50 90.00 0.00 em.50 0.00 0.00 6976.50 
Sub ToIII 2498.53 13882.38 190.00 17.20 13889.58 0.00 111.87 184n.78 

North Elltem Region State 253.07 330.00 372.00 142.74 844.74 0.00 45.28 1143.07 
Private 0.00 0.00 24.50 0.00 24.50 0.00 1.60 26.10 
Central 860.00 0.00 375.00 0.00 376.00 0.00 0.00 1235.00 
Sub Total 1113.07 330.00 nt.50 142.74 1244.24 0.00 48.86 2404.17 

Islands State 5.25 0.00 0.00 50.02 60.02 0.00 5.25 60.52 
Private 0.00 0.00 0.00 20.00 20.00 0.00 0.17 20.17 
Central 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 
Sub Total 5.25 0.00 0.00 70.02· 70.02 0.00 5.42 80.69 

All India State 25447.82 38275.00 3499.72 804.61 42379.33 0.00 2567.53 70394.48 
Private 1108.15 4241.38 5883.00 697.14 10501.52 0.00 3623.33 15231.00 
Central 6172.00 25972.50 4418.99 0.00 30391.49 3800.00 0.00 40463.49 

Total 32725.n 68488.88 13581.71 1201.75 83272.34 3900.00 6190.86 126088.97 

Renewable Energy Source (RES) IncIudIa SHP, 00, BP, U&I, IIld MId Energy 
Abbr8Yiation:-SHp.Sman Hydro Projed, OO-Biomaas GIIIIIer, BNIiomIII Power, UlI-UIbIn & InGIIIIIaI Wiler Power, REB-RInIwIbIe Energy Soun:es 
Nola: (i) The capacity of FIenewebIe Energy Sourcee including SmII hydro projectI (SHP below 25 MW) Ie 7238.81 MW compIiIIng d 1826.43 tIN 01 SHP CapadIy. 
The Hycto CIpICIIy his been recordId willi MNES l1li 01 SHP CIpIciIr. The cammon cepecIty 01 1048.95 MW his bien 00IIIidIIId IIIdIr HydIro cepadty IlUS 
CIp8dIy 01 SHP ill Ihown m.48 NW 
(H) Figures at second place 01 decknaI may noI Illy due to IWICIng off by COIIIpI8. 
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InstalltKl Capw:/ty (In Mwi 01 PDWtIr IJIiIItItItI In thtI StalM'llTs LocMwI In Nof'IhtIm ~ Including ~twI 
mw. In JoInt ,. c.nnI S«:IrJr UIII1itI6 _ CII1 30.06.2006 

State 

Delhi 

Himachal Pradesh 

Jammu & Kashmir 

Punjab 

Rajuthan 

Uttar Pradesh 

2 

State 

Private 

Central 

Sub-Totli 

Private 

Central 

Sub-Total 

State 

Private 

Central 

Sub-TOIaI 

State 

Private 

Central 

Sub-total 

Slate 

Private 

Central 

Sub-Total 

State 

Private 

Central 

Sub-Total 

State 

Private 

Central 

Sub-Total 

HYI*o 

3 

0.00 320.00 

0.00 0.00 

432.03 189U8 

432.03 2216.98 

146.84 1802.50 

5 

612.40 

0.00 

204.30 

818.70 

0.00 

0.00 0.00 0.00 

382.80 364.02 532.04 

1329.44 1866.52 532.04 

323.00 

388.00 

733.24 

1442.24 

309.15 

0.00 

571.76 

880.91 

0.00 

0.00 

89.32 

89.32 

0.00 

0.00 

183.68 

183.68 

2470.52 2130.00 

0.00 

0.00 

60.89 

80.89 

175.00 

0.00 

127.08 

302.09 

0.00 

4.20 0.00 0.00 

589.72 516.18 259.72 

3064,44 2846.18 295.72 

1008.84 2420.00 113.80 

0.00 0.00 0.00 

351.56 548.38 217.74 

1360.40 2988.38 331.54 

518.60 4280.00 0.00 

0.00 0.00 0.00 

619.04 2308.84 541.16 

1137.64 8688.84 541.16 

6 7 

0.00 832.40 

0.00 0.00 

0.00 2101.28 

0.00 3033.88 

3.92 1808.42 

0.00 0.00 

0.00 896.06 

3.92 2502.48 

0.13 

0.00 

0.00 

0.13 

8.94 

0.13 

0.00 

150.21 

150.34 

183.94 

0.00 0.00 

0.00 310.77 

7.94 494.71 

0.00 2130.00 

0.00 0.00 

0.00 775.90 

0.00 2905.90 

0.00 2533.80 

8 

0.00 

0.00 

47.08 

47.08 

0.00 

0.00 

78.18 

76.16 

0.00 

0.00 

14.08 

14.08 

0.00 

0.00 

68.00 

88.00 

10 

0.00 

0.07 0.07 

0.00 2580.38 

0.07 3512.111 

0.30 2553.38 

7.06 7.06 

7.36 1355.02 

7.36 3915.44 

49.08 372.21 

0.01 386.01 

0.00 857.53 

48.08 le&6.75 

10.59 503.68 

0.52 0.52 

0.00 960.53 

11.11 1464.73 

0.00 115.25 4715.77 

0.00 29.70 33.90 

151.04 0.00 15111.88 

151.04 ''''''.96 8268.33 

0.00 233.28 3776.83 

0.00 0.00 0.00 90.18 90.18 

0.00 768.12 488.00 0.00 1588.88 

0.00 3298.92 489.00 323.47 5452.79 

0.00 4280.00 0.00 1140 4810.00 

0.00 0.00 0.00 114.37 114.37 

0.00 2150.00 203.72 0.00 3672.76 

0.00 7130.00 203.72 125.77 8697.13 
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2 

UttaraN;ha1 State 

Private 

Central 

Sub-Total 

Chandigarh 

Private 

Sub-Total 

Total Northern Region State 

Private 

Central 

Grand Total 

JULY 28. 2008 

3 4 5 

986.93 0.00 0.00 

200.00 0.00 0.00 

144.48 225.24 68.25 

1331.41 226.24 68.25 

0.00 0.00 0.00 

0.00 0.00 0.00 

38.19 25.04 16.07 

38.19 25.04 15.07 

244.18 682.32 285.73 

8583.68 10752.50 901.20 

580.20 0.00 0.00 

4108.00 6840.00 2311.99 

11281.88 17592.50 3213.19 

8 

0.00 

0.00 

0.00 

0.00 

2.00 

0.00 

0.00 

2.00 

0.00 

7 

0.00 

0.00 

293.49 

293.49 

2.00 

0.00 

40.11 

42.11 

968.05 

14.99 11668.69 

8 9 10 

0.00 32.77 1019.70 

0.00 0.00 200.00 

16.28 0.00 454.25 

16.28 32.77 1673.95 

0.00 0.00 2.00 

0.00 n.00 0.00 

4.84 0.00 84.14 

4.84 0.00 86.14 

129.80 0.00 1342.03 

0.00 462.68 18686.05 

0.00 0.00 0.00 241.91 832.11 

0.00 9151.99 1180.00 0.00 14439.99 

14.99 20820.68 1180.00 694.59 33957.15 

IM/II/1sd CIIpIIciIy (in MW) of PowtIr lJIIIiIi-. In IINI Sf61f11111ff6 LOCIIt«! In WlISIBm RtIgIon Including Allocstlld 
ShIIIw in Joint " c.nnt StICIDr UtIItitM M on 30.06.2006 

Stili 

Goa 

Daman & Diu 

Gujarat 

2 

State 

Private 

Central 

Sub-total 

State 

Private 

Central 

Sub-Total 

State" 

Private 

Sub-TolIIl 

3 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

4 

0.00 

0.00 

257.03 

257.03 

0.00 

0.00 

8.04 

8.04 

m.oo 44211.00 

5 

0.00 

48.00 

0.00 

48.00 

0.00 

0.00 

4.13 

4.13 

478.72 

0.00 840.00 1430.00 

0.00 828.80 417.40 

m.oo 5897.89 2328.12 

8 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

7 

0.00 

48.00 

257.03 

305.03 

0.00 

0.00 

12.17 

12.17 

17.28 4925.00 

0.20 2070.20 

0.00 1246.29 

17.48 8241.49 

8 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

1.98 

1.98 

0.00 

RES Grand Total 

9 

0.05 

0.02 

0.00 

0.07 

0.00 

0.00 

0.00 

0.00 

10 

0.05 

48.02 

275.03 

305.10 

0.00 

0.00 

14.15 

14.15 

99.73 5801.73 

0.00 207.15 22n.35 

825.00 0.00 2071.29 

825;110 \ 306.88 10150.37 
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Madhya Pradesh 

Chhattisgartl 

Maharashtra 

2 

Slate 

Priva. 

Sub-Total 

State 

Private 

Central 

Sub-Tolal 

Slate 

Private 

Central 

Sub-Tolal 

Dadra & Nagar Haveli State 

Private 

Central 

CentraJ.UnaJlocItecI 

Total Westem Region State 

Private 

Central 

Grand Total 

SRAVANA 8. 1928 (SMI) 

3 

1887.17 2151.50 

13.50 0.00 

1000.00 1067.80 

2700.87 3216.10 

126.00 1280.00 

0.00 0.00 

0.00 210.00 

125.00 1490.00 

2831.68 8425.00 

5 

0.00 

0.00 

252.91 

252.91 

0.00 

0.00 

0.00 

0.00 

912.00 

447.00 1650.00 1680.00 

0.00 1338.05 397.28 

3278.66 9414.05 2989.28 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

9.04 

9.04 

850.36 

0.00 

0.00 

28.81 

28.61 

183.67 

5420.83 14291.SO 1390.72 

480.SO 2290.00 3138.00 

1000.00 4380.00 1292.00 

6881.33 20941.50 5820.72 

8 7 

0.00 2157.50 

0.00 0.00 

0.00 1310.51 

0.00 3468.01 

0.00 1280.00 

0.00 0.00 

0.00 210.00 

0.00 1490.00 

0.00 737.00 

0.00 3310.00 

0.00 1738.33 

0.00 12383.33 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

35.85 

36.85 

844.02 

17.28 15699.50 

8 

0.00 

0.00 

R.88 

.2.88 

0.00 

0.00 

0.00 

0.00 

0.00 

9 10 

14.51 3858.18 

38.88 SO.18 

0.00 2403.39 

51.19 8312.75 

8.00 1411.00 

28.01 28.01 

0.00 210.00 

34.01 1648.01 

74.76 10243.42 

0.00 631.92 4388.92 

852.08 0.00 2588.39 

852.06 706.88 17220.73 

0.00 

0.00 

1.118 

t.t8 

88.10 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

37.83 

37.83 

910.12 

0.00 195.05 21315.38 

0.20 5428.20 0.00 903.78 6792 .• 

0.00 5852.00 1840.00 0.00 8492.00 

17.48 26779.70 1840.00 1098.83 38599.88 

InstalltJd Capscity (in MW) of POWfJr lItiIi1itJ8 in 1M SMMsII.ITs IocMtId in SouIINIm ~ IncIurIIng AI/ocJItId 
ShalW in Joint " CBn/nll SIICtor I.JIJIItitIs 118 on 30. 06.2006 

State 
'f1iiiiiiiI TCUI 

COlI GIl DiIIii 'I1IInnII 

2 3 4 5 6 7 8 10 

Andhra Pradesh 3582.81 2922.50 272.30 0.00 3194.80 0.00 131.48 6906.87 

PrivIIe 3.75 0.00 1603..40 36.80 1640.20 0.00 413.83 2057.78 

Central 0.00 2421.38 0.00 0.00 2428.38 37.41 0.00 2465.79 

3688.38 5360.88 36.80 7283.38 37.41 545.29 11432.44 .' c 
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Kamataka 

TImH Nadu 

NLC 

2 

Sub-Total 

State 

Private 

Central 

Sub-Total 

State 

Private 

Central 

Sub-Total 

Stata 

Privati 

Central 

Sub-Total 

Stata 

PrIvate 

Central 

SUb-Total 

Central-UnaUocated 

Total Southem Region State 

Private 

Central 

Grand Total 

JULY 28, 200e 

3 5 

3378.20 1470.00 0.00 

51.70 •. 00 220.00 

0.00 1118.87 0.00 

3427.90 2848.87 220.00 

1807.80 

0.00 

0.00 

1807.80 

0.00 0.00 

0.00 174.00 

798.38 350.00 

798.38 524.00 

2145.85 2970.00 431.00 

8 7 

127.82 1597.92 

108.60 588.50 

0.00 1118.87 

234.42 3303.08 

234.80 234.80 

21.84 195.84 

0.00 1148.38 

256.44 1578.82 

0.00 3401.00 

0.00 250.00 503.10 411.88 1184.78 

0.00 2384.81 

2146.85 5584.81 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

100.17 

100.17 

0.00 

0.00 0.00 

0.00 214.01 

0.00 214.01 

0.00 1086.58 

10912.8 7382.50 

0.00 0.00 2384.81 

934.10 411.88 8930.57 

0.00 

0.00 

0.00 

0.00 

32.50 

0.00 

0.00 

32.50 

0.00 

735.80 

0.00 

0.00 

0.00 

0.00 

0;00 

0.00 

0.00 

100.17 

100.17 

32.50 

0.00 0.00 

0.00 214.01 

0.00 248.51 

0.00 1085.58 

382.52 8480.82 

55.45 510.00 2500.50 578.80 3587.30 

0.00 8090.00 350.00 0.00 8440.00 

10987.71 1598UO 3688.30 839.32 20488.12 

8 9 10 

0.00 515.31 5481.43 

0.00 401.81 1038,81 

138.78 0.00 12565.46 

138.78 91U2 n84.89 

0.00 

0.00 

81.17 

81.17 

48.12 2090.32 

0.73 198.57 

0.00 1209.55 

48.85 3496.44 

0.00 1069.85 8818.70 

0.00 1851.98 2818.74 

547.39 0.00 2912.20 

547.39 2721.83 12345.84 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

13.13 

13.13 

84.12 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

100.17 

100.17 

32.50 

0.80 0.80 

0.00 227.14 

0.80 280.24 

0.00 1149.70 

0.00 1784.74 21137.82 

0.00 2488.75 8111.50 

880.00 0.00 9320.00 

880.00 4233.49 38589'.32 

IMl611t1d c.p.cIIy (In MW) DI PoWIIf I.JtIIIII-. In 1M SMtNIUr. LDCIIWI In EMMm RegIon Including AImc.Mti 
SIMmtI In JtJInf" c.ntnII s.ctr:Jr lAIIIItu .. on 30.06.2006 

2 

BIhar State 

PriYete 

3 

44.80 

0.00 

653.50 

0.00 
t' 

6 

0.00 

0.00 

8 

0.00 

0.00 

7 

553.50 

0.00 

8 

0.00 

0.00 

RES GIIIId Total 

9 10 

30.40 828.80 

0.02 0.02 
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2 3 .. 5 a 7 8 , 10 

Central 21.00 878.78 0.00 0.00 878.78 0.00 0.00 •. 79 

Sub-TOIII 85.90 1532.2t 0.00 0.00 1532.2t 0.00 30.42 1828.81 

Jharkhand 130.00 1280.00 0.00 0.00 1280.00 0.00 4.05 1314.06 

Prlvllt 0.00 380.00 0.00 0.00 380.00 0.00 0.08 380.08 

8.00 254.112 0.00 0.00 254,92 0.00 0.00 282.12 

SUb-total 138.00 1874.82 0.00 0.00 1874.92 0.00 4.13 2017.06 

Will Bengal 181.70 3306.00 100.00 12.01 3417.08 0.00 68.70 3838.48 

PrIvate 0.00 1081.38 0.00 0.14 1011.52 0.00 8.86 1011.47 

Ctntral 17.00 887.08 0.00 0.00 887.08 0.00 0.00 884.08 

SUb-Total 178.70 6063.44 100.00 12.20 5186.84 0.00 88.86 5410." 

Dve 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0,00 

Private 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 

Central 1SO.00 2772.50 110.00 0.00 2882.50 0.00 0.00 3012.&0 

Sub-Total 150.00 2772.50 110.00 0,00 2882.50 0,00 0.00 3012.50 

Orissa Stat. 1823.93 420.00 0.00 0.00 420.00 0.00 1.30 2346.23 

Private 0.00 0.00 0.00 0.00 0.00 0.00 0.07 0,07 

0.00 1110.83 0.00 0.00 1130.83 0.00 0.00 1130.83 

SUb-Total 1123.83 1&10.83 0.00 0.00 1550.93 0.00 1.37 3478.23 

Sikkim 32.00 0.00 0.00 6.00 6.00 0.00 8.10 41.10 

PrIvate 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 

Central 8.00 80.01 0.00 0.00 80.08 0.00 0.00 ea.oe 

40.00 80.01 0.00 6.00 86.08 0.00 8.10 114.18 

0.00 818.22 0.00 0.00 818.22 0.00 0.00 818.22 

Total Eutam Region Stat. 2292.63 5638.50 100.00 17.08 58M.5e 0.00 104.56 8062.14 

Private 0.00 1441.38 0.00 0.14 1441.52 0.00 7.12 1448.14 

204.00 _50 
" 

110.00 0.00 8772.50 0.00 0.00 8978.50 

2488.63 13882.38 ~." 180.00 17.20 13888.68 0.00 111.87 184n.78 
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IfI6IaIItId ~ (In MW) of PDWrN UHIItItI6 In' 1M SlMwll.JTs Itx:MKJ In NoIfh·EIISItIm RsgIon Including AI~1tId 
SIIIIIw III Joint d c.nnJ SIJcIrK I.ItIIIitI6 .. on 3a06.2OO6 

2 

Privati 

State 

Private 

Sub-ToIIl 

State 

Private 

Sub-Total 

Trtpura 

PrIvate 

Sub ·Total 

Private 

Central 

SUb-TOIaI 

Nagaland State 

PrivalII 

Sub-Total 

PrIvIte 

3 4 5 

2.00 330.00 244.50 

0.00 0.00 24.60 

331.00 0.00 178.00 

333.00 330.~ 447.00 

18.60 

0.00 

98.00 

118.50 

185.52 

0.00 

73.00 

258.52 

18.00 

0.00 

82.00 

78.00 

1.50 

0.00 

81.00 

82.50 

25.50 

0.00 

53.00 

78.50 

4.05 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

21.00 

21.00 

0.00 

0.00 

26.00 

26.00 

127.50 

0.00 

33.00 

180.60 

0.00 

0.00 

26.00 

26.00 

0.00 

0.00 

19.00 

19.00 

0.09-
0.00 

6 7 

20.69 595.19 

0.00 24.50 

0.00 178.00 

20.. 797.89 

15.88 

0.00 

0.00 

15.88 

2.05 

0.00 

0.00 

2.06 

4.85 

0.00 

0.00 

4.85 

<i6.41 

0.00 

0.00 

46.41 

2.00 

0.00 

0.00 

2.00 

51.86 

0.00 

15.88 

0.00 

21.00 

36.88 

2.05 

0.00 

26.00 

21.05 

132.35 

0.00 

33.00 

165.35 

45.41 

0.00 

26.00 

71.41 

2.00 

0.00 

19.00 

21.00 

51.86 

0.00 

8 

0.00 

0.00 

0.00 

0.00 

0.00 

0.18 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

RES Grand TlUI 

9 10 

0.11 597.30 

0.12 24.62 

0.00 . 509.00 

0.23 1130.92 

25.80 

0.00 

0.00 

25.98 

1.51 

0.00 

0.00 

1.51 

0.01 

1.10 

0.00 

1.11 

3.95 

0.00 

0.00 

3.95 

3.17 

0.00 

0.00 

3.17 

10.71 

0~2O 

60.18 

0.18 

119.00 

179.36 

189.08 

0.00 

99.00 

288.08 

148.36 

1.10 

95.00 

244.48 

50.86 

0.00 

107.00 

157.86 

30.67 

0.00 

72.00 

102.67 

66.62 

0.20 
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2 3 4 5 6 7 8 9 10 

Central :M.OO 0.00 18.00 0.00 t6.00 0.00 0.00 50.00 

Sub-Total 38.05 0.00 16.00 51.18 67.81 0.00 10.91 11'.12 

Central-UnaIIocattd 128.00 0.00 56.00 0.00 56.00 0.00 0.00 184.00 

Total Nortn-Eastem Slate 253.07 330.00 372.00 142.74 844.74 0.00 45.26 1143.07 
Region 

Private 0.00 0.00 24.50 0.00 24.50 0.00 1.80 26.10 

Central 860.00 0.00 375.00 0.00 375.00 0.00 0.00 1235.00 

Grand Total 1113.07 330.00 nt.50 142.74 124424 0.00 46.86 2404.17 

In8IlIl1sd ~ (in MW) of Power l.ItiNHtM in ~ I..". u on 30.06.2006 

0wnerIhip ModIwiIe . ..., RES <AId TaIII 
Sector 1hInnII Total ,. Call GIl DiIIII l1WmII ~ 

Andaman & Nicobar State 5.25 0.00 0.00 40.06 40.05 0.00 5.25 50.55 

Private 0.00 0.00 0.00 20.00 20.00 0.00 0.17 20.17 

Central 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 

Sub-Totat 5.25 0.00 0.00 80.05 80.05 0.00 5.42 70.72 

Lakshadweep Slate 0.00 0.00 0.00 9,97 9,97 0.00 0.00 9,97 

Private 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 

Central 0.00 0.00 0.00 0.00 0.00 0.00 0.80 0.00 

Sub-Total 0.00 0.00 0.00 9.97 9.97 0.00 0.00 9.97 

Total Islands Slate 5.25 0.00 0.00 50.02 50.02 0.00 5.25 80.62 

Private 0.00 0.00 0.00 20.00 20.00 0.00 0.17 20.17 

Central 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 

Grand Total 5.25 0.00 0.00 70.02 70.02 0.00 5.42 80 .• 

a.,.",.", HI 

Power Supply P06ItIon (ProlMionlll) 

StatelSystami Energy IMUI 
Region .IIN,2008 ApI, 2OO&JIN, 2008 

~ AvtMliII.y SUpUn)aIic:t (.) AIqIireIrIIn AVIiIIbIIy ~H 
(MU) (teIJ) IMU) ('It) (WI (WI (IIJ) ('It) 

2 3 4 5 8 7 8 9 

Chandlgartl 129 128 ·1 .(l.8 359 3S8 ·3 -0.8 

Delhi 2.147 2,123 ·24 ·1.1 8,208 8,091 ·117 ·1.9 



Hal'fl"l 

Himachal PradeIh 

Jammu & Kalhmlr 

PunIjb 

Rljuthan 

Uttar PradIIh 

I.JItarInchaI 

Chhattilglrh 

Gujarat 

Madhya Pra_ 

MaharUhtra 

Daman & Diu 

Oldar Nagar Havell 

Goa 

Wnttm RatIon 

Andhra Pradesh 

Kamltaka 

Kala 

Tamil NacIu 

Pondicherry 

Lakshadwetpl 

BIhar 

ove 
Jharkhand 

Ori8S8 

Welt Bengal 

SIIddIft 

2 

2.380 

383 

728 

3.813 

2,845 

4.148 

488 

17,1557 

1,084 

4,851 

2,eoi 

7,812 

129 

234 

193 

18,882 

4.385 

2.865 

1,148 

6.281 

14e 

2 

13,696 

842 

882 

321 

1,339 

2,293 

17 

3 

2,204 

• 
1127 

3,857 

2,418 

3,878 

468 

1UM 

1,038 

4,. 

2.212 

7,044 

111 

234 

193 

15.11M 

4,323 

2.820 

1.132 

5.208 

14e 

2 

13,429 

581 

878 

312 

1,325 

2,289 

'7 
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4 

·181 

o 
·101 

·157 

·1n 
·870 

-7 

-1,823 

-48 

·288 

417 .. 
·18 

o 
o 

·1,888 

-t2 

-36 

·18 

·63 

o 
o 

·1ee 
-61 

-4 

·9 

-14 

·24 

o 

5 

-7.8 

0.0 

-13.8 

-4.1 

-6.7 

-20.0 

.1.5 

".2 

-4.2 

-8.2 

·15.2 

-11.8 

·14.0 

0.0 

0.0 

-10.0 

-1.4 

·1.3 

.1.4 

·1.0 

0.0 

o 
.1.2 

·7.9 

-0.5 

.2.8 

·1.0 

-to 
0.0 

8 

8,473 

1,142 

2.. 

9,454 

7,909 

14,200 

1,373 

4',888 

3,522 

15,128 

8.821 

27,620 

378 

700 

891 

68,488 

14,254 

9.582 

3.886 

15,339 

458 

8 

43,318 

1,962 

2,708 

1,011 

4,_ 

8,974 

52 

7 

6,. 

1,138 

',808 
8._ 
7,635 

11,183 

',318 

44,235 

3.274 

13,835 

8,972 

22,396 

330 

871 

819 

48,098 

13,748 

9,379 

3,804 

15,029 

458 

8 

42,218 

1,788 

2,866 

1MB 

4,028 

8,841 

• L 51 

8 

-576 

-3 

-869 

-&48 

·374 

-3,017 

-56 

·5,451 

·248 

·1,293 

·1,849 

-6,126 

-48 

-29 

o 
-8.380 

-606 

·203 

-81 

-310 

o 
o 

·1,100 

·188 

·63 

-83 

·70 

·133 

~1 

9 

-8.9 

-0.3 

·25.7 

.8.9 

-4.7 

·21.2 

-4.0 

·11.0 

·7.0 

-6.6 

·19.1 

·18.8 

-12.2 

-4.1 

0.0 

·14.9 

-3.5 

-2.1 

-2.2 

-2.0 

0.0 

o 
·2.5 

-8.6 

·2.0 

-6.2 

-1.7 

.1.9 

·1.9 
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2 3 4 5 • 7 I 8 

Andaman-Nlcobart 20 1& ·5 -25 eo 46 ·15 ·25.0 

luttm Region &,414 S.- ·102 .1.8 11,715 11,301 .... .2.1 

Arunachal Pradelh 18 11 ·1 ·u se 54 ·2 -31 

Allam 378 361 ·23 ".1 ',037 841 ·88 .1.3 

Manipur 43 ~ ·1 .2.3 108 102 .. .5.1 

Meghllaya 127 10e ·21 ·11.5 333 256 -71 ·23.4 

Mizollln 18 11 ·1 .5,3 57 58 ... ·7.0 

Nagaland 33 31 ·2 ".1 81 11 -6 .5.1 

Tripura 85 58 .. .8,2 190 170 ·20 ·10.5 

North-Eutem RegIon 886 130 -55 ".0 1,817 1,Ise -211 ·11.3 

All India 54,213 50,578 -3,'134 ".7 188,152 152,514 ·15,831 .8.3 

IfLakahadweep and AndMWI • Nlcobar IIIandI .... et.nc:HIone e~, power auppty poIltIon of theM, dote not form pM of regIonII 
rwqut~ and availability. 

IWIr o.m.nt:VPMk MtII (PI'DvIIIItJnM) 

State June, 200e AprIl, 2QOt.June, 2001 
Syatem Peek Demand Peak Met Surp\ullDellclt (-) P .. k Demand Peek Met 8urpIuaIDetIcIt 
Region (MW) (t.tW) (MW) (%) (MW) (MW) (MW) (%) 

2 3 4 5 • 7 8 8 

Chandigartl 244 234 ·10 .... 1 264 234 -30 ·11.4 

Deihl 3,883 3,&45 ·1. -0.5 3,843 3,738 ·107 .2.8 

Haryana 4,650 4,235 ·315 ".9 4,650 4,235 ·315 ".9 

Himachal Pradesh 715 715 0 0.0 715 715 0 0.0 

Jammu & Kashmir 1.400 1,100 -300 ·21.4 1,400 1.175 ·225 018.1 

Punjab 7,700 6.080 ·1,820 ·21.0 7.700 .,080 ·1.820 ·21.0 

Rajaathan 4,640 4,281 ·348 ·7.6 4,783 4,291 ... 72 ·u 
Uttar Pradesh 8,114 6,385 ·1,749 ·21.8 8.114 6,. ·1.715 ·21.1 

Uttaranchal 909 888 ·20 .2.2 838 ., ... 2 ... .5 

Northem RegIon 28,648 28,283 -3,. ·11.3 29.848 
21_ -3_ ·11.3 

ChhattIIgartl " ,. ,~ 1.838 -254 ·13.4 2,157 1,817 -340 ·16.8 
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Gujarat 

Madhya PradeIh 

Maharuhtra 

Daman & Diu 

Dadar Nagar Haveli 

Goa 

Andhra Pradeah 

Kamataka 

Karala 

Tamil Nadu 

Pondichtrry 

Lakshadweepl 

Bihar 

Dve 
Jharkhand 

Orissa 

West Bengal 

Sikkim 

Andaman-Nicobarl 

Elltem AtgIon 

Arunachal Pradesh 

Assam 

Manipur 

Meghalaya 

Mizoram 

Nagaland 

Tnpura 

North-Ellttm 

All Indll 

2 

8,220 

4,878 

4,501 

203 

399 

326 

28,233 

7,551 

5,071 

2,566 

8,536 

227 

5 

22,734 

1,279 

1,586 

631 

2,~ 

4,323 

40 

5 

9.n4 

72 

752 

98 

282 

7 

n 
169 

1.369 

91.758 

3 

7,611 

4,025 

11,638 

178 

359 

326 

23,863 

7,372 

4,952 

2,536 

8,388 

227 

5 

22,348 

959 

1,548 

616 

2,382 

4,308 

40 

5 

9,384 

71 

m 
97 

164 

61 

74 

136 

1,152 

82.808 
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-2,883 

-25 

-.40 

a 
-4,570 

-179 

-119 

·30 

-149 

o 
a 

-320 

-38 

·15 

-42 

-15 

a 
a 

-410 

-1 

-75 

-1 

-116 

-6 

·3 

-33 

·217 

-6,950 

5 

-7.4 

·17.5 

-19.7 

-12.3 

-10.0 

0.0 

-16.2 

-2.4 

-2.3 

-1.2 

·1.7 

0.0 

a 
-1.7 

-25.0 

-2,4 

-2,4 

.1.7 

.(1.3 

0.0 

a 
-4.2 

.1.4 

-10.0 

-to 
-41.8 

-9.0 

·3.9 

-19.5 

-16.9 

-9.8 

6 

8,_ 

6,881 

15,854 

203 

399 

367 

31,049 

8,589 

6,130 

2,672 

8,809 

256 

5 

25,165 

1,399 

1,650 

631 

2,547 

4,703 

40 

40 

10,491 

72 

752 

98 

291 

69 

n 
169 

1,369 

95,583 

7 

7,811 

4,an 
11,956 

182 

359 

387 

24,535 

8,140 

6,611 

2,602 

8,449 

2S6 

5 

23,520 

1,068 

1,594 

616 

2,487 

4,806 

40 

32 

9,880 

71 

an 
97 

181 

64 

74 

136 

1,152 

83,309 

8 

-1,382 

-1,504 

-3,_ 

-21 

-.40 

o 
-6,514 

-459 

-519 

-70 

-180 

o 
o 

-1,645 

·331 

-56 

·16 

-80 

.gr 

a 
-6 

·511 

·1 

-75 

-1 

-110 

-5 

-3 

-33 

-217 

·12,274 

9 

·15.4 

-26.' 
·24.6 

-10.3 

·10.0 

0.0 

·21.0 

-5.3 

-6.5 

-2.6 

.1.9 

0.0 

a 
-6.5 

·23.7 

-3.4 

-2.4 

·2.4 

-2.1 

0.0 

-20 

-4.9 

·1.4 

·10.0 

-1.0 

-37.8 

-7.2 

·3.9 

-19.5 

-15.9 

-12.8 
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ftJikIhacIweep and Andaman & NIcobar Islanda are Itanc:HIIone ayatemI,power lUPPIV·poeIIIon of ..... ,dotIt not form'part of ~ 
peak demanc\lpeak met. 
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/English} 

fill".... of DPAP and DDP 

718. SHRI RAGHUNATH JHA: 
SHRI KAILASH MEGHWAL: 

Will the Minister of RURAL DEVELOPMENT be 
pleased to state: 

(a) the objectives of Drought Prone Areas programme 
(DPAP) and Desert Development Programme (DDP); 

(b) whether the Govemment Is aware that these two 
programmes have failed to achieve their ~rget8; 

(c) if so, whether the drought prone areas had 
increased from 55.3 million hectare In 1973-74 to 74.6 
million hectare in April 1995 despite Incurring an 
expenditure of Rs. 2195 crore; 

(d) if 80, the reasons for the failure of these 
programmes; 

(e) the present status of the programmes as on date, 
State-wise; and 

(f) too steps taken by the Government for effective 
Implementation and monitoring of these programm .. ? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RURAL DEVELOPMENT (SHRI A. NARENDRA): (a) to 
(d) The objectives of Drought Prone Areas Programme 
(DPAP) and Desert Development Programme (DDP) are 
drought proofing and combating deeertIfIcation reepectiveIy 
by rejuvenating the natural resource baH. With a view 
to identify the infirmities in the programme to meet Its 
objective and also for considering inclusion of additional 
areas based on scientific parameters under the 
programme, the Ministry of Rural Development set up a 
High Level Technical Committee In the year 1994. The 
Technical Committee recommended implementation of the 
programme on watershed approach with community 
participation and empowerment, as against the sectoral 
approach with community participation and empowerment, 
as against the sectoral approach followed from 1973 to 
1994, and reidenttfication of DPAP Areas on scientific 
basis. The Committee identified 74,59 million hecIare area 

under DPAP adoptlllQ scIentIIic criteria viz. moiature index, 
prectpitatton, extent of irrigation etc. The ImpJementation 
of revamped DPAP started In 1995-96 In an integrated 
manner on watershed approach and lmovative technology 
Interventions with peoples' participation and community 
empowerment as guiding prtnciples. 

The Ministry of Rural Development oommiestoned 
Impact aaeeument studies by different expert agencies 
to know the impact of the pro)ecta taken up under DPAP 
and DDP In the programme states. These ltudles 
completed in 2002 revealed that with the Implementation 
of watershed projects the avera" produettvlty of land and 
water table had Increased and there had been a positive 
and significant Impact on oyeraH economic development 
in the project areas. The studies aIao revealed that green 
vegetative cover had also Improved In watershed ...... 
that would have a positive impact In checldrlg soil eroeton 
by water and wind. The avallabHlty of fuel wood and 
fodder had also Increuecl. The Impect .... ment atudIee 
reveal positive outcome of these programmes and 
potential In achieving the objectives. 

Under a project of the Ministry, National Remote 
Senalng Agency (NRSA), Department of Space, 
Government of India completed mapping of all the 
wastelands In the country In '988 and eetimated 63.85 
million hectal'8l of wasteland In the country. Minletry 
sponsored another project to NRSA for mapping of 
wastelands acrou the country which wu carried out over 
a period of two years during 2003-05. As per the 
estimates arrived through thle exercise, the total extent 
of wastelands In the country has come down by 8.58 
million hectare during this period. 

(e) During the period 1995-96 to 2005-06, 24363 
projecta under DPAP and 13476 projects under DDP have 
been aanctioned to traat an area of about 12.18 mUlion 
hectares and 6.74 mlUion hectares respectively under 
thea_ programmea. 

The state-wise status of number of projects and ares 
for treatment aanctioned under DPAP and DDP is ~en 
in Statements I & /I enclosed. 

(f) Quarterty Progress Reports (QPRs) and Mid Term • 
Evaluation Reports (MTERs) periodlcaHy fumiahed by the 
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DRDAalZP., DPAP and DDP are monitored through a 
three tier monitoring ayetem: at the Central level through 
la) Area Officers Scheme Ib) through PerfonnInoe Review 
Committee, and (c) through Independent National Level 
Monitora (NLMa) and Dlatrlct Level Monitora (OL.Me). The 
State Vigilance and Morntoring Commltt.. periodically 
review the statuI and monitor progresa of the programme 
at the State level. At the Diatrtot level, the DIatrIct VIgIlance 
and Monitoring Commltt.. monitors the programm ... 
SocIal auditing at vtllage level by local stakeholders alao 
play a vital role in monitoring. 

Orought Prons AIN8 Prog,..mm. (OPAP) 

SI.No. Name of the Stale Total No. of Area undIontd 
Projectl for tl1llmtnt (In 

sanctioned Iakh hec:tarea) 

1. Anethra Pradeah 3882 19.410 

2. Bihar 453 2.266 

1020 5.100 .. 3. ChhattJagarh 

4. Gujarat 2149 10.745 

5. Himachal Praduh 365 1.825 

6. Jammu & Kashmir 483 2.415 

7. Jhari<haoo 1453 7.265 

8. Kamataka 2105 10.525 

9. Madhya Pradesh 2934 14.670 

10. Maharashtra 3180 16.900 

11. Orissa 1146 5.730 

12. Rajasthan 987 4.935 

13. Tamil Nadu 1414 7.070 

14. Uttar Pradesh 1576 7.880 

15. Uttaranchal 737 3.685 

16. West Bengal 479 2.395 

Total: 24363 121.815 

SI.No. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

lMtNf· /AvWtJptMnt ProgtUIff» (OOP) 

Name of the StIlt Total No. of Area sanctioned 
Projtda Iortrlltrnent(in 

IInctlontd lakh hectares) 

Anethra Pradesh 906 4.530 

Gujarat 2642 13.210 

Haryana 1030 5.150 

Himachal Pradesh 504 2.520 

Jammu & Kashmir 887 3.335 

Karnataka 1382 6.810 

Rajasthan 6366 31.825 

Total: 13476 87.380 

Development of Hydro Power Projects 
by Prime s.ctor 

719. SHRI IQBAL AHMED SARADGI: Will the 
Minister of POWER be pleased to state: 

(a) whether the Govemment Is finalizing new set of 
guidelines for development of hydro pgwer projects over 
100 MW by the private sector through competitive tariff 
baaed bidding; 

(b) If so, the details thereof; 

(c) whether the Government proposes to offer a series 
of run-of-the-river project for the development by the 
private sector; and 

(d) if so, extent to which It Is likely to help in further 
Improving the development of power projects in the 
country? 

THE MINISTER OF POWER (SHRI SUSHIL KUMAR 
SHINDE): (a) and (b) Ministry of Power had issued 
guidelines in July 2002 to the State Govemments that 
projects above 100 MW be awarded through the process 
of compe!tItlve bidding. No new set of guidelines have 
been announced. However, recently in July, 2006. the 
Ministry of Power has reiterated that the projects above 
100 MW be awarded through pt'OC8III of tariff based 
competitive bidding. It has also been clarified that 
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competitive bidding hal to be on the bull of tariff In 
accordance with the provislont of the Electricity Act 
(2003), the Electricity Policy (2005) and the EIectricIIy 
Tariff Policy (2006). 

(c) and (d) It 18 expected that the Hydro Electric 
projects, including run-of-the river Protecte, would be 
offered to the private developers by the reepeotIve State 
Governments for expedltlou8 development of hyde! power 
potential in the country. 

Facltltla for Vlliagea In DeIhl 

720. SHAI SAJJAN KUMAA: Will the Minister of 
URBAN DEVELOPMENT be pleased to ltate: 

(a) whether, the Govemment has conducted any 
survey to provide the urbanized villages of DeIhl with 
modern facilities under DeIhl Master Plan, 2021 for ihetr 
development; 

(b) if so, the details thereof Including names of the 
villages covered under aurvey; and 

(c) the steps taken by the Government for 
development of such villagea? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHAI AJAY MAKEN): (a) to 
(c) The Municipal Corporation of Delhi (MCD), which looks 
after the work of planning and development or villages 
has reported that it hal not conducted any aurvey of the 
urbanized viUages. However, the Engineering Department 
of MCD has initiated a proceea of getting the Development 
Plan prepared for urban villages through c:onauhant. 

In areas like f!ohini, Narela and Owartca, which are 
part of sub-city projects developed by DeIhl Development 
Authority (DDA), Integrated development In respect of 
selected villages through preparation of Development 
plans, has been initiated by DDA. 

(English] 

Electoral Reform. 

721. SHRI JYOTIRADITYA M. SCINDIA: WUI the 
Minister of LAW AND JUSTICE be pIeeIed to state: 

<a) whMher a WOftdng group Nt up by the Nattonal 
Integration Council has In Ita NPOrt submitted to the 
Government made propouII tor Electoral Reforms tor an 
effective democratic functioning of the Govemment; 

(b) If 10. the reoommendIdIona made by the working 
group; and 

(c) the dec/eIona taken by the Government on th ... 
recommendatlolW? 

THE MINISTER OF LAW AND JUSTICE (SHAI H,A, 
BHARDWAJ): (a) No, Sir. 

(b) and (c) Do not arise. 

Regulatory Body for Deihl 

722. SHRI EKNATH MAHADEO GAIKWAD: WUI the 
Minister of URBAN DEVELOPMENT be pteued to state: 

(a) whether the Government hu any proposal to 
Htabliah the Central Regulatory Body to maintain the 
beauty of DeIhl; 

(b) If 80, the details thereof; and 

(c) the time by which It Is likely to be set up? 

THE MINISTEA OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI AJAY MAKEN): (a) to 
(c) There II no 8uch proposal. Delhi Urban Art 
CommIseIon (DUAC) Nt up In 1974 under the DUAC 
Act, 1973 haa the general duty of advlalng the Central 
Government In the matter of preaerving, developing and 
maintaining the a.sthetlc quality of urban and 
environmental dHign within DeIhl. 

rr,."..lionj 

lnaurance Scheme with CradH Cerd 

723. SHAI ADHALRAO PATIL SHIVAJIRAO: Will the 
Minister of FINANCE be pleased to state: 

(a) whether the Govemment is aware that some 
banks Introduce s.veral schemes from time to time 
Including inlurance IChemes in order to lure Credit Card 
Cuatome .... reported In 'Nav Bharat Times' dated July 
14, 2006; 

(b) H so, the details thereof; 
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(c) whether these banks cIandeatineIy wtthdraw these 
achemea when any calamity occurs and thereby dupe 
the credit card holders: and 

(d) if so, the action being taken by the Govemment 
against the.e banks· for duping their customers in this 
manner? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) to (d) 
The Information Is being collected and will be laid on the 
Table of the House to the extent available. 

(English! 

Modemlutlon of IMD 

724. SHRI K.C. PALANISAMY: Will the Minlahlr of 
SCIENCE AND TECHNOLOGY be pleand to atate: 

(a) whether the Govemment has any proposal to 
modemlze the Indian Meteorological Department; 

(b) if so, the detalle thereof Including the amount 
earmarked for the purpose; and 

(c) the time by which the modemization plan Is likely 
to be taken up? 

THE MINISTER OF SCIENCE AND TECHNOLOGY 
AND MINISTER OF EARTH SCIENCES (SHRI KAPIL 
SIBAL): (a) and (b) Yes, sir. A comprehensive plan has 
been prepared by the India Meteorological Department 
for modemization of its obeervatlonal systems, forecasting 
systems, airport meteorological services and Hlamologlcal 
network. The total estimated cost of the project is 
Rs. 3667 crores. The plan Is, however, under review by 
an expert committee. The plan would be finaHzed within 
a few months and would be submitted to the planning 
commission for allocation of funds. 

(c) The modemization will be taken up in two phases. 
The first phase will be completed In two years and the 
second phase would be completed by the end of 11th 
five year plan. 

UnauthorlHd Conatructlon Inllde 
School Praml ... 

725. SHRI PRABHUNATH SINGH: WiH the Minister 
of URBAN DEVELOPMENT be pleased to state: 

(a) whether some schools of DeIhl have violated 
MCD's building bye-laws and made unauthorised 
constructions lneide schools premises; 

(b) If so, the details thereof: and 

(c) the steps taken by the Govemment to remove 
unauthorised constructions from theee 8ChooIs? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI AJA Y MAKEN): (a) and 
(b) Municipal Corporation of Deihl (MCO) has reported 
that some schools have made unauthorised constructions 
Inside their premlsea. A list of schools booked for violation 
of building bye-laws is given in the Statement enclosed. 

(c) MCO has further reported that as and when any 
violation of building bye-laws 18 detected action is Initiated 
as per provisions contained in the Deihl Municipal 
Corporation Act, 1967. 

1. Vldya Nlketan School, 0 Block, Sakat. 

2. Gyan Bhartl School, Sakat 

3. Amity Intematlonal School Sakal 

4. Tagore International School, East of Kallash 

6. Fr. Angel School Gautam Nagar 

6. Step by Step, N-1 & N-2, Panchsheel Park 

7. Salwan Public School, Rajindra Nagar 

8. Bapu Adarsh Vldyalaya, Rajinei.r Nagar 

9. BaI Bharti School, Ring Road 

10. Springe Oal. School, Ridge Road 

11. Manavsthall School, Ridge Road 

12. Salwan Educational Trust, Rajlnder Nagar 

13. Gyan Mandlr Public School, Naralna 

14. Ramj.. School, Puss Road 

15. Satbharwan School, Arya Samaj Road 

16. Khalsa College, Dev Nagar 

17. P.G. DAV School, Eat Patel Nagar 

18. Oayanand Model School, Weet patel Nagar Block 
No. 10 
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19. DAV Public School, W.. Patel Naglir 

20. Senior Secondary School, Parlhlld N.,-

21. Rukmanl Devl Public: School, Pllampura 

22. Maharaja Agraaen Public School, Pbmpura 

23. Sadldeva Public School, Sector-3, RohInl 

24. Hansraj Model School, Phase-I, Aahok Vlhar 

25. Arya Samaj Mandlr, DAV School, Rani Bagh 

26. DAV Public School, Rani Bagh 

27. Rock Field Public School, Sector-3, RohInI 

2S. Remal Public School, Sector-3, Rohlnl 

29. Yuva Shakti Model School, Budh Vlhar 

30. Bal Bharti Public School, Sector-4, Rohlnl 

31. Shamrock Paradise School, C-3, Vuant Kunj 

32. Ryan International School, C-S, Vuant Kunj 

33. Vasant Valley School, Sector-C, Vaunt Kunj 

34. Tender Feet Nu .... ry, C-S, Vaunt Kunj 

35. Book Public School, C-S, Vaunt Kunj 

36. G.D. Goenka Sr. Public School, B-BIock 

37. DAV School, Pocket B-1, VAeant KunJ 

3S. Dimple Education Society, C-S 

39. Kangaroo Kids, C-e & 7, Vaunt Kunj 

40. G.D. Goenka Jr. Public School, B-BIock 

41. Bal Bhawan Public School, Laxml Nagar 

42. DAV Public School, Shreahtha VIhar 

43. Lovely Public School, South Anark8II 

44. R.S. Public School, Kotla Village, Mayur Vlhar 
Phase-I 

45. DAV pubnc School, Dayanand Vlhar 

46. Vidhya Niketan Public School 

47. Sandhya Senior Secondary School, Chauhan 
Banger, Deihl 

48. Navjeevan Public School, Gautam Purl 

49. Intematlonal Public School, Jawahar Nagar, Lonl 
Road 

SO. National VIctor Public School 

51. V.T. Pubic School, Kablr Nagar 

52. Lovely Public School, Yamuna VIhar 

53. little F10ww International PublIc School 

54. RwnphaI Memorial Public School 

65. Smt. ShilhumancSir School, Tagore GMIIn 

56. Gurunanak lnatilute of Management. W'" Punjab! 
Bagh 

57. Gyan Bhartl Public School, Mohan Garden 

58. Sant Harlda. Public School, Najafgarh Road, 
BaproIa 

59. Gagan Bhart! Public School, Mohan Garden 

eo. Gange Intematlonal School, Hlran Kudn. VRIage 

61 . South DeIhl Public School, Defenc:e Colony 

82. Lady Irwin School, D-BIock, Defence Colony 

63. Dr. Radha Krishnan Intematlonal School 

84. George Stocker Sato.hlk SlIrodha Kanya 
Vldyalaya, Defence Colony 

65. Modem Public School, A-271. Defence Colony 

68. SI. George School, E-BIock, Defence Colony 

67. aalwant Ral Mehta Vldhya Bhawan Senior 
Seoondary School, LaJpat Nagar 

68. S.S. Khal.. Sr. Sec. School, A-Block, Am.r 
Colony, L.ajpal Nagar 

89. Sanatan Dharam School, Dayanand Colony, LatPat 
Nagar 

70. Happy International, Main Mathura Road. BhogaI 

71. St. Paul'. Dloce80n School, Hosplta' Road, 
Jangpura 

72. Adal'8h Vidya Nlketan, Siddharth Butl, Hall Ntlgar 
Ashram 

73. Hili Queen Convent School, Kllokri VIllage 

74. Shiv Nande Public School, SIdharth Butl, Hart 
NIgIr, Aahram 

75. cambridge School 

78. Kalka PubHc School 

n. RaiaIna Bengali School 
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78. New Green Field Public School 

79. S.K. Convent Sc:ftoo\, Kalkaji 

80. Guru Harklahan School, Sengam Vihar 

81. K.S.K. PubUc School, Sangam Vihar 

82. Sent Girl Public School, Sarita Vlhar 

83. Glory Public School, Sarita Vlhar 

Reduction In Foodgraln. Component under 
Sampooma G ... mln AOzgllr VoJana 

726. SHRI GURUDAS DASGUPT A: 
SHRI SURAVARAM SUDHAKAR REDDY: 

Will the Minister of RURAL DEVELOPMENT be 
pleaaed to state: 

(a) whether any suggestion has been received from 
the Ministry of Consumer Affairs, Food and Public 
Distribution regarding cutting/reducing the foodgralns 
component in all employment generation schemes 8uch 
as Sampooma Gramin Rozgar Yojana; 

(b) if 80, the details thereof and the reuons therefor; 
and 

(c) the reaction of the Minlatry of Rural Development 
thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RURAL DEVELOPMENT AND MINISTER OF STATE IN 
THE MINISTRV OF PARLIAMENTARY AFFAIRS 
(SHRIMATI SURYAKANTA PATIL): (a) to (c) TIle proposal 
of the Ministry of Consumer Affairs, Food & Public 
Distribution in this regard Is under active consld8rat1on of 
the Government. 

Issuance of Equity and Bonda by Indian 
ComPllnl •• 

727. SHRI BRAJA KISHORE TRIPATHV: Win the 
Minister of FINANCE be pleased to state: 

(a) whether the Govemment has amended norms for 
the issuance of equity and convertible bonds by Indian 
companies in the intematlonal markets; 

(b) if so, the details thereof; and 

(c) the extent to which domestic shareholders are 
likely to be benefited by such nonna? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) Yes, Sir. 

(b) The Government, vide Press Note of 31st August 
2005, inter-alia brought pricing guidelines for American 
Depository Receipts/Global Depositary Receipt/Foreign 
Currency Convertible Bonds (ADRlGDA/FCCBs) on par 
with SEBI guidelines for domestic issues. Unlisted 
companies, which have not yet accessed the GDA/FCCB 
route for raising capital in the International market now 
require prior or simultaneous listing In the domestic market 
for such Issue. It also stipulated that the unlisted 
companies, which had issued GDRslFCCBs in the 
intemational market, would require to list In the domestic 
market on making profit beginning financial year 2005-06 
or within three years of such iaue of GDRslFCCes, 
whichever Is earlier. 

The Government, vide Press Note of 31st March 
2006, permitted Unlisted companies which had accessed 
FCCBs, ADA/GDRs in terms of guidelines of 22nd May 
1998 8f\d are not making profit, to comply with listing 
condition on the domestic stock exchanges within three 
years of having started making profit. However, no fresh 
Issues of FCCBa, ADR/GDRs by such companies wilt be 
permitted without listing first In the domestic exchanges. 

Govemment, vide Press No .. dated 28th June, 2006, 
permitted unlisted Indian companies to sponsor an issues 
of ADRs/GDRs subject to condition that Unlisted 
companie8 which have not issued FCCSs, ADRslGDRs 
prior to 31st August, 2005 would require prior or 
simultaneous listing In the domestic stock exchanges for 
Issuing FCCBs, ADRelGDRs or sponsor such issues 
against existing shares under the scheme. 

(c) The amendments will benefit the domestic 
investors also as they would be able to participate In 
ADA/GDR issuing companies' domestic listirtg as well as 
participate in sponsoring ADA/GDR Issues. 

Mlau .. on PAN Card 

728. SHRI KIRTI VARDHAN SINGH: Will the Minister 
of FINANCE be pleased to state: 

(a) whether the Union Government has plans to curb 
misuse of PAN Cerda as reported in tJ\e "Times of India-
dated July 5, 2006; 
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(b) if eo, the details thereof; 

(c) whether the Govemment has conducted any 
survey about the growing number of PAN Card holders; 

(d) if so, the details thereof; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) and (b) 
Yes, Sir. The Income Tax Department is examining the 
possibility of using biometric features in the PAN system 
to ensure security of PAN and Its uniqueness In relation 
to 8 person. 

(c) to (e) The Government has not caniecI out any 
survey into the growing number of PAN card holders. 
The growth In the number of PAN card holders Is due to 
various factors, Including compulaory quoting of PAN In 
all statements and returns filed by all income tax retum 
filers, in all challans for payment of direct taxes, in 
specified high value transactions and Its use as a 
Common Business Number (CBN) by other government 
departments such as Customs and Central Excise, Service 
Tax, Directorate General of Foreign Trade. Recently, SEBI 
has also mandated use of PAN for demat accounts. 

Blo-Technology '-rk 

729. SHRI JYOTIRADITYA M. SCINDIA: 
SHRI M. SHIVANNA: 

Will the Minister of SCIENCE AND TECHNOLOGY 
be pleased to state: 

(a) whether State Governments Including Madhya 
Pradesh & ChhaHisgarh have submitted any proposals 
for setting up Bic-Technology Parks In these State8; 

(b) if so, the details thereof; and 

(c) the time by which the said proposals are likely to 
be cleared? 

THE MINISTER OF SCIENCE AND TECHNOLOGY 
AND MINISTER OF EARTH SCIENCES (SHRI KAPIL 
SISAL): (a) Sir, several State Governments are In the 
process of setting up of Biotech ParkslBlotech Incubation 
Centres in active consultation with the Department of 
Biotechnology (BOn. So far, stale6 like Andhra Pradesh, 
Uttar Pradesh, Punjab, Haryana, Kerala, Kamataka, Tamil 

N..:Iu end HlmllChal Pradesh have sent their propOMla 
for financial auiatance for MttIng up of Bio-Technology 
Part<allncubation CentNs In their Swtel. The DBT have 
not received .... y propouII tor ..atng up BIo-Technology 
Parks from the State Govemmenta of Madhya Pradeeh & 
ChhaHisgaItI. 

(b) and (c) DBT has funded on. BIotechnology Park 
at Lucknow, Uttar Pradeah and funded five Biotechnology 
Incubation Cent,.. one each at Hyderabad, Andhra 
Pradesh; 88nga1ore, Kamataka, Trlvendrum, Kerata, 
Chandlgath, Punjab and Solan, HGnachaf Pre_h. At 
present there are no actual propoaala from any of the 
States on biotechnology parkallncubatlon centres for 
consideration for financial assistance by the DBT. 

Dlfflcultl.. In Opening of Accounta In Banke 

730. SHRI S.K. KHARVENTHAN: Will the Mlnlater of 
FINANCE be pleased to atate: 

(a) the number of new savlngalcurrent and demat 
accounts opened by various banks during the last IhrM 
years, bank-wlae; 

(b) whether the Government Is aware thai the bankers 
are hesitant to open fresh accounts and the public are 
facing lot of hardship clue to Implementation of R ... rve 
Bank of India'a KYC (Know-Your-CU8tomers); 

(c) if so, the detaBs thereof; and 

(d) the ateps taken by the Govemment to mitigate 
the genuine grievances faced by the customers In opening 
their account8 partlcularty savings banka accounts? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAl): (a) Bank· 
wi.. data on number of outstanding Current Accoum. 
and savlnge Accounts of aU Public Sector Banks for the 
last 3 years as on 31st March of 2003, 2004 and 2006 
la given In the Statement encl08ed. Data on demat 
accounts is not available with Reserve Bank of India 
(RBI). 

(b) to (d) Know Your Customer (KYC) guidelines have 
been IsIued by RBI to prevent banks from being UHd 
by criminal elements for money laundering activlti ... 
However, these guideHnes were relaxed vide Circular 
dated August 23, 2005 and banks have been permitted 
to open accounts of the persona belonging to low income 
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group b9th in rural and urban areas with the condition 
that balances should not exceed rupees fifty thousand 
(Rs. 50,000/-) in all their accounts taken together and 
the total credit in all these accounts taken together should 
not exceed rupees one lakh (As. 1.00;0001-) in a year. 

With a view to achieving the objective of greater 
financial inclusion, all banks were advised by RBI vide 
their Circular dated November 11, 2006 to make available 
a·basic banking 'no-frills' account either with 'nil' or very 
low minimum balances as well as charges that would 
make such accounts accessible to vast sections of 

population. The nature and number of transactlona in such 
accounts could be restricted but made known to the' 
customer In advance in a transparent manner. 

Further, in order to ensure that banking facilities 
percolate to the vast sections of the population, banks 
have been advised vide RBI Circular dated December 
28. 2006 to make available all printed material used by 
retail Customers including account opening forms. pay-in-
slip, passbooks etc in trilingual form i.e. English, Hindi 
and the concerned Regional Language. 

Bank-wi6t1 NumbtJr of Cumlnl lind SM.-ings Accounts: MaICh 2003, MIII'Ch 2004, MaICh 2005 

2003 2004. 2005 

SI.No. Bank No. of No. of No. of No. of No. of No. of 
Current Savings Current Savings Current Savings 

Accounts Accounts Accounts Accounts Accounts Accounts 

2 3 4 6 6 7 8 

1. State Bank of Bikaner and Jaipur 203335 3864154 210997 3813950 189225 4009255 

2. State Bank of Hyderabid 197595 3108202 208162 3428409 212618 3693538 ,sr 
3. State Bank of India .1429085 47106397 1252992 45622023 1348845 49288246 

4. State Bank of Indore 104176 1429131 104356 1496164 112369 1681554 

5. State Bank of Mysore 97326 1804862 95799 1849452 101426 1901321 

6. State Bark of Patiala 167917 2931978 189880 3166291 173097 3316093 

7. State Bank of Saurashtra 97578 1567832 111650 1680634 108840 1885613 

8. State Bank of Travancore 78431 3435088 107838 4749985 133595 5778237 

9. Allahabad Bank 259360 8915938 252992 9187998 289397 9669759 

10. Andhra Bank 321533 6111221 424420 6894727 418676 7531316 

11. Bank of Baroda 696973 15098923 898145 15718180 662269 15948642 

12. Bank of India 366486 11630599 367875 13951650 359735 14402510 

13. Bank 01 Maharashtra 278432 5569696 288059 5942981 297993 6280516 

14. Canara Bank 1017121 15190137 960710 15457916 922974 15849568 

15. Central Bank of India 475712 13504554 448432 13252219 438937 13480368 

16. Corporation Bank 418768 3023539 373n8 3458521 417167 4067308 

17. Dena Bank 287395 4273022 288427 4406707 295410 4605906 
\ 

18. Indian Bank 468513 8681160 475317 8888717 492014 9012325 
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2 3 

19. Indian Overseas Bank 332835 

20. Oriental Bank of Commerce 419916 

21. Punjab and Sind Bank 216406 

22. Punjab National Bank 2217721 

23. Syndicate Bank 518669 

24. UCO Bank 468582 

25. Union Bank of India 573922 

26. United Bank of India 190545 

27. Vijaya Bank 35492S 

Promotion of Renewable Energy 

731. SHRI PRABHUNATH SINGH: Will the Minister 
of NON-CONVENTIONAL ENERGY SOURCES be 
pleased to state: 

(a) whether there Is a lack of awareness amongst 
the public about the utility of renewable energy 
technologies; 

(b) if so, the steps taken for the popularization of 
renewable energy amongst the rural masses; 

(e) measures taken for effective development and 
promotion of renewable energy programmes; and 

(d) the quantum of funds aHocated and spent for the 
same during the last three years and achievement made 
thereon State-wise? 

THE MINIS.TER OF STATE OF THE MINISTRY OF 
NON-CONVENTIONAL ENERGY SOURCES (SHRI VIlAS 
MUTTEMWAR): (a) and (b) Ministry of Non-conventional 
Energy Sources (MNES) has been creating awareness 
through newspapers, booklets, leaflets, brochures, 
newsletters, exhibitions, fairs on various renewable energy 

4 5 6 7 8 

6709188 337880 6940707 341439 1142545 
J 

3909837 430495 4159788 452236 4712469 

3317237 227854 3349230 218112 3454064 

20833510 2713082 20847956 3150080 20688709 

8839947 518151 9311277 563210 9828027 

6894230 464045 7032303 456177 7234589 

9251621 577881 9609595 594463 9657415 

6195256 195099 6109760 205409 6128895 

3276629 372905 3514827 399365 3741523 

technologies in Hindi, English and regional languages all 
over the country including rural areas. MNES Is organizing 
Rajlv Gandhi Akshay Urja Diwas in districts, metros and 
state capitals of the country on 20th Auguet for wide 
publicity and awareness since 2004. District Advisory 
Committees on renewable energy have also been 
constituted in 540 districts for coordination and awareness 
creation of renewable energy systems/programmes at 
district level. Renewable Energy Clubs have been 
established in Engineering Colleges for raising awareness 
among engineering students. 

(c) Research and development projects have been 
supported at National laboratories, Universities and other 
R&D establishments for design and development of 
renewable energy systems and devices. To promote 
renewable energy systems, financial and fiscal incentives 
are provided by MNES. 

(d) MNES allocated the funds on project basis. The 
total expenditure of Rs. 603.62 crore was incurred under 
various programmes on renewable energy during the last 
three years i.e. 2003-04, 2004-05 and 2005-06. State-
wise details are given in Statement-I. The achievements 
made under various programmes, State-wise during the 
last three years are ·given in Statement-II. 

StaIB-wise £xpsnditUftJ /ncumKf on ProgtBmmtIS 01 MN£S during 2003-2004, 2004-05 & 2005-06 

SI.No. StateslUT 2003-04 2004-05 2005-06 Total 

2 3 4 5 6 

1. Andhra Pradesh 12.67 0.00 12.19 24.86 

2. Arunachal Pradesh 7.77 11.1il 6.43 26.10 

., 
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2 3 4 5 6 

3. Asaam 3.38 0.44 2.02 5.84 

4. Bihar 0.16 0.06 0.41 0.63 

5. Chhattisgarh 6.29 1.39 5.50 13.18 

6. Goa 0.76 0.08 0.21 1.05 

7. Gujarat 4.55 2.22 3.47 10.23 

8. Haryana 6.75 1.58 1.48 9.80 

9. Himachal Pradesh 4.33 12.82 2.57 19.71 

10. Jammu & Kashmir 10.13 5.74 10.13 26.00 

11. Jharkhand 11.11 0.05 12.65 23.81 

12. Karnataka 20.06 5.38 4.05 29.49 

13. Kerata 2.73 5.33 1.37 9.44 

14. Madhya Pradesh 2.70 4.99 5.78 13.47 

15. Maharashtra 8.89 8.61 10.14 23.64 

16. Manipur 2.62 1.06 3.99 7.88 

17. Meghalaya 2.40 5.30 3.17 10.87 

18. Mizoram 4.02 3.46 14.35 21.82 

19. Nagaland 2.46 1.63 1.57 5.66 

20. Orissa 4.78 2.16 3.31 10.24 

21. Punajb 14.32 1.45 1.65 17.43 

22. Rajasthan 5.99 3.02 5.23 14.24 

23. Sikkim 8.87 0.88 3.07 12.82 

24. Tamil Nadu 9.45 6.11 3.37 18.93 

25. Tripura 10.47 10.75 0.24 21.46 

26. Uttar Pradesh 20.75 10.10 4.27 35.11 

27. Uttaranchal 13.52 1.52 10.58 25.61 

28. West Bengal 35.49 5.61 16.89 57.99 

29. Andaman and Nicobar Islands 1.50 0.00 0.00 1.50 

30. Chandigarh 0.17 J 0.00 0.45 0.62 

31. Dadra and Nagar Haveli 0.00 G' 0.00 0.00 0.00 

32. Daman and Diu ·0.00 0.00 0.00 0.00 
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2 3 4 5 6 

33. Deihl 3.41 0.65 0.02 4.08 

34. Lakshadweep 1.52 0.00 0.00 1.52 

35. Pondicherry 0.36 0.08 0.63 1.07 

36. Others 27.24 36.19 35.30 98.73 

Total 269.58 148.55 185.49 603.62 

$11.".", H 

Physicsl AchitlvtNTlBf1/s undtK I118jor progrBmmtJS of MNES duling /sst thIN yNlS, 
i... 2003-()I, 2fJ04-05 INId 2005-06 

SloNe. StateIUT BIogas SHP Wmd biomass Biomass SoIarUghts IREP Village 
Power Power Gulfier Electrification 

(Nos.) (MW) (MW) (MW) (kW) (No.) (Nos.) (Nos) 

2 3 4 5 6 7 8 9 10 

1. Andhra Pradesh 43312 23.2 28.50 119.2 0.32 170 13 6 

2. Arunachal Pradesh 407 11.9 0.00 0.0 1.40 653 5 221 

3. Assam 248 0.1 0.00 0.0 0.00 0 0 33 

4. Bihar 283 5.5 0.00 0.0 0.00 1190 0 0 

5. Chhattisgartl 10525 10.0 0.00 16.5 10.00 3394 16 152 

6. Goa 254 0.0 0.00 0.0 0.00 221 0 0 

7. Gujarat 18889 0.0 165.06 0.0 2800.95 2640 0 36 

8. Haryana 3758 14.4 0.00 2.0 300.13 3840 19 45 

9. Himachal Pradesh 635 38.8 0.00 0.0 0.00 1300 12 21 

10. Jammu & Kashmir 0 7.5 0.00 0.0 400.00 0 0 60 

11. Jhat'khand 159 0.0 0.00 0.0 80.10 248 7 337 

12. Karnataka 21138 140.8 460.18 115.1 108.62 2996 27 20 

13. Ker. 7045 12.6 0.00 0.0 0.00 0 14 0 

14. Madhya Pradesh 28207 2.2 17.66 1.0 200.00 897 31 98 

15. Maharashtra 23108 0.0 588.50 11.5 0.85 207 0 In 

16. Manipur 102 0.0 0.00 0.0 0.00 1000 9 70 

17. Meghalaya 655 0.0 0.00 0.0 0.25 1000 7 3 

'IO,Q 
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2 3 4 5 6 7 8 9 10 

18. Mizoram 455 0.0 0.00 0.0 0.00 600 6 20 

19. Nagaland 700 0.2 0.00 0.0 0.28 0 6 0 

20. Orissa 25681 0.0 0.00 0.0 0.00 1511 0 0 

21. Punjab 5359 15.2 0.00 6.0 0.00 681 17 0 

22. Rajasthan 195 0.0 278.84 15.3 0.85 10566 0 254 

23. Sikkim 549 3.0 0.00 0.0 0.00 9no 0 13 

24. Tamil Nadu 4856 1.3 1904.28 67.0 2376.22 0 0 152 

25. Tripura 200 0.0 0.00 0.0 100.00 0 0 523 

26. Uttar Pradesh 20551 3.6 0.00 75.0 2140.46 400 50 250 

27. Uttaranchal 1284 10.9 0.00 0.0 0.00 4nS 13 400 

28. West Bengal 38418 6.0 0.00 0.0 3986.10 150 0 510 

29. Andarnan and Nicobar Islands 0 0.0 0.00 0.0 0.00 0 0 0 

30. Chandigarh 0 0.0 0.00 0.0 0.00 0 0 0 

31. Dadra and Nagar Haveli 0 0.0 0.00 0.0 0.00 0 0 0 

32. Daman and Diu 0 0.0 0.00 0.0 0.00 0 0 0 

33. Delhi 0 0.0 0.00 0.0 0.00 0 0 0 

34. Lakshadweep 0 0.0 0.00 0.0 0.00 0 0 0 

35. Pondicherry 0 0.0 0.00 0.0 600.00 0 0 

36. Others 53106 0.0 0.00 0.0 0.00 2374 0 0 

Total 309879 307.2 3443.00 428.6 13106.-52 50584 253 3391 

MW .. Mega Watt: kW.Kllowatt 

Tapping of Blo-Ma.. Energy Potential THE MINISTER OF STATE OF THE MINISTRY OF 

732. SHRI RAGHUNATH JHA: Will the Minister of 
NON-CONVENTIONAL ENERGY SOURCES (SHRI VILAS 

NON-CONVENTIONAL ENERGY SOURCES be pleased MUTIEMWAR): (a) No, Sir. The Govemment have been 

to state: implementing various Centrally Sponsored Schemes such 
as biomass Gasifiers Programme, Biomass Power/Co-

(a) whether the Govemment has failed in tapping generation Programme, Blogas based Distributed/Grid 
the huge Bio-mass potential available In the country; Power Generation Programme, Village Energy Security 

(b) if so, the details thereof a10ngwlth the reasons Test Projects, etc. to promote energy generation from 

therefor; and biomass through efficient biomass energy technologies. 
A total biomass power capacity of 1024 MW has been 

(c) the measures taken to bring Bio-Energy into installed in the country so far. 
mainstream for meeting the energy demands in u~n 
and rural areas at an affordable price? (b) Does not arise. 
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(c) Central financial Assistance is provided for setting 
up biomass energy projects and for organizing buslne881 
interaction meets and training programmes. Fiscal 
incentives such as accelerated depreciation; concessionel 
customs duty on import of machineries and components; 
excise duty exemption; loan from Indian Renewable 
Energy Development Agency, National Cooperative 
Development Corporation and other financial institutions 
are available for setting up biomass based power projects. 
Various State Governments have announced policies for 
wheeling, banking .and buy-back of electricity generated 
from such projects. Besides, biomass resource potential 
in the country is being assessed in a scientific manner. 

Metro Feeder Bu. Service 

733. SHRI K.C. PAllAN+ SHAMY: Will the Minister 
of URBAN DEVELOPMENT be pleased to state: 

(a) whether the services of Metro Feeder Bus is 
irregular. poor quality and uncomfortable resulting low 
ridership of Delhi Metro in some of the stretches; 

(b) if so, the details thereof; and 

(c) the steps taken by the Government to improve 
the quality of feeder service? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI AJAY MAKEN): (a) to 
(c) Government of National Capital Territory of Delhi 
(GNCTD) has reported that on the recommendation of 
Delhi Metro Rail Corporation (DMRC), it has (i) created 
65 dedicated Metro Feeder Routes and (ii) issued 356 
permits for operation of Rural Transport Vehicles (RTVs) 
on these routes. Besides this, a large number of Delhi 
Transport Corporation (DTC) and State Transport Authority 
(STA) buses operating on bus routes, passing by or close 
to various Metro Stations of three Metro lines, also serve 
the feeder purpose. 

Grant of Nldhl Companle. Statu. 

734. SHRI BRAJA KISHORE TRIPATHY: Will the 
Minister of COMPANY AFFAIRS be pleased to state: 

(a) whether the Government proposes to declare 
certain special type of non-banking financial companies 
as Nidhi companies; 

(b) if so, the details thereof alongwith criteria for 
declaring Nidhi companies; 

(c) the names of the companies declared as Nldhl 
company during 2005-06; 

(d) the number of applications received during the 
year; 

(e> the number of applications pending for disposal 
as on date; and 

(f) the time by which pending cases are likely to be 
cleared? 

THE MINISTER OF COMPANY AFFAIRS (SHRI 
PREM CHAND GUPTA): (a) and (b) The Government 
has been granting Nldhi status to certain types of non-
banking financial companies under Section 620 A of the 
Companies Act, 1956. As on date, 257 companies have 
been granted Nidhi status. Non-Banking Financial 
Companies that fulfil the criteria laid down in Notifications 
No. G.S.R. 241, dated 28.4.1995, 555(E) dated 26.7.2001, 
308(E) & 309(E) dated 30.4.2002, 202 (E) & 203 (E) 
dated 31.3.2006 of this Ministry are considered for grant 
of Nidhl status. The applicable criteria are given in 
Statement-I enclosed. 

(c) This Infonnation is given in Statement-II enclosed. 

(d) 16 applications have been received during the 
year 2005-06. 

(e) and (f) As on dated, 150 applications are pending 
with the Ministry. In most of these cases, the applications 
are not complete. The applicant companies have been 
advised to remove those deficiencies. The applicant 
companies take their own time in removing the 
deficiencies, and till then the application is treated 88 

pending. Once the application is complete, they are 
disposed within the time laid down in the Citizen Charter. 

CtittJria lor d6c1aring Non-Banking A"nancia/ Companies 
lIS Nldhi CompanitJS 

(a) The net owned fund should not be less than 
Rs. 10 lakhs; 

(b) The companies should have earned reasonable 
profit after wiping of all preliminary expenses and brought 
forward losses; 



327 Written AnswelS JULY 28, 2006 to QutlSlions 328 

(c) The number 01 members should not be less than 
500; 

(d) Borrowing and lending Is restricted to the 
members only; 

(e) Compantes can accept deposits 1.4) to twenty times 
of their respective net owned funds; 

(f) Companies can grant property loans up to SOOA. 
of the total loans granted and 50% of the value of the 
immovable property offered as security; 

(g) Companies should have invested 10% of Ita 
deposits in fixed deposit with a scheduled bank; 

(h) Have to be regular in filing returns etc. and no 
complaints should be pending against the company and 
Its directors; 

(i) Should furnish compliance certificate from Its 
auditors regarding compliance of notifications _ued by 
the Ministry of Company Affairs from time to time. 

58.",.", /I 

NsmtlS of Ih8 CompanitIS dtIcIfIlrId .. 
Nidhis during 2005-06 

(vidtJ Notlm:.tlon No. G.s.R. 450 (E) t:/lIItI(J 01.07.2005) 

1 . MIs Kasi Viswanathar (Chennal) BenefIt Fund Ltd., 
Chennal. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

Mis Raj Benefit Fund Ltd., Tamilnadu. 

Mis Trisea Benefit Fund Ltd., T8mIInadu. 

Mis. Vilavancodt Selfreliance Credit ServIcee Ltd., 
Tamilnadu. 

Mia Muthoot M. George Permanent Fund Ltd" 
Kerala. 

MIs North West Madras Benefit Society Ltd., 
ChennaL 

MIs. Purasai Benefit Fund Ltd., Chennal. 

Mis. ohana Chakra Pennanent Fund (India) Ltd., 
Andhra Pradesh. 

9. MIs. Vljaya Krishna Permanent Fund Ltd., Andhra 
Pradesh. 

,p~ ':\ MIs. ~ni. t-4ang~mmal Benefit Fund Ltd., 
Tamilnadu. 

11. MIa. Sree Varda,.. Benefit Fund Ltd., Chennai 

12. MIa. Sri Kaaliharnbal Benefit Fund Ltd., Chennai. 

13. MIs. Coastal Permanent Fund Ltd., Andhra 
Pradesh. 

Sale of DDA Ftata 

735. SHRI KIRTI VAROHAN SINGH: 
SHRIMATI ARCHANA NAYAK: 
SHRI MILIND DEORA: 

Will the Minister of URBAN DEVELOPMENT be 
pleued to state: 

(a) whether the Government has decided to revert to 
the earlier ayet8m of 'Draw of Lots' while allotting HIG, 
MIG, and LlG flats by the Deihl Development Authority 
(DDA); 

(b) if 80, the details thereof; 

(c) the number of HIG, MIG, and LlG flats lying 
vacant for allotment, place-wise; 

(d) the estimated cost and seiling pt1ce of each flats 
fixed by the Govemment; and 

(e) the time by which these flats are likely to be 
sold? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI AJAY MAKEN): (a) and 
(b) Yea, Sir. The Government has informed Delhi 
Development Authority (DDA) that earlier system of 
allotment of HIG, MIG and LlG flats by draw of lots, 
would continue. 

(c) DDA has Informed that approximately, 1400 HIG, 
1700 MIG and 632 LlG category flats are available mainly 
in R~ni, Narela, Dwarka, Shalimar Bagh, Kelyan Vihar, 
etc. for aDotment. 

(d) The cost of the flata is fixed by DDA and varies 
on the basis of plinth area, locality and category, etc. 
and Ie charged u applicable on the date of iaeue of 
delnan<kum-allotment letter. 

(e) OOA has reported that next draw for LlG flats Is 
IIkety to be hatd in september, 2006 and HIG and MIG 
ftats are likely to be aHotted by the, end of January, 
2007. "I: I~ 
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National Power Policy 

736. SHRI JYOTIRADITY A M. SCI NOlA: Will the 
Minister of POWER be pleased to state: 

(8) whether the Government has decided to cany 
out major changes in the National Power Policy, 
particularly by way of switching off reforms in power 
sector; 

(b) if so, the details thereof; and 

(c) the reasons for bringing about such modifications? 

THE MINISTER OF POWER (SHRI SUSHIL KUMAR 
SHINDE): (a) No such decision has been taken to make 
changes in the National ElectriCity Policy. 

(b) and (c) do not arise. 

12.00 hr •. 

PAPERS LAID ON THE TABLE 

/English} 

THE MINISTER OF FINANCE (SHRI P. 
CHIDAMBARAM): Sir, I beg to lay on the Table: 

The Income-tax (Fifth Amendment) Rules, 2006 
published in Notification No. S.O. 848 (E) in 
Gazette of India dated the 1 st June, 2006, together 
with an explanatory memorandum. 

(1 ) A copy each of the follOWing Notifications (Hindi 
and English versions) under section 296 of the 
income Tax Act, 1961:-

(i) S.O. 847 (E) published in Gazette of India 
dated 1 st June, 2006 together with an 
explanatory memorandum specifying the 
Jeevan Akshay III Plan of the Life 
Insurance Corporation of India as the 
annuity plans for the purposes of clause 
(xii) of sub-section (2) of section 8o-C of 
the income Tax Act, 1981. 

(ii) The Incom.tax (Fifth Amendment) Rules, 
2006pubtished In Notification No. S.O. 848 
(E) in Gazette of India dated the 1st June 
2006, together with an explanatory 
memorandum. 

(iii) S.O. 983 (E) published in Gazette of India 
dated 29th June, 2006 together with an 
explanatory memorandum notifying the 
bonds for an amount of Rupees one 
thousand five hundred crores (redeemable 
after three years) to be Issued by the 
National Highways Authority of India 
constituted under section 3 of the National 
Highways Authority 01 India Act, 1988. 

(iv) S.O. 964 (E) published in Gazette of India 
dated 29th June, 2008 together with an 
explanatory memorandum notifying the 
bonds for an amount of Rupees Four 
thousand five hundred crores (redeemable 
after three years) to be issued by the 
Rural Electrification Corporation Limited. 

(v) The Income-tax (Fourth Amendment) 
Rules, 2006 published in Notification No. 
S.O. 704 (E) in Gazette of India dated 
the 12th May, 2006, together with an 
explanatory memorandum. 

[Placed in Library, SH No. L T --451012008] 

/T,.nm.Iion} 

THE MINISTER OF RURAL DEVELOPMENT (DA. 
RAGHUVANSH PRASAD SINGH): Mr. Speaker Sir, I beg 
to lay on the Table a copy of the National Rural 
Employment Guarantee (Central Counal) Rules, 2006 
(Hindi and English versions) published in Notification No. 
G.S.A. 311 (E) in Gazette of India dated the 25th May, 
2006 under sub-section (1) of section 33 of the National 
Rural Employment Guarantee Act, 2005. 

[Placed in Library, SH No. L T --451112006) 

/English} 

THE MINSITER OF COMPANY AFFAIRS (SHRI 
PREM CHAND GUPTA): Sir, I beg to lay on the Table 
a copy of the Cost Accounting Records (Electricity 
Industry) Amendment Rules, 2006 (Hindi and English 
versions) published in Notification No. G.S.R. 387 (E) in 
Gazette of India dated the 29th June, 2008, under sub-
section (3) of section 642 of the Companies Act, 1956. 

[Placed in Library, StNJ No. LT-451212006) 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRt S.S. PALANfMANtCKAM): Sir, f beg to 
lay on the Table-
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(1 ) A copY each of the following Notifications (Hindi June, 2006 together with an explanatory 
and English versions) under sub-section (2) of memorandum. 
section 38 of the Central excise Act, 1944:-

[Placed in Library, SB6 No. LT-451312OO6] 
(i) G.S.A. 313 (E) published in Gazette of 

India dated the 25th May, 2006 together (2) A copy each of the following Notifications (Hindi 
with an explanatory memorandum making and English versions) under section 159 of the 
certain amendments in the Notification No. Customs Act, 1962:-
612006-C.E. dated the 1st March, 2006. 

(ii) G.S.A. 344 (E) published in Gazette of 
(i) S.O. 721 (E) published in Gazette of India 

dated the 16th May, 2006 together with 
India dated the 6th June, 2006 together an explanatory memorandum making 
with an explanatory memorandum making certain amendments in the Notification No. 
certain amendments in the Notification No. 3612001-Cus (N.T.) dated the 3rd August, 
512006-C.E. dated the 1st March, 2006. 2001. 

(iii) G.S.A. 375 (E) published in Gazette of 
(Ii) S.O. 817 (E) published in Gazette of India India dated the 21st June, 2006 together 

with an explanatory memorandum making dated the 26th May, 2006 together with 

certain amendments in the NotHlcation No. an explanatory memorandum regarding 

412008-C.E. dated the 1st March, 2006. revised rate of exchange for conversion 
of certain foreign currencies into Indian 

(iv) G.S.A. 292 (E) published in Gazette of currency or vise-vetSs for the purpose of 
India dated the 17th May, 2006 together 888888ment of Import. 
with an explanatory memorandum making 
certain amendments in the Notification No. (Iii) S.O. 818 (E) published in Gazette of India 
2212oo3-C.E. dated the 31st March, 2003. dated the 28th May, 2006 together with 

an explanatory memorandum regarding 
(v) G.S.A. 318 (E) published in Gazette of , revised rate of exchange for conversion 

India dated the 29th May, 2006 together of certain foreign currencies into Indian 
with an explanatory memorandum making currency or vise-vtIISII for the purpose of 
certain amendments In the NotIfIca1Ion No. 888essment of eXport. 
212006-C.E. (N.T.) dated the 1st March, 
2006. (iv) S.O. 830 (E) published in Gazette of India 

(vi) G.S.A. 369 (E) published in Gazette of 
dated the 31st May, 2006 together with 
an explanatory memorandum making 

India dated the 19th June, 2006 together certain amendments in the Notification No. 
with an explanatory memorandum providing 3612oo1-Cus. (N.T.) dated the 3rd August 
that no excise duty would be leviable on 2001. 
food preparations and waters falling under 
tariff item mentioned therein during the (v) 5.0. 912 (E) published in Gazette of India 
period 1.3.2006 to 3.5.2006. dated the 15th June, 2006 together with 

(vii) G.S.A. 415 (E) published in Gazette of an explanatory memorandum making 

India dated the 11th July. 2006 together certain amendments in the Notification No. 

with an explanatory memorandum making 38I2OO1-Cus. (N.T.) dated the 3rd August 

certain amendments in the Notification No. 2001. 

2I2OO6-C.E. (N.T.) dated the 1st March, (vi) S.O. 952 (E) published in Gazette of India 
2006. dated the 27th June, 2006 together with 

(viii) The Central Excise (Amendment) Rules, an explanatory memorandum regarding 

2006 published in NotIfi~ No. G.S.R. reviled rate of exchange for conversion 
333 (E) in Gazette of India dated the 1 st of certain foreign currencies into Indian 
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currency or .... ~ for the purpoee of 
assessment of Import. 

(vii) S.O. 953 (E) pubUshed In Gaz .... of India 
dated the 27th, June 2006 together with 
an explanatory memorandum regarding 
revised rate of exchange for conversion 
of certain foreign currencies Into Indian 
currency or ""'f,IS/&9 for the purpose of 
aueument of export. 

(viii) S.O. 982 (E) published in Gazette of India 
dated the 30th June, 2006 together with 
an explanatory memorandum making 
certain amendments in the Notification No. 
3612001-Cus. (N.T.) dated the 3rd August 
2001. 

(Ix) G.S.R. 257 (E) published in Gazette of 
India dated the 28th April, 2006 t0geth8r 
with an explanatory memorandum making 
certain amendments in two notifications 
mentioned therein. 

(x) G.S.A. 310 (E) published in Gazette of 
India dated the 24th May, 2006 together 
with an explanatory memorandum making 
certain amendments in the Notification No. 
2112OO2-Cul. dated the 181 MMlh, 2002. 

(xi) G.S.A. 330 (E) publiahec:l in Gazette of 
India dated the 31st May, 2006 together 
with an explanatory memorandum making 
certain amendments in the Notification No. 
21/2002-Cus. dated the 1st March, 2002. 

(xii) G.S.A. 343 (E) published in Gazette of 
India dated the 8th June, 2008 together 
with an explanatory memorandum making 
certain amendments in the Notification No. 
2112002-Cus. dated the 18t March, 2002. 

(xIII) G.S.R. 364 (E) published In Gazette of 
India dated the 14th June, 2006 together 
with an explanatory memorandum making 
certain amendments in the Notification No. 
2112002-Cus. dated the 1st March, 2002. 

(xiv) G.S.R. 367 (E) published in Gazette of 
India dated the 1 ~ June, 2006 together 
with an explanatory memorandum making 
certain amendments In the NotifiCation No. 
2112OO2-Cus. dated the 1st March, 2002. 

(xv) G.S.R. 380 (E) publilhed In Gazette of 
India dated the 28th June, 2006 together 
with an explanatory memorandum making 
certain amendments In the Notification No. 
39198-Cus. dated the 23rd July, 1996. 

(xvi) G.S.R. 393(E) published In Gazette of 
India dated the 30th june, 2006 together 
with an explanatory memorandum 
exempting goods mentioned therein from 
80 much fo the duty of Customs leviable 
thereon when Imported Into the Republic 
of India from the countrle.· mentioned 
therein. 

(xvii) G.S.R. 394 (E) published In Gazette of 
India dated the 30th June, 2006 together 
with an explanatory memorandum 
exempting goode mentioned therein from 
80 much of the duty of Customs leviable 
thereon when Imported Into the Republic 
of India from the countri.. mentioned 
therein. 

(xviII) G.S.R. 395(E) published In Gazette of 
India dated the 30th June, 2006 together 

~ with an explanatory memorandum malclng 
certain amendments in four Notifications 
mentioned therein. 

(xix) G.S.R. 407 (E) publlihed In Gazette of 
India dated the 6th July, 2006 together 
with an explanatory memorandum making 
certain amendments In the NotIfIcation No. 
2112002-Cus. dated the 1st July, 1996. 

(xx) G.S.R. 291 (E) published In Gazette of 
India dated the 17th May, 2006 together 
with an explanatory memorandum making 
certain amendments In three Notffications 
mentioned therein. 

(lOd) The Baggage (Amendment) Rules, 2006 
published in Notification No. G.S.A. 392 
(E) In Gazette of India dated the 30th 
June, 2006, together with an explanatory 
memorandum. 

(xxii) G.S.A. 315 (E) published in Gazette of 
India dated the 26th May, 2006. together 
with an explanatory. memorandum 
prescribing applied rat .. of Customs duty 
on certain specified woollen fabrics. 

(xxiii) G.S.R. 316 (E) published in Gazette of 
India dated the 26th May, 2006, together 
with an explanatory memorandum making 
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certain amendments in the Notification No. 
21/2002·Cus., dated the 18t March, 2002. 

(xxiv) G.S.R. 353 (E) published in Gazette of 
India dated the 8th June, 2006, together 
with an explanatory memorandum making 
certain amendments in the Notification No. 
2112002·Cus., dated the 1st March, 2002. 

(xxv) G.S.R. 370 (E) published in Gazette of 
India dated the 20th June, 2006, together 
with an explanatory memorandum making 
certain amendments in the Notl:ication No. 
21/2oo2-Cus., dated the 1st Mach, 2002. 

(xxvi) G.S.R. 379 (E) published In Gazette of 
India dated the 23rd June, 2006, together 
with an explanatory memorandum making 
certain amendments in the Notification No. 
21/2oo2-Cus., dated the 1st March, 2002. 

(xxvii) G.S.R. 386 (E) published in Gazette of 
India dated the 28th June, 2006, together 
with an explanatory memorandum making 
certain amendments In the Notification No. 
21 12002-Cus. , dated the 1st March, 2002. 

(xxviii) The Courier Imports and Exports 
(Clearance) Amendment Regulatlona, 2006 
published In Notification No. G.S.R. 378 
(E) in Gazette of India dated the 23rd 
June, 2006 together with an explanatory 
memorandum. 

[Placed In Library. SIHJ No. lT~514120061 

(3) A copy each of the following Notifications (Hindi 
and English versions) under sub-section (7) of 
section 9A of the Customs Tariff Act, 1975: 

(I) G.S.R. 308 (E) published in Gazette of 
India dated the 24th May, 2006 together 
with an explanatory memorandum seeking 
to impose final anti-dumping duty on 
specified viscose filament yam or glnating 
in or exported from the People's Republic 
of China and Ukraine. 

(ii) G.S.R. 309 (E) published in Gazette of 
India elated the 24th May, 2006 together 
with an explanatory ·memorandum making 
certain amendments in the NotifICation No. 
42f96.Cus., dated the 23rd July, 1996. 

(iii) G.S.R. 320 (E) published in Gazette of 
India dated the 29th May, 2006 together 
with an explanatory memorandum seeking 
to extend the levy of anti-dumpIng duty 
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up to the 13th day of June, 2007, on 
Imports of White Cement Originating in, or 
exported from, United Arab Emirates and 
Iran. 

(Iv) G.S.R. 321 (E) published in Gazette of 
India dated the 29th May, 2006 together 
with an explanatory memorandum seeking 
to extend the levy of final anti-dumping 
duty on Zinc Oxide, originating in or 
exported from People's Republic of China 
up to and inclusive of 8th day of April, 
2007. 

(v) G.S.R. 329 (E) published in Gazette of 
India dated the 31st May, 2006 together 
with an explan.ltl>ry memorandum seeking 
to impose provisional anti-dumping duty on 
specified silk fabrics originating in or 
exported from the People's Republic of 
China for a period of six months. 

(vi) G.S.R. 342 (E) published in Gazette of 
India dated the 6th June, 2006 together 
with an explanatory memorandum seeking 
to Impose provisional anti-dumplng duty on 
Saccharaln, originating in or exported from 
the People's Republic of China. 

(vii) G.S.R. 351 (E) published in Gazette of 
India elated the 7th June, 2006 together 
with an explanatory memorandum seeking 
to exempt primary products, as specified 
therein, of the protocol to the Indo-Nepal 
Treaty of Trade from whole of the 
additional duty of Customs leviable 
thereon. 

(viii) G.S.R. 359 (E) published In Gazette of 
India dated the 9th June, 2006 together 
with an explanatory memorandum seeking 
to impose final anti-dumping duty on 
Aniline, originating in or exported from 
Japan and United States of America, at 
the rates recommended by the designated 
authority. 

(ix) G.S.R. 368 (E) published in Gazette of 
India dated the 15th June, 2006 together 
with an explanatory memorandum seeking 
to Impose final anti-dumping duty on 
Metronidazole, originating in, or exported 
from the People's Republic of China, at 
the rat .. recommen~ by the designated 
authority. 
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(x) G.S.A. 384 (E) published in Gada of (8) A copy each of the following NotIfications (Hindi 
india dated the 27th Jwle, 2008 together and English versions) under sub-section (4) of 
with an explanatory memorandum seeking 88CtIon 94 of the Anance Act, 1994:-
to extend' the imposition of final anti-
dumping duty on Hexamine, originating in (i) G.S.A. 300 (E) published in Gazette of 
or exported from Saudi Arabia and Ruasia, India dated the 23rd May, 2008. together 
upto and inclusive of 27th day of June, with an explanatory memorandum making 
2007. certain amendments In the Notification No. 

(xi) G.S.A. 409 (E) published in Gazette of 112OO8-Servlce Tax dated the 1st March. 
india dated the 10tb July, 2006 together 2006. 
with an explanatory memorandum making 
certain amendments in the Notification No. (ii) G.S.R. 328 (E) published in Gazette of 
168/2003·Cus. , dated 14th November, India dated the 31st May. 2006, together 
2003. with an explanatory memorandum seeking 

(xii) G.S.A. 426 (E) published in Gazette of to exempt from the levy of service tax, all 
India dated the 17th July, 2006 together taxable services on which the Reserve 
with an explanatory memorandum seeking Bank of India is liable to pay service tax. 
to extend the imposition of final anti-
dumping duty on 2·MNI originating In or (iU) G.S.A. 339 (E) published In Gazette of 
exported from the Peopfe's Republic of India dated the 2nd June, 2006, together 
China, up to and inclusive of 17th day of with an explanatory memorandum making 
July, 2007. 

certain amendments in the Notification No. 
[Placed in Library, SH No. LT-451512006] 112OO6-Service Tax dated the 1st March, 

(4) A copy of the· Narcotic Drugs and Psychotropic 
2006. 

Substances (National Fund for Control of Drug (Iv) The SerYIce Tax Determination of Value Abuse) Rules. 2006 (Hindi and English versions) 
published in Notification No. G.S.A. 1n (E) In (Amendment) Rules, 2006 published in 
Gazette of India dated 24th March, 2006, under Notification No. G.S.R. 383 (E) In Gazette 
section 77 of the Narcotic Drugs and Psychotropic of India dated the 27th June, 2006, 
Substances Act, 1985, together with an explanatory together with an explanatory memorandum. 
memorandum. 

[Placed in Library, Sse No. LT-451612006] (v) G.S.R. 418 (E) pubUshed in Gazette of 
India dated the 13th July. 2008 together 

(5) A copy each of the following Notifications (Hindi with an explanatory memorandum seeking 
and English veraion.) under sub-section (3) of to exempt the taxable services falling 
section 21 of the Coinage Act, 1908: under oIauee (106) of HCtion 65 of the 

(I) The Coinage of the Hundred Rupees and Finance Act, 1994. 
Five Rupees coined in the honour of 

[Placed In library, s- No. LT-451812006) MMAHATMA BASAVESHWARA" Rules, 
2006 published in Notification No. G.S.A. 
22 (E) in Gazette of India dated the 19th (7) A copy of the Notification No. G.S.R. 319 (E) (Hindi 
January, 2006. and English V8I'8ion8) published In Gazette of India 

(Ii) The Coinage of the Hundred Rupees and 
dated the 29th May, 2006, together with an 

Five Rupees coined to commemorate explanatory memorandum eeeklng to appoint 18t 

"STATE BANK OF INDIA BICENTENNIAL day of June, 2008 as the date on which the 
YEAR" Rule, 2006 published In Notification prcMIIions of dau8e (b) of aecIion86 of the Finance 
No. G.S.A. 55 (E) in Gazette of India Act, 2006 shall come into force, issued under 
dated the 10th February, 2006. eection 88 of the said Act. 

[Placed in library, Sse No. LT-451712OO61 [Placed In t)brary, Sse No. LT-451912006) 
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(8) A copy each of the following NotIf.ications (Hindi 
and English versions) under sub-HCtIon (4) of 
section 23A of the Regional Rural Banks Act, 1976: 

(i) 5.0. 794 (E) published In Gazette of India 
dated the 24th May, 2006, regarding 
amalgamation of Cauvery Grameena Bank 
and Kalpatharu Grameena Bank. 

(Ii) 5.0. 842 (E) published in Gazette of India 
dated the 1 st June, 2006, regarding 
amalgamation of Aligarh Gramlna Bank, 
Jamuna Gramina Bank and Etah Gramlna 
Bank. 

(iii) 5.0. 843 (E) published in Gazette of India 
dated the 1 st June, 2006, regarding 
amalgamation of Hoshangabad Kshetrlya 
Gramin Bank, Chhlndwara-Seonl Kshetriya 
Gramin Bank, Mandla-Balaghat Kshetrlya 
Gramin Bank and Shahdol Kshetrlya 
Gramin Bank. 

(iv) 5.0. 844 (E) published In Gazette of India 
dated the 1 st June, 2006, regardi.ng 
amalgamation of the Sree Anantha 
Grameena Bank, Rayalaseema Grameena 
Bank and Pinakinl Grameena Bank. 

(v) 5.0. 877 (E) published \n Gazette of India 
dated the 12th June, 2006, regarding 
amalgamati~n of Marwar Gramin Bank, 
Srlganganagar Kshetriya Gramln Bank and 
Blkaner Kshetrlya Gramin Bank. 

(vi) 5.0. 878 (E) published in Gazette of India 
dated the 12th June, 2006, regarding 
amalgamation of Ranchi Kshetrlya Gramln 
Bank, Singhbhum Kshetriya Gramin Bank, 
Hazaribagh Kshetriya Gramln Bank and 
Giridlh Kshetriya Gramin Bank. 

(vii) 5.0. 986 (E) published in Gazette of 1~1a 
dated the 1 st July, 2006, regarding 
amalgamation of Chambal Kshetriya 
Gramin Bank and Gwallor-Datia Kshetrlya 
Gramin Bank. 

(viii) 5.0. 977 (E) published in Gazette of India 
dated the 30th June, 2006, regarding 
amalgamation of AJalcnanda 'Gramin Bank, 

Ganga-Yamuna Gramin Bank and 
Pithoragarh Kahetrlya Gramln Bank. 

(Ix) 5.0. 978 (E) published in Gazette of India 
dated the 30th June, 2006, regarding 
amalgamation of bastar Kshetrlya Gramin 
Bank, Bilaspur Ralpur Kshetrlya Gramln 
Bank and Ralgarh Kshetriya Gramin Bank. 

(x) 5.0. 979 (E) published In Gazette of India 
dated the 30th June, 2006, regarding 
amalgamation of Palamall Kshetrlya 
Gramln Bank and Santhal Praganas 
Gramln Bank. 

(xi) 5.0. 980 (E) published In Gazette of India 
da.ted the 30th June, 2006, regarding 
amalgamation of Bundelkhand Kshetrlya 
Gramln Bank, Damoh-Panna-Sagar 
Kahetriya Gramln Bank and Shlvpuri-Guna 
Kahetrlya Gramln Bank. 

(xli) 5.0. 981 (E) published in Gazette of India 
dated the 30th June, 2006, regarding 
amalgamation of Shri Venkasteshwara 
Grameena Bank and Kanakdurga 
Grameena Bank. 

[Placed In library, SH No. LT-452012006] 

(9) A copy each of the following Notifications (Hindi 
and English versions) under section 48 of the 
Foreign Exchange Management Act, 1999:-

(I) The Foreign Exchange Management 
(Acquisition and Transfer of Immovable 
Property in India) (Amendment) 
Regulations, 2006 published in Notification 
No. G.S.R. 130 (E) In Gazette of India 
dated the 3rd March, 2006. 

(il) The Foreign Exchange Management 
(Foreign Exchange Derivative Contracts) 
(AmendmentO Regulations, 2006 published 
In Notification No. G.S.R. 222 (E) in 
Gazette of India dated the 19th April, 
2006. 

(lit) The Foreign Exchange Management 
(Foreign Exchange Qertvative Contracts) 
(Second Amendment) Regulations, 2006 
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12.02 hr •. 

published in Notification No. G.S.R. 223 
(E) In Gazette of India dated the 19th 
April, 2006. 

[Placed in Library, StHI No. L T -452112008] 

MESSAGE FROM RAJYA SABHA 
AND 

BILL AS PASSED BY RAJYA SABHA 

{English} 

SECREtARY-GENERAL: Sir, have to report the 
following message received from the Secretary-General 
of Rajya Sabha:-

"I am directed to infonn the Lok Sabha that the Rajya 
Sabha at its sitting held on the 27th July, 2008 
considered and passed again the Parliament 
(Prevention of Disqualification) Amendment Bill, 2008 
as passed by the Houses of Parliament and returned 
by the President under the proviso to article 111 ~f 
the Constitution of India. A copy of the Bill passed 
again by the Rajya Sabha Is enclosed.· 

Sir, I lay on the table the Parliament (Prevention of 
Disqualification) Amendment Bill, 2006, as passed again 
by Rajya Sabha on 21th July, 2006. 

Sir, I also lay on the Table the following Message 
received from the hon. President under the proviso to 
article 111 of the Constitution for reconsideration of the 
(Prevention of Disqualification) Amendment Bill, 2006 by 
the Houses of Parliament. 

PRESIDENrs MESSAGE 

{English} 

I received on 25 May, 2006, the Parli.ment 
(Prevention of Disqualification) Amendment Bill, 2008, duly 
passed by both Houses of Parliament for my assent under 
article 111 of the Constitution of India. 

While h.v1ng the highest regard for the sagacity and 
mature wisdom of my feUow Parliamentarians and with 
due deference to the P.rllament, I would like the 
Par1Iament to reconeider the proposed Bill. 

a. In the context of the settled Interpretation of the 
expression 'Office of Profit' in Article 102 of the 
ConstItutton,and 

b. the underlying ConstitutIonal prtnc/ples therein. 

WhIle reconsidering, among other thInga. the foUowlng 
may be apectficatIy .ddressed: 

(I) evolution of generic and comprehensive criteria 
which are just, fair and reasonable .nd can be 
applied across all State •• nd Union Territories 
in a clear and transparent manner, 

(II) the Implication of incfudlng for exemption the 
names of otrlC88 the holding of which is alleged 
to di8quallfy a member and in relation to which 
petitions for dlequaJlflcation .re a1re.dy under 
proceu by the competent .uthority, and 

(iii) soundness .nd propriety of law In rnaIcing the 
applicability of the .mendment retrospectively. 

~ provided uncler Article 111 of the ConetJtution, I, 
therefore, hereby return the Bill to the Houa.. for 
reconalder.tlon with thla rneaaage:. 

12.03 hr.. 

ANNOUNCEMENT BY THE SPEAKER 

Ae: cancellation of _ttlnga of the Houee 

[English} 

MR. SPEAKER: I have to inform the House that I 
h.ve received request from several Members for the 
curtailment of the Seaalon for 3 days. 

In my meeting with Leaders of Partlee held tod.y It 
has been .greed unanlm0u81y that the ~ fbeed for 
Monday the 28th, Tueaday the 29th and Wedneaday the 
30th August, 2008 m.y be canceled. 

In order to compensate the lou of time due to the 
cancellation of the above sittings. I h.ve proposed, which 
has kindly been accepted by all hon. leaders that the 
House will sit upto 8 P.M. daily from 1st August to 18th 
August, 2006. 

I hope the House .grees. 
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12.04 hr •• 

STANDING COMMIITEE ON RAILWAYS 

StMement 

{Engl/tlhj 

SHRI BASU DEB ACHARIA (Bankura): Sir, I beg to 
lay on the Table the Statement (Hindi and English 
veraions) showing action taken by the Govemment on 
the recommendations contained In Chapter-I and final 
repfies in respect of recommendation contained in 
Chapter-V of the 12th Action Taken Report of the 
Standing Committee on Railway-2005-06 (14th Lok 
Sabha) on 'Rail Network In Northeast RegIon-Expanllon 
and InvHtmenf. 

12.04'/. hra. 

STANDING COMMIITEE ON HEALTH 
AND FAMILY WELFARE 

(I) Eighteenth Aeport 

{Engllshj 

DR. RAM CHANDRA DOME (Birbhum): Sir, I beg to 
lay on the Table the Eighteenth Report (Hindi and Engilah 
versions) of the Standing Committee on Health and Family 
Welfare on the Indian Medicine and Homoeopathy 
Pharmacy Bill, 2005. 

(II) Evidence 

DR. RAM CHANDRA DOME: Sir, I beg to lay on the 
Table the Evidence tendered before the Committee on 
the Inetian Medicine and Homoeopathy Pharmacy Bill. 
2005. 

12.043,. hrs. 

STATEMENTS BY MINISTERS 

(I) Statu. of Implementation of reoommendlltlons 
contained In the Ninth Report (200l5-0I) of 
the Standing Committee on Aura' 
Development; pertaining to the Department 
of Rural Development, Mlnl.try of Rural 
Development 

{Trans/slionj 

"THE MINISTER OF RURAL DEVELOPMENT (DR. 
RAGHUVANSH PRASAD SINGH): I am making this 
statement on the status of implementation of 

'Placed in Library, SH No. LT-452212OO6]. 

recommendations contained in the Ninth Report of the 
Standing Committee on Rural Development (Department 
of Rural Development) (2005-08) (14th Lok Sabha) In 
purauance of the Direction 73A of the Hon'ble Speaker, 
Lok Sabha vide Lok Sabha Bulletin-Part \I dated 
September, 2004. 

The Ninth Report of the Standing Committee on Rural 
Development (14th Lok Sabha) was preaented to the Lok 
Sabha on 20th April, 2005. The report relates to the 
examination of Demandl for Grants of the Ministry of 
Rural Development for the year 2005-2006. A~lon Taken 
Report on the recommendationa/observations contained 
in the Report of the Committee was sent to the Standing 
Committee on Rural Development on 31.10.2005. 

There are 51 recommendations made by the 
Committee In the said report where action is called for 
on the part of the Government. These recommendations 
mainly pertain to the Islues concerning the schemes for 
generation of self-employment and wage employment, 
provision housing to rural poor, rural roads and other 
quality inputs such as assistance for strengthening District 
Rural Development Agency Administration, training and 
research, J'luman resource development, development of 
voluntary action. etc. for proper implementation of the 
programmes. 

The present status of implementation of the various 
recommendations made by the Committee is indicated in 
the Annexure to my Statements. which Is laid on the 
Table of the House. I would request that this may be 
considered as read. 

12.05 hr •. 

BUSINESS OF THE HOUSE 

{Englishj 

THE MINISTER OF PARLIAMENTARV AFFAIRS 
AND MINISTER OF INFORMATION AND 
BROADCASTING (SHRI PRIVA RANJAN DASMUNSI): 
With your permiSSion, Sir, I rise to announce that 
Government Business during the week commencing 
Monday, the 31st July. 2006. will consist of: 

1. Consideration of any item of Government 
Business carried over from loday's Order Paper. 
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2. Conslderation and pualng of the Parliament 
(Prevention of Dlequalfflcation) Amendment SlU, 
2006, as pUSed by Rajya Sabha again. 

3. Consideration and puslng of the following Billa: 

(a) The Juvenile Justice (Care and Protection of 
Children) Amendment Bill, 2006; 

(b) The Produce Cess Laws (Abolition) Bill, 2006; 

(c) The Government Securities Bill, 2004; and 

(d) The Drugs (Control) Repeal Bill, 2006 

4. Consideration and passing of the Spirituous 
Preparations (Inter-State Trade and Commerce) 
Control (Repeal) Bill, 2006 as paaaed by Rajya 
Sabha. 

5. Consideration and paaalng of the Assam Rifle. 
Bill, 2006, as passed by Rajya Sabha. 

6. Consideration and passing of the following BIlls 
after they have been passed by Rajya Sabha: 

(a) The Cantonments Bill, 2003; 

(b) The Protection of Human Rights (Amendment) 
Bill, 2005; and 

(c) The Wildlife (Protection) Amendment BIll, 2005. 

(Translalion} 

DR. SATYANARAYAN JATIYA (UjJain): Sir, the 
following subjects may be included in the next week's 
agenda. 

1. The foodgrain production, the support price of 
agriculture produce and the payment in Indian 
Currency for the imported foodgrains and the 
status of distribution from foodgrain reserves and 
Public Distribution System under the agriculture 
policy of Govemment of India. 

2. The Indo U.S. Nuclear Agreement and protection 
of natural interests and the sovereignty of India 
as a nuclear power. 

/English} 

DR. COl. (RETD.) DHANI RAM SHANDIL (Shlmla): 
Sir. the following subjects may be included in the next 
week's list of Business: 

1. To expedite ~ conatruction of Renulca Dam, 
which will herald an era of prosperity to the 
people of District Sirmour In Himachal Pradesh 
bel ides providing much needed pure water to 
the reslc:tente of Delhi. 

2. To dlacuaa and deliberate In the Parliament on 
the i88ues of keeping the country clean, green 
and tidy with a view to promote tourism 10 .. 
to attract domestic and foreign touriata to thle 
unique and diverse land. 

{T~I 

SHRI V.K. THUMMAR (Amrell): Sir, the following 
subjecta may be Included in the next week's agenda: 

1. To set up a crop price authority for ensuring 
remunerative price to the farmere for their crop 
10 .. to rejuvenate the Intereeta of the farmers 
In agriculture. 

2. To supply electricity to farmers of Saurashtra In 
accordance with their demand 88 Saurashtra of 
Gujarat is getting neither electricity 88 per·1te 
demand nor water from the canals. 

SHRI BACHI SINGH RAWAT 'BACHDA' (Atmora): 
Sir, the following item. may be Included In the next week'. 
agenda. 

1. Need to begin the construction work of 
sanctioned school buildings of Jawahar 
Navodaya Vldyalaya, Pithoragarh and 
Bageshwar, Uttaranchal. 

2. Need to give approval for running a school from 
this academic seuon after completing all the 
formalities of the proposed Central School, 
Deghat District Atmora, Uttaranchal. 

/English} 

DR. K.S. MANOJ (Alleppey): Sir, the following Items 
may be included in the next week's agenda: 

1. Need to evaluate the Employees Pension 
Scheme, 1995. 

2. Need to establish a Welfare Board for Petrol 
Pump Workers. 
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DR. KARAN SINGH Y ADA V (Alwar): The foUowing 
It,ms may be included in the next week's agenda: 

1. The need to increase rail and road connectivity 
to Alwar District which is a part of the National 
Capital Region. 

2. The need to open a Central Research Institute 
on mustard crop in Alwar. 

{Trsnsllltion} 

PROF. RASA SINGH RAWAT (Ajmer): Sir, the 
following items may be included in the next week's 
agenda. 

1. Need to make payment in cash to lakhs of 
workers engaged in recent famine relief works 
in Rajasthan, as they are not prepared to accept 
maize and millet In place of wheat for payment 
of wages, whereas the Central Government is 
unable to allot wheat as per the demand of the 
State Govemment owing to Its shortage. 

2. Need to check and reduce the increasing prices 
of Consumer and edible products to enable 
immediately in order to enable the common man 
to lead a proper life. 

{English} 

SHRI ADHIR CHOWDHARY (Berhampore. West 
Bengal): Sir, the following item may be Included In the 
next week's agenda:-

1 . Flood situation in West Bengal particularly in 
Murshidabad district where large parts are under 
threat: 

2. Setting up of food processing industries in the 
Eastem and North-Eastem region. 

12.10 hra. 

CALLING ATTENTION TO MATTER OF 
URGENT PUBLIC IMPORTANCE 

Situation arlalng out of RBI declalon to allow 
outeourclng of certain vital banking activit'" 
Including opening of accounts, luulng drafts 

and clearing operations and ate.,. taken 
by the Government In this regard 

{English} 

SHRI GURUDAS DASGUPTA (Panskura): Sir, I call 
the attention of the Minister of Finance to lhe following 

matter of urgent public importance and request that he 
may make a statement thereon: 

·Situation arising out of the RBI decision of allow 
outsourcing of certain vital banking activities including 
opening of accounts, issuing drafts and clearing 
operations and steps taken by the Government In 
this regard.· 

·THE MINISTER OF FINANCE (SHRI P. 
CHIDAMBARAM): Mr. Speaker, Sir, RBI have proposed 
a set of draft guidelines to regulate outsourcing some 
non-core activities in order to, ensure that any outsourcing 
activity is only for the activity In which banks do not 
have the requisite expertise and from which they would 
derive cost benefit advantage. 

In terms of the said draft guidelines, banks cannot 
outaource core management functions Ilke corporate 
planning, organisation, management can control and 
decision making functions like determining compliance with 
KYC norms of opening deposit account, according 
sanction for loan and management of Investment portfolio, 
etc. 

Financial services which could be considered for 
outsourcing by the banks may include applications 
processing (loan origination, credit card, etc.), marketing 
and research, data processing and back office related 
activities, etc. Outsourcing of these non-core financial 
services is expected tp benefit customers also by enabling 
the banks to extend quicker and -efficient service. Banks 
would not require prior approval from RBI for outsourcing 
services except when the service provider is located 
outside India or when the outsourcing is in relation to 
doorstep banking. The underlying principles behind these 
guidelines are that outsourcing arrangements should 
nefthtW'dlmlnlsh the banks' obligation to customers and 
to RBI nor Impede supervision by RBI. 

As regards clearing operations, clearing of cheques 
are currently undertaken at clearing houses, which are 
voluntary aSsCX::iations of the partiCipating institutions. 
Presently there are 1030 clearing houses in the country. 
At sixteen of these centres the clearing house is managed 
by Reserve Bank of India and at the remaining centres, 
they are managed by commercial banks. The operations 
at 55 of these centres are mechanised and are carried 
out through MICR cheque. 

"Placed in Ubrary, SH No. L.T.-452412006.' 
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A proposal that is being examined Is to consolidate 
all the clearing houses under an umbrella organisation 
which will be a section 25 company, that is not for profit 
organisation. The proposed company would be owned by 
the participant institutions i.e. banks and would have a 
diversffled ownership. The Initiative for formation of the 
company is being taken by Indian Bank's As8oclatlon. 
1he proposal does not Involve outsourcing of any of the 
olearing related work currently being undertaken by 
clearing houses. The proposed company is expected to 
bring greater efficiency and standardisation at the service 
level and would also introduce new technologically 
advanced payment systems in the· country, which would 
benefit the bank customer. 

This emphasized that the draft guidelines have been 
issued by Reserve Bank of India to elicit feedback from 
the banks and other agencies. They have not yet been 
finalised. 

Hence, it would be clear that while proposing to allow 
banks to outsource certain non-core activities, RBI is 
exercising utmost care and caution to ensure that any 
possible risks of outsourcing are addressed. The parent 
bank will be fully accountable for the conduct of its 
outsourced agent and shall undertake outsourcing only 
under a well-defined policy of the respective Boards of 
the banks. 

SHRI GURUDAS DASGUPTA: Sir, I would like to 
draw your attention to the first stanza of the statement. 
The hon. Minister says that it is only a draft guidelines. 

Secondly, he says that non-core activities will be 
outsourced. I have with me a copy of the circular dated 
25th January, 2005 issued by the Reserve Bank of India 
to the Chairmen of the Banks. It has been issued by the 
DBOD' with a specific number. If you kindly go through 
the circular, you will find that there is nothing which is 
reported as draft. This circular Is a decision or a 
suggestion. . .. (Interruptions) 

MR. SPEAKER: Please carry on. The mike is 
working. You are throwing sufficient light. 

... (Interruptions) 

SHRI GURUDAS DASGUPTA: Sir, we are put In 
bad light. ... (Intsnuptions) 

MR. SPEAKER: It happens sometime. Let us not 
magnify it. ~t us proceed. 

... (Inl9rruptions) 

MR. SPEAKER: We also do not always serve to the 
beat of our ability. Do we? 

'" (InMnupIIons) 

SHRI GURUDAS DASGUPTA: The question Is that 
It Is not a draft, it is a final circular. 

Sir, with your kind permi88ion, if you permit me, 
can authenticate it and lay it on the Table of the House. 
... (Inl9rrupt1ons) Therefore, the question is that it Is not 
a draft. Secondly, he aaYI non-core actIvltiea and thirdly 
he aays that clearance is being undertaken to infU8I 
new technology, greater efficiency and standardisation. 

Sir, I begin my question in this way. Why can the 
greater efficiency, which you would like to Infuse in the 
banking system not be done by the RBI? For that, why 
a private company has to be floated and why the banks 
cannot do it? 

My third question is: what is core and what is non-
core? Sir, please allow me to look into the actIvltiel that 
are being outsourced. According to the Circular of the 
Reserve Bank of India. they are outsourcing identification 
of borrowers, collection of loan applications, proceaalng 
of loan applications, verification of primary Information, 
post-sanction monitoring, follow-up recovery loan, claburaal 
of small value loan and recovery of principal Int ...... 
This constitutes, in my opinion, 60 per cent of the banking 
business. 

May I submit that the Government is enforcing vItaJ 
changes in the banking functioning of the country, 
undermining the character of the system, handing "ver 
60 per cent of the banking business to private agencies, 
Intermediaries on payment of commiasion? This Is nothing 
short of a backdoor device to bring about partial 
privatlsatlon of the banking system. So, eo per cent Is 
being out-sourced . ... (Interruptions) Sir, I know Shrl P. 
Chidambaram has many friends on this side also. 
... (Interruptions) 

MR. SPEAKER: Is he your enemy? 

SHRI GURUDAS DASGUPTA: No, I am not his 
enemy. I am his critic . ... (Intsrruptions) 

My point Is that In 1996, Shrl P. Chldambram had 
sought to Introduce a similar privatiaatlon In the banking 
system In the narne of setting up of local area private 
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(Shri Gurudae Oaegupta] 
banks. At that point of time, the political equation wu 
different. And that move WIS abandoned because there 
was 80me uproar. The lame abandoned principle II 
lought to be introduced today. 

Who are the Intermediaries? In the opinion of the 
hon. Minister, in the opinion of the Reserve Bank, who 
are thOle who will be the Intermediaries who will act .. 
the agents and to whom the banks would be outsourcing 
their functlonl? They are the corporate entltlel. It means 
big corporate housea will open outlets in the rural are .. 
to do the retail banking, inlurance agents and the Non-
Banking Financial Corporations wUI be there. Therefore, 
the Job thllt could be done and Ie being done by the 
banks is being outsourced by the banking organisation at 
the inltanee of the Reaerve Bank of India, maybe on the 
advice of the Finance Minister. I have no Idea of It. 

What is the slogan? The circular that has been iaaued 
raises two slogans, two objectives: one, greater financial 
inclusion and two, Increasing the outstretching. The hon. 
Minister would like to outstretch the banking system 
throughout the country with the help of the private 
corporates. We know what the private lendera are doing 
to the 70 per cent of the peasants In the country. Is it 
required? To outsource the banking activities, we have 
to appoint corporate entities. II it necessary? According 
to my Information, there are 70,000 bank branches In the 
country which Include the public sector banks, the 
Regional Rural Banks and the Cooperative Banks. If you 
want to outstretch the banking activity, why hIS the 
Government not increased the number of bank branch .. ? 
My point is very simple. It is possible. Why? The profit 
of the banking syltlm in the country-you should know 
and definitely credit g088 to the hon. Mlnilter-ls like 
this. Last year, the banking system had earned a profit 
of Rs. 40,000 crore. This year, the banking system hu 
earned Rs. 41,000 crore. If the profit is 80 high, what 
stands in the way of opening new rural branch .. instead 
of handing over 60 per cent of the banking busilll88 to 
the private corporat .. ? That is the flrat point. 

My next point Is this. What is the result of It? 

[Tf'llnsMtion} 

What would be the outcome I the propoled 
outsourcing banking, the entire country should ponder over 
it. Its first outcome would be that 

{English} 

banking busin818 will be conducted outeIde the bank 
premises and that will be considered to be. a part of the 
normal banking business. 

MR. SPEAKER: Pie ... conclude now. 

SHRI GURUOAS OASGUPTA: Sir, pi .... give me a 
few more minutes. 

MR. SPEAKER: You may take two mlnut .. more. 

SHRI GURUOAS OASGUPTA: Secondly, there will 
be comml .. lon agents. It means that crorel of rupees 
will be paid on comml .. ion. It means banking will become 
coatlier which means that the profit of the banks would 
be reduced. 

MR. SPEAKER: This Is not a debate. 

SHRI GURUOAS OASGUPTA: Thirdly, banks will be 
reaponalble for the private agents. Sir, Just Imagine It. 
The private agentl would be doing wrong things but the 
reaponslbility Ues with the banks. Is it a normal rule of 
jUltlc, ·In the country? What will It lead to? It will lead to 
outsourcing of all the regular and normal banking services 
applicable to the common people. The common people 
will lose the services of the banks. The common people 
will be served by the private agents. What does It mean? 
It means that 80clal banking will be abandoned. 

. Here, I do not speak of Shrlmatl Indira GandhI. That 
name must have been forgotten I The banks were 
nationalised Just to promote social banking. If 60 per 
cent of the banking Is outsourced, then social banking 
will be left to the mercy of the private tradel1l. What will 
the bankS do? The Banks will be doing high profile, rich-
men banking. That Is what he calla the core banking. It 
means that the nationalised character of the banks will 
be diluted severely by the backdoor policy of the present 
Govemment. 

MR. SPEAKER: Please conclude now. Put your 
qUlltion •. 

SHRI GURUOAS OASGUPTA: Some of the foreign 
banks have done the outsourcing. 

Let us refer to the experience of the country. HSBC 
has done outsourcing. What is the result? The result is 
that there have bean increasing Instances of fraud being 
committed. This outsourcing has led to fraud In a number 
of foreign banks which have undertaken this. Who will 
be the victims? The vtctims will be the unempl9yed youth 
who will be employed by these agents on underpayment 
to do the job. It Is they who wUI be the victims. I do not 
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accuse, but I must aay that the unemployed youth Ie 
sought to be mlauHd by the Government In the name of 
outsourcing. 

The next queatlon Ie very Important and that la about 
clearing. Why should be clearing be handed over to 
private agencies? Hu he loat faith In the RBI? 0088 he 
believe that the RBI is so overburdened? Why Ihould It 
be done? Moreover, this Ie being handed over to • private 
limited company and Its name Is National Payment 
Corporation. Why Is this being done? May I uk this 
question to the Government which we are lupportlng? It 
i8 painful for me to ask the question becauae It may be 
a reflection on the credibility of the Government. It II 
painful for me to uk this question to the Government 
because they live on our support. 

My question Is, If 60 per cent of the banking activities 
Is outsourced, if 40 per cent of the deposit that II there 
in the rural areas is allowed to be handed by private 
agents, il 50 per cent of the lending business Is handed 
over ~o corporate agencies, then what remains with the 
public sector banks? This will lead to weakening and 
undermining of the present banking Iyatem, diluting Its 
character and the common people in the rural areas wUl 
be at the mercy of the private entities who will be 
appointed. About Rs. 16 lakh crore is in the bankl and 
Rs. 9 lakh erore is the advance. 

MR. SPEAKER: Mr. Dugupta. this is not a proper 
debale. You are a very senior and experienced Member. 
You understand the rules. 

SHRI GURUDAS DASGUPTA: Sir, the implication of 
this is, the hon. Minister, knowingly or unknowingly, is 
undermining the banking system. This is an open 
backdoor policy. 

MR. SPEAKER: Okay, you have made your point. 

SHRI GURUDAS DASGUPTA: We shall Opp088 this 
policy. Today there is a banking strike in the country. If 
the Government does not change, there will be more 
strikes in the country, there will be uproar in the 
Parliament and do not blame if the stability of the poMtieal 
system is affected because of the policy that you are 
pursuing. 

MR. S¥*EAKER: You could have said this in the form . ,)',( , 
of a question. 

1\' L 

SHRI C.K. CHANORAPPAN (Trlchur): Mr. Speaker, 
Sir, I have one quntlon. 

MR. SPEAKER: I am lOrry Mr. Chandrappan. You 
have conceded your right. 

... (InMrrupIIons) 

MR. SPEAKER: Nothing will be recorded. 

... (In~)· 

MR. SPEAKER: Sometlmel luddenly lome hon. 
Members 10M balance. I do not know why. 

... (InMffIIP/ItIM) 

MR. SPEAKER: Nothing will be recorded. 

. .. (InMrrupIIonsj" 

MR. SPEAKER: I will allow only a qUlltion to be 
put by Shrl Francis George. Then I will Immediately call 
the hon. Minister to reply. You should know the rules of 
Calling Attention. If they are being violated everyday, I 
will not allow It. 

SHRI K. FRANCIS GEORGE (Iddukkl): Mr. Speaker, 
Sir, over six lakh bank employ .. s are on strike today 
precleely because of this RBI circular which enables 
outsourcing of epeclat clearing operations of the banking 
sector. The hon. Finance Minister hu said that the RBI 
hu decided to outaource operations for which the banking 
sector does not have the requisite expertlH. I am lOrry 
that the hon. Finance Minister made such a atatement. 
In fact, It 18 very unfortunate and It reflects very badly on 
the bank employ ... of this nation. 

I am a bank employee myaelf. We have been carrying 
out operations like clearing and all other operations that 
have been mentioned by the hon. Finance Minister. All 
these operations and works have been carried out by 
the employ... successfully. 

MR. SPEAKER: Do you not have any question to 
ask? 

SHRI K. FRANCIS GEORGE: Sir, I would like to 
know from the hon. Minister whether the Minister would 
direct the RBI to reconeIder this particular proposal to 
take away these very vital operations In the banking 
sector. 

·Not recordltd. 
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SHRI BASU DEB ACHARIA (B.nkura): Sir, 
outsourcing of Reserve Bank of India's job has taken a 
tremendous dimension in recent years. The agency 
commissions have been Increasing leaps and bounds. 

MR. SPEAKER: You cannot convert it into a debate. 

SHRI BASU DEB ACHARIA: The Bank is relentle8sly 
and desperately trying to shift jobs to outside agencies 
with a defined move to trim the premier institution in 
order to define a role of Central Bank. 

MR. SPEAKER: Put your question kindly. 

SHRI BASU DEB ACHARIA: Sir, the hon. Minister 
has stated in his statement that the banks do not have 
the requisite expertise and form from which they can 
derive cost benefit advantage. A Bill has been introduced 
and we oppose the introduction of the BMI to form a 
separate organisation. 

Sir, so long as cleariflg of cheques, etc. by the 
Reserve Bank of India is concerned, they were being 
done efficiently. The customer satisfaction is 97 per cent. 
Recently, investment has also been done to upgrade Its 
technology. The circular Issued by the Reserve Bank of 
India to outsource not only in, what he has stated, the 
non-core activities. . .. (Intsrruplions) 

MR. SPEAKER: If you do not put a question, I cannot 
help you. 

SHRI BASU DEB ACHARIA: I would like to know 
whether the accounts operations, deposit mobilisation, loan 
disbursement and all these activities come under non-
core activities. 

Sir, today, lakhs of banks employees are on strike. 

MR. SPEAKER: That we have come to know, you 
please put your question. 

SHRI BASU DEB ACHARIA: Sir, I would like to know 
from me hon. Minister whether he would reconatder the 
decision to outsource some of the acttvitiee which are 
the core activilies. By outsourcing the core activities of 
nationalised banks, it is nothing but a step towards 
privatisation. 

MR. SPEAKER: You have said that. Let him reply. 

SHRI. BASU DEB ACHARIA: Sir, it i8 like lowering 
the Government share, from 74 per cent to 51 per cent, 
as the Government has proposed. I would like to know 
from the hon. Minister whether the Govemment would 
review the decision and reverse the decision. Otherwise, 
it will hann the interests of the people of our country. 

/TrsnsMIionJ 

SHRI SHAILENDRA KUMAR (Chail): Mr. Speaker, 
Sir, I express my gratitude to you for p.roviding me an 
opportunity to ask a question on Calling Attention Motion. 

MR. SPEAKER: I allow those who seek my 
permission. 

SHRI SHAILENDRA KUMAR: Through you I would 
like to say to the hon'ble Minister that the banks were 
nationalized in the country with the objective of providing 
f.cillti~ to the common man. While the Govemment 
propose to Increase the participation of private sector 
banks to eo percent through Reserve Bank of India. I 
feel It would create a monopoly of private sector causing 
Inconveni~e to the common man. It would particularly 
benefit the bigwigs. I would like to know if we are not 
moving away from what we had envisaged while 
nationalizing the banks. The private sector would thus 
have a monopoly and it would further jeopardize the work 
of streamlining the banking system and make it more 
Irregular. That is why the Government should pay 
particular attention and the Hon'ble Minister should make 
a statement to this effect in the House. 

fEngli$hJ 

MR. SPEAKER: Shri B. Mahtab; seek only a 
clartflcatlon. 

SHRI B. MAHTAB (Cuttack): I come to the question 
right away. I would like to know whether the Minister is 
aware that the Reserve Bank of India's decision to merge 
the Cuttack Clearing House-presently managed by the 
State Bank of India (SBI) at its Main Branch-with 
Bhubaneawar Clearing House has agitated the public at 
large, and precious banking hours were disrupted for a 
number of days which has forced RBI to keep the merger 
In abeyance. When RBI has not spent a single pie for 
the MICR machine at Bhubaneswar, which is put up by 
SBI, then why is there is move to close down She Clearing 
House in Cuttack which is managed' by S~ There are 
36 Banks with at least 120 branches in CIBtack city alone. 
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I would like to know whether the Government would 
refrain from closing down the Clearing House at Cuttack 
and instruct RBI to instal a new cheque processing centre 
with MICR technology at Cuttack. 

SHRI P. CHIDAMBARAM: Mr. Speaker, Sir, I thought 
that my statement was quite clear and the statement 
made a distinction between what are core functions of a 
bank and what are non-core functions. Let me reiterate 
that core banking functions are not being outsourced, 
and there is nothing in the draft guidelines of the RBI 
which either permits or requires banks to outsource core 
banking functions. 

There are a number of functions which are clearly 
non-core functions. I have mentioned this in my statement. 
Let me take one for example, namely, marketing and 
research. Who is best placed to do marketing and 
research? Marketing and research is better done or best 
done by organisations which have specialised in marketing 
and research. Therefore, if a Bank's Board under a well-
defined policy decides to outsource a marketing and 
research activity. I think that is a move In the right 
direction. It will add value; It wHI bring greater efficiency; 
and it will have a cost advantage to the bank. So, I think 
one should not be carried away by what Is said or written 
based on misinformation or half information. 
... (Interruptions) If you do the running commentary, then 
how do I reply? 

The Statement very clearly says that these are draft 
guidelines. They are indeed draft guidelines. 
... (Interruptions) 

SHRI GURUDAS DASGUPTA: How he justifies a 
draft? ... (Interruptions) 

MR. SPEAKER: I would not allow. This is very 
unfortunate. You have made all the allegations. The 
Minister is replying. After that, if necessary, seek 
permission. 

... (Interruptions) 

SHRI P. CHIDAMBARAM: These are the draft 
guidelines. The hon. member read another circular issued 
by RBI which deals with banking correspondent and 
banking facilitator. How. Members would recall that in the 
Budget Speech of 2005-06, I h.ad said in Paragraph 48, 
it reads: 

"48. Government intends to continue with Its effort to 
tum the focus of commercial banks, regional rural 
banks (RRBs) and cooperative banks towards 
providing credit, especially production credit, to rural 
households and farm households. Particularly in 
agricultural credit, innovations are possible. I propose 
to request the Reserve Bank of India (RBI) to 
examine the issue of allowing banks to adopt the 
agency model, by using the infrastructure of civil 
society organizations, rural kiosks and village 
knowledge centres, to provide credit support to rural 
and farm sectors.· 

The Idea Is to reach credit to a large number of 
people. Only an hour ago, Members were saying thet 
credit Is not reached to a large number of people. We 
had identified civil society organisations, rural kiosks which 
are being set up, and village knowledge centres which 
are being set up by the Department of 
Telecommunications and M.S. Swamlnathan Foundation. 

Acting on this suggestion, the RBI has issued a 
Circular on how to outreach banking services through 
the banking correspondent and banking facHitator model, 
and one of the models that Is being looked at is even 
the Post Office, which belongs to the Govemment of 
India. So, the 25th of January 2006 Circular has nothing 
to do with the guidelines that we are talking about. They 
are entirely two different things. Today, in order to expand 
the reach of financial services, we have requested Dr. 
Rangarajan to chair a Committee on Financial Incfusion 
and that Committee will tell us how to bring more and 
more people into the institutional credit mechanism. So, 
the 25th January, 2006 Circular has nothing to do, if I 
may say with great respect, with the draft guidelines that 
we are now debating. The guidelines are draft guidelines, 
feedback is being sought from banks and from other 
stakeholders, and RBI will finalize which are the services 
which may be outsourced, which do not fall under core 
banking activities. I just explained one such non-core 
banking activity which could be outsourced to the 
advantage of the banks. Therefore, Sir, it Is premature to 
come to any concIl.8ion like "this Is back door prtvatieatlon, 
financial inclusion Is bad or outreach Is bad or that this 
Is a substitute for opening new branches.· I think, th ... 
conclusions are completely premature, and if I say with 
great respect, misplaced. 

118 far as bank branches are concerned, we are 
opening new bank branches. Bank branch does not 
depend upon the profitability of the bank alone. The 
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{Shri P. Chldamberam] 

profitability of the bank will mean-my Chairman, the 
Standing Committee on Finance il nodding his head. 
... (Interruph'ons) 

MAJ. GEN. (RETD.) B.C. KHANDURI (Garhwal): 
Alone. '" (Intsrruph'ons) 

SHRI P. CHIDAMBARAM: I said 'alone'. I am very 
careful especially when you are sitting there. 

Profitability of banks. . .. (Intenuptlons) 

MR. SPEAKER: That showl the effectlvenell of the 
Standing Committees. I am very happy. 

SHRI P. CHIDAMBARAM: He is quite a taskmaster, 
Sir. Only he has not summoned me, lummoned 
everybody else, but I am happy about him being there. 
... (Interruptions) 

MAJ. GEN. (RETO.) B.C. KHANOURI: I am just doing 
the job given by the Speaker. . .. (Inlflrruptlons) 

MR. SPEAKER: I complimented all the Chairmen of 
the Standing Committees. 

... (IntMuptionl) 

SHRI GURUOAS OASGUPTA: Sir, leader from that 
side and leader from thll aide are exchanging their 
pleBlantrles. That makes us happier more. 
... (Interruptions) 

SHRI P. CHIDAMBARAM: I would be happy If you 
are made the Chairman. I have no problem with that. I 
did not make him a Chairman. . .. (InlfllTllplion6) 

MR. SPEAKER: You make him a Minister. Then, he 
will realise. 

... (Interruptions) 

SHRI P. CHIOAMBARAM: Sir, a large number of 
bank branches are being opened every year. A bank 
branch depends upon the ability of that branch to mobIll8e 
deposita from that area. There mU8t be a credit depoaIt 
ratio, which Is viable. Bank branches are opened In many 
places. A large number of bank branchel are opened 
every year. These numbers are available. They are 
available on the website of the RBI. So, opening bank 
branches is one part of banking. Reaching out to more 
people who do not get institutional credit is another activity 

of banke. In doing so, we mUlt make a distinction 
between core banking functions which are Identified and 
non-core functions which may .be outlourced If there Is 
a cost benefit advantage to the bank under a well laid 
down policy of the Board of the bank and within the 
guideline. of the RBI, which will be finalised in due 
course. 

Sir, I din not make RBI the regulator of the banks. 
Parliament made RBI the regulator of the banks. 
Parliament gave RBI the authority both under the Banking 
Regulation Act and under the NationaUs.tlon of Banks 
Act. In some other countries, there are regulators olfler 
than the monetary authority. Here, for good reasons, from 
the very beginning, the monetary authority of India Is 
also the regulator of all banka-publlc, private and every 
other bank. Therefore, one must have faith In that 
regulator. Surely the regulator knows exactly what Is 
happening In the banking system and what needs to be 
done. Govemment is very committed to financial Inclusion, 
financial outreach, innovative models, and we are even 
experimenting. in one dlatriel, ullng the Post Office as 
the outreach mechanlam to reach out to people. Matters 
cannot be frozen at a point of time. 

AI the economy grows, as new Instrumenta are 
available, and as new knowledge Is available, we must 
be innovative, we must be forward-looking, and we must 
be progressive. 

So, let me assure the House that there is no 
prlvatlsation; there Is no backdoor or front door 
privatisation; and there is no attempt to dilute the core 
banking functiona of the Bank. 

On the clellring. Sir, let me say that this Clearing 
Corporation which is proposed to be set up Is a Section 
25 Company. I would urge the han. Members to please 
read Section 25 of the Companies Act. This Is a non-
profit organisation. Out of 1,030 clearing houses, only 16 
are run by the RBI. The rest are run by different banks. 
Now. the banks have get together and said: Mlnstead of 
one bank running 50, another bank running 30, and 
another bank running 100, let us form a corporation: we 
are the owners." The banks will be the owners of that 
Corporation. It is not that some private citizen who Is 
going to the owner. I have made It clear. I have said so 
in my statement that the banks are the owners of the 
Clearing Corporation; that Clearing Corporation will be a 
Section 25 Company and non-profit company; and that 
Company will do the clearing operations. There is no 
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proposal to outsource any part of the clearing operation. 
To a .. ume that a banke' owned Section 26 Company 
amounts to outaourclng, with great r"peel, Sir, I am not 
able to accept that criticism. 

Finally, Sir, one hon. Member asked me about the 
merger of the Cuttack and Bhubane.war branch... In 
the year 2004·05 alone, 1,026 new branches were 
opened. For 2005·06, I would get the figures. In one 
year, we opened 1,026 branches. So, a large number of 
branches have been opened. About CuUack and 
Bhubaneswar, It is a problem. You know, Sir, 
Bhubaneswar is the Capital, Cuttack Is the seat of the 
High Court; Bhubaneswar has to be built, Cuttack Is an 
old city where business thrives. There are two clearing 
houses. Cuttack people have told me and said: ·You 
must not move It to Bhubaneswar.· Bhuban8lwar people 
have said: "No, no; you must combine with Bhubaneawar." 
... (In/srruptions) Just a minute. 

Therefore, as you have yourself admitted, the matter 
is now being considered by the RBI. 

Finally, Sir, let me say, once you choose the 
regulator-you change the regUlator, let Parliament change 
the regulator-Qnce you choose the regulator, and that 
regulator has done a good Job In this country. Let me 
conolude by saying that India's banking system Is one of 
the strongest In the world today. As I have repeatedly 
sad, the total outstanding is Rs. 14,06,146 crore. The 
gross NPAs have come down sharply. The net NPAa 
have come down sharply. I gave out theee fjgurea when 
I met with the Chairmen. The RBI 18 doing a good Job 
of regulating. We must put our faith on the RBI. If there 
ia something extraordinary happening, we can certainly 
look into it. But surely, the RBI will keep In mind all the 
upsides and downsides. The Draft Circular will be flnailled 
after taking note of all points of concern. 

SHRI GURUDAS DASGUPTA: Sir, i have a question. 
, .. (Interruptions) 

MR. SPEAKER: There would be no mo,!, questions. 
He has already given an elaborate answer. 

... (Interruptions) 

SHRI BASU DEB ACHARIA: Sir, he has not replied 
to any of our demands. . .. (/nI8nup1lons) 

MR. SPEAKER: Sorry; therefore, there cannot be a 
running debate now . 

... (Interruptions) 

SHRI BASU DEB ACHARIA: Would he reconsider 
the declalon taken by the Government? ..• (In/srruplitJll6) 
Unle.. he withdraw this c:leclslon, we are walking out. 
. .. (In~ 

MR. SPEAKER: Now, I am taking up one urgent 
matter. 

... (InMm.Ip/Ion6) 

MR. SPEAKER: Now, Shrl RamJi Lal Suman. 

... (In/snvpl/on8) 

MR. SPEAKER: Mr. Kharabela Swain, you please tit 
down. Why are you upset? 

... (InMmlpllon8) 

SHRI VARKALA RADHAKRISHNAN(Chiraylnkll): We 
have many genuine doubts. '" (/n/slTUp/lon$) 

MR. SPEAKER: What are you saying, I cannot hear. 

... (In/snup/lon$) 

MR. SPEAKER: Nothing will be recorded except the 
aubmflllon of Shri RamJI Lal Suman. 

... (/nfrlfI'lI/JIItJM) .. 

12.48 hr •• 

(At /111$ 8., SlId 86$11 DsIJ AcMn. WId 801M 0IMr 
hon. ~fII !tIh IIw Houstl.) 

/TrBnsl8t1on} 

SHRI RAMJI LAL SUMAN (Flrozabad): Mr. Speaker, 
Sir, in the evening yeeterday when the meeting of Cabinet 
Ministers was taking place at 7. Race Course Road, the 
residence of the Prime Minister, surprlalngly a car reached 
there in which a boy and two girls were sitting . 
... (In/snupt/on$) 

PROF. VIJAY KUMAR MALHOTRA (South Delhi): Mr. 
Speaker, Sir, not a lingle Minister Is present here, who • 
wUI give the reply? ... (InI8nup11ons) 

"Not recorded. 
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[Prof. Vijay Kumar Malhotra] 

{Englishj 

The Home Minister should have made a suo motu 
statement. 

{Translationj 

MR. SPEAKER: It is not the way. 

{Englishj 

Prof. Malhotra, I would also allow you to speak on 
this matter. 

... (Intsnuplions) 

MR. SPEAKER: But there is a Cabinet Minister here, 
and other ministers are also present here. You know the 
functioning of the Government. It is a Cabinet Syalem of 
Government. 

{Translationj 

SHRI f4AMJI LAL SUMAN: Speaker Sir, they said 
only this much that they were to meet the Prime Minister. 
They were allowed to enter the pramleea wIIhout boCherIng 
to verify whether they had taken the appointment to meet 
Prime Minister or not, and whether their names figured 
in the list of the appointment to the Prime Minister, and 
whether the number of their car was noted down. 

Mr. Speaker, Sir, it is not the question as to from 
where they had come and what was the number of the 
car. The most remarkable thing here Is that concem has 
been expressed on the matter of intemal security of the 
country inside and outside the House. The country as a 
whole is concemed and at a time when the meeting of 
Cabinet Security Committee was going on at Prime 
Minister's residence, the gra,vlty of this lapee can be 
imagined if any terrorist attack had happened to take 
place there. In such a situation Prime minister's residence 
is not safe. Any person can enter the Prime Miniater's 
residence by claiming that he Is to meet the PM and he 
is allowed by the security personnel and when car 
retumed from there then only they grew alert and the 
car was caught at the INA mart<et, 3 or 4 krns away 
from the Prime Minister's residence. But It has been 
justified by the Prime Minister's office that there was no 
any lapse on the part of the security· personnel. 
. . . (InltJrruphOns) 

{Englishj 

MR. SPEAKER: All right, you have raised It. You 
have very pertinently raised it. 

{TrsnsllJlionj 

SHRI RAWI LAL SUMAN: Mr. Speaker, Sir, it is a 
very serious matter. I would like to know from here that 
on the one side, the whole country is concerned regarding 
security arrangements, on the other side Who had come 
In that car and how the car could pass through two .-
security points. If some terrorists had managed to enter 
in this way then what could happened there. It should be 
thought over. The more important point is that statement 
has been issued from Prime Minister'S office without going 
into the facts that there was no mistake from security 
side. Through you, I request the Government that the 
Prime Minister or Home Minister should make a statement 
regarding this Incident and tell the whole country the real 
facts thereof. 

Mr. Speaker, Sir, the matter is serious because 
meeting of Cabinet Security Committee was going on at 
Pl'lme Minleter's residence, therefore media people were 
present there. So, this news apread 8Cf'088 the country 
Immediately through media. Had there been no media 
peraona, perhaps efforts could have been made to sweep 
this newe under the carpet. Therefore my request is that 
the hon'bIe Prime Minister should make a statement on 
this matter and apprise the country of the facts. 

SHRI REWATI RAMAN SINGH (Allahabad): Mr. 
Speaker. Sir, the hon'bIa Member Shrl Ramjl Lal Suman 
has .xp .... aed his opinion in detail. I want to point out 
that terrorist incidents have taken place in Mumbai and 
Deihl in the country and other parts of the country are 
also experiencing this plight. The whole country Is 
concerned in this regard. There are three security check 
points at Prime Minister's residence. That car had crossed 
two of the three barricades and reached the Prime 
Minister's residence. At that time a meeting of Cabinet 
Security Committee was going on at Prime Minister's 
residenCe and about 12 hon'b!e Ministers were present 
there. The three persons sitting in the car reached there. 
I want to know as to who they were. Why security 
personnel permitted them to enter there and why it has 
been said by Prime Minister office' that nothing has 
happened there . 
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Sir, it is a very serious matter. I request you to give 
directions from Chair to the Govemment to make clear 
the whole issue in the House. I thank media persons 
also that they have disseminated this news through 
various TV news channels. It is a very surprising that the 
moment this news was broadcast In the country through 
TV channels, it was stated by the Prime Minister's office 
that no such incident had taken place. It is a very serious 
matter. My request is that the hon'bIa Home Minister 
make a statement in the House regarding this. 

PROF. VIJAY KUMAR MALHOTRA: Mr. Speaker, Sir, 
I want to point out that the Prime Minister's office has 
said that there was no security Iapae and no such incident 
had taken place. Then why have they been arrested and 
sent to jail? This action has been taken after news was 
disseminated by the media, otherwise probably no action 
could have been taken. 

Mr. Speaker, Sir, our two Prime Minister's have been 
the victim of terrorism and Ihortcomings of this typiI in 
Prime Minister's residence is very serious. I wu expecting 
that the hon'ble Home Minister himaelf will come and 
make suo motu statement and take the whole country 
into confidence but it has not been done so. Through 
you, I request the Govemment that at least the tnIth be 
revealed to the country explaining u to how this incidence 
took place; who were the people to enter PM's residence 
in the car? 

Mr. Speaker, Sir, Chidambaramp is present here. He 
is a Cabinet Minister. Let him speak whether there were 
any shortcomings in security arrangements at Prime 
Minister's residence, if not then why have they arrested 
apprehended and jailed? How could it be said from PMO 
that there was no security lapse without verifying the 
facts. If this is the situation of security at Prime Minister's 
residence, then you yourself can guess how will be the 
situation of other places. 

(Eng/ish} 

MR. SPEAKER: Rest of the matter will be taken up 
at 6 PM. 

... (/nltlnuplions) 

[Trans/alion} 

SHRI RAWI LAL SUMAN: Mr. Speaker, Sir, the 
leader of the house has come . ... (/ntsnupHqn8) 

(Eng/iIIh/ 

MR. SPEAKER: Nothing will be on record. I caNed 
Shri Sontoeh Mohan Dev. 

... (/nItmupIIons;-

[T1'W1S!a1ion/ 

MR. SPEAKER: You will speak at 6 pm. 

12.54 hn. 

DALMIA DADRI CEMENT LIMITED 
(ACQUISITION AND TRANSFER OF 

UNDERTAKINGS) AMENDMENT BILL, 
2006** 

{English/ 

THE MINISTER OF HEAVY INDUSTRIES ANO 
PUBliC ENTERPRISES (SHRI SONTOSH MOHAN OEV): 
Sir, I beg to move tor leave to introduce a Blil to amend 
the Oalmia Oadri Cement Umited (Acquisition and Transfer 
of Undertakings) Act, 1981. 

MR. S"EAKER: The question Is: 

"That leave be granted to introduce a Bill to amend 
the Oalmia Oadrl Cement Limited (Acquisition and 
Transfer of Undertakings) Act, 1981: 

ThtI motion was 6dopttN:J. 

SHRI SONTOSH MOHAN OEV: SIr, I Introduce the 
BW. 

12.55 hra. 

DISCUSSION UNDER RULE 193 

Ae: AI .. In price. of ....mI81 commodltle. 

(Eng/iIIII/ 

MR. SPEAKER: The hon. Mlnieter of Finance will 
now reply to the debate on price rise. 

"Not recorded. 
··Publlshed In the Gazette of India, Extr8ordlnary, Part-II, 

Sectton-2 dated 28.7.2006. 
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THE MINISTER OF FINANCE (SHRI P. 
CHIDAMBARAM): Sir, I am grateful to the hon. Members 
for the very uHful and conltructlve debate that took place 
yesterday. The debate was Initiated by Dr. Chlnta Mohan 
and then from the Opposition Benches was led by Prof. 
Vijay Kumar Malhotra. 

12.56 hr •• 

[MR. DEPUTY SPEAKER in the ellsl" 

Sir, we discussed price rise in the last S88.ion. This 
is not the first time price rise is discu88ed in Partlament. 
Price rI.e is discussed from time to time. In fact, the 
issue of price rise has been discU88ed in virtually every 
Session of Parliament for many years. For example, this 
was dtecuaaed in the lok Sabha on the 9th of July, 
1998, between the 3rd and 8th of December, 1998, 27th 
of April, 2000 and I sincerely hope that Prof. Malhotra 
and his friends will recall what was said during those 
discussions also. . .. (Inltlrruptions) 

SHRI MOHAN SINGH (Deoria): And the same thing 
will be repeated today . ... (lnltlrNpl/l:JM) 

SHRI P. CHIDAMBARAM: It will not be there. I will 
tell you why. 

MA. DEPUTY SPEAKER: Please do not disturb. 

SHAI P. CHIDAMBAAAM: Sir, we are talking about 
both inflation measures, the WPI, CPI, and other Indices 
as well as the prices of essential commodities actually in 
the market. The first Is a phenomenon that we find in 
virtually every developing country, and we find today even 
in developed countries. The second Is a phenomenon 
that we find from time to time and I will explain why that 
happens. Prof. Ramadass is not here. I think he made 
a very Significant contribution. Perhaps, Prof. Malhotra 
and others were not present at that time. I think he 
made a very significant contribution explaining the 
difference between these two. In my own way I will try 
to explain. 

Let us first look at the WPI. Today, for example, the 
Department will report-not my Department but the 
Department that is responsible for conectlng this data-
that the WPI has again declined from last week's 4.68 to 
about 4.52 or so. If you look at WPI, in 1998·99 for four 
weeks between 1 st of July and 22nd of· July WPI was 7 
per cent and more. . .. (Intenvptlons) , 

{ThlnSMtIon} 

PROF. VIJAY KUMAR MALHOTRA (South Deihl): It 
Is not right to enforce WPI for .... ntlal commodities. 
... (Inltlnuptions) 

/English} 

It was only 15 per cent . ... (lnMrruptions) 

SHRI P. CHIDAMBARAM: I am coming to that. I 
have tried to make a distinction. . .. (Inltlrruptlons) If you 
want to reply on my behalf, I will sit down: I have made 
a distinction. Malhotraji, I made a distinction between WPI 
and prices In the market and I said I will deal with both, 
I said so. Kindly listen to me. You do not need the 
earphone. I am speaking in English only. You do not 
need that. Maybe the translation is saying something else. 
... (Inltlnuptlons) Let us look at the WPI. I will tell you 
why that happens and what is the Impact. 

Again, from 21st October to 2nd December, 1998 
the WPI was over 7 per cent. It touched 7.3 per cent. 

13.00 hra. 

For the moat part of 2000-01, the WPI was well 
over six per cent. It touched a high of 8.8 per cent on 
13.1.01. In fact, when the change over from the NDA 
Govemment to UPA Govemment took place, the WPI 
was on the rise. It rose from a low of 1.6 per cent on 
24.3.04 to 5.6 per cent when the new Government came. 
The point I am making is that WPI rises and falls for a 
variety of reasons. The two main reasons are cost·push 
inflation and demand·pull Inflation. World over, fuel prices 
have Increased and metal prices have hardened. Take, 
for example, fuel prices. The NDA Govemment, if I may 
say this, was extraordinarily lucky regarding fuel prices. 
Fuel prices were about $ 23 a barrel in 2003·04. Today, 
as you know, it is $ 70 a barrel. It is three times. Metal 
prices have hardened throughout the world. When these 
prices harden-these are inputs like fuel-there Is a cost· 
push inflation and the cost·push inflation is reflected in 
the WPI. 

The second reason for WPI to increase is demand-
pull Inflation. There is no much more demand, and supply 
does not catch up with demand. Take, for example, 
cement and steel. Now, we complain about cement prices 
being high and steel prices being high. Why? The demand 
for steel and cement is so high today but even at these 
prices, people are willing to borrow mpney to build their 
own homes or buy their own homes. Home loans are 
growing at 44 per cent. People are willing to leverage 
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their current income and their future Income In order to 
borrow and build their home or buy a home. When the 
cement capacity and steel capacity does not match the 
demand for cement and steel. naturally prices rise. This 
is demand-pull inflation. W. find it in every dev.loplng 
country. You take credit for the growth that you recorded 
in 2003-04 and we take credit for the high growth that 
Wfj have recorded in 2004-05 and 2005-06. If the 
economy is growing at eight per cent or more. inevitably. 
there will be some demand-pull inflation. Capacity has to 
match up with the demand for these items and 
commodities. 

When the WPI increases. with a lag, the CPI will 
also increase because wholesale prices will get reflected 
in the retail prices and that is what has happened since 
the month of March-April. We are taking steps to 
moderate cost-push Inflation and demand-pull Inflation. On 
cost-push inflation. we are taking steps on the fiscal side. 
We have cut customs duties and we have cut .xclse 
duties. If nece.sary. we will take further steps. On the 
demand-pull inflation side. monetary etepe are being taken. 
The Reserve Bank of India hu taken a tighter monetary 
stance and the monetary stape that the Reserve Bank of 
India takes will moderate Inflation. 

But that does not satisfy the common man because 
these are numbers. These numbers are relevant These 
numbers are something which Members of Parliament 
should be aware of. These numbers will indeed have an 
impact upon retall prices of eAentla1 commodities for the 
common man. This discussion is about essential 
commodities. Now. why are prices of essential 
commodities going up? One of the reasons is that general 
inflation is going up because of cost-push factors and 
demand-pull factors. 

The other and the more important reason. with which 
we are directly concerned today. is supply shocks. What 
has happened is that three commodities which are 
essential have driven this price rise. These commodities 
are wheat. pulses and sugar. Now. we can go Into each 
one of these. Take. for example. wheat. 

The advanced estimates for the production of wheat 
in 2004-2005-countrary to what was said here--placed 
it at 74 million tonnes. Finally. the estimates placed the 
final wheat production only at 68 million tonnes. In the 
year 2005-2006. the advanced estimate placed it at as 
high as 73 million tonnes. but the flnal wheat production 
was only 69.48 million tonnes. 

There hu been a decline In wheat production, and 
It was leu than what wu anticipated or projected. As a 
re.ult of this, the public stocks dwindled. This was 
becauae the off·tatee of wheat takes place through the 
POS, open market ...... .tc. Th. projections for the 
current year are good. but we will have to walt and ... 
how the monsoon behaves, and what eventually the croup 
turns out to b.. Let me give you the figure. of 
procurement for 2005·2008 compared to the previous y.ar 
2004-2005. In 2004·2005. as I said, the production was 
about 68.6 million toones. Nearly 15.9 million tonnes came 
to the market. out of which 14.77 million tonnes were 
actually procured, that is. about 147 lakh tonnes of wheat 
was procured. This represents 92.84 per cent of arrivals 
In the marke~. In 2005-2006. only 13.64 million tonnlS 
arrived In the market. which was slightly lesa than the 
arrivals of the previous year. but only 9.22 million tonne. 
were procured. that Is. 92 lakh tonnes were procured. 
Thla mea". that 61.6 per cent of the arrivals was procured 
In the market. 

I am not trying to fix blame. but virtually every State 
that was given a target including Punjab. Haryana and 
Uttar Pradesh all failed to m.et their target on 
procurement. Since procurement declined and the overall 
production was not as anticipated or projected. there was 
a psychology of scarcity. Therefore, the wheat prices 
started to rise. This is esaentlally a supply-side shock 
and a supply-side deficit. In order to meet this supply 
shock, the Govemment Jecided to import wheat. Now. 
thl. decision has been taken, and wheat is arriving In 
the Indian ports and prices have shown a declining trend 
In the futures or forward markets as well u in the spot 
markets. This will get reflected In the actual retail market 
with a time lag. If the total availability of wheat in the 
country-public stocks and private stocks-is less. then 
you can augment the total stock of the country only by 
import. If there are adequate private stocks. then you 
can find ways to convert private stocks to public stocks. 
but if the total availability of public stocks and private 
stocks taken together Is not adequate, then this can only 
be augmented in the short run by import. In the long-
term. of course. we must increase production and 
productivity. but in the short-term this can only be 
increased by imports. This Is precisely what the' , 
Govemment I. doing. and It will get reflected In the retail 
prices as it was in previous years with a time lag. 
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[Shri P. Chldambaram] 

The next point about which I would like to talk is 
pulses. This country is chronically deficit in pulses, and 
this deficit Is not there from this year or last year, but 
this deficit has been there for many years. We have 
always imported pulses, which is why pulses are an OGL. 
In 2oo3-2OQ.f, the total production of pulses was 149 
lakh tonnes, and we imported 11 lakh tonnes; in 2004-
2005. the total production of pulses was 131 lakh tonnes, 
and we imported 13 lakh tonnes; in 2005-2006, the total 
production of pulses was 139 lakh tonnes, and we 
imported 16 lakh tonnes. This problem has been 
accentuated this year because the pulses that we 
consume are largely available only in Myanmar. 

In Myanmar also, there has been a decline In 
production. Pulses are not available in Myanmar in the 
quantities that we want, but we have allowed Import of 
pulses. These pulses will come, whatever quantities are 
available will come, but as long as there is an overall 
shortage between demand and supply, I am afraid, prices 
of pulses will not moderate immediately. When new 
supplies arrive, when the new crops come, then alone 

. prices of pulses will moderate. . .. (InftJnupIions) 

SHRI MOHAN SINGH: Next yearl 

SHRI P. CHIDAMBARAM: In the current year, 
whenever the next crop comes. . .. (InftJnupIions) I think, 
the hon. Member wants to speak. If you permit him, let 
him speak. 

{Translation] 

MR. DEPUTY SPEAKER: Let the Minister conclude 
his speech, you can speak offer the conclusion of his 
speech. 

... (InltNTUplions) 

{English] 

SHAI P. CHIDAMBAAAM: Please listen to me first; 
you keep on asking questions. 

MR. DEPUTY SPEAKEA: Please do not disturb the 
Minister. This is not the proper way. Nothing will go on 
record. 

... (Inl8nupHons) ~ 

SHAI P. CHIDAMBAAAM: You had a debate In May 
when the Minister of Agriculture answered all your 

"Not recorded. 

questions. I am duty bound to answer on behalf of the 
Govemment, but we are answering Issues which were 
answered In May. If a further discussion is required, I 
am sure, the Minister of Agriculture will come and answer. 
However, I am answering on behalf of the Govemment 
as to why we are short of pulses, and why the demand 
and supply gap in pulses has increased. 

Thirdly, In 2002-03, the total sugar production was 
201 lakh tonnes, in 2003-04, It fell to 139 lakh tonnes, 
and in 2004-05, It fell to 130 lakh tonnes.·1 will t.II you 
why. 

{T/'llns/stion] 

PAOF. VIJAY KUMAA MAlHOTRA: Sir, the farmers 
are receiving the same price. . .. (Inttmup/Ions) 

{English] 

SHAI P. CHIDAMBARAM: In 2003-04. It was your 
Govemment. and from 2004-05. our Govemment Is there. 
If the policy that we pursued is wrong. Th~ the policy 
that you pursued is alao wrong. 

I win tell you why. 11 you ask me a question, you 
must walt for a whUe. 

MR. DEPUTY SPEAKEA: PleaSe addre88 the Chair 
and not the individual Members. There should be no 
running commentary please. 

SHAI P. CHIDAMBAAAM: One was the deficiency In 
rains, and the other was that farmers switched from 
sugarcane to other crops, which were more remunerative. 
Prices of sugar fell to As. 15 to As. 16; it pleased the 
consumer, but it did not please the farmer. So, he 
switched over from sugarcane to another crop. This is a 
double edged sword. If prices for the consumer have to 
be maintained, one has to keep in mind the prices for 
the farmer also. ... (Intenuplions) 

SHAI GUAUDAS DASGUPTA (Panskura): It is a 
dangerous argument. 

SHAI P. CHIDAMBARAM: What 18 dangerous? 

SHAI RAJIV RANJAN SINGH 'LALAN' (BeguaaraI): 
It is not based on reality. 
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{TI1IMllltion} 

MR. DEPUTY SPEAKER: Let the Minister conclude, 
after that you can present your views. 

... (InMnupIions) 

[Eng/ish} 

MR. DEPUTY SPEAKER: This Is not the way. 

SHRI P. CHIDAMBARAM: If you have to Inc,.... 
sugarcane prices for the fanner, then, Inevitably, we have 
to Increase the price that Is fixed under the Sugarcane 
Control Order and consequently sugar prices will 1ncrea8e. 
... (Intsrruptions) 

SHRI RAJIV RANJAN SINGH 'LALAN': Give them 
subsidy. 

SHRI P. CHIDAMBARAM: We will come to that 
question. If you increase the prlcee of sugarcane, the 
price of sugar will also rI88. When prices of sugar fell 
sharply In these two years, the sugarcane farmers 
switched over from sugarcane to another crop. Thla laue 
was raised and this was answered In May. I am telling 
you that you need to find a balance between prlcea for 
farmers and prices for consumers. . .. (InMmJplitJn6) 

PROF. VIJAY KUMAR MALHOTRA: It is a fallacious 
argument. 

SHRI P. CHIDAMBARAM: Thia argument may be 
fallacious for you, but this argument is logical from my 
point of view. In 2005-06, the production was 191 lakh 
tonnes. In 2006-07, the crop that 18 starting from 1st of 
October promises to be a good crop. Once this crop 
starts coming, once this sugarcane Is crushed and sugar 
is produced, prices will decline. 

Now, Sir, let us look at the price situation. 

{Tl1Inslation} 

PROF. VIJAY KUMAR MALHOTRA: Whatever the 
hon'ble Minister is speaking Is not correct. The Cr0re8 of 
people of this country are reeling under the burden of 
inflation. If the nature of the reply is like this, there is no 
use in hearing it. . .. (InMtn.lplicln8) He has not told whether 
the prices would decline or not. 

MR. DEPUTY SPEAKER: You first hear the reply of 
the Minlst .... 

PROF. VIJAY KUMAR MALHOTRA: You are 
exhorting me to listen to him. but if the hon'ble Minister 
goes on giving such reply, there Is no point In IisIening 
to him therefore we are staging a walkout from the House. 

{Eng/itIh} 

SHRI P. CHIDAMBARAM: Anyway you have decided 
to do that, what Is the point? 

13.15 hrs. 

(AI /his ~, PlOt. Vg.,y KUlTlllr IM~ MId ~ 
oIhBr honfMf MtlfTlbtJlS Ish IIItJ HoustI) 

{Tf'llfisllltion} 

SHRI RAJIV RANJAN SINGH 'LALAN': Mr. Deputy 
Speaker. Sir, they have neither any concrete progranunes 
nor any sound logic. Thia reply Is agaInIt the Interests of 
the common man, therefore we are staging a walkout 
from the House. 

/English} 

SHRI P. CHIDAMBARAM: Anyway. it is Friday 
afternoon. You will have to go early . ... (lnMm.lp/loM) 

/EngII6h} 

13.15112 hra. 

(AI this -IJW Shri Rajiv R.n;.n Singh 'L6I6n' 6f1d 
80mtJ olhtJr lion. MtlmbtJlS ItJII IhtJ HoU$tJ.) 

... (InltlnupIions) 

SHRI P. CHIDAMBARAM: If you sit down and listen, 
you win get an anewer. If you go out, I wID atlN answer. 
...{lnhltrUplionB) Sir. the only way to bring down the prices 
of these key .... ntisl commodities Is. .. . (Inhll'fZIPIion$) 
Sir, he is going out. He should go quietly. 

MR. DEPUTY SPEAKER: Please do not disturb the 
House. 

SHRI P. CHIDAMBARAM: The only way in which 
prices for the hOUMwlfe, for the common man will come 
down in the retao market of essential commodities Is to 
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[Shri P. Chidambaram] 

augment supply of these commodities. As long as there 
is a supply side shortage. supply deficit. . .. (Inttmuptions) 

SHRI GURUDAS DASGUPTA: You should tackle 
blackmarketing. 

SHRI P. CHIDAMBARAM: I will deal with that. 

SHRI BASU DEB ACHARIA (Bankura): What about 
the assurance you have, given two months back that all 
the essential commodities will be made available at 
reasonable prices. 

{Translation} 

MR. DEPUTY SPEAKER: Nothing is going on record. 

... (Interruptions)· 

/English} 

SHRI P. CHIDAMBARAM: You have asked the 
question. Now walt for an answer. I am answering in a 
responsible manner. What is the point In raising your 
voice against me? 

MR. DEPUTY SPEAKER: Achariaji. this is not the 
WRy. 

SHRI P. CHIDAMBARAM: That this is an 
unprecedented phenomenon, that these prices will never 
come down, these are wrong assumptions. Take Toor 
Dal for example. In 199 its price was Rs. 34 per kg; it 
came down to Rs. 26 per kg when supply was 
augmented. Take pnions. It sprice was Rs. 11 per kg in 
1999; it came down to Rs. B in 2000. Today Ita price Is 
Rs. 4. . .. (Interruptions) 

SHRI GURUDAS DASGUPTA: What is the reason 
for suicides by fanners? 

SHRI P. CHlDAMBARAM: Listen to me. I am 
answering. It can only be done by augmenting supply. 
... (Inltlnuplions) You are not listening • ... (lnffNrUptit)ns) 

SHRI BASU DEB ACHARIA: Fanners are not getting 
the right price. 

MR. DEPUTY SPEAKER: How can I allow you to 
interrupt the hon. Minister? 

·Not recorded. 

{Trans/ation} 

PROF. RAM KRIPAL YADAV (Sambhal): When it is 
available with the farmera, then it Is cheap, when it Is 
not, then It becomes costly, this is not valid argument. 
... (InlBnuptIons) 

MR. DEPUTY SPEAKER: Let him give the reply at 
first, then raise your questions. 

... (IntelTllptions) 

/English} 

SHRI P. CHIDAMBARAM: Is this not a relevant 
fIgu~? I am giving you only relevant figures. 

{Tl'Ilnslalion} 

PROF. RAM KRIPAL YADAV: When it is available 
with the farmera, then it is cheap, when it is not with 
them. then It becomes costly. Those who are into 
hoarding, raise Ita prices. By resorting to the jugglery of 
figures, the hon'ble Minister do not want to preaent the 
real picture that's why we are staging the walkout from 
.the House. 

13.16 h .... 

(At this stage, Prot Ram Kripal Yadav and some 
other hon'ble membtHB /sit IhB House) 

[English} 

SHRI P. CHtDAMBARAM: Sir, I think they do not 
wish to get an answer. 

SHRI GURUDAS DASGUPTA: That price was wrong 
price. 

SHRI P. CHIDAMBARAM: That is what I am saying, 
that price is wrong. 

SHRI GURUDAS DASGUPTA: But you are taking 
satisfaction . 

SHRI P. CHIDAMBARAM: I am not taking satisfaction. 
I am saying that price Is wrong. Therefore, when prices 
rise in the retail market, prices will come down once you 
augment the supply . ... (Inlsrruptions) 

MR. DEPUTY SPEAKER: I will' not permit the hon'bIa 
Minister to be interrupted like this. 
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SHRI P. CHIDAMBARAM: You asked a queetion and 
you must walt for the answer . ... (In/Bl'nJpllDns) 

SHRI BASU DEB ACHARIA: You have epoken for 
20 minutes. 

SHRI P. CHIDAMBARAM: You haVe spoken for- fifty 
minutes. Please wait for the answer. 

/Translation} 

MR. DEPUTY SPEAKER: You will be given time after 
he completes his speech, but whosoever interrupla in the 
middle, nothing will go on record. 

SHRI BASU DEB ACHARIA: Whatever is spoken in 
between should also be recorded. 

MR. DEPUTY SPEAKER: Then he would not be able 
to finish his reply. I am bearing In my mind this also, 
that the Members have to take leave for the lunch also. 

SHRI BASU DEB ACHARIA: How can one have his 
meals when the poor are not getting meals? 
... (Interruptions) 

(English} 

SHRI GURUDAS DASGUPTA: Sir, may I point out 
that interruptions are a part of Partiamentary proceedings? 

SHRI P. CHIDAMBARAM: I accept that. But It looks 
like I am interrupting you. 

/Translation} 

MR. DEPUTY SPEAKER: You will be given time after 
he completes his speech, but please do not interrupt. 

... (Interruptions) 

MR. DEPUTY SPEAKER: Radhakriahnan ji, your 
words are not being recorded. 

{Eng/ish} 

I feel sorry. This will not go on record. 

... (Inttlnup/it1tJ8r 

"Not recorded. 

[T1WI6IMion} 

MR. DEPUTY SPEAKER: You IiIten to h)m. Your 
words are not being recorded. 

. .. (InIBnupIion$) 

{EII(JIIish/ 

MR. DEPUTY SPEAKER: Pie... continue, Shri 
Chidambaram. 

... (IntwTupt/0n6) 

SHRI P. CHIDAMBARAM: Therefore, the only way 
to bring down the moderate pt1cea. . .. (InlMuption$) 

[T1W18I4IirJn/ 

MR. DEPUTY SPEAKER: If you are not willing to 
listen. I will uk the hon'ble Minister to take hie aeat. 

. .. (InIBnupIions) 

{EtPiIh} 

MR. DEPUTY SPEAKER: Let him to continue hia 
speech. 

..• (InlflnupI/on$) 

[TrsnsMtIon} 

SHRI DEVENDRA PRASAD YADAV (Jhanjharpur): 
The Government should take aome positive ateps 
... (InlBnupIions). Traders create artificial scarcity of the 
commodltiea. . .. (InlfllTUplJons) 

fEtPlsh} 

MR. DEPUTY SPEAKER: Only Shri Chidambaram'a 
speech will be recorded . 

... (IntsmJptions)· 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AF:=FAIRS (SHRI BIJOY HANOIQUE): Y.aterday the 
hon'ble Minister was listening to the speeches of the 
hon'ble Members for more than six hours. Allow him to ' 
speak for haIf"~hour . ... (lnfrlfTuptions) 

"Not rec:orded. 
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(Tf'IlnsIBtionj 

MR. DEPUTY SPEAKER: The hon'ble Mlnlater has 
heard you for six hours, now you listen to him to aUeast 
half-an-hour. 

13.23 hr •. 

(AI this SIBgB, Shri GufUdBs DBsgup/B Bnd soms DIhtIr 
hon'ble MtIfTIbtNs leN the Houstl) 

[English} 

MR. DEPUTY SPEAKER: Nothing should be 
recorded. 

... (IntenupHons)" 

13.24 hr •. 

(AI this slBgB, Shri BBsu deb Achllf'18 and some other 
hon 'bIe Mel11bers leN the HoUstl.) 

SHRI P. CHIDAMBARAM: It Is most unfortunate . 
... (Interruptions) 

(Tf'Ilnsl6tionj 

SHRI DEVENDRA PRASAD YADAV: The prices are 
rising due to hoarding. . .. (Inltlnuplion8) 

[English} 

MR. DEPUTY SPEAKER: I know that. I agree with 
you. 

(TmnsIBtion} 

You seek clarification after his speech. 

{English} . 
I will allow you. Before that, let him to complete hia 

speech first. 

... (Interruptions) 

(TmnsIBtion} 

SHRI DEVENDRA PRASAD YADAV: Sir, artificial 
scarcity is being created. Big hoarders are creating this 
artificial scarcity. The hon'ble Minister has not given a 
reply to this moot question. . .. (Interruptions) 

[English} 

MA. DEPUTY SPEAKER: Nothing Is going on record 
and nothing should be recorded. 

... (InhJrruptions) 

'Not recorded. 

[TI'IIn6I6tionj 

SHRI DEVENDRA PRASAD YADAV: We are 
completely dIuatIsfted with the reply given by the MInister. 
so we are staging a walkout from the House. 

13.25 hr •. 

(At this slBgtI, Shri DtlWlndrB PrtlSBd YBdlrv Bnd some 
other hon'ble MtHnbtJlS ItJIt the H0US8.) 

. 
KUNWAR MANVENDRA SINGH (Mathura): The 

people have voted for us. What answer wiD be given to 
the public? ... (Inlflrruplion$) 

[English} 

MA. DEPUTY SPEAKER: Nothing should be 
recorded. 

... (Inhlrruptions)· 

SHRI P. CHIDAMBARAM: Sir, 88 I said-I repeats 
it-the prices of these comrnodlties-wheat, pullee and 
sugar-will come down once the supply Is augmented. 
... (Iflhlnuptions) 

MR. DEPUTY SPEAKER: Please listen to the hon'bIa 
Minister; he Is on his legs. 

. .. (Inltlrrupllons) 

[TranslBtion} 

MR. DEPUTY SPEAKER: Let the hon'ble Minister 
complete his statement. Later on you will be given time 
to raise clarification if you desire so. 

[English} 

SHRI P. CHIDAMBARAM: The prices of wheat. sugar 
and pulses which are the primary drivers in the primary 
articles group. will come down once the supply is 
augmented. 

I will read out the measures taken on the wheat 
side, on the sugar aide and on the pulses side. Once 
these supplies are augmented, the prices will come down. 

'Not recorded. 
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But why I refer to the figures of 1999 Is that It is wrong 
to assume that merely because seaaonaJly or becauae of 
shortage on the supply side, the prices have rteen to • 
level and that they will never come down: It is a wrong 
assumption. 

Toor Olll for example was .. lIIng at As. 34 • kg. in 
1999. It moderated down to Rs. 26: it was in fact, Rs. 
33 in 2004 and today it is at As. 33 or Rs. 34 and it will 
moderate. Similarty, for wheat, there was a high point 
when the prices were high, but once supplies are 
augmented, they will come down. In the case of sugar, 
in fact, in 2002 and 2003, the augar prices crashed to 
Rs. 15 and Rs. 14.60 and the consumers were happy, 
but what do the farmers do? They switched over from 
sugarcane to some other crop. Then the prices rose to 
As. 17 and then, they went back to grow sugarcane. 
Today the prices are between Rs. 19.50 in 80me places 
to Rs. 21. When the new crop comes, it will moderate. 

There is no magic-wand; the only way to moderate 
prices is to augment the supply of these commodities. 
The Minister of Agriculture was here in May to reply to 
a debate. He narrated the steps that we are taking to 
augment the supplies. Today, he answered a queatlon in 
Partiament in the Rajya Sabha on the steps taken by his 
Ministry to augment supplies. let me simply, if n8C8888ry, 
read out the steps that he is taking in wheat, in sugar 
and in pulses. These steps, in oourse of time, will 
augment supplies and the prices will come down. 

There are other issues which need to be addressed 
and that is what, I think, is concerning the people. One 
is how far do we use the Essential Commodities Act and 
how can that be an Instrument to moderate prices. It Is 
true that on the 15th of February 2002, the NDA repealed 
all control orders. That was pursuant to a Conference of 
Chief Ministers; the repealing order did provide that the 
State Governments could obtain prior permission of the 
Central Government and pass control orders. 

We have advised the Chief Ministers that if they 
wish to pass Control Orders, they can obtain prior 
permission of the Central Government and make their 
own Control Orders. The Ministry 'of Food and Consumers 
Affairs is examining whether the Control Order, which 
was made on the 15th of February 2002, should be re-
visited and whether the State Government should be 
authorised to pass Control Orders even without prior 
permission. Obviously, I cannot answer for the Ministry 
of Food and Consumer Affairs. The concerned Miniater 

should answer that but the matter Is under examination. 
Even as the law stands today, I said this in the Rajya 
Sabha, the Chief Ministers have the powers to pus 
Control Orders with the prior permission of the Central 
Government. Let me assure thia House If any State 
Government wants to pass the Control Order, the Central 
Government will grant permission promptly and they can 
pass the Control Orders. These Control Orders can be 
passed for fixing stock limits, for enabling de-hoarding, 
for stopping price manipulation and for stopping black-' 
marketing. These Control Orders can be passed. The EC 
Act contains powers and I would appeal to the State 
Govemments, having regard to the local situation, if they 
wish to pass the Control Ordera, they can be granted 
permission by the Central Government to pass the Control 
Ordera. They can pass the Control Orders. 

The second issue is about the future trading. I wish 
Shri Vadav was here. He is the Chairman of the Standing 
Committee. The Bill is before his Committee. My 
colleagues and I have requested him to place the Report 
of the Committee on the Bill quickly before the House. 
Vesterday, I had a talk with him, that the Bill must corne 
back to the House. Today, the regulator of the forward 
market has very skeletal powers. In order to arm him 
with greater power, a Bill has been introduced and the 
Bill is pending in Parliament. I would urge the Chairman 
of the Standing Committee, I can only request him, to 
place the report conceming the Bill before the PArliament 
80 that in this Session both the Houses can pass the 
Bill, and we can arm the regulator with more powera. 

The larger question, whether future trading in key 
essential commodities should be totally banned, is a 
question that is being examined by the Ministry of 
Agriculture, Food and Consumer Affairs. And I am 
confident that at an appropriate time the Minister will 
make a Statement in that behalf. But even to take 
measures which are strong and efficient measures, I think 
It is necessary to arm the regulator with greater powers. 
I think it is absolutely important that that Bill is passed, 
with or without the amendments that the House may 
agree. , once again urge the Standing Committee to place 
the report concemlng the Bill quickly 80 that those powers 
can be given to the regulator. 

Pending that, the Ministry of Agriculture, Food and 
Consumer Affairs has taken a n\.lmber of steps. Let me 
read them for the record 80 that the han. Membera will 
know what steps are being taken. 
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On wheat, a decllion to tmport 5 lalch tonnee. was 

taken on the 2nd February, 2006. 

Another decision to import 30 Iakh tonne was taken 
on 22nd April. 2006. 

Wheat has been brought under OGL at the 
concessional Duty of five per cent. 

Regulatory measures taken by the Forward Markets 
Commission are: initial margin of all the futures contracts 
in wheat has been increased from 5 to 5.3 per cent to 
10 per cent with effect from 24th June. On 28th of June, 
an additional special margin of 10 per cent on all 'net' 
long position was imposed. The limit In open position 
was reduced by 50 per cent on 27th of June. Aggregate 
limits on all on-going contracts was reduced from 80,000 
tonnes to 40,000 tonnes for the Members and from 20,000 
tones to 10,000 tonnes for clients. The limits for near 
month contract was restricted to 8000 tonnes for Members 
and 2000 tonnes for clients. 

FMC has increased the cooling off period to 30 
minutes are against 15 minutes. 

Steps have ~n taken and when the law is paseed 
more powers will be available to the regulator and he 
will take more steps. 

On the question of pulses, let me read out the 
measures taken by the Ministry of Agriculture, Food and 
Consumer Affairs. 

On 8th of June, 2006 a decision was taken to allow 
Import of pulses at zero import duty. Ban on export of 
pulses was notified. NAFED has placed orders for UIlId 
and Moong and they are expected to arrive In August, 
2006. 

The Government of Delhi has taken steps for 
providing ullld dBl and fI'IO()fIg dBl at the rate of As. 38 
per kilogram and their procurement cost is Rs. 31 per 
kilogram. It was agreed that they would supply theae 
varieties of pulses to the Delhi State Civil Supplies 
Corporation at Rs. 37 per kilogram. We have asked the 
State Chief Secretarias to undertake similar Initiatives in 
their respective States. 

The State Govemments can play a ~ro-active role, 
procure commodities and distribute them through whatever 
outlets they have to moderate prices. As regards sugar, 

I have no doubt in my mind that having regard to the 
prloea of sugarcane that we given to the farmers, a 
reuoNlble price has to be paid for the augar, otherwise, 
the farmers will not get reasonable price for the 
sugarcane. The prices today are ranging between Rs. 
19.50 per kHo to As. 21. But when the new sugar season 
starts, they will moderate further by perhaps a rupee or 
a rupee and a half and prices of sugar will also moderate. 

We are looking at the supply side. It is really an 
iesue that falls within the domain of the Ministry of Food, 
CMI Supplies and Consumer Affairs. But I am very happy 
to answer on the measures taken on the supply side. I 
have already told you the measures taken by my Ministry __ 
on the fiscal side and the measures taken by the RBI in 
consultation with my Ministry on the monetary side. As 
WPI and CPI moderates and supply side augments, the· 
prices will come down. There Is no reason to assume 
that there would be a relentless increase in prices or 
that once the price goes up, it will never come down. 

On POS, there was some question. I think again 
there are rnieconceptlone. We have not reduced the 
aHocation of POS. Let me give the figures. In 2003-04, 
rice and wheat put together, the allocation was 71.59 
million tomes; In 2004-05, the aHocation was 72.05 million 
tonnes; in 2005-06, the allocation was 72 million tonnes. 
There has been no reduction in the allocation of rice and ._ 
wheat taken together under PDS. In fact, in 2003-04 and 
2004-05, the same quantity of rice and wheat was 
allocated. In 2005-06, because of shortage of wheat, we 
reduced the allocation of wheat by six million tonnes but 
Increased the allocation of rice by six million tonnes. 

The Members are not here. What Is the position of 
the offtake? We allocated nearly 72 million tonnes. The 
offtake in 2003-04 was only 50 million tonnes. The offtake 
in 2004-05 was 41.47 million tonnes. The offtake in 2005-
08 is only 42 million tonnes. The State Govemments 
should answer. There is an allocation but there is no off 
take. The quantities muat be lifted and pushed through 
the PDS. Where the Public Distribution System is efficient 
and functioning, the quantities are pushed through but 
where the PDS Is not functioning, as is the case in 
some State&-! do not wish to name the States-there is 
no offtake and then people blame that you are reducing 
the allocation. We are not reducing the allocation. 
Therefore, the Members must really take their State 
Govemments to task, how much was allocated to the 
State Govemments, how much was lifted and how much 
was actually distributed through the PDS. If they stayed 
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back to Iiet.n to· this answer, maybe some of these 
answers would be Inconvenient to some Members. But I 
have to give the truth. We are not reducing the offtake. 
We Bre not reducing the allocation. There is no intention 
to reduce the allocation to the PDS. If furthei infonnation 
is required, I would request you to address the MInistry 
of Food and I am sure he will be very happy to furnish 
the information in writing. 

Sir, this year when the procurement season starts, 
we intend to ensure that the targets are met. Last year, 
the target of 162 lakh tonnes was fixed for procurement 
of wheat but we only procured 92 lakh tonnes. This year, 
I hope the State Governments will cooperate with the 
Central Government and achieve the target for wheat. 
The procurement of rice has been very good. In fact, it 
has been slightly more than the target. Aice stocks are 
ample and rice prices are stable. Once the procurement 
of wheat takes place effectively this year, you will find 
that also helps in removing the psychology of scarcity 
and moderating prices. 

Sir, there were some questions about the issue price 
of wheat. I do not know from where the hon. Members 
have got the impression that this Government has 
increased the issue price. The last time the issue price 
of wheat or rice was increased was in July, 2002. That 
was the last time Government increased prices. We have 
not increased the issue prices either of wheat or of rice 
for BPL or for APL families, which means that the subsidy 
burden is still being borne by the Govemment. There is 
no reduction in subsidy. The issue price of BPL for wheat 
was As. 450 per quintal and As. 565 a quintal for rice. 
It was As. 610 a quintal for wheat and As. 830 a quintal 
for rice for APL. There has been no change since July 
2002. 

Sir, there were questions as to why we are importing 
wheat. I thought this was answered by the Minister for 
Agriculture in the month of May. I was here when he 
answered; it appeared in the newspapers. We are 
importing wheat in order to augment the total stock of 
wheat in the country-both public stock and private stock 
taken together. In order to augment the total stock of 
wheat we are importing wheat. Now, the landed coat of 
wheat is between, between the first tender and the third 
tender about As. 8000 a tonne and As. 9000 a tonne. 
The economic cost of procurement of wheat, Including 
procurement cost, storage cost, holding and dlstrtbutlon 
cost is between As. 10,300 and As. 10,700 a tonne. We 
should procure wheat from our farmers. At the same 
time, when there is a total shortage in the st0ck8 In the 

country-public stock and private stock taken togethel'-
we must import wheat and we are Importing wheat at an 
e<:onomic cost from whatever aourc8S are available in 
order to augment to stock. There is no contradk:tion 
between procuring wheat at a reasonable .price from the 
farmers and importing wheat at an economic cost. Both 
can co-exist, both have co-existed in the put and both 
will co-exist in the future also. 

Sir, there was one last question about petroleum. 
There is again a misconception that the petroleum price 
rise really does not hurt the Government, it gives the 
Government a bona~a. I have already read out the 
petroleum prices. The average petroleum prices were 28 
dollars in 2003-04. Today the average price In the last 
three months has been 68 dottars. The price has, in fact, 
gone up to as high as 74 dollars. The bulk of the burden 
i6 borne by the Govemment and the oil companies. Now, 
look at the revenue from the petroleum sector. Last year, 
in 2005-06, we budgeted for a certain amount of revenue 
in the petroleum sector. We ended with As. 1864 crore 
less than the budget amount. There was no bonanza to 
the revenue. In fact, in 2005-06, we budgeted for As. 
64,738 crore and we actually collected only As. 62,874 
crore. I will tell you, why. There was a surplus In the 
customs head but there was a shortage In the excise 
head. Because of high prices, import of petroleum 
products declined and that affected customs duty collection 
and the volume growth of diesef was only 1.5 per cent 
as against the prOjected four per cent. No bonanza came 
to the exchequer. In fact, this Government has reduced 
customs and excise duties for petroleum products. For 
example, customs duty on crude has been reduced from 
10 per cent to 5 per cent. Customs duty on petroleum 
products has been reduced from 20 per cent to 10 per 
cent. We have followed Dr. Aangarajan's report and 
switched over to substantially specific duty rate for excise 
and small part of ad-valomm duty. It is this Government 
which has reduced customs and excise duties on 
petroleum products. Can we reduce it further? If It is the 
question of the power to reduce It further, then obviously, 
the answer Is yes, we have the p()wer to reduce It further. 
But If I reduce customs duties and excise duties, I will 
have to take a hit on the revenues. I am willing to take 
a hit on the revenues provided we can control some 
expenditure, provided we can impose some new taxes. 
Now it is all right to suggest to reduce customs duties 
and excise duties on petroleum but do not Impose any 
new taxes and do not cut down any expenditure. How 
do we balance the buclget today? The budget is not 
balanced. The budget has a 3.8 per cent fiscal deficit. 
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Therefore, one has to balance the intereel on revenue 
and expenditure sides. If I get a bonanza on the customs 
and excise, then surely, I should reduce It. But, as I 
have said, there was no bonanza. In fact, last year, we 
took a hit on the BE figure of Rs. 1864 crore and the 
collection upto May this year also does not show that 
there is a bonanza because the price of crude 011 Is 
going up. With the price of crude 011 going up, you might 
get a little more on the customs side but it will 
immediately have an impact on the excise side. 

Anyway, these are matters under consideration. As 
and when ftecal steps are necessary, we will take fiscal 
steps. RBI Is taking monetary steps and the Ministry of 
Agriculture, Food and Consumer Affairs are taking steps 
on the supply side. These three measures, namely, fiscal 
measures, monetary measures and supply side meaeures 
wiH moderate prices. We will have to add, these measures 
by regulatory measures. As regards the regulatory 
measures under the Essential Commodities Act, 88 I have 
said, the State Govemments are free to take them and 
on the regulatory measures which we have taken under 
the Forward Markets Act, we are awaiting the Report of 
the Standing Committee and the passing of the Bill in 
this Partiament Session so that some more measures 
can be taken. 

Let me assure that the Govemment is acutely 
conscious 01 the responsibility that prices muet be 
moderated. In 2004, the WPI index was 8.5. I came to 
this House and said that we will moderate the prices 
and the prices did moderate. Again, let me assure the 
House that we will take whatever steps are required to 
be taken to moderate the prices. We should not spread 
a sense 01 scarcity or a sense of alarm. Prices will 
moderate in Mure. 

PROF. CHANDER KUMAR (Kangra): Sir, I would like 
to know Irom the hon. Minister on one point. He has 
given very detalled l1:Ieasures to see that prices of some 
commodities will come down. In spite 01 these measures, 
when the prices will not come down, then what should 
be done? You are going to subsidise some eaeential 
commodities and the Public Distribution System is already 
in practice in some States. Through the PDS, you are 
going to subsidize some essential commodities like two 
or three pulses so that every common man can purchase 
them through the PDS. How long will you take to initiate . 
this process? You have to instruct the State Govemments 
that this is the channel that they should take and to give 

888eI'IlI8I commoditieI at subIidIaed I1de8 through the PDS 
In panchayats, cooperative socletlee and Fair Price Shops 
80 that people can get Immediate relief. 

SHRI K. FRANCIS GEORGE (Idukld): Sir, the hon. 
Minister has said that off-take of PDS goods has not 
been commensurate with the allotment that has been 
made to the States. That is I10t true as lar as Kerala is 
concemed. In the case of Kerala, allocation 01 wheat by 
PDS has been reduced lrom 46,190 metric tonnes to 
19,113 metric tonnes from June, 2006 to t-1arch, 2007. 
In 2005-06, our average off-take of wheat has been 
30,841.80 metric tonnes. It has now been reduced to 
19,113 metric tones. As per the Minister's assurance here, 
I would request the Govemment to restore the allotment 
of wheat to Kerala which is very much proper in its off-
take by PDS specially in the case of wheat. I would 
request him to restore that quota as far as Kerala is 
concemed. 

MD. SALIM (Calcutta-North East): The hon. Member 
Irom the Congress bench has just now put the question. 
There should be proper supply of essential commodities 
in the market which are required by the common man, 
the lower middle class, the middle class and the poorest 
of the poor. We have the PDS now. In this situation, will 
the Govemment consider strengthening the PDS so that 
14 items are guaranteed secured supply and 888 that 
hoarding will not take place? 

It is because people know that they are going to get 
things at a reasonable price and at a fixed price 
throughout the country. That would check this thing. That 
would correct the ills and the distortions which happened 
during the NDA regime under the Essential Commodities 
Act. 

SHRI KiNJARAPU YERRANNAIDU (Srikakulam): Mr. 
Deputy-Speaker, Sir, the duty 01 the e'-ad Government 
is to provide all the essential commodities at affordable 
prices to the common men. At present we have a Public 
Distribution System. TI'ie Govemment of India should 
immediately convene the Chief Ministers' Conference on 
this issue. This is a national issue and not a party issue. 
Even the hon. Prime Minister and Madam Sonia Gandhi 
convened a Chief Ministers' Conference of only the 
Congress ruled States, not 01 all the States. That is why 
there are no control orders. When NDA was in power, 
they scrapped all these things. But there is a clause and 
even now there is a scope. If State Govemments want 
It, then we are ready to give permission. Hoarding takes 
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place everywhere. To prevent aJI1heI8 things, the fIrwIce 
Minister should convene a Chief Ministe,.' Conference to 
discuss as to why the prices are inctHSing. We are 
discussing about PDS and other things. But the ground 
reality is that people are suffering. This Is not my 
statement alone. Even Madam Sonia Gandhi asked the 
hon. Prime Minister and the hon. Finance Minister to 
look into the situation. In this scenario, wlH the Finance 
Minister convene a Chief Ministers' Conference on this 
issue or not? 

(Translation} 

KUNWAR MANVENDRA SINGH (Mathura): Mr. 
Deputy Speaker, Sir, through you, I would like to submit 
to the hon'ble Minister that we are procuring crude oil at 
the rate of $70 per barrel as on date as he hlrnseH has 
mentioned. I am a member of the Consultative Committee 
also and I had put forth my view points In its meeting I 
am not fully aware but I have come to know that per 
barrel refinery charges to refine the crude oil, cost of 
transportation of oil, diesel, kerosene and petrof to depots, 
and the service tax comes to around Rs. 23-24. The 
present price of petrol is As. 50-52 per liter, Diesel Rs. 
45-48 and kerosene Rs 25-26 on controfled rates. For 
BPL holders it is Rs. 9 thought It Involves the cost of 
Rs. 25-26. 

Mr. Deputy Speaker, Sir, I would like to uk the 
hon'ble Minister whether the Govemment will consider to 
reduce the charges like customs duty, excise duty, service 
tax, VAT and other taxes which are around 40-45% and 
make petro-products available to the customers at reduced 
prices. Members of other parties have also recommended 
it. Today the price of an LPG cylinder Is Rs. 310-315. 
The hon'ble Minister has mentioned several points. He 
should have given assurance to reduce the rates of these 
products in the coming 3-4 or 6 months. The Government 
should give a reply in this regard also. 

{English} 

SHRI VARKALA RADHAKRISHNAN (Chirayinkll): Sir, 
in my State of Kerala there was statutory rationing which 
existed for over ha" a century. It was a very successful 
system of distribution. The prices could be controlled 
during this period. Now, as we all know, our State is 
deficit in production of many essential commodities. We 
are deficit in rice production, we are deficit In wheat 
production and many other essential commodities. 
Previously there was a supply from other States without 

interruptJon. The States of Andhra Pradesh and Tamil 
Nadu have supplied foodstuffs to our State. This supply 
prevented in rile In prices of easentlal commodities. Now, 
the supply is put an end to. The Central Govemment is 
not coming to the reecue of maintaining this effective 
Public Distribution System. Public Distribution System is 
the only remedy for controlling the prise rise of essential 
commodities. 

Now, take for example, the food supplies. Even If 
wheat is not useful for human consumption, we take the 
delivery of that wheat. We take delivery of unused wheat; 
we take delivery of spoiled rice which Is unfit for human 
consumption. It Is because of the acute acarcity and price 
ri8e. So, I would request the Central Govemment to make 
supply easier so that an effective Public Distribution 
System can be maintained. 

SHRI PRABODH PANDA (Mldnapore): Sir, in our 
State, West Bengal, MIs. Reliance has set up a lot of 
petrol pumps. They are charging more on petrol and 
diesel, more than the Govemment rates. How have they 
got such a right to charge more prices In petrol and 
diesel is not clear to us. It should be cleared. 

Secondly, about the Public Distribution System, I 
would request the Govemment to introduce the universal 
Public Distribution System so that each and every person 
can get food grains. 

SHRI P. CHIDAMBARAM: Sir, there are only three 
broad issues on which clarification are sought and I 
thought I had explained them. But I would be quite happy 
to expl8ln once agaln. Rice, wheat, sugar and kerosene 
are supplied through the PDS. All of them are subsidised 
today. There Is no question of reducing the subsidy there. 
As I said, we have not increased the Issue prices of rice 
and wheat. Therefore, the subsidy level Increases as the 
procurement price goes up. We are not reducing the 
subsidy and effectively the subsidy has gone up. The 
issue price remains constant and the procurement price 
is high and the subsidy goes up. We are not reducing 
the food subsidy. 

Secondly, whether more commodities should be 
added to the PDS is a larger question which cannot be 
answered by the Minister of Finance in the course of a 
debate on price rise of essential commodities. We should 
raise that as a policy issue. It should be addressed by 
the Minister concemed. So, I would urge you to raise 
the question. This is Parliament and you are entilled to 
debate on aft policy issues. 
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(Shri Prabodh Panda) 
Again, on taxes, I thought I had explained It, but the 

Hon. Members want me to explain it again. This 
Govemment has kept customs duties, excise duties on 
crude and petroleum products under control. Let me once 
again give the figures. In May, 2004 when we took over 
on crude oil the customs duty was 1 0 per cent, today it 
is five per cent; on petrol, the customs duty was 20 per 
cent, today· it is 7.5 per cent; on diesel it was 20 per 
cent, today it is 7.5 per cent; on LPG it was ten per 
cent; today it is zero per cent; on kerosene ;t was 
1 0 per cent, today it is zero per cent. I am talking of 
customs duty. Have I cut customs duty or have I 
increased customs duty? We have cut customs duty. Look 
at excise duty. On LPG, the excise duty was 16 per cent 
in their Govemment, today it is zero per cent; on PDS 
kerosene it was 16 per cent. today It is zero per cent. 
I have abolished the excise duty on LPG and kerosene. 
I cannot go below zero. One crude oil, petrol and diesel, 
pursuant to Dr. Rangarajan Committee Report, we have 
switched over substantially to a specific duty system and 
a very small portion ad valorem. 

14.00 hr •. 

In May 2004, on petrol, it was 30 per cent plus Rs. 
7.5 per litre. Today, it is eight per cent ad va/OrtHTI plus 
Rs. 13 a litre. On diesel, it was 14 per cent ad v8l0mm 
plus Rs. 1.5 per litre. Today it Is eight per cent ad valofrlm 
plus Rs. 3.2 per litre. 

We have gone by Dr. Rangarajan Committee. We 
have not increased the tax rates on the petroleum 
products, on the countrary we have cut Customs Duty 
and Excise Duty. As I have said, if you want me to cut 
more, that is a question which can be considered, but I 
have to find corresponding savings on expenditure side 
or I have to impose new taxes to raise more revenue. 
These are not questions which can be answered saying 
'will you cut duties?' If you say 'No', you are a bad chap 
and if you say 'Yes', you are a good chap. It is not so 
easy to answer these questions. These questions will be 
balanced with the larger question of making a budget. 
Therefore, we have cut Customs Duty to the extent 
possible and as I said, our minds are open. if necessary, 
we will take further fiscal measures. 

MR. DEPUTY SPEAKER: The House stands 
adjoumed to meet again at 3 p.m. 

14.01 hr •. 

The L.ok Sabhll thtJn adjoumed for Lunch 
till Flhtltln 01 thtI Clock. 

15.04 hr •• 

ThtI Lok SIIbINI ,...mb/ed .fMr Lunch at four 
minutes pM! RIIHn 01 /he Clock. 

(MR. DEPUTY SPEAKER in /he Chailj 

STATEMENTS BY MINISTERS-Contd. 

(II) Reported New-Item captioned "Dhaka Grab. 
2 Square Km of India'. Land" appeared In 
'The Pioneer', dated the 27th JulYi 2006 

[English} 

THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF INFORMATION AND 
BROADCASTING (SHRI PRIYA RANJAN DASMUNSI): 
Mr. Deputy Speaker, Sir, the hon. Defence Minister, Shri 
Pranab Mukherjee is prepared to make a statement now 
on the issue raised by the hon. Member, Prof. Vijay 
Kumar Malhotra. Please allow him to make a statement. 

MR. DEPUTY SPEAKER: Now, the hon. Defence 
Minister. 

'THE MINISTER OF DEFENCE (SHRI PRANAB 
MUKHERJEE): Mr. Deputy Speaker, Sir, yesterday my 
colleague and hon. Member, Prof. Vijay Kumar Malhotra 
raised the issue of India's land being in posseSSion forcibly 
by Bangladesh and I told him that I would collect the 
information and keep the House iAformed. Sir, I have 
collected the information and I am making a statement 
now. 

Sir, I rise to make a Statement in connection with 
the news-item KDhaka grabs 2 sq. km. of India's land" 
appearing in 'The Pion86r'dated the 27th July, 2006. 

The report regarding Bangladesh nationals, backed 
by their Army, uprooting boundary pillars along the Indo-
Bangladesh border in Districts of Dhubrr and Karimganj 
of Assam and forcibly grabbing SOO acres (2.02 sq. km.) 
of Indian territory is incorrect. BSF deployed on Indo-
Bangladesh border is on high alert and, no fresh adverse 
possession or illegal occupation of Indian land has been 
reported on any section of the intemational border. 

No Indian population or border outpost has been 
shifted away from the Intemational Border. 

In Assam, there are three areas in adverse 
possession of Bangladesh. These ar, (i) Boraibari, Dhubri 

'Placed In Ubrary, StHI No. L T -452312006. 
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district-189.06 acres (BP No. 1066148 to BP No. 10671 
56); (ii) Pallatal Tea Garden, Karimganj distrIct-21iMW4 
acres (BP No. 10369/36 to BP No. 10373/36); 
(iii) Pamodnagar Tea Garden, Karlmganj dlstrlct-
11.73 acres (BP No. 1375125 to BP No. 1375/38, 58, 
6S). Thus, the total area in adverse possesaion of 
Bangladesh is 499.83 acres. 

No intrusion by BDR or Bangladesh nationals has 
recently been reported from area of Mankachar in district 
Dhubri of Assam. 189.06 acre of Indian land in Boraibari 
area of Mankachar Revenue Circle from BP No. 106813 
S to BP No. 1067/5-5 is under adverse possession of 
Bangladesh since before 1971. The Survey of India and 
Survey of Bangladesh are aware of these details. 

The matter has been under discussion with 
Bangladesh. Recently, the Joint Boundary Wondng Group 
(JBWG) meeting was held on 16th & 17th July, 2006 
between India and Bangladesh in Dhaka. The issue of 
adverse possession was also discussed in the meeting. 
It was decided that joint visits by the two sides to the 
territories under adverse possession would take place 
without prejudice to their respective positions. 

Both countries have adverse possession in certatn 
pockets, but the exact details of such adverse po88euion 
are yet to be reconciled between India and Bangladesh. 
Efforts to do so continue. 

MR. DEPUTY SPEAKER: Now, the House shall take 
up Item No. 14. 

... (IntlllTllp/ionS) 

SHRI KHARABELA SWAIN (Balasore): Sir, I have 
just a small clarification. 

MR. DEPUTY SPEAKER: At this time, there is no 
clarification to be sought. 

SHRI KHARABELA SWAIN: Sir, one of the Ministers 
of the Assam Govemment has told that 2 square kilometre 
of Indian land is occupied by Bangladesh. 

MR. DEPUTY SPEAKER: Mr. Swain, this is not the 
way. 

... (Interruptions) 

SHRI PRANAB MUKHERJEE: I am clarifying their 
position. It is exactly the proceedings of the Assam 
Legislative Assembly and exactly the same figures. But 
the Minister of Assam Govemment did never say that it 

has . happened recently. Those areas are In possession 
of Bangladesh even beto .. Bangladesh was created. That 
is why I have mentioned the year 1971. 

Han. Members are aware of the fact '" (Inltlnuptions) 

Please listen to me. Hon. Members are aware of the 
fact that both sides are in adverse possession of land. 
These are called enclaves. These have not yet been 
sorted out since Independence. We are in possession of 
almost about 2,000 acres of land, which Bangladesh 
claims that belongs to them; and Bangladesh is In 
possession of almost equal amount of land which we 
claim as It belongs to us. That is why this Joint Survey 
Is being organised. That Is why the meeting took place 
In Dhaka between 16th and 17th July to Identify and to 
sort out these issues. 

15.11 hr •. 

ACTUARIES BILL, 2005 

{English! 

MR. DEPUTY SPEAKER: Now, the House shall take 
up Item No. 14-Actuarles Bill. 2006: Shri Bansal. 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): Mr. Deputy 
Speaker. Sir, I beg to move: 

"That the Bill to provide for regulating and developing 
the profession of Actuaries and for matters connected 
therewith or incidental thereto. be taken into 
consideration .• 

Sir, this is a new Bill, which intends to regulate the 
profession of Actuaries in the country. a profession. which 
concomitantly with the expansion of the economic activity 
in general and insurance busin.... in particular, has 
assumed added significance over the years. In simple 
terms. as you would appreciate. an Actuary is a person 
skilled in determining the present effect of future 
contingent events. If that sound difficult at times. It may 
be because it is a new Subject. 

The conventional responsibilities of Actuaries in life 
and general insurance business include designing of 
pricing policies. monitoring the adequacies of the funds 
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[Shri Pawan Kumar Bansal) 
to provide the promised beneflta, recommend fair trade 
rate of bonus wherever applicable, valuation of the 
insurance business, ensuring solvency margins and other 
Insurance risks like legal liability, loss of profit etc. 

Sir, they also define risk factors, advise on the 
premium to be charged and reinsurance to be purcha8ed. 
They also calculate reserve for outstanding claims and 
carry out financial modelling. 

Sir, an Actuary works as a consultant either 
individually. or in partnership with other Actuaries. Besides 
hosts of other functions, his functions Include that eneura8 
that the premium rates of the Insurance products are 
fair. Therefore, he serves both the insurer as also the 
general public going for insurance. 

Sir, so far, it has been the Actuarial Society of India, 
which was registered under the Societies Registration Act, 
1860 and Bombay Public Trust Act, 1950, which is 
managing the affairs of the Actuarial professions in our 
country. As I said, with the expansion in the insurance 
sector, there is almost certainty that In the coming years, 
the demands for qualified Actuaries would go up 
tremendously and therefore, there 15 a need for 
establishing a statutory professional body like the one 
we have for the Chartered Accountants, Costs and Works 
Accountants and the Company Secretaries. 

Sir, presently as per the Actuarial Society of India, 
the number of fellow members, the Actuaries who are 
entitled to practice is just 203. Of these, 137 are resident 
in India and 66 are outside the country. looking at the 
future demand, about 4000, that is, to be precise 3958 
students have registered themselves for pursuing the 
course of Actuarial Science. Including them and a few 
others like associates and affiliates, the total number of 
members as on date comes to 4,326. 

It is felt that by the year 2010, because of the fast 
changing economic scenario, the number that would be 
expected would be at least 10,000 members and 15,000 
by the year 2015. 

To really equip ourselves with that emerging situation 
and to regulate this important profession, which, as I 
said, has to play a very important role in the insurance 
business. this Bill is brought before the House. It defines 
and Actuary besides setting up a statutory profeuional 
body, that is, the Institute of Actuaries of India, to 
streamline, regulate and develop the profelsion of 
Actuaries on the line of Chartered Accountants, etc. 

I must thank the Standing Committee as well for the 
Important definition. They made certain recommendations 
about the change in the definition of the Actuary Itself. 
That has been incorporated. After the introduction of the 
Bill In this House, it was referred to the Standing 
Committee. The Standing Committee considered the Bill 
at length, deliberated thereupon and came forth with 
certain very important SUgg98t1ons which the Government 
did consider. I am happy to state here that on the basis 
of the recommendations of the Standing Committee, I 
would be. moving certain amendments towards the end 
of the discussion of this Bill. But I must again place on 
record my sense of gratitude for the Members of the 
Standing Committee, who participated in the discussion. 

As I was saying, besides defining the Actuaries as 
such, the Bill intends to lay down the functions of the 
Council. The Council as such would function with 9 to 
12 elected and four nominated members. One-third of 
the elected members of the Council would retire every 
second year by rotation but shall be eligible for re-election 
for not more than two consecutive years. 

There is a mechanism for redressal of and 
adjudication of the disputes by a Tribunal established by 
the Govemment. Also. there is a provision for appeal. 
With lOme modifications, the Appellate Authority in case 
of the Chartered Accountants would be the Appellate 
Authority for this purpose as well. There is a provision 
for financing the activities from the fees, donations, grants, 
etc. 

The important thing in all the professions is to 
regulate the conduct of the members whether it be the 
legal profession, whether it be the Chartered Accountants 
or the Company Secretaries. Ukewise, there Is a provision 
to provide for deaHng with the question of misconduct of 
members. It has to be inquired by a separate Disciplinary 
Committee. Complaints against the members would be 
inqulrad by a Prosecution Director. 

One important point in the Bill is that the companies 
are not allowecl to practice as Actuaries. When this piece 
of legislation is passed by this august House and finally 
enacted as a statute, the Government can notify a Quality 
Review Board for setting standards and review the quality 
of services. This is a very important provision because a 
lot now depends upon the Actuaries as such. It was 
precisely for that purpose that the Insur~nce Regulatory 
and Development Authority of India in the year 2000 
promulgated the Insurance Regulatory and Development 



397 Actus" Bill, 2006 SRAVANA 6, 1928 (~ 398 

Authority (Appointed Actuary) Regulations 2000 which IIItW 
ali. provides: 

"That an insurer registered to cany on insurance 
business in India shall appoint an actuaiy who shall 
be known as the Appointed Actuary for the purposes 
of tnis Act." 

This is subject to the provisions which are made in 
the following sub-regulation (2). There is aJao the power 
given to the Govemment to dissolve the Council and to 
make rules and to issue directions for making or amending 
regulations. The Council has the power to make 
regulations. The regulations, like the proviaion In all the 
enactments, those regulations have also to be laid on 
the Table of the two Houses. 

As I said, this is a new Act dealing with a subject 
which, of course, has been in existence for some time, 
a profession which has existed for many years, but now 
which assumes added significance and for that there Is 
the need to have that governed by a statute and that Is 
how we are before this House. I would urge this House 
to consider this Bill and thereafter pass It. 

MR. DEPUTY SPEAKER: Motion moved: 

"That the Bill to provide for regulating and developing 
the profeSSion of Actuaries and for matters connected 
therewith or incidental thereto, be taken Into 
consideration." 

SHRI P.S. GADHAVI (Kutch): Mr. Deputy-Speaker, 
Sir, I rise to support this Bill. This Bill, the Actusriee Bill, 
2005. was brought before the Lok Sabha and the same 
was referred to the Standing Committee on Ananee. The 
Standing Committee presented Its report to the House 
and again this Bill has been brought now by the hon. 
Minister of Finance. 

As we know. after the enactment of the Insurance 
Regulatory and Development Authority (IRDA) Act, 1999 
and the consequent establishment of IRDA on 19th April, 
2000, the insurance sector stood opened up for 
competition. In addition to the six nationalised insurance 
companies. which were transacting the business of 
insurance, twenty-one private sector companies are 
presently in the business in the country. 

The actuarial science is considered to be the 
backbone of insurance operations. particularly so in the 
area of life insurance. However, with the passage of time, 
the scope of the actuarial profession has extended to 

other sectora, particularly those wh.... long long-term 
contrectslliabilitles are Involved. The demand for qualified 
actuaries is expected to increase In the mixed scenario 
where private and Govemment inaurance companiee are 
operating. 

The conventional responsibilities of actuaries in the 
life and General life insurance business Include designing 
and pricing of pollclee, monitoring the adequacy of the 
funds to provide the promised benefits, recommending 
fair rate of bonus where applicable, valuation of the 
insurance business, ensuring solvency margins and other 
Insurance risks like legal liability, 10 .. of profit etc. 

What are the functions of the Actuaries? They advise 
on the premia to be charged and re-insurance to be 
purchased, calculate reserve for outstanding claims and 
cany out financial modelling. 

An actuary works as a consultant either Individually 
or In partnership with other actuaries in multi-dlsclpllnee 
Uke Insurance, Information technology, taxation, employees' 
benefits, risk management, investment etc. Evidently, the 
scope of the functions and duties of an actuary has 
Increased considerably under the changed conditions. 

As per the Insurance Regulatory and Development 
Authority (Appointed Actuary) Regulations. 2000 every 
Insurance company shall have an 'Appointed Actuary'. 

The J1.auarial Society of India (ASI), which was 
established In 1944 and registered in 1982 under the 
Societies Registration Act, 1860 presently manages the 
affairs of the actuarial profession in India. The ASI has 
been conducting examlnstlons in line with the Intemational 
pattem. The Society works closely with the Institute of 
Actuaries, London and the International Actuarial 
Association. 

The proh ... lona of Chartered Accountants, Cost' lind 
Works Accounts and Company Secretarlee are governed 
through the Chartered Accountants Act, 1949; Cost and 
Works Accountants Act, 1959; and the Company 
Secretaries Act, 1980 respectively. Slmllar1y, it was the 
demand of the day for a law dealing with actuaries. 

Unlike in the case of other professions. there 
continued to be lack of a legislation with regard to 
actuarial profeSSion In India. As per the Ministry of 
FInance, this was perhaps not felt necessary so far due 
to the organization set up under which the insurance 
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sector functioned and the consequent limited scope for 
qualified actuaries in these organizations. In the absence 
of legislation as applicable to the profe88iona of Chartered 
AccQuntants, Cost and Works Accountants and Company 
Secretaries, actuarial consultancy on private or individual 
basis continued to be restricted. 

In order to streamline, regulate and develop the 
protession of actuaries on healthy lines, the Government 
has proposed to establish a professional body having a 
statutory character sirnilar to the enactments relating to 
the professions of Chartered Accountants, Coat and Works 
Accountants and Company Secretaries. Therefore, this 
Bill was brought by the regime of the NDA Government. 
It i& good that this Bill has been brought again and I 
support this Bill. 

The Actuaries Bill, 2005 proposes to dissolve the 
Actuarial Society of India and establish a professional 
body, namely, the Institute of Actuaries of India (IAI) and 
transfer the assets and liabilities of the said Society to 
the proposed IAI. The Institute to be constituted under 
the proposed Bill will have the responsibility of conducting 
examinations for the profession of actuaries, regulating 
the profeSSion including aspects relatihg to professional 
misconduct and creating necessary facilities for the growth 
and training of the members of the Institute. It is expected 
to function as a seH-financing and self-supporting body 
without any budgetary support from the Government. 

Sir, I would like to invite the attention of the hon. 
Minister to the provisions of this Bill. It is stated In the 
Bill that the Council would elect a President, Vice-President 
and an Honorary Secretary, One-third of the members of 
the Council shall retire at every Annual General Meeting 
by rotation and will be eligible for re-election. 

I would also like to invite the attention of the hon. 
Minister to the provisions of clause 12(5) which states 
that any person nominated by the Central Government to 
serve on the Council under clause (b) of sub-section (2) 
'shall hold office during the pleasure of the President' . 
Though the intended reference in the clause is to the 
President of India, it could be construed to refer to the 
President of the Council. It is so mainly because the 
expression 'President' is intending to refer to the President 
of the Council occurs in several provisions of clause 12 
(5) by withdrawing reference to the President and instead 
stipulate that a nominated member of the Cou'1cil '&hall 
hold office for a period of five years from the date of his 

nomination unless removed earlier by the Central 
Government'. It will ensure that it is not misconstrued. 
Hon. Minister may take note of my suggestion. 

With these words, I support this Bill. 

{English} 

MR. DEPUTY SPEAKER: Now, it Is 3.30 p.m. I am 
going to take the Private Members' Business. We shall . 
take up item no. 15. 

15.29 hrs. 

MOTION RE: TWENTY ·FIRST REPORT OF 
COMMITTEE ON PRIVATE MEMBERS' 

BILLS AND RESOLUTIONS 

{English} 

SHRI MADHUSUDAN REDDY (Adilabad): Sir, I beg 
to move: 

"That this House do agree with the Twenty-first Report 
of the Committee on Private Members' Bills and 
Resolutions presented to the House on the 26th July, 
2006'-

MA. DEPUTY SPEAKER: The question is: 

"That this House do agree with the Twenty-first Report 
of the Committee on Private Members' Bills and 
Resolutions presented to the House on the 26th July, 
2006." 

The motion wss sdopttHI. 

15.30 hr •. 

PRIVATE MEMBERS' BILLS-Introduced 

(I) Compulsory Registration of Marriage. Bill, 
2005* 

{English} 

SHRI SUBODH MOHITE (Ramtek): Sir, I beg to move 
for leave to Introduce a Bill to provide for compulsory 
registration of marriages in India and for matters 
connected therewith or incidental thereto. 

·Publlshed In the Gazette of India, Extraordinary, Part-II, 
Sector-2 dated 28.7.2006. 
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MR. DEPUTY SPEAKER: The question 18: 

"That leave be granted to introduce a Bill to provide 
for compulsory registration of marriages In India and 
for matters connected therewith or Incidental thereto." 

The motion was Ildop/sd 

SHAI SUBODH MOHITE: Sir, I introduce the Bill. 

'ft.301/ 2 hra. 

(iI) Code of Criminal Procedure (Amendment) BUI, 
2005* 
(Amendment of section 2, etc.) 

[Eng/ish} 

SHAI SUBODH MOHITE (Aamtek): sir, I beg to move 
for leave to introduce a Bill further to amend the Code 
of Criminal Procedure, 1973. 

MR. DEPUTY SPEAKEA: The question is: 

"That leave be granted to introduce a Bin further to 
amend the Code of Criminal Procedure, 1973.· 

The mohan WlIS IldopIBd. 

SHAI SUBODH MOHITE: Sir, I introduce"* the Bill. 

15.31 hr •. 

(III) Cinematograph (Amendment) Bill, 2005* 
(Amendment of section 5B) 

[Eng/ish} 

SHAI SUBODH MOHITE (Aamtek): Sir, I beg to move 
for leave to introduce a Bill further to amend the 
Cinematograph Act, 1952. 

MR. DEPUTY SPEAKEA: The question is: 

"That leave be granted to introduce a Bill further to 
amend the Cinematograph Act, 1952." 

The mohan was adopted. 

SHAI SUBODH MOHITE: Sir, I introduce the Bill. 

'Published in the Gazette of India, Extraordinary, Part-II, 
Sector·2 dated 28.7.2006. 
"Introduced with the Recommendation of the Preeident. 

15,31112 tva. 

(Iv) Indian Medicine. Development Corporation 
Bill, 2005* 

[English} 

SHAI SUBODH MOHITE (Ramtek): Sir, I beg to move 
for leave to introduce a Bill to establish an Indian 
Medicines Development Corporation to promote the 
development of Indian system of medicine and for matters 
connected therewith or incidental thereto. 

MA. DEPUTY SPEAKER: The question is: 

"That leave be granted to introduce a Bill to establish 
an Indian Medicines Development Corporation to 
promote the development of Indian system of 
medicine and for matters connected therewith or 
incidental thereto.· 

Ths motion was IldoplSd 

SHAI SUBODH MOHITE: Sir, Introduce"" the Bill. 

15.32 hr •• 

(y) Con.tltutlon (Amendment) Bill, 2005" 
(In .. rtlon of new article 335A) 

[English} 

SHAI CHENGAAA SURENDAAN (Adoor): Sir, I beg 
to move for leave to Introduce a Bill further to amend 
the Constitution of India. 

MA. DEPUTY SPEAKER: The question is: 

"That leave be granted to introduce a Bill further to 
amend the Constitution of India." 

The motion W&9 sdopftId. 

SHRI CHENGARA SURENDRAN: Sir, I introduce the 
Bill. 

15.321/ 2 hr.. 

(vi) Conat'tutlon (Amendment) Bill, 2005" 
(Amendment of article. 341 .nd 342) 

[English} 

SHRI CHENGAAA SUAENDAAN (Adoor): Sir, I beg 
to move for leave to introduce a Bill further to amend 
the Constitution of India. 

·Published in the Gazette of India. Extraordinary, Part·II, 
Sectlon·2 dated 28.7.2006. 
··Introduced with the Recommendation of the President. 
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MR. DEPUTY SPEAKER: The quutlon is: 

"That leave be granted to Introduce a Bill further to 
amend the Constitution of India." 

The motion W4S 8dophJd. 

SHRI CHENGARA SURENDRAN: Sir, I introduce the 
Bill. 

15.33 h .... 

(vII) Tailoring Worker. (W .... ,.) Bill, 2008* 

/English} 

SHRI P. KARUNAKARAN (Kaaargod): Sir, I beg to 
move for leave to introduce a Bill to provide for certain 
weHa.., measures for tailoring workers and for matters 
connected therewith or incidental thereto. 

MR. DEPUTY SPEAKER: The question is: 

"The leave be granted to introduce a Bill to provide 
for certain welfare measures for tailoring workers and 
for matters connected therewith or incidental thereto." 

Thtl motion W8 IIdopt«I. 

SHRI P. KARUNAKRAN: Sir, I Introduce*· the Bill. 

SHRI DEPUTY SPEAKER: Shri Anandrao Vlthoba 
Adsul-not present 

Shri Bachi Singh Rawat. 

15.34 hr •• 

(vIII) Indian PaMl Code (Amendment) Bill, 2008* 
(In88rtlon of new Section 382A) 

[Translation} 

SHRI BACHI SINGH RAWAT 'BACHDA' (AImora): 
Sir, I beg to move to leave to introduce a BUI further to 
amend the Indian Penal Code, 1880. 

/English} 

MR. DEPUTY SPEAKER: The question is: 

"That leave be granted to Introduce a Bill further to 
amend the Indian Penal Code, 1860." 

The motion was IKiopttKI. 

[Translation} 

SHRI BACHI SINGH RAWAT 'BACHDA': Sir, I 
introduce the Bill. 

·Published in the Gazette of India. Extraordinary, Part-II, 
Section-2 dated 28.7.2006 
··Introduced with the Recommendation of the PreeIdent .. 

, 
(Ix) Wild L ... (Protection) Amendment Bill, 2008-

(Amendment of Section I) 

SHRI BACHI SINGH RAWAT 'BACHDA' (Almora): 
Sir, I beg to move to leave to introduce a BiU further to 
amend the Wild Life (Protection) Act, 1972. 

/English} 

MR. DEPUTY SPEAKER: The question Is: 

"That leave be granted to introduce a Bill further to 
amend the Wild Life (Protection) Act, 1972." <' 

n. motion was IIdopIsd. 

[T"""tion} 

SHRI BACHI SINGH PAWAT 'BACHDA': Sir, I 
introduce the Bill. 

15.35 hra. 

(x) P,.ventlon of Female Infanticide 8111, 2008-

/EngII$h} 
SHRI MOHAN SINGH (Deoria): Sir, I beg to move 

for Ieav, to Introduce a Bill to prevent female infanticide. 

MR. DEPUTY SPEAKER: The queetion Is: 

"That leave be granted to introduce a Bill to prevent 
female Infantk:lde." 

ThtI motion wars Idoptsd. 

SHRI MOHAN SINGH: Sir, I introduce the Bill. 

15.36 h .... 

(xl) Conatttution (Amendment) Bill, 2006-
(Amendment of ArtIcIH 75 and 184) 

[TnJIISI6l1Dn} 

SHRI BACHI SINGH RAWAT 'BACHDA' (Almora): 
Mr. Deputy Speaker, Sir, I beg to move for leave to 
introduction a Bill further to amend the Conatitutlon of 
India. 

[English} 

MR. DEPUTY SPEAKER: The question is: 

"That leave be granted to introduce a Bill further to 
amend the Constitution of India." 

Thtl motion was sdopItJd. 

·Publlshed In the Gazette of India, Extraordinary, Part-II, 
SectIon-2 dated 28.7.2006 
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(TflInslstionj 

SHRI BACHI SINGH RAWAT 'BACHDA': I Inttocluce 
the Bill. 

15.361/ 2 hr •• 

(xII) National Comml •• lon for Horticulture 
Development Bill, 2008-

[English] 

SHRI K.S. RAO (Eluru): Sir, I beg to move for leave 
to introduce a Bill to providing for the setting up of a 
National Commission for Horticulture Development and 
for matters connected therewith or incidental thereto. 

MR. DEPUTY SPEAKER: The question is: 

"That leave be granted to introduce a Bill to provide 
for the setting up of a National Commission for 
Horticulture Development and for matters connected 
therewith or incidental thereto.w 

The motion was MIopttJd. 

SHRI K.S. RAO (Eluru): Sir, I introduce-- the Bill. 

15.37 hr •. 

(xIII) Environmental CIe .... nce (Self-c.rtlficatlon) 
Bill, 2006* 

[English] 

SHRI K.S. RAO (Eluru): Sir, I beg to move for leave 
to introduce a Bill to provide for environmental clearance 
required for important in'rastructural projec:ta on the baals 
of self-certification and for matters connected therewith. 

MA. DEPUTY SPEAKER: The queetlon is: 

"That leave be granted to introduce a Bill to provide 
for environmental clearance required for important 
infrastructural projects on the basis of seIf-certIfIcaIIon 
and for matters connected therewith." 

The motion wss adoptsd. 

SHRI K.S. RAO: Sir, I introduce the Bill. 

'Published in the Gazette of India, Extraordinary, Part-II, 
Section-2 dated 28.7.2006 
"Introduced with the Recommendation of the President. 

(xtv) Infrutructure Development 8a.rd Bill, 2001-

[English} 

SHRI K.S. RAO (Eluru): Sir, I beg to move for leave 
to introduce a bill to provide for the setting up of an 
Infrastructure Development Board for providing 
Infrutrudunal facilities In the country and for matters 
connected therewith or incidental thereto. 

MR. DEPUTY SPEAKER: The question is: 

"That leave be granted to introduce • bill to provide 
for the setting up of an Infrastructure Development 
Board for providing infrastructural facilitle. in the 
country and for matters connected therewith or 
incidental thereto." 

SHRI K.S. RAO: Sir, I introduce the Bill. 

15.38 hra. 

(xv) PrIce Regutatory Authority Bill, 2008· 

{Et¥iSh} 

SHRI K.S. RAO (Eluru): Sir, I beg to move for leave 
to Introduce a Bill to provide for the HUlng up of an 
Authority to regulate prices of various commodities and 
service. In the country and for matters connected 
therewith. 

MR. DEPUTY SPEAKER: The question Is: 

"That leave be granted to introduce a Bill to provide 
for the setting up of an Authority to regulate prices 
of various commodities and servic:ea In the country 
and for matters connected therewith.· 

SHRI K.S. RAO: Sir, I introduce-· the Bill. 

-Publlahed In the Gazette of India, Extraordinary, Part-II. 
Sec:tIon-2 dated 28.7.2006 
··Introduced with the AeeomnendIdIon of the PresIdent. 
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{English} 

MR. DEPUTY SPEAKER: Shri Chandrakant Khaire-
not present. Next. Adv. Tukaram Renge Patll. 

15.39 hr.. 

(xvi) Conatltutlon (Amendment) Bill, 2006* 
(Amendment of article 217) 

SHRI TUKARAM GANPAT AAO AENGE PATIL 
(Palbhani): Sir, I beg to move for leave to introduce a 
Bill further to amend the Constitution of India. 

MR. DEPUTY SPEAKER: The question is: 

Mfhat leave be granted to introduce a Bill further to 
amend the Constitution of India.· 

The motion was 8dop/tKJ. 

SHRI TUKAAAM GANPAT RAO RENGE PATll: Sir, 
I introduce the Bill. 

{English} 

MR. DEPUTY SPEAKER: Shrl Hansraj GangaramJi 
Ahlr-Not present. 

Shri Mohan Singh. 

15.40 hr •. 

(xvii) Hou.. of the People (Admlnlatratlon) BIM, 
2008* 

SHA! MOHAN SINGH (Deoria): SIr, I beg to move 
for leave to Introduce a BUI to provide for the appointment 
of a Commiuion to oversee the adrnInIatraIion of the 
secretarial staff of the House of the People and for 
matters connected therewith. . 

MR. DEPUTY SPEAKER: The question is: 

"That leave be granted to IntrodUce a BID to provide 
for the appointment of a Commission to overs .. the 
administration of the secretarial staff of the House of 
the People and for matters connected therewith.· 

The motion was adopltld. 

SHRI MOHAN SINGH: I introduce"" the Bill. 

"Published In the Gazette of India, extraordinary, Part·lI. 
Sectlon-2 dated 28.7.2006 
""Introduced with the RecommendaIIon of the Preeldent. 

15.41 hr.. 

CROP INSURANCE BILL, 2005 

{English} 

MR. DEPUTY SPEAKER: The House shall now take 
up item 40, further consideration of the Bill. Shri Sudhakar 
Reddy. 

SHRI SURAVARAM SUDHAKAR REDDY (NaIgonda): 
Mr. Deputy·Speaker, Sir. I rise to support this Bill to 
provide for insurance of crops and matters connected 
therewith, proposed by Shri Iqbal Ahmed Saradgl. 

This is a very important Bill for India as agriculture 
is stili the biggest profession In our country pursed by 
the largest section of the people. Seventy per cent of 
our population Is Ilying in rural areas. There are about 
11 crore households which are directly involved in the 
profession of agriculture. About 22 crore agricultural 
labourers are also earning their livelihood through 
agricultu:'8. 

Unfortunately, our agriculture is in a very deep crisis. 
According to the Census, in the last one decade about 
71 lalch peasants disappeared from the profession. This 
is a very serious matter. They are thrown out due to the 
debates taken because of agriculture. They are 
paupertsed. We are hearing the news of tens of thousands 
of peasants committing suicide every year. Of course, 
there are different figures of this and the State 
Govemment do not agree that all suicides are because 
of agrtcultural debt traps, but It Is a fact that a large 
number of peasant are committing suicide. This alone 
shows how deep is the crisis in agriculture. 

The Indian peuant, It is said, Is bom In debt, brought 
up in debt and dies in debt. This was the situation during 
the British period and ear1ler. In the last fifty years several 
new developments have taken place in our country like 
new irrigation projects, land reforms, Green Revolution. 
In spite of all this, unfortunately the situation Is going 
back to square one. 

The debt trap is the most serious trap in the 
agriculture sector and particularly for the peasants. 
Whether It is rain, drought, floocI, quality seeds, fertiliser, 
pesticide, or price, anything can become l? problem for 
the peasant. He can be a victim of anyone of these 
problems. 
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In the last 25 years, to help the peasants from these 
troubles, agricultural insurance was introduced. I think 
about five to six schemes were introduced in the country. 
I am sure this Lok Sabha discussed more than haH a 
dozen times even during the tenn of 14th Lok Sabha 
about the problems of the peasants and even the 
insurance. But all the schemes in the last two and haH 
decades failed. I am sorry to say that they have miserably 
failed. 

The reason is that insurance is considered as a 
business by the insurance companies. Naturally, in 
agriculture, they have to pay more than what the 
premiums they get. Sometimes, the National Agricultural 
Insurance Company is to pay two to three times more 
than the premiums they are collecting. But in India, it is 
necessary that a proper and good Insurance scheme has 
to be brought. 

In the last tew years, new schemes were introduced 
and a very large number of persons were brought under 
agricultural insurance network. But at many places, it did 
not specify the peasants. I come from Andhra Pradesh. 
I read in the newspaper today that a very large number 
of peasants did not enrol themselves for the agricultural 
insurance this year. July 31st Is the last date to apply for 
this year's crop. There are several problems. Firstly, 
people do not have the idea about the insurance scheme 
in many places. Secondly, those who have got some 
idea are not happy and satisfied. As a matter ot act, I 
should say the peasantry in our country is pessimistic 
about the insurance scheme in this country. It is very 
untortunate. The reason is, the conditionalities to pay the 
insurance claims are very hard. It is outdated. In most of 
the places, the method of agricultural insurance is in 
such a way not to help the peasants but it is Intended 
to help the societies than those who have given the 
loans to peasants. This is not a proper method. Evaluation 
for giving claims is also outdated. 

In India, It there is rain in one village, there will be 
no rain in the neighbouring village. But the mandtlls or 
tehslls are taken as unit. If a peasant in one village 
receives rain, totally all the villages will become bankrupt. 
There will be no rain. But insurance companies will not 
agree because mandaI or teMll is considered as a unit, 
they will not agree tor any claim. There will be less 
rainfall in the whole area. Then only, they will agree. 

There will be less rainfaH in the whole area. Then only. 
they will agree. There is a method of calculating the 
loss, which is also very unscientific. They say that 
whatever the crop of last year-60 per cent or 50 per 
cent of the last years crops if it is less than that, only 
then the insurance company will give the claim. If there 
is continuous crop loss, then, what is the meaning of 
putting this kind of conditionalities. If thla year there is a 
loss, next year, loss should be less or worse, only then, 
they get the claim. 

In Andhra Pradesh, several districts in Rayalaseema, 
Telangena and southem parts of the coastal districts are 
continuously drought-prone. In Anantpur, out of every four 
years, three years will be under drought. In such district, 
this type of insurance is giving no result. Most of the 
peasants feel that even what they are paying as premium 
is also considered as loss. I was told that due to the 
presaure from various State Govemments, the National 
Agricultural Industrial Insurance Company and the 
Agriculture Minister has appointed an Expert Com mitt .. 
last year and the Committee haB made Bome 
recommendations. These recommendations were sent to 
several States for seeking their opinions. 

Several States have already given their opinions; It 
is not just that; It is published in the Press that the State 
Government of Andhra Pradesh has made some 
recommendations that the village should be taken as a -
unit. Several other recommendations are also there. 
Unfortunately these recommendations are not accepted 
yet. The recommendations should be accepted. 

I suggest that even the present scheme is aJao not 
very viable. Hence there Is a necessity to study the 
agricultural insurance in different countries as to how It Is 
getting implemented there, so that a better agricultural 
insurance could be introduced. 

Then, the State Governments and the Central 
Govemment should pay most of the premium. The preeent 
premium, for example for the crop year 2006-07-becauae 
of the heavy IOS88S in cotton-ia 7.5 per cent. This ia a 
very fantastic amount. It is very difficult for a peasant 
who has to get loan even to purchase quality seed and 
fertilizer, to have it at 7.5 per cent. It Is something which 
the middle class peasant cannot afford it, even though 
50 per cent Is paid by the State Govemments and the 
Central Govemment fanners. 
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[Shri Suravararn Sudhakar Reddy] 

I propose that the village should be taken as a unit 
instead of mandaI, indemnity level should be restored to 
80 per cent for all the crops including groundnut and 
cotton; crop yield of a normal year should be taken as 
a 'threshold yield; separate units of General Insurance 
Company should be arranged for estimation of the crop 
yields at the district level; an crops should be covered 
under crop insurance: every year, some specific crops 
are only being covered; crop insurance should cover 
farmers who are not loanees of the banks also. This 
year, of course, in some areas, this has been introduced, 
but in many other places, it has not been done. The 
largest number of peasants should be covered. Subsidy 
should be given as premium by the Central and the State 
Govemments; the Life Insurance Corporation and o~er 
insurance companies should be made a part of it. They 
are earning a lot of money; they are getting from general 
insurance and so, they have a social obligation; It should 
nClt be left only for the national agricultural insurance 
companies. 

So, I request the Minister concemed to take into 
consideration all these things and a better, foolproof, pro-
peasant agricultural insurance scheme should be 
introduced in the country. 

SHRI KHARABELA SWAIN (Balasore): Thank you. 
On behalf of my Party, I had gone to Andhra Pradesh, 
to examine why farmers commit suicide. I had found that 
it is basically the cash crop growers who commit suicide. 
It is not the grain crop growers like paddy growers who 
commit suicide. So, it is basically the cash crop growers 
who borrow very heavily from the private moneylenders 
who commit suicide. When the cash crop falls, they are 
unable to bear it and they commit, suicide. 

As a member of the Standing Committee on Finance, 
what I found ;s that in the priority sector lending, the 
banks are compulsorily to give 18 per cent toans to 
agricultural sector. Previously hardly there was any bank 
which was lending 18 per cent. Only during the Ia8t two 
years, after it has been forced by the Government to 
double the rural credit within three years, 50 per cent of 
thern-17 banks out of 32-have now been able to meet 
the stipulation of rural credit for 18 per cent; It is a 
mandatory provision of 18 per cent and they 'have adhered 
to it. 

One of the good 81gns Is, the banks are no longer 
treating the agricultural credtt as compufston. They no 
longer think that the Government of India has thrust It 
upon them. All of a sudden the agricultural credit has 
become a profitable propoaltlon for the banks because 
we have found that the recovery for the agricultural credit 
Is more than 70 per cent. It Is much more than the 
recovery from the corporate sectors. So, the banks are 
now coming forward to lend more and more to the 
farmers. It is a fact. 

As far as crop insurance is concern, I would say 
that it is a misnomer. There is nothing called insurance. 
It Is only the Govemment subsidy distributed among the 
farmers by the banks or the insurance companies do not 
pay a single paisa from their fund. It Is only the 
Government subsidy. Whatever provision the Government 
makes through the Budget is actuaBy being distributed. 
As Shri Reddy has also mentioned, the entire block Is 
taken as a unit. If the crop In the entire block Is destroyed 
only then they will get the insurance benefit. Is it at all 
possible that the crop in the entire 50 kms block is 
destroyed? I fully agree with Shri Reddy that if at all the 
Govemment really want to provide Insurance benefit then 
the Gram Panchayat or even a village should be taken 
as • unit. If the crop is Joet In a Gram Panchayat or in 
a village, they should be able to get the insurance. 

Hon. Minister, Shri Raghuvansh Prasad Is sitting here, 
listening Intently to the debate. ··1 would appeal him to 
provide more Insurance cover. I am a strong proponent 
of economic reforms. I never say that subsidy should be 
Increased. I am totally against It. I would say that In the 
Initial phase If the Government comes forward with more 
money and the farmers see benefit in It, after some time 
they wHl agree to pay some premium. The Life Insurance 
Corporation has a scheme called Janashri Bima Yojana. 
This Yojana has a corpus of Rs. 100 crore. If a person 
applies for his health insurance of life Insurance and 
deposits Rs. 100, the insurance company puts another 
Rs. 100 from that Rs. 100 crore corpus. So, for one 
person it has Rs. 200 as the premium. If that person 
dies, he gets Rs. 20,000. If the person dies out of 
accident he gets Rs. 50,000. If the person suffers from 
some serious injury, he gets As. 25,000. Through this 
Janashri Bima Yojana, the Life Insurance Corporation Is 
giving this much benefit. So, I would appeal to the 
government also to have a corpus of Rs. 1000 crore for 
them. There is buoyancy in tax colleCtion. Every year the 
tax collection is increasing by 20 per cent. We have the 
GOP growth of 8 per cent every year. The Government 
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has got the money. So, the corpus for crop Insurance 
should be increased. I would appeaJ to the Minister to 
follow it for at least two to three years. The fanners will 
definitely come forward to pay the premium. 

16.00 hrs. 

Lastly, the hon. Minister is very happy about his 
National Employment Guarantee Scheme. After all what 
is this National Employment Guarantee Scheme? You 
are only giving some money to the poor people. You are 
not concemed about the assets being created. So, if you 
can disburse money in that way, why could you not give 
money to the fanner who is really doing some very hard 
work? He is feeding the entire people of the nation. So, 
I would appeal to the hon. Minister that in the initial 
stage, the corpus for this insurance cover should be 
increased. You can take It to Rs. 1000 crore or something 
like that so that gradually when the farmer sees the 
benefit in it, he himself comes forward to pay the 
premium. 

{Trans/ation/ 

·SHRI RAVICHANDRAN SIPPIPARAI (Slvakasl): 
Hon'ble Deputy Speaker, Sir, "All men who live on the 
earth are needed to be fed", sang poet Bharathi. In order 
to meet the food requirements of 108 crores of people 
and to stabilise the balance of availability and distribution 
we are required to import about 35 lakhs tonnes of wheat. 

We have an enormous duty to step up the production 
and double the production level by the year 2050. When 
many countries of the world on an aggregate use only 
11 % of their land for cultivation, we have 51 % of our 
land as cultivable lands when crop cultivation go on. With 
increased irrigation from 24% to 135%, our crop intensity 
has increased. We have not made much headway in 
food production in the last 5 to 6 years. But the incident 
of farmers' suicidal deaths are on the increase. We have 
to study the pattem. We find that suicidal deaths are 
more common among those who cultivate cash crops 
and especially cotton growers. 

In order to ensure food security and to meet the 
need for food grains in proportion to the increasing 
population, farmers' needs must be attended to Farmers 
must get protection both social security and crop insurance 
cover Farmers must be helped to become self-sufficient. 

*EngHsh translation of the speech originally delivered In Tamil. 

Govemment are expected to help the agriculturiata to 
that extent. Farmers are not protected merely by restricting 
loans and reducing interest rates or waivers and special 
packages to people of hard hit areas. Increasing 
agricultural credit fund allocation by 36% may not help 
much. Fanners need irrigation fadlities. Our Leaders Shrt 
Valko always stressed the need to go in for inter-linking 
of rivers. Fanners must have total crop insurance. For 
the past 6 years, we have National Agricultural Insurance 
Scheme. About 25 States and Union Territories are 
implementing the same for the past 6 years. Punjab h. 
not accepted Crop Insurance Scheme as yet. Farmers 
get th .... times the premium amount they pay. 

There are about 15 crores of agriculturls1a' householdl 
allover the country. But only about 1.8 crores of them 
have been covered by Crop Insurance Scheme. That is 
a mere 14% to 15% of the total agricultural community. 

For the purposes of insurance coverage and claims, 
the jurisdictional area is a Panchayat Union area. This 
must be brought down to village level. The lowest unit 
must be a village area. Every village must be taken as 
a single unit. 

At the pre-cultivation stage, if the readied lands or 
seedlings are damaged due to monsoon failure, 20% to 
25% of sum assured must be paid. Crop Insurance cover 
should be available to farmers even ten days after 
harvests. This is necessary because Hood havoc effect 
fanners even at threshing stage. 

I wish to impress upon the Govemment to extend 
Insurance cover to horticulture, vegetables and fruits aleo. 
The current yardstick of providing compel1Ultion to farmers 
only when the crop 1088 is 60C'k must be enhanced to 
80%. Not only agricultural produce but agricultural 
Implements and even live-stock including farmers must 
get a single window comprehensive Insurance cover. 

We must ensure that farmers booked for insurance 
cover on their own after being property apprised and 
convinced instead of being lured through compuleory 
methods. Some financial institutions that extend agricultural 
loans are insisting on the farmers to go in for crop 
insurance and they deduct the premium amount on their 
own thereby making it compulsory. Insurance cover should 
be there to save farmers from crop damage due to natural 
calamities, pests and insects. Only then agricultural 
production and thereby food grain production can be 
stabilized to meet the requirements of the country. With 
this I conclude. 
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/EngIIsh] 

SHRt C.K. CHANDAAPPAN (Trichur): Sir, I rise to 
support this Bill. The idea of the Bill is to make provision 
for a more peasant-friendly insurance scheme. Actually, 
thia is the need of the hour. It is because, In our country, 
as we know, the agrarian economy Is In crisis compelling 
our farmers to even commit suicide. In this backdrop, the 
peasants who are undergoing deep frustration,such 
provision for a peasant-friendly insurance would bring to 
them a ray of hope. 

Sir, regarding crop Insurance and ita related problems 
have been mentioned by the previous speakers and I 
agree with the views expressed by them. More crops 
should be brought under the purview of Crop Insurance 
Scheme. It should also be made area-based, which means 
the farmers whose cultivable land area has been lost 
should also be brought under the cover of this scheme. 
Presently, It is village or tsluka based. It should be based 
on the crop lost by a village or a Gram Pancl1a)'6t The 
loss amount should be assessed and the peasants should 
be given due compensation for that. 

18.07 hr •• 

[SHRI AR.IUN SETHI in the Chail) 

Sir, I would like to draw your attention to certain 
other aspects of the problems being faced by the 
peasantry. This country, during the tenure of this 
Government has faced unfamiliar natural calamities, like 
the Tsunami. Tsunami had hit the entire range of Bay of 
Bengal and aIeo certain parts of the Arabian sea. Now, 
the Government is aware of the fact that owing to this, 
the Island territory of Andaman and Nicobar has got titled 
in such a way that one end of the Islands hu got 
submerged into the sea and the other parts of the Islands 
has gone up. Large tracts of cultivable land have been 
lost by the peasants. They have no hope of recovery of 
their lost land. They have virtually nothing to do. their 
cultivable land has got submerged into the seabed. 

There is a similar kind of a problem that is faced by 
peasants owing to certain rivers changing their course of 
flow. In the procees of their changing their course the 
rivers submerge large tracts of cultivable Ianda. The same 
thing happens in the event of an earthquake. 

Sir, as far as my State is concerned, and eImIIar 18 
the case with other coastal areas, we are faced with the 

problem of sea erosion. In the event of sea erosion taking 
place, the peasants tend to lose their cultivable land. For 
such cues there should be some insurance cover meant 
for the peasants who lose their land owing to such natural 
calamities. 

So, when there is Tsunami, when there is change of 
the course of the river, an earthquake, sea erosion, 
landslide, cloud burst, thunder and lighting, crops and 
land are destroyed. These are some of !he natural 
calamities which destroy crops and land. So, in an 
Insurance scheme, there should be a provision to protect 
the land and the peasant who Is lOSing his land due to 
natural calamities. This is one area in which we should 
do something so that the peasant will get a little more 
relief out of it. 

Then, insurance should not be an optional thing. 
Many people may not join the insurance scheme. It should 
be made compulsory. Then the question will come as to 
who will pay the premium. I think, there should be an 
apprcach on that also by the Government. The premium 
of the small, marginal and poor peasants should be given 
by the State Governments. The rich peasants can afford 
to pay their premium. So, compulsory insurance should 
be there and premium of the poor peasantry should be 
paid by the Government. 

Another thing is that insurance is a general thing. If 
you examine the existing schemes, you will find that the 
peasants will get the benefit if there is a natural calamity, 
excepting the calamities which I have mentioned. But if 
there is a pest attack or if the crop is not growing 
because of certain disease, probably, most of the 
insurance schemes will not give protection to the 
peasantry. 

Now, take the case of coconut. Sir, I think your State 
is also having 8 lot of coconut trees. They are badly 
affticted by root wiH disease which is considered to be 
one of the most dangerous diseases by which the whole 
tree becomes useless and there will be no yield from 
such trees. Such a situation is there in Kerals, Andhra 
Pradesh and Kamataka also. In more than half of Kerals 
cultivation is very badly affected. It looks as a healthy 
tree but once it gets affected by this kind of a disease, 
it would look like somebody which has got leprosy. And 
it would not yield anything and the peasant will not get 
any retum out of it. The Coconut Board' has a programme 
to cut those trees and replant them. The peasant would 
like to get rid of such trees and cultivate them again. But 
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then the problem of saplings is there. You may not get 
disease resistant aaplings. In such a aituatlon, what Is 
the scheme of the Govemment by which the peasant 
can be helped? So, my suggestion Is, the peasants 
suffering from the disease affected and the pest Infested 
trees resulting in crop loss should also be given the 
benefit of insurance. If these things are done, then 
probably, the peasants who are today getting frustrated 
would find a little ray of hope. 

Then, there are certain other areas also which should 
be thought of. One of the emerging areas of agrarian 
economy is the cattle wealth of our country like poultry, 
dairy farming, etc. In that area also insurance cover should 
be provided so that cattle wealth will reaHy 6ustain 
especially the small and marginal farmers and they will 
get additional income from this wealth. There should be 
a proper insurance scheme for them. 

I would like to draw the attention of the Minister to 
one more thing. For example, In Keral8, there is a scheme 
by which all the cattle In the State are insured. 

If there is any loss by way of, say a death of the 
cow, he gets compensation. Not only that. The man who 
rears the cattle aiso gets insurance cover under that 
particular scheme. I would request the Govemment to 
adopt similar scheme so that the cattie wealth is well 
protected all over India. My idea Is that you have to look 
at agriculture in a new context. It is not the queation of 
just a few' cash crops or production of rice and wheat. 
Today agrarian economy is very comprehensive. It 
includes many varieties of crops, cattle wealth, poultry, 
sericulture, pisciculture, etc. I am not going Into the details 
of all that. A very comprehensive agriculture insurance 
policy should be worked out so that anybody in the 
agrarian field, who is contributing wealth to the country 
by way of doing agriculture of any kind, is given the 
protection of insurance. It would be difficult. But only 
when such a scheme is introduced, the peasant will find 
that there is some hope and he will find insurance useful 
in the times of difficulty. If such an insurance echeme is 
attempted, I think, we will go a long way in the service 
of the peasantry. 

I would like to mention one thing about the cash 
crop and that would be my last point. Take for example, 
tobacco. My friends from Andhra Pradesh know about 
the importance of tobacco because it is one of the most 
important things in Andhra Pradesh. 

MR. CHAIRMAN: I would like to inform the House 
that the time for the discussion on this Bill' ill over. I 
have a Jist of nine more Members who want to speak on 
this Bill. If the Houp agrees, the time for the discussion 
on the Bill may be extendad by another one hour. 

SEVERAL HON. MEMBERS: Yes. 

SHRI C.K. CHANDRAPPAN: A number of C888 and 
taxes, like excise duty, are collected by the Govemment 
on cash crops like tobacco, and evan on cotton and 
coconut. A portion of that can be diverted to help the 
peasantry. 

I do not say the whole 8um should go towards that. 
A portion of that should be earmarked to protect 1he 
peuants by way of providing better insurance cover. 
Similarly, we can find money for all the cash crops on 
which various cess is collected for various purposes. If 
we earmark a portion of that for Insurance, the cash 
crop cultivators can be protect. I hope the Govemment 
will consider aU these things. 

With these words I support the Bill. 

SHRI K.S. RAO (Eluru): Sir, I congratulate Shri 
Saradgl for bringing such an Important Bill on crop 
insurance. In fact, this Bill should be brought by the 
Govemment itself. I am sure every Member of the House 
will agree that this Bill has to be legislated very soon, 
without any delay . ... (lnMf11IPIion$) 

But the only thing is that when they are in the 
Opposition they fight, in the Ruling Party also everyone 
of us want It, but the Governments, in power, will not go 
ahead with that irrespective of what the Party It is. It is 
very unfortunate. Possibly, when we di8CUsa this matter, 
evan the Governments In power agree that It should be 
brought. Only one happy event is, the fate of the farmer, 
when we can him, everywhere in lectures or In our public 
speeches, as the backbone of the country. He is the one 
who is suffering all the time for no crime he has 
committed. 

Even this thinking of providing crop Insurance has 
come during Rajiv Gandhi's time in 1986 on 1987. But 
it was on the basis of Mandals. They thought, over a 
period seeing the experience, they will make it on a 
village basis and latar on an individual baeis. But decades 
have passed and it has not improved. 
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IShri K.S. Rao] 

I Just want to bring one point to your notice as well 
as to the notice of this House. The fanner is suffering in 
every aspect. He is not getting the right price for the 
fann produce. It is unremunerative. The cost of the inputs 
is going substantially high day in and day out. The wages 
are going up. Even if his wife, children and everybody 
also work, he will not get that. Sometimes, what happens 
is that when the crop is very good and when he feel 
very proud that this year his crop is excellent and he will 
get so much income, suddenly a cyclone comes or 
suddenly some mishap happens and the entire crop Is 
lost, but there is no way to compensate that. 

The more miserable thing is that the existing theme 
which is crop insurance loan, the moment he takes a 
loan from a cooperative bank, they automatically deduct 
the premium. Once they deduct the premium, Is it not 
ethical, moral, legal to pay him compensation when he 
lost the crop? But nobody takes the responsibility and 
they say it is only for insuring his crop alone and not the 
farmer. So, it is not a crop insurance at all. 

Sir, if an industrialist or a trader were to lose money 
by virtue of vagaries of the nature and even if it is to the 
tune of hundreds of erores, it is being paid. When 
hundreds and thousands of crores are being paid to a 
trader, to a manufacture, to an industrialist, who has got 
enough money even if he loses in that and still he can 
survive, why not It be given to a farmer? He cannot 
survive without that. That Is the reason why he is 
committing suicide. So, is it not rational on the part of 
the legislatures to bring this legislation and come to his 
rescue? 

Sir, when we go In person and discuss. The 
Govemments in power or the Minister says that they are 
worried about the possible claim amount as to how many 
thousands of cro .... they will have to pay. But, anticipating 
the huge elalm amount, should we keep quiet? If that is 
so, then, we must keep quiet even for the industrialist 
also. for the traders also. 

Sir, I wish to bring it to the notice of the hon. Minister 
that it is not so bothering. The only thing Is that we must 
have a wilt, we must have an idea, we must have a 
concept. 

Sir. at the moment. the insurance sector Ie open. It 
is given to private sector also. The IRDA Is there, the 
regulating authority for insurance. Even as a member of 
the Standing Committee on Finance, when we were 

dealing with the IRDA, I told them that It must be statutory 
lor those companies that 30 per cent of the premium 
must be from crop insurance. 

Now, the life ineurance companies are making tonnes 
of money. The Iongevtty of the individual has gone up 
from 50 years to 70 years. So, he lives longer and the 
profits of theae companies are abnonnal. So, why not 
share this profit with crop insurance? If all of us were to 
think. we can find a way. 

Let us think of universal insurance. Every agriculturist 
has to insure his land for the crop. All that we are worried 
Is that the man who suffered the 1088 for no fault of his 
must be covered. 

The insurance premium also wilt not be substantial. 
Under the law of probabUlty all the lands wilt not be 
subjected to natural calamities. The man who gets good 
crop Can definitely ahare one per cent or two per cent of 
his earnings. By dlatributing it like that the man who 
suffered for no fault of his can be saved. The Govemment 
and th., institutions need not worry that they have to pay 
thousands of crorea of rupees as claims to the agricuhural 
farmers. The only thing is that we must have a 
detennination to go to their reacue. It is very unfortunate. 
Thera is a need of political will and political commitment. 
If an agriculturist loses his crop he does not get anything, 
and there Is no other source of income. House sites will 
be allotted 'to the Member. of Parliament. to the 
legislators, to the bureaucrats and to the journalists costing 
one orore rupees but not to the farmers. 

SHRI GURUDAS DASGUPT A (Panskura): Land will 
be sold to the big corporates at a low price. 

SHRI K.S. RAO: They acquire it at very low price 
from them and sell it to the corporates at a higher price. 
If theae things were to go on, what right do we have in 
this seat when we cannot protect the fanners about whom 
we are talking left and right? 

Another point is this. Even the daughter of a farmer 
who has got 15 acres of cultivable land. assured 
cultivation, wants to marry a boy who Is working as 
attendant In a bank and not the son of a fanner owning 
15 acres of land. This is the pathetic condition. This Is 
a social problem also. What about the respect of the 
fanner? The lineman does not care for hlml, The Secretary. 
does not care for him; he does not have any respect at 
aUI The Secretary of a village is a leader; he is a big 
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man, but the farmer is nobody. Not only money, even 
respect also he does not get. This is the pathetic: condition 
of the farmer. Everyone of us must resolve-no matter 
which party is there in the Govemment-that primarily 
we must find a way to save the farmer, and we must 
protect the farmer who is in distress. Every time and 
every year the pathetic condition of the farmer is being 
discussed; suicides committed by farmers are being 
discussed; days and hours and being spent in the 
legislatures. We do not want to go into the reasons why 
it is so. We do not try to find out the remedies. We 
discuss and leave it like that; we do not find a solution. 
If lakhs or crores of money is required from the 
Govemment, then I can understand. It is not required; it 
only requires a will. We can find a way without much 
burden on the Govemment. I am happy that the hon. 
Minister of Agriculture at great insistence said a month 
or two months back in the last Session that from this 
years, with this crop, he will provide crop insurance to 
the farmers. But I do not know as to what has happened. 
We all went to our constituencies and said that our hon. 
Minister of Agriculture has assured that the Crop 
Insurance Scheme on the village basis will be 
implemented from this crop year onwards. But, I do not 
know whether any orders are issued or whether any 
legislation is to be made. But, my humble request to the 
hon. Minister is this. Please convey to Shrl Sharad Pawar 
that he had promised that he would bring this legislation 
or order for farmers from this crop year only before they 
start ploughing or before they atart sowing the crop. I am 
of the definite opinion that it is not a difficult proposition. 
The Govemment need not fear that it has to spend 
thousands of crores of rupees. I would like to request 
the hon. Members from all the Parties, particularty the 
Leaders of all the Parties that they must hold a meeting 
and take a decision. We have to take this decision and 
protect the farmers. 

With these few words, I humbly request all the 
Members who are present here, and I humbly request 
the Minister and the Leader of the Opposition who has 
just gone, to take a determined position to see that this 
is implemented from this year and from this crop Itself. 

{Transla/ion} 

·SHRI M. SHIVANNA (Chamrajanagar): Mr. Chairman 
Sir, More than 70% of our people are depending upon 
agriculture. Agriculture is the back bone of our economy. 
Perhaps, because of this reason the former Prime Minister 
Shri Lal Bahadur Shastri said -JAI JAWAN JAI KISAN". 

·Engllsh translation d the speech originally delivered In Kannada. 

Our farmers provide food for all of us. But unfortunately, 
tt- farmers are not getting good seeds. Even the fertilizers 
and peatlcktes are adulterated. What can the hapless 
farmer do? He Is not getting electricity throughout the 
day. He has to pay heavily for electricity. The Hon. Chief 
Minister of Tamil Nadu has waived the loans of farmers. 
He is also giving free electriCity to the farmers. 
Why don't all other states follow this magnanimous 
approach? 

Many crops are destroyed due to diseases. Coconut 
trees are attacked by NUSI disease In Kamataka, Kerala 
and other states in the country. The central coconut board 
has announced an amount of Rs. 250/- for cutting a 
coconut tree and to plant a new tree. Is this amount 
sufficient Sir? No, not at all. It is a very meagre amount. 
The coconut board should give at least five hundred 
rupees for cutting each tree (affected) and to plant a 
new tree. Farmers also do not have cold storage facility, 
food processing facility and godown facility. In addition to 
this they face financial crises. The farmers are changed 
about 6% interest on agricultural loan. Car loan Is alao 
available at 6% interest. House loan is also available at 
this rate of Interest. What an Irony? Farmers who feed 
all of us is not given any concession. In China the interest 
on agriculture loan is zero percent. Why don't we follow 
them such that our farmers can also prosper like them. 

I would like to give my own example. Last year I 
had taken a loan of Rs. 50,000/- per acre to cultivate 
paddy. But I got only Rs. 15,000/- from the paddy I 
produced in one acre. Therefore the Io8s for me per 
acre is Rs. 36,000/- per acre. If this trend continue., 
then it encourages the farmers, weavers and other rural 
people to commit suicide. 

A foot ball player will get severa' IaIche of NpeeS H 
he severely damages his toe or any other part of his' 
body. Houses are Insured, vehicles are Insured. AD kinds 
of things are insured except farmers crops. Why is this 
double standard in our society? Farmer has to face 
drought, Rood and other calamities. Therefore it is very-
very essential for farmers to get their crops Insured. The 
Union Govemment along with State Govemment should 
come forward to help the fanners to insure aI their crops. 
Infact, the Centre and State Govemmenta should pay 
the premium amount for medium and small farmet'8. Land 
lords and rich farmers can pay their premium amount 
with out any financial assistance from the Govemment. 
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[Shli M. Shivanna] 

I heartily congratulate and thank my learned colleague 
Shrl Iqbal Ahmed Saradgl for bringing this very vital bill 
for the welfare Of our farmers. 

Sir, I thank you for giving me this opportunity and 
with these words I conclude my speech. 

(English} 

SHRI B. MAHTAB (Cuttack): Mr. Chairman, Sir, it Is 
reelly gratifying on my part to participate In the debate 
on such an important issue. This is the second Friday on 
which we are discussing on the Crop Insurance 81N. 

Very rightly, our colleague Shri Iqbal Ahmed Saradgi 
has brought this Bill. Initially, I would say that the Intention 
on which this Bill has been brought is really worth-
deliberating because loss of crops of farmers Is a problem, 
which affects the humankind not only in the country but 
also throughout the world. It actually ruins the families 
for generations. Because of natural calamity, the loss of 
crops ruins the families for generations, and it becomes 
very difficult on their part to stand erect again. 

The nature of calamity that has been propounded in 
the Statement of Objects and Reasons, of course, is not 
exhaustive. If it was mentioned 'all natural calamities' 
there, I think, it would have been sufficient to cover 
everything. But I would say that flood, cyclone or pest 
attack on crop would be having 8 88asonal impact on 
the crops or on the farmers' economic status. 

But continuous drought in 8 particular ar .. will totally 
ruin not only that family but that locality of that district on 
the State. It has been experienced by a large tract of 
our country where people migrate and it works like a 
slow poison and weakens the society to a great extent. 
I would like to mention here that for enacting 8 legislation 
to support the farmers, who suffer because of natural 
calamity, the idea that has been put forth in this Bill Is 
to have crop insuran~. 

Here the onus is totally on the Central Government. 
In different Sections, the hon. Member has mentioned in 
this Bill that the Central Government shall formulate a 
scheme providing for insurance of crops. The Central 
Government should provide the premium In respect of 
inaurance and the State Government's proportion as may 
be prescribed. SlmHarly, the Central Government should 
pay the insurance amount to the farmers for ,the loss of 
(;fOP suffered by them due to any natural cafamlty or 
excess of crop where the return Is tess. 

When you give the total responsiblnty to the Central 
Govemment, It will be Interesting to find out what Is the 
response of the Central Government relating to this Bill. 
A number of Members, who support this Bill. But, there 
Is certain Inherent problem relating to crop insurance policy 
in our country. 

I would like to draw the attention of this House and 
also of the Minister, through you, Sir, that for the last -
two-and-a-half decades, crop insurance scheme is in force 
in our country, I think more than eight crop insurance 
schemes have been in force In the tanure of different 
Governments. 

Last March, the Minister of Agriculture had announced 
in this House the formulation of a new Agricultural 
Insurance Scheme. I am sure it is not the last of its 
kind. Many more will come. More than half a dozen farm 
insurance schernes have been tried out in the past two-
and-a-halt decades but not one has worked. Successive 
Insurance models proved unsL8tainable because they were 
neither economically viable nor suited to cover the varied 
risks that beset crop farming. 

When we talk about crop insurance, It is not only 
the interests of the farmers that has to be dlscuased but 
aJeo the insurers, the companies who are going to insure 
or engage themselves because insurance is 'a business. 
The manner in which this 8111 has cone, perhaps, the 
Member wants to Impress upon the Government or this 
House that it is not a bUsiness. If the Government agree 
that It is not a business, then the Government can dole 
out fund as has been suggested by very many Members 
to support this scheme. 

If you treat it as a business, then you have to take 
both the parties and their interests in view. To my mind, 
insurance Is a business. Accordingly, not only one 
nationalised insurance company, which is doing crop 
insurance today, but a number of private companies have 
also corne in. When you treat it as a business, it has to 
be remunerative. 

That is why the existing National Agricultural 
Insurance Scheme which is today in vogue, had to cope 
up with~~ms-thls is just a figure which I am giving--
worth Ri. 5,730 crore. This was the claim which is more 
than three times the premium income of Rs. 1,700 crore. 
The premium acquired by this scheme was As. 1,700 
crore and the claims were ot Rs. 5,730 crore. How would 
the insurance company function in such a situation? Do 
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you expect the Govemment to provide the funds? Is It 
feasible? Is It possible? 

We want to incorporate all farmers Into this scheme 
and that should be the intention. But how much can the 
Govemment cope with that? Can they provide that fund? 
One should realise that the agricultural Insurance is an 
inherently complicated business because of the many risks 
involved in farming. A new Joint Group has been 
appointed by the Govemment which has suggested to 
have village panchayats as the unit area for Its operation 
and the guaranteed yield level based on the best five of 
the last seven years' actual yield for calculating the 
compensation to be paid. These are the two major factors 
to determine how much premium has to be paid, how 
much compensation has to be paid in times of calamity 
in relation to insurance. 

Twenty years back the Block or the Panchayat Samiti 
was that unit area. Now a suggestion is there and that 
note has been circulated to different State Governments 
for their views that the Gram Panchayat should be the 
unit. But here lies the problem. I would expect the hon. 
Minister to clarify on that, if he can, or the mover of this 
bill also should ponder over it. To calculate the yield of 
a particular area, the Agrtculture Department has certain 
reports relating to the Talukas or the Mandals or the 
Panchayat Samltis or the Blocks. Do you have them for 
a Gram Panchayat? That is the essence on which an 
insurance is to be made. If you do not have those reports 
for Gram Panchayat, how is this insurance going to be 
feasible? When you are going to have for seven years, 
and out of them, the five years of the best of produce 
of that area, that will also lead to a number of problems. 
This is bound to create problems in the absence of a 
reliable data. I am using this word 'reliable' because many 
times different State Governments can also manufacture 
panchayat level unit data. So, one has to be honest to 
rely on the past many years. 

Now, I come to the major issue of this National 
Agricultural Insurance Scheme which has started since 
1999-2000 and a Joint Group has studied the unit area 
about which I have already mentioned. I am constrained 
to say that the Government is still considering a Report 
which was submitted on 20th December, 2004 and they 
are yet to come out with a concrete proposal. How long 
will it take? 

The National Agricultural Insurance Scheme is 
operating on the basis of area approach, that is defined 

area for each notified crops, for widespread calamities 
and on individual basis for localised calamities such as 
hailstorm lanclsHde, cyclone and flood. But this individual 
based assessment which is a case of locaUsed calamity, 
is being Implemented in a limited area on experimental 
basis, the whole country is not covered though the 
National Agricultural Insurance Scheme says all farmers 
are covered4oth for loanae and non·loanee. 

At the same time, we come to know that it is in a 
limited area, it is in respect of localised calamities and it 
is on an experimentat basis. Everything seems to be on 
an lid hoc basis. How do you expect, Shri Saradgi, that 
this scheme is going to fructify and give results to 
farmers? It is expected that under this scheme, each 
participatory State and Union Territory is required to reach 
the level of Gram Panchayat as a unit of insurance in a 
minimum period of three years. At present, the scheme 
is being implemented oniy by 23 States and 2 Union 
Territories. That leaves out a large number of States. 
Under NAIS, during the last 11 crop season-from 1999 
to khIlril2004-0nly 6.24 lakh farmers have been covered 
over an area of 10.12 crore hectares. This is a big country 
with large number of farmers and this i8 the number of 
farmers who have been coveredl This clearly 
demonstrates where we have reached and how far we 
have to go. My suggestion here would be that the 
Agricultural Insurance Company of India Is preparing for 
a gradual shift to the actuarial assessment of premium 
for crop insurance from the current flat rate system. Today 
Itself, the Actuaries Bill has been piloted by the Minister 
of Finance and only one hon. Member has participated. 
That Bill deals with insurance also. The major component 
of that Bill Is regarding insurance. It Is really heartening 
to note that we are also discussing insurance during 
Private Members' Business. 

Here, 1 am referring to the actuarial assessment of 
premium for crop Insurance. At present whatever schemes 
we have, we have a flat rate system of insurance. Unless 
we migrate to actuarial system of insurance, to my mind, 
the farmers will not benefit. Once we do that, it would 
imply that cultivator of a steadier crop would pay less 
premium while those engaged in riskier crop would pay 
higher premium. From the insurer's point of view, it would 
mean that while premium wilt be aubsidieed, claim pay. 
outs will not be subsidised by the Govemment. I would 
like to know from the hon. Minister whether the process 
of' shifting to the actuarial system has already been 
underway. 
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[Shri B. Mahtab) 
In major crop insurance markets such as USA 

Canada and Spain, the support of the Government Is in 
terms Of upfront subsidy in premium while the claims are 
left to the insurers. The Insurance company is additionally 
supported by the Government on reinsurance and 
payment of administrative expenses. Shri Suparas 
Bhandari, the Chairman and Managing Director of AIC is 
of the opinion that a flat rate system is financially unviable 
in India, but the actuarial premium rates would have to 
be supported by adequate level of upfront subsidy in 
premium, keeping in mind the a affordability of the farmer. 

One can understand from the figure given below 
about the half-hearted manner In which crop Insurance 
business is being done. The crop insurance market for 
2004 raked in the premium of about Rs. 550 crore at 
administrated rates, which, on actuarial rates, could be 
approximately Rs. 2,200 crore. Therefore, there is a need 
for further capital infusion. 

I would like to conclude with these words. The 
agriculture in our country is non-remunerative, If not a 
losing proposition, and it is too well known to merit 
repetition, Near1y, 314th of the Indian farmers take home 
less than Rs. 3,000 a month, that is, roughly 60 per cent 
of the starting salary of a Govemment Attendant. There 
is more to be done by the Government, and more to be 
done by all of us in concerted way. Let us migrate from 
flat-rate insurance to the actuarial basis. This would be 
the best way of helping the farmers. 

SHRI BIKRAM KESHARI DEO (Kalahandl): Thank 
you, Mr. Chairman, Sir. I rise to support the Crop 
Insurance Bill, 2005 piloted by Shri Iqbal Ahmed Saradgi. 
I think that it is high time that the Govemment started 
thinking of bringing a comprehensive Bill on crop 
insurance. I am saying this because It deals with the IHe 
of 70 per cent of the population whose livelihood is in 
the agriculture sector. Most of the rural populace and the 
farm labourers-who are allied with agriculture activities-
depend on agriculture. 

Today, the Indian farmer is the most unsecured 
person in the country. He Is subject to floods, natural 
calamities, distress sale, and many other vagaries of 
nature. Whenever we provide relief from such vagaries 
of nature by bringing an amendment, a new type of 
natural calamity crops. up. The farmers are facing this 
sort of situation due to climate change, and new 
environmental conditions developing avery year. There has 
been a big climate change everywhere. Therefore, the 

farmer is subject to face all theae conditions Including 
erratic raintan, distress sale, etc. H. also does not get a 
right price for his crop. this Bill would give him some 
type of protection for the same. 

I would also like to mention about the In8urance 
Regulatory Authority, which was created a couple of years 
back, where up to 26 per cent FOI was aHowed In the 
insurance sector. At the time of piloting this bill, it was 
888urad by the Government at that tlm&-whosoever was 
in the Treasury Benches at that ttme-that the private 
companies and the foreign complUliea that are coming in 
the ~rance sector would go to the rural India. I was 
going throt9l the Chartered Accountant Report about four 
months back, and It 18 mentioned there that near1y 90 
per cent of the rural population is not covered by 
insurance. Only the urban areas are covered by the 
insurance sector. I am sorry to state that this shows the 
seriousness of the Government in implementing crop 
insurance in this country. 

We have entered the WTO stage where we have 
become global players where we have to compete with 
other developed countries that are giving subsidies to 
their larmers at all, and giving insurance to their farmers 
at wlI' to protect them. Therefore, it Is the duty of any 
Govemment to make the largeet occupation in the country, 
that Is, agriculture, a secured sector. A security shield 
should be given to them. For example, the Govemment 
has come up with the NRGP, but there is no insurance 
cover In it. There is just a disability allowance or some 
such type of allowance provided In It. At that time we 
had deliberated thet insurance cover should also be given 
to the rural people as it has become very important 
considering the8e facts. 

I was hearing other hon. Members who took part in 
this discussion, and everybody was clemanding that the 
unit for Insurance should be a village, and not a block or 
a mandaI. The change in climate has reached such a 
scale today that in one part of a district you might get 
rain whereas In another part of the same district there 
wlU be no rain or there will be hailstorm. 

17.00 tn. 

Unless you make vUlage a unit, you cannot pinpoint 
the damage that the natural calamity has caused to the 
farmer. It will be difficult to assess and the farmer will 
never get any benefit. For exampl., there is drought in 
a State, In a district, or in a KBK area of Orissa. You 
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will see that the rainfaU Ie 80 erratic: that if there Is drought 
in a certain portion of the district, It affects the whole 
district, and those PBnchs,..1s which have been affected 
are really subjected to all types of disadvantages. 
Therefore, the Insurance Bill i8 a good Bin, and the 
Govemment should not delay It. In the next SesaIon, 
they should come up with a comprehensive BIn 80 that 
the farmers can get their due. 

When 20 per cent FDI Is anowed In the Insurance 
sector, you must tell the foreign investors in the insurance 
sect\Jf that they should go to the rural areas becal.88 a 
majority of the Indian population lives In rural arau. They 
are only functioning In the urban areas as of now. If 
these people go to rural areas, It will create employment. 
We are reading in newspapers and also in various reports, 
including on television, that with the FDI coming Into the 
insurance sector, nearly two lakh additional jobs will be 
created in the county. However, we have not been able 
to see that till date. 

There should be uniform crop insurance scheme. 
Suicides by farmers are becoming very common everyday 
under the UPA Govemment. It is becoming very common 
in Andhra Pradesh, Maharashtra and other States. This 
is due to bad money lending: it is due to the local 
moneylenders that this type of situation is arising. This is 
relevant to cash crops like sugarcane where the farmers 
in the States of Andhra Pradesh and Maharashtra are 
very advanced as they want to get maximum output from 
the agricultural land. They put all their money and when 
the crop fails, they are broken financially and economically, 
which is leading to suicides. This Is one of the main 
reasons. It is the duty of the Govemment to give them 
protective shield 60 that they can fall back on something, 
otherwise there will be distress sales. 

Today. The farmers are not getting the right prices. 
There have been instances in nee-grOwing areas where 
farmers have sold all their goods to private traders, 
whereas last year, the FCI could not procure enough. A 
few hours back, I was hearing the Finance Minister 
replying to the debate on the Issue of price rise. He has 
rightly said that a balance should be maintained between 
prices for the farmers and the prices for the consumers. 
Unless the insurance schemes are applicable to the 
farmers, you cannot be assured of the returns that you 
expect from the landholding. Therefore, it becom88 very 
important to secure the farmers through the inswanoe 
shield. 

The innovative insurance scheme was started by the 
NDA Govemma'rt, and nobody can object or deny it. But 
It has to be operated and implemented In true spirit. 
Then only It could be beneficial for the fanners. 

I was going through L1C scheme giving social security 
to agricultural labourers. In this regard, I would like to 
say Ihat the produce stored in the FDI and State 
Warahousing godowns should also be Insured and, against 
that, the farmer should be able to get some remuneration 
80 that he can plan his next crop. 

The insurance cover should be such that it should 
cover all crops be It horticultural crop, be it cereals, be 
It pulses. Pest attacks should specifically be coverad by 
crop Insurance Immediately. The gestation period in the 
case of horticultural crops is long. If you plant a coconut 
tree or a mango tree now, it will take years before they 
yield fruit. After the crop comes, dis88888 start afflicting 
the fruits. Hon. Member from Kersle Shri Chandrappan 
just described how some disease affected the coconut 
planlatlon In Kerala and completely destroyed the 
economy of the State. Where can the farmer go in such 
situations? 

This is a very healthy Bill but it huto be looked 
into in depth by experts. The Actuaries Bill which Is going 
to be dleouseed proposes to create a body of people like 
Chartered Accountants. I hope It will further aSS888 the 
future prospects of crop insurance. Therefore, I 
congratuiate Shrl Saradgl for piloting this Bill. 

{TrsnslllIIonJ 

SHRI MITRASEN YADAV (Faizabad): Mr. Chairman, 
Sir, I am grateful to you for giving me an opportunity to 
speak. I am thankful to the hon'ble Member for introducing 
this Bill. This l88ue Is being debated for quite sometime 
how and several hon'ble Members have expressed their 
views on it. Agriculture is the major occupation in our 
country. A country moves on two wheels (I) agriculture 
(Ii) industry. The development and progreu of a country 
depends upon these two sectors. 

Mr. ChaIrman, Sir, agricutture sector has not been 
given facilities as have been given to industrial sector in 
our country. That is why a demand has been raisecI 
several times to give agriculture the status of industry. I 
mean to say that the faciHties given to industrialists and 
busine88men should be given to agriculture also 80 that 
It could also become a profit eaming Industry. Different 
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crops are grown in different parts of our country. At some 
places, fruits like banana, papaya and gauva etc. and at 
others vegetables and flowers are grown. A large 
populaHon of our country depends on agriculture. 
However, the natural calamities like hall storm, heavy 
rainfall, drought and storm damage the crops heavily. 
Sometimes the entire crop gets destroyed due to vagaries 
of nature and the farmer comes on the verge of ruination. 
And what is worse, if he is reeling under a debt burden, 
he is left with no choice but to commit suicide. In our 
country, people involved in agriculture sector have no 
other altemate occupation. But in an agrarian country 
like ours where more than half of the population Is 
engaged in farming and where farmers comparatively have 
more representation in Parliament, farmers are living in a 
pathetiC condition and are facing many problems. A post 
of statement are made in the House whenever a Bill is 
introduced be it on crop disasters, water or on electricity. 
However, the problem is the more we try to address the 
problem of agriculture sector, the more it aggravates. 

Mr. Chairman, Sir, today farmers are committing 
suicide because of debt burden and damage of their 
crops. I think the situation was not same 2()"25 years 
ago. Today the situation is such that with the progress 
in agriculture sector, the condition of the farmer is 
becoming worse. Do we not have any mechanism to 
address this issue? 

Is not cultivation done in other parts of the world, 
are not farmers there in other parts of the world? There 
are also Governments, agricultural farm, our Government 
is aiso involved in agricultural activit~ and there are 
Government's Agricultural Universities. Is not our 
Government aware as to what are the remunerative prices 
of the agricultural produce of farmers and how can we 
give remunerative prices to our farmers? 

Sir, a Commission has been constituted in our country 
to assess the remunerative.prices of agricultural produce 
of our farmers. There are such members and officials in 
the Commission who do not know about the agricultural 
activities and agricultural produce and the hardship faced 
by the farmers in agricultural activities. Such people decide 
support price and remunerative prices of agricultural 
produce in our country. Is a peculiar country inhabited by 
peculiar people ruled by peculiar parliament which get 
the remunerative prices of agricultural produce of the 
farmers fixed by the people who know nothing' about 
such things. 

Sir, the problem of crop Insurance in our country is 
a big problem. The Insurance of crops of !he farmers 
should be made mandatory in the country and the 
premium should be paid by the Govemment so that the 
farmers may get relief. The Government should pay the 
premium in respect of small and unprofitable holdings. 
Much earlier several leaders of our country had staged 
movement for waiving off the land rent (lagan) of 
unprofitable holdings. Pandit Nehru had led a movement 
much earlier. The land holding of three and quarter acre 
of land will be treated as unprofitable. So, even $t present 
the rent of the land holding of three and quarter acre of 
land is waived off. I would like to submit to the 
Government that we should follow the ideals laid down 
by our former Prime Minister who was the maker of our 
country and keeping in view the plight of the farmers the 
relief should be provided to them. In fact our country is 
the country of farmers. If our Govemment cannot provide 
relief to our farmers then there cannot be anything more 
unfortunate than this. 

Sir, mandatory agricultural insurance scheme should 
be enforr.ed in our country and the premium should be 
fixed on the basis of the remunerative prices of the 
agricultural produce. Sometimes crops get damaged only 
in a village or a panchayat and not in the entire district 
or Tehsll. So the farmers remain deprived of the full 
benefit of crop insurance. I would like to submit that 
smaller unit should be fixed for providing benefit of crop 
insurance to the farmers, so that farmers may get benefit 
of insurance in the event of damage to their crops. 
Presently It so happens that if the crops in all the villages 
under the entire Tehsll or the Gram Panchayat are. not 
damaged the farmers do not get the benefit of crop 
insurance scheme. So, I would like to submit that small 
unit should be adopted so that In case crops of half area 
of a district, Tehsil or Panchayat or only some villages 
get destroyed, the farmers may get the benefit of crop 
insurance scheme. 

Sir, many hon'ble speakers have given figures, 
however, without going into those figures I would like to 
submit that the Govemment have launched many welfare 
schemes to provide employment to the people in the 
villages and raising the standard of living of the people. 
Animal husbandry, Piggery, goat-rearing, poultry farming 
etc are some such schemes. Through these schemes 
assistance has been provided to the farmers to enhance 
their income. Sometimes farmers suffer Iqss in these 
activities. Sometimes it 80 happens that there cattles and 
hens die due to some diseases. In that case there is 
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provision of assistance to them as well. There are some 
people who are engaged in only one type of activity. 
Some farmers cUltivate single variety of crop. I know that 
in some places farmers cultivate only sugarcane crop 
and somewhere they cultivate only paddy or wheat. Thus 
if we take South India, mainly coconut is cultivates there. 
Different types of crops are cultivated In various States 
of India and the farmers of those States cultivate diHerent 
types of crops for raising of their standard of living, The 
Government should move a well-formulated and 
comprehensive Bill to protect such farmers. The 
Government should take measures to provide relief to 
the farmers of the country. Merely showing sympathy and 
holding discussion in the House will not be of any use. 
Unless we formulate proper programmes and schemes, 
make efforts to provide them benefit and make eHorts to 
provide relief to the farmers, our country wIN not develop. 
The Government should ensure that the farmers of this 
agricultural country are not forced to commit suicide due 
to starvation. We will have to formulate long-term policy 
to protect them. 

With these words, I conclude. I would Uke to extend 
my thanks to you that you gave me time to speak. 

[£nll/isN 

SHAI PAASANNA ACHARYA (Sambalpur): Thank 
you. At the outset, I would like to compliment Shri Iqbal 
Ahmed Sardgi, for introducing such a Bill, though it is a 
Private Member's Bill. I also agree with Shri K.S. Rao 
who is not present here now, who said that this Bill 
should have been brought by the Government. 

MR. CHAIRMAN: Just wait. The extended-time that 
is allotted for diSCUSSing this Bill Is over. If the House 
agrees, we could extend the time for discussing this Bill 
for another one hour. 

SOME HaN. MEMBERS: Yes. 

MR. CHAIRMAN: The time for discussion of this Bill 
is extended for one more hour. 

Shri Acharya may continue now. 

SHAI PAASANNA ACHAAYA: Sir, as I was saying, 
this Bill should have been brought by the Govemment 
indeed. The Government has failed to come out with 
such a Bill and this shows the seriousness of the 
Government towards the problems and the plight of the 

farmers. Shri Saradgi has incorporated in his Bill. clause 
3, which says: 

"The Central Government shall formulate a scheme 
providing for insurance of crops and excess of crops 
throughout the country." 

I would like to hint upon this point 'excess of crops 
throughout the country'. This is the most important 
problem which has been ignored so far. We know that 
sometimes there Is loss of crop due to natural calamities 
like floods, droughts, etc. When there Is loss of crop, the 
farmer is suffering. But at other times, whatever crop the 
farmer is growing, he is not able to sell It, at least, at 
the minimum support price fixed by the Government. 
Particular1y this problem is with the poor small farmers, 
who cannot hold his produces, which may be paddy or 
wheat or oilseeds. So, the poor small farmer is not able 
to hold his produces for a pretty long time. When he 
does not get minimum support price at the market, he 
has to sell it to the trader or the businessman and 
sustaining loss on that account. So, a poor farmer is 
suffering a lot because of this. 

There is the problem of distress sale throughout the 
country or at least in most parts of the country. The FCI 
hu failed to contain It; the Government has miserably 
failed to contain it. So, the distress sale of farmers' 
product Is one of the major problems In this country for 
the farmers. 

This Is one aspect, which very correctly the mover 
of the Bill has mentioned. I support this clause. This 
should aleo be taken into consideration while discussing 
the crop insurance. If the Govemment is not able to 
timely procure the farmers' produce at a minimum support 
price, the loss incurred to the farmers on this account 
should be oompensated by Crop Insurance. This is one 
major point which has very correctly found place in this 
Bill moved by Shri Iqbal. 

Under the National Agricultural Insurance Scheme, 
so far as I know, the system is that whatever distress 
money Is to be disbursed to the farmers, 50 per cent of 
it Ie borne by the Central Government and fifty per cent 
is born by the concerned State Government. But because 
of poor financial conditions, many of the States are not 
able to deposit their share 01 money at an appropriate 
time and, therefore, the disbursement of compensation to 
the farmers is being delayed. As a result the farmers are 
suffering. My contention is that it should be made time-
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bound. In the Bill itself, it has been proposed that within 
two months of the loss assessment, the insurance amount 
should be given to the farmers. My proposal is that if the 
general insurance company 'or for that matter either the 
Central Government or the State Government fails to 
deposit the amount to be compensated to the farmers, 
the interest for the delay made should be paid to the 
farmers. If a farmer is taking credit from some bank or 
cooperative society and if he is not able to repay the 
loan in time, he has to pay interest. Similarly, interest 
has to be paid to the farmers for the delay made in 
payment of the compensation. This proviaion should be 
made in the scheme itself. If the Govemment proposes 
to come out with a Bill, then this provision should find a 
place in the Bill also. 

I would like to say It\at the whole amount should be 
borne by the Central Go\fernment. It has been mentioned 
by Shri Mahtab. I do not know whether the Central 
Government is going to agree to this. The financial 
condition of most of the States is not very good. So, the 
entire compensation amount should be borne by the 
Central Government. 

Almost all the Members have talked about the unit 
for crop insurance. So far the block is taken 88 a unit. 
In this House, on several occasions Members from all 
sides have been demanding that village should be made 
a unit and if it is not possible then at least Gram 
Panchayat should be made a unit. I remember, while 
replying to the Demands of the Ministry of Agriculture, 
the hon. Minister of Agriculture had committed to the 
nation, to the farmers of the nation through this House 
that in the next kharlf season, the Gram Panchayat will 
be made a unit for the purpose of paying compensation. 
I hope the Government will fulfil Its commitment to the 
House and as soon 88 possible make Gram Panchayat 
as a unit. 

Another point I would like to make has been referred 
to by many Members. So far the compensation amount 
is borne by the State Government and the Central 
Govemment. I would like to know the role of insurance 
companies in this. My friend from Kalahandi, Shri Oeo 
was talking about this. A number of multinational 
companies have entered into the insurance sector of our 
country. Do they not have a role to.play? Our maln 
motto is that they should move to the rural pockets but 
so far most of the multinational companies are confined 

to big houses big cities and big towns. They are yet to 
move to the rural pockets. So why should these Insurance 
companies not be allowed in the crop insurance sector? 
If I am correct, a few months back one or two companies 
like ICICI lombard and the agricultural Insurance 
Company of India were gearing up to sell their products 
in the crop insurance sector. But I do not know how far 
they have progressed. Why do the Govemment not make 
It compulsory on the part of the multinational companies 
which are already in the insurance sector in our country 
to at least enter into the crop insurance so that there is 
competition? With the result, better terms and conditions 
would be available to the farmers so far 88 crop insurance 
Is concerned. Therefore, the Government should also take 
this into consideration. 

As you know, the crop insurance was introduced 
during Rajiv Gandhi's time in 1985. But during the tenure 
of NDA Government, a comprehensive scheme was 
introduced and better provisions were made. But still It is 
incomplete and insufficient and it is not hundred per cent 
farmer friendly. Not even 15 per cent of the farmers of 
the country have been covered 80 far under the crop 
,insurance scheme. One more important point is that 

··.,;""'etimes the farmers are hesitant to deposit their 
premium and be part of the scheme. It is because year 
after year they are depositing the premium but they are 
deprived of insurance money because of the clumsy 
system of 8888sament of the crop loss. As has been 
mentioned by many Members, the present system of 
assessing the loss of crop is so clumsy, so unscientific 
and so anti·farmer that in most parts of the country the 
farmers are not getting any benefit in the case of natural 
calamity and crop loss. Therefore, this clumsy assessment 
system has to be very effectively changed, 

Sir, it is a question of habit. Unless we create a 
habit amongst the farmers to go for the crop insurance, 
nothing can help them. Therefore, to create a habit and 
awareness amor.gst the farmers, this scheme has to be 
made more farmer friendly, more easy and more lenient. 
As I said, there should be competition in this and naturally 
the State Governments and the Central Government 
should be parties to this. let the crop insurance sector 
be opened to other companies also. With the result, there 
would be competition and when there is competition, the 
terms and conditions of the insurance will be more pro· 
farmer. 

With these words, I would again urge upon the 
Government to come out with a Bill as soon as possible 
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for a comprehensive insurance policy. Let It be there by 
an Act of Parliament. 

{Trans/ation] 

SHAI J.M. AARON RASHID (Periyakulam): Hon'bIe 
Chairman, Sir, let me have the privilege to speak in Tamil 
on this subject. At the outset, I would like to thank my 
colleague Shri Iqbal Ahmed Saradagi for introducing this 
Bill to legislate for providing insurance cover to the farming 
community and it is very important a need felt by farmers 
across the country. Agriculture forms the basis of an 
economy and it is vital to our country. My Periakulam 
Constituency is a valley region near hilly terrains and, 
hence, remains a fertile area with much of agricultural 
activity. Cardamom estates, tea plantations coconut and 
mango cultivators. cotton growers are there. Small farmers 
are cultivating garlic and potatoes there. Those farmers 
have not got adequate protection through Crop Insurance 
Cover and Social Security Cover. Many Hon'ble Members 
pointed out to the prevalence of suicidal deaths of farmers 
in Maharashtra and Andhra Pradesh. As far as Tamil 
Nadu is concerned, the farmers heave a sigh of relief 
and there are no starvation deaths. The present Chief 
Minister of Tamil Nadu, Dr. Kalaignar Karunanidhi, takes 
care to improve the lot of farmers. He has extended 
several incentives to promote agricultural production. 
Recently the Tamil Nadu Chief Minister who Is heading 
the DMK Government there has extended farmers a 
benefit to the tune of about Rs. 6500 crores to help 
ease the credit burden of agriculturists and farmers. This 
has been extended to service to debts and to wipe out 
the heavy interest burden. The Govemment there has 
waived the loan of the farmers earmarking funds to the 
tune of about Rs. 6500 crores. Two weeks back at a 
function in my constituency I myself had given back to 
farmers their deposited documents, the pledged 
documents. So if you want to improve the plight of the 
farmers every Government has to follow Tamil Nadu 
Govemment's policy and the Govemment at the Centre 
must chalk out social security measures for the farmers 
and insurance cover for their entire agricultural activities. 

Australia, Canada and Israel give more importance 
to agriculture. In our country every half-an-acre and one 
acre of land are cultivated separately. The pattems of 
land holding and cultivation must Improve. A vast stretch 
of land must come under cultivation so that better care 
for a single crop in a scientific way with modern 

·English translation of the speech originally delivered In Tamil 

agricultural methods can be taken up. So the minimum 
unit for a cultivation must be 6 acres of land. Drip 
irrigation and spray irrigation methods adapted in those 
countries can help the farmers to save water. More orop 
cultivation with effective water management spending leu 
water could become a reality here. 

Crop management with water conservation to the fore 
shall help as to Increase our production ensuring optimum 
utilisation of land under cultivation. Our progress and 
prosperity Is dependent on agriculture because 80 to 85% 
of our population have taken up agriculture as their 
occupation. 

When Mrs. Indira Gandhi was at the helm of affairs 
a programme called PL 480 waa there. Import of rice 
and wheat waa taken up under the programme. After 
Shri Rajiv Gandhi assumed power at the Centre we 
attained self-sufficiency In food grain production by way 
of extending green revolution methods all over the country. 
Rica, maize, wheat, other cereals and pulses were grown 
in our country. Even sugarcane production was 
augmented. Now, our Government headed by Dr. 
Manmohan Singh and led by the UPA Chairperson Mrs. 
Sonia Gandhi has recently imported about 30 lakh tonnes 
of wheat. This step has been taken only to ensure 
adequate storage is on hand Enough stock is in place to 
a satisfactory level. 

Our farmers do not get remunerative price. That is 
why we have to adopt integrated marketing system. 
Schemes like Uzhavar .anthal (farmers market) must be 
introduced. Farmers can take their agricultural produce 
themaelve. directly to the market and sell them at 
remunerative price. This will help the fanners to overcome 
debt burden. This may help U8 to remove the problem 
faced by the farmers that lead them to think of suicide 
at leaat in some cases aa It happens in some parts of 
the country. In Tamil Nadu the UZhavar Santhal scheme 
haa been re-introduced by our Hon'ble Chief Minister, Dr. 
Kalalngar. I urge upon the Union Govemment and the 
Agriculture Minister Shrl Sharad Pawarji to take up this 
scheme to help benefit the farmers enabling them to get 
remunerative price for their produce. Though the Chair I 
would like to request the Govemment to con8ider this. 

As far aa cardamom is conoemed, In whole of India, 
It is grown more In Theni District which i8 in my 
Periakulam constituency. cardamom that used to fetch 
Rs. 660 per kg can get only As. 150 or As. 200 now. 
Bodi is the only Auction Centre for cardamom in India. In 
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Bodl for the past ten days even auctioning of cardamom 
has been stopped. ThIs Ia due to fall In pr\ceI. pardamom 
from neighbouring country Sri Lanka and dlatant 
Gaut.mala enters India through Nepal. Thla contraband 
produce affect the price of India grown cardamom. The 
cardamom that clandeatmely enter Indian market affect8 
the price of cardamom grown by Indian agrlculturlltl. 
Many of them find It difficult to go ahead with cultivation. 
They are swayed by fall In prlC81 on the one aide and 
Increase In price of Inputs like pestlcldea' and fertilizers 
on the other side. 

Increasing production cost due to rise In price of 
agricultural Inputs and fall In price. of the produce due 
to smuggling In of cardamom pose a great problem. Union 
Govemment must take effective stepa to check the Illegal 
Import of cardamom and other apioea. How can cardamom 
be smuggled from Sri Lanka. Govemment alone with Item 
measures can put an end to thla menace and can save 
the farmers especially the cardamom growers there. More 
than one lakh hectarea of land In my constituency hu 
been dedicated to the plantation. Tea .. tates also face 
severe problems these days due to cost escalation in 
managing the affairs both towards Input coati and meeting 
overhead expenses. Pestlcldea and fertilizers cost more. 
It affects plantation. Estate workers could not get wages 
in time. Even plucking h.. been abandoned by many 
estate owners .. maintenance Itself give rise to huge 
expenditure. Tea cultivation and auch crope must get 
insurance cover. Coconut grower. encounter aerious 
problems due to new kind of pesta theee days. The 8ize 
of the coconut has grown small now. Due to pesta and 
unknown dls88881 alze of coconut has become email 
now. Coconut growers who got Rs. 8 to Rs. 9 per price 
could get only Rs. 2 or Rs. 3 now. Coconut Board must 
take effective steps to get pesticides and fertilizers and 
to save coconut trees. 

There are Boards for Coconut. Cardamom and Tea. 
Whereas mangoes that. are grown in plenty do not have 
a Board to tat.e care of the growers. In my Perlakulam 
constituency plenty of mangoes are grown. But enough 
of storage facilities and marketing support are not there. 
Even small rain can affect the mangoes that grow. Carbon 
Hydride a chemical subetance is being used to ripen the 
mangoes. This Is injurious to health apart from affecting 
the taste of mangoes. Hence I would' like to bring to the 
notice of the Govemment the need to set up a, board for 
protecting the interests of mango growers. 

The garlic growers and potato growers who cultivate 
them remain to be amall farmers and they do not get 
IMurance cover and protection. Theee cultivators in the 
hili tracts often face huge 1088es due to landslides. Small 
rivera there must have check dams at every second 
kilometre. This would help providing needed water 10Urce 
for cultivation round the year in the hilly terrain. Water 
Ihall be conserved from flowing away as flash floods. 

Water for Irrigation II available for 3 months a year. 
With the check dams In place availability of water can be 
ensured for a longer spall even through out the year. 
Irrigation facUlty can definitely help the farmers much better 
than any other pOl8lble Intervention and their problems 
will be much reduced. Debt burden can be brought down. 

When It comel to crop protection, Insurance cover 
can be provided to help the farmers with the ... Istance 
from both the Centre and the State Govemments. We 
have to give them subsidised rate of premium. All farmers 
can get the benefit only when premium rate is kept at a 
low through aaslstance from the State and the Central 
Govemments. Farmers can not afford higher premium 
and hence It needs to be brought down. 

Subsidised transport facility may also be provided to 
farmers so that agro-produce are collected from remote 
areas and taken to the marketing centres. For instance 
mango growers In my constituer'lcy find It a problem, 
Though mangoes are being exported to Singapore, 
Malaysia. and other countries. Indian mangoes go to US 
even. Exporters must get subsidy especially for 
transporting them to ports from the orchards in the remote 
areas in the hilly terrain. You must make exporting of 
cardamom. ~oconut and mangoes lucrative and 
remunerative by way of giving a cushion through 
incentives like transport subsidy. 

When It comes to giving protection cover to crops it 
should not merely stop with insurance cover it should be 
in the form of providing pesticides. fertilizers, implements 
like machines. farm equipments like tractors and modem 
techniques in cultivation. 

Hence I would like to impress upon the Govemment 
the need to create a situation and conducive atmosphere 
for the farmers to contribute to the economy of the 
country. A comprehensive crop insuranc:e scheme shall 
benefit farmers giving even social security to them. This 
win arrest the trend of suicidal deaths of tarmers. 
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Farmers Security Scheme and Farmer. Market 
Scheme are two Important and beneficial achemes that 
are In Tamil Nadu. These two schemes must be extended 
to other parts of India. 

Crop Insurance Scheme II an essential one and Its 
benefit can accrue better if villagel are taken as a unit 
instead of having a district 88 a unit for extending benefits. 
Crop loan should not be commerclall.ed. All tho.. who 
are working in the fields must get 80clal security cover 
and that alone make this Insurance Scheme meaningful. 

By way of taking care of farmers and crops, we can 
Increase agricultural production that will contribute to the 
country's economic prosperity. Your' guarantee, support 
and assistance through Insurance Scheme can reach 
farming community only when It Is implemented as a 
comprehensive one benefiting both the men and the 
process involved In this noblest occupation from time 
Immemorial. With this. I conclude my speech. 

SHRI K. FRANCIS GEORGE (Idukkl); Sir, let me at 
the very outset congratulate Shri Iqbal Ahmed Saradgl 
for having come up with this very Important Bill. It has 
caught the Imagination of all the sections of the HOUH 
because agriculture Is a subject which Is very much 
supported and encouraged by every section of thie House. 
It is a subject which Is very close to the heart of every 
section of this House. We have come to the fag end of 
the discussion. My esteemed colleagues who spoke before 
me stated many things about the pre.ent day cri.1s In 
the agriculture sector. All were unanimous in their opinion 
that we have to support this most vital sector, which Is 
the backbone of our economy, In whatever p088lble way 
that is available to us. We have to provide new scientific 
methods to our farmers we have to provide them with 
very low interest loans; and we have to provide them 
with quality inputs. 

We face a lot of unemployment In this country. It is 
true particularly in the case of Keraia, with a population 
of 45 lakhs of unemployed youth in that State. Agriculture 
is the only sector where we can find more employment. 
Of course, I know, the Planning Commission differs from 
this view. Some time ago, in a Consultative Committee 
meeting, the Deputy Chairman, Planning Commission, Dr. 
Montek Singh Ahluwalia, said that the country should aim 
at taking people out of agriculture activity. He said that 
there is a lot of disguised employment in this field. So, 
he said, the aim should be to reduce the number of 
people engagell in agriculture. 

Maybe from the national perapectlve and maybe from 
a purely economical point of view, that may be right. But 
we who are coming from South, especially theee of us 
who come from Keraia, believe that only In agriculture 
we can find more employment. If agriculture can provide 
lufflclent income to our youth, which Is available In other 
sectors of the country, more and more youth will be 
Ilttracted to take up agriculture as their professing. Youth 
coming to this sector can revolutlonallse this sector. It II 
because they are prone to new Ideas and they can take 
up new scientific methods to improve production and to 
reduce cost. The bane of our agriculture, as the experts 
say, it the high cost of production. The quantity produced 
Is also low In our country as compared to other countrlea . 

Now, our farmers are competing not just in the IocaJ 
markets and local fMndls. They are competing In the 
Intematlonal mari<eta took. So, when they compete in the 
International market, they have to be protected and 
supported In every possible way. In this Bill, In the 
Statement of Objects and Reasons, It Is said that farmers 
always sutter heavily due to flood, cyclone, drought and 
rains. That I. right. But, now Indian farmers sutter a110 
because of international market conditions. So, they have 
to be protected on that count alao. 

In addition to natural calamities and all that, now, II 
we know, due to stiff competition from abroad, due to 
heavy Imports, there Is very low price realisation for almost 
all the agricultural products. 

We have lots of trade agreements. We have the 
Indo-Sri Lankan Tea Trade Agreement. We have the multi-
lateral SAFTA Agreement with SAARC countries. Now, 
we are going to have the Indo-Asian Trade Agreement. 
Statistics may say that our exports are more to these 
countries than imports from the.. countries. But it Is a 
fact that cumulative effect of all these imports stands out 
to be very detrimental to the ordinary, small and marginal 
farmers of this country. So, they have to be protected 
from the vagaries of the International market conditions 
also as we have reached such a stage. 

So, what I would like to bring to the notice of the 
hon. Minister that the 888istance that is being given by 
way of tiding over the national calamities from the 
Calamity Rell.f Fund and National Calamity Contingency 
Fund is very meagre. It Is not even worth 86 compared 
to effOlt that is being made by the ordinary farmer to get 
this 888lstance. 
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[Shri K. Francis George) 
Some time back, there was a scheme called Price 

Stabilisation Fund to protect the cash crops. But then 
there were no takers because the scheme was not well 
founded, not well thought of and there were hardly any 
farmers to subscribe to this scheme. One thing Is very 
clear that crop insurance is a critical relief measure to 
reduce the inherent risk in farming. We already have an 
agricultural insurance company and the National 
Agricultural Insurance Scheme is in place. But that does 
not cover all the crops. In the Bill itself, a few crops 
have been mentioned. We have to cover all the cash 
crops, all the spices, all the horticulture crops and aU the 
crops in the country. We have to cover all of them 
because we have reached such a stage. So, I would 
request the hon. Minister to include all the crops, all the 
food crops, cash crops, spices and horticulture crops 
under this crop insurance scheme. 

In the case of Kerala, I would like to cite an example, 
under the National Agriculture Insurance Scheme only 
paddy, topeoca, banana, pineapple, turmeric and ginger 
are covered. We have a host of other crops too, like 
cash crops, spices, etc. They are the ones who face the 
most difficulty now because they are cultivated In the 
high ranges, In the hilly areas of the State and whether 
it is rains, floods or drought or international market 
conditions. These crops are affected by all the8e factors. 
So, I would request that our national insurance scheme 
should be more comprehensive and It should cover all 
the major crops and assistance should be substantial for 
the farmers to tide over a crisis wherever it comes. 

The objectives of this Bill are highly laudable and I 
once again congratulate our friend. Shri Sardagl, for 
coming up with a Bill like this. In fact, the Government 
should take serious note of this and make suitable 
amendment and make National Agriculture Insurance 
Scheme more effective, more farmer-friendly and more 
helpful to the farmers and thereby to the economy of our 
country. 

17.48 h .... 

PRIVATE MEMBERS' BILL8-contd. 
(xvIII) Consumer Goods (Mandatory Printing of Coat 

of Production and Maximum Retail Price) Bill, 
2006* 

{English} 

MR. CHAIRMAN: Now, we take up Item No. 37 
because Hansraj Gangaramji Ahir was not present at the 
time of introduction of the Bills. 

'Published in the Gazette of India, Extraordinary, Part-II, 
Section·2 dated 28.7.2006 

fTIW1s18t1on} 

SHRI HANSRAJ G. AHIR (Chandrapur): I beg to 
move that leave be granted to introduce a Bill to provide 
for printing of cost of production and maximum retail price 
of consumer goods being sold in the market and for 
matters connected therewith. 

{English} 

MR. CHAIRMAN: The question Is: 

-rhat leave be granted to introduce a Bill to provide 
for printing of cost of production and maximum retail 
price of consumer goods being sold In the market 
and for matters connected therewith.· 

ThtJ motion W8S IIdopIrJd 

fTl1II1SIIItion} 

SHRI HANSRAJ G. AHIR: I beg to introduce"" the 
BIH. 

17.50 h .... 

(xIx) Foreat Produce Management BoIird Bill, 2008* 

fTrsnsI8tion} 

SHRI HANSRAJ G. AHIR (Chandrapur) Sir, I beg to 
move that leave be granted to Introduce a Bill to provide 
for right to eam livelihood to the trlbela and other persons 
who are dependent on forest produce and for matters 
connected therewith. 

{English} 

MR. CHAIRMAN: The question Is: 

-rhat leave be granted to introduce a BiU to provide 
for right to earn livelihood to the trlbals and other 
persons who ar., dependent on forest produce and 
for matters connected therewith.· 

ThtJ motion w&s 8dopftKJ. 

·Publlshed In the Gazette of India, Extraordinary, Part-II, 
SectIon-2 dated 28.7.2006 
"Introduced with the Recommendation of the President. 
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{TflIIISMlion} 

SHRI HANSRAJ G. AHIR: Sir, I introduce·· the Bin. 

17.52 hra. 

CROP INSURANCE BILL, 2005-Conlti 

/English} 

MR. CHAIRMAN: Now, we continue with Item 40, 
namely, Crop Insurance bin, Another two Members are 
there to speak. Then we may go to the next Item. 

Shri Shankhlal Majhi. Shri Majhl, as there Is time 
constraint, you kindly speak for only five minutes. 

{Tmnslslionj 

SHRI SHANKHLAL MAJHI (Akbarpur): Sir, I would 
like to thank you for giving me an opportunity to speak 
on Bill on Crop Insurance and matters related to It 
presented by Shri Iqbal Ahmad Sardagi. 

India is predominantly an agricultural country and 70 
percent population of the country depends on agriculture. 
Even today the farmer of the country depends on 
monsoon for irrigation. The crops get damaged either 
due to flood, due to drought, hailstorm and sornetime8 
due to other natural calamities. The farmer works hard to 
grow his crops by arranging fertilizers, aeed8, dieael and 
other items necessary for cultivation, but when he falls 
victim to natural calamity, he get devastated. Crop 
Insurance Bill has been brought to save farmers from 
natural calamity, this bill Is going to change the destiny 
of the farmers of the country. 

Sir, there is so much uncertainty, the farmer invest 
and toils himself to grow the crop and If the natural 
calamity hits the standing crops, the farmer Iosaes his 
capital and is not able to make any arrangement for next 
crop. He do not remain in the position to make any kind 
of arrangement or purchase any input or other things. 
Consequently, the farmers are compelled to commit 
suicide. Today, farmers are committing suicide in aU parts 
of the country, It was as a result of situation that the 
Commission headed by Shrl M.S. Swaminathan had given 

""Introduced with the Recommendation of the Prealdent. 

many suggestions for improving condition of farmers 
Including the setting up of markets for farmers where 
they could sell their produce, and in tum get remunerative 
prices, providing loan to them at low interest rates and 
technical know how and the formulation of the National 
Agriculture Policy on the lines of industrial policy. The 
Govemment Is not implementing the recommendations 
made by the Swamlnathan Commission. This is a very 
sad state of affairs. The problem of farmers are 
aggravating day by day. The farmers do not get 
remunerative prices of their produce In proportion to hard 
work and toil put in and investment made by him. Another 
reason Is that the farmers do not have storage capacity 
for their produce. He is not able to store It and he is not 
having marketing facility also. When farmers take his 
produce to market, he Is exploited by Commission agents 
and black marketeers over there. We should evolve a 
mechanism, wherein farmers may be able to get advance 
price on the basis of fixed price limit and as per his 
requirement after taking their produce In the market. By 
this way, the farmer can be saved from black-marketeers. 
There is no arrangement for food proceSSing for farmers. 
He can sell his produce in the form of raw material only. 
I have been repeatedly saying that agriculture should be 
given the status of industry and it can not be achieved 
merely by hurting slogans. If agriculture Is granted the 
status of industry the farmers will get remunerative price 
for their produce. Swaminathanjl had recommended the 
China model wherein agriculture could be made a joint 
entrepreneur between cities and villages, that would lead 
to the status of industry to the agriculture and setting up 
of Food Parks wherein food processing could be 
undertaken fetching commercial rates for the farmer's 
produce. The condition of farmer would be improved. 
There Is no such mechanism In our country. The 
Govemment sheds crocodile tears over this and it has 
not been implemented till date. 

The Members who spoke befote me have given many 
details aJongwith the figures. I will not go Into much detail. 
I would like to say only this thing that If the suggestions 
given by the Swaminathan Commission that were made 
after having exhaustively going through the reasons for 
the poor financial condition of the farmers, are 
implemented timely and effectively, financial condition of 
the farmers can be improved. 

This bill deal with Crop Insurance Scheme. I would 
like to say In this regard that till year 2004 only two 
crore farmers were covered under Crop Insurance 
Scheme. The target of covering six crore farmers up to 
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v-ar 2011-2012 has been set up. I would like to know 
whether there are only six crore farmers in the country? 
Related fll.s keep on moving comml88ion to Ministry and 
vice-versa. That file Is pending from last June. If this 
would be the speed, I think Crop Insurance Scheme will 
become a day-dream. There is a plan to cover 6 crore 
farmers under Crop Insurance Scheme till 2011-12. 
Various schemes are formulated by the Union Govemment 
and very long time is taken to formulate and Implement 
them but when this time is over, we come to know that 
theee schemes could not be Implemented. In this way, 
8C~emes are kept in abeyance. Honourable Minister Is 
sitting here. I demand that the Crop Insurance Bill 
pre.ented by_ Shri Iqbal ji be passed and seriously 
considering the recommendations and su~tIons given 
by Swaminathan Commission and steps may be taken to 
Improve the financial condition of farmers. With thess 
words, I conclude. 

[Eng/ish} 

MR. CHAIRMAN: Now, Shri Lakshman Singh. It is 
nearing six o'clock. You may start your speech now and 
speak for a minute, and you may continue your speech 
next time. 

18.00 hr •. 

{Translation} 

SHRI LAKSHMAN SINGH (Rajgarh): Mr. Chairman, 
Sir, I am very grateful to the honourable Member that he 
has brought such an important Bill. Crop Insurance 
Scheme is already implemented in our country in the 
name of Comprehensive Crop Insurance. Now, It Is known 
as National Agriculture Insurance Scheme. It is a good 
step. Govemment have decided to constitute a joint group 
and it should submit its report stating that how this 
scheme should be implemented in this country. But 
perhaps the joint group h~ no representatives from the 
field of agriculture and the persons who have knowledge 
of Insurance Schemes. It has got only I.A.S. officers. It 
hasn't got Members of Parliament and legislators who 
represent the people whose crops are damaged and who 
need Crop Insurance. The joint group has submitted Its 
report. But why this report is gathering dust. Why the 
Government is not taking any decision in this regard. It 
is a serious matter and I want to draw the attention of 
the Government towards it. 

[English} 

MR. CHAIRMAN: Mr. lakshman Singh, you may 
continue your speech next time. 

SHRI LAKSHMAN SINGH: Right, Sir. 

[English} 

MR. CHAIRMAN: Now, If the House agree, we may 
take up Zero Hour. 

SEVERAL HON. MEMBERS: Yes. 

MR. CHAIRMAN: Mr. Shailendra Kumar. 

{Tf'IInsI8lion} 

SHRI SHAILENDRA KUMAR (Chait): Mr. Chairman, 
Sir, I am grateful to you for giving me an opportunity to 
speak In the Special Mention. Through you, I want to 
draw the attention of the Union Government towards the 
shortage of electricity in Uttar Pradesh. The demand of 
electricity in Uttar Pradesh is around 7500 m.w. but there 
is always a shortage of 2000 to 2500 m.w. No State of 
Northem India has such shortage of electriCity as In Uttar 
Pradesh. Union Govemment is providing electricity to other 
states but step motherty treatment Is being meted out to 
Uttar Pradesh and It Is providing them no help. Uttar 
Pradesh Is getting only 2200 m.w. electricity in place of 
3250 m.w., and there Is 12 hour power cut in the cities 
of entire Uttar Pradesh and 14 to 15 hour power cut In 
rural areas. Uttar Pradesh Government Is supplying 
electricity In its state by purchasing it from the Union 
Government at the cost of Rs. 25-30 crore everyday. Not 
only this, Centre Govemment have also imposed a penalty 
of rupees one lakh on Uttar Pradesh by filing a petition 
in Central ElectriCity Regulatory Commission. Which is 
very Indecent and condemnable. This clearly shows that 
step-motherly treatment is being meted out to Uttar 
Pradesh by Union Government. Union Government is 
supplying 500 m.w. electricity to Punjab, 300 m.w. to 
Haryana and 1500 m.w. to Delhi Uttar Pradesh is the 
largest state of the country but only 100 m.w. electricity 
is being supplied to it. It is Itself is very condemnable. I 
criticize it and through you, I demand' that Union 
Government should pay special attention towards this. 
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Sir, not only this, Union Government Is charging 
rupees 7 to 7.60 per unit for the 100 m.w. electricity 
being supplied to Uttar Pradesh whereas It charge rupees 
four per unit for the electricity being supplied to other 
states. I demand that same rate should be charged for 
the electricity being supplied to Uttar Pradesh as Is being 
charged from other states. This clearty showa that step 
motherly treatment Is being meted out to Uttar Pradesh 
by the Union Govemment. Through you, I would request 
the hon. Minister to pay special attention towards Uttar 
Pradesh. Uttar Pradesh Is the largest State and heart of 
the country. If Uttar Pradesh does not progl'88l, the 
country cannot progress. Since electricity supply Is a 
subject which Is related to the economy and deVelopment 
of the country and the State. Therefore, I demand that 
Union Govemment should pay attention to It Immediately. 

SHRI SHANKHLAL MAJHI (Akbarpur): Mr. Chairman, 
Sir, I associate myself with the views expressed by Shrl 
Shailendra Kumar. 

SHRI RAJ NARAYAN BUDHOLIA (Hamirpur, U.P.): Mr. 
Chairman, Sir, I also aSSOCiate myself with the views 
expressed by Shrl Shailendra Kumar. 

/Eng/ish} 

MS. INGRID MCLEOD (Nominated): Thank you, 
Chairman, Sir. 

Continuing with the vicious and cruel bloodbath In 
the Bastar region of Chhattisgarh, the ruthless naxalites 
have abducted 18 tribal women on 25th of July. The 
women were resident in the Salwa Judum camp. Yet, 
the police in order to cover up security lapses reported 
to the media that the women were not In the camp. 

In the last six months, hundreds of tribals connected 
with the Salwa Judum movement have been brutally 
murdered. Many thousands have fled their homes. The 
local Govemment has taken no census of the thousands 
affected Many police encounters with naxalites are faked 
just to show some Govemment activities. The naxalltes 
are resorting to a deliberate and precise retribution against 
Salwa Judum activists and Salwa Jadum camps. 

The State Govemment has failed to provide security 
to the tribals or stop the brutal killings. More and more 
tribal women are being killed, raped and abducted into 
slavery just because they are believed to be Salwa Judum 
activists. Bastar, once the most tranquil and natural habitat 

of the tribal, haa now become the bloodlMt killing field 
In India. Today, Salwa Judum Is the prime cauee tor 
provoking the naxalltes who are heavily armed, weH 
organised and ruthless. I would raquaet the hon. Minister 
to take steps to restrict the Salwa Judum movement In 
Bastar and also to take steps to locate the kidnapped 
women. 

SHRI LAKSHMAN SINGH (Rajgarh): Can I Intervene? 
Salwa Judum was meant to unite the Adlvuis. That was 
meant for a good cause. So, do not criticise Salwa Judum. 
... (/nMrruptlons) 

MS. INGRID MCLEOD: The State Govemment failed. 

MR. CHAIRMAN: Please alt down. Now, Shri S. 
Ravlchandran. 

MS. INGRID MCLEOD: It was the State Govemment's 
duty to provide security to the trlbela. . .. (/ntfII7rJpIIon$) 

SHRI LAKSHMAN SINGH: I admit the lap ••• 
. .. (/nlfJrruplions) 

MR. CHAIRMAN: Nothing will go on record except 
the speech of Mr. Ravichandran. 

... (Interruptions) • 

SHRI RAVICHANDRAN SIPPIPARAI (SlYakai): Tamil 
Nadu had experienced good rainfall during the last Rebl 
season and most of the reservoirs have already been at 
satisfactory level. With the anticipation of most prosperous 
agricultural season this year. The only negative aspect 
the farmers foresee Is the shortage of fertilisers. especially 
DAP, urea and super phosphate. 

With scarcity of phosphoric acid In Intemational mart<et 
resulting in reduced production of phosphatic fertilisers, 
especially DAP in India, the only viable altemative would 
be to import substantial quantity of DAP. The present 
ground stock availability of DAP is almost nil in Tamil 
Nadu. 

Also, urgent steps should be taken to get more EC 
allocation for urea from Rashtrlya Chemicals and Fertilisers 
Ltd. To ensure adequate availability of super phosphate 
the selling price prevailing in other Southem States like 
Andhra Pradesh, Kamataka, Maharashtra and Kerala shall 
be made applicable to Tamil Nadu also. 

"Not recorded. 
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In view of this, I urge the Govemment to look Into 
thil matter immedlatety and do the needful for supply of 
adequate fertlll8ers to Tamil Nadu farmers Immediately. 

SHRI K. FRANCIS GEORGE (Idukkl): Sir, about six 
lakh employees belonging to the All India Bank Employees 
Union. the Bank Employees Federation of India and the 
All India Bank Officers Association struck work today. 

The employees belonging to other Unions aftd the 
Reserve Bank employees have also joined the strike 
paralysing the banking sector in the country. So, the 
employees are on strike against the Central Govemment's 
move to introduce contract system on a mauIva acaJe 
by outsourcing the banking services which we discussed 
this morning on a Calling Attention Motion. 

The employees demand the withdrawal of RBI circular 
on outsourcing along with ita decision to outaource 
clearing operation. They want a cap on voting rights of 
foreign investors to be limited to 10 per cent. They want 
recruitment of staff for fining up nearty one Iakh vacancies 
which exist in the banking sector. Their demand 18 aIeo 
in regard to the fresh. option to the employees to switch 
from the PF scheme to the pension scheme. 

The UPA Govemment. with its policy to find more 
employment to the educated youth of the country should 
not allow contract system in the banking sector. as It will 
negate the expectations of millions of youth, who aspire 
for a better future. which the banking sector can provide. 
The employees also should be given one more chance 
to opt for the pension scheme as many of them could 
not do so at that time when it came up. I am also one 
of them. We could not opt for the pension scheme 
because there was lot of confusion and there was not 
proper consultation about it. 

The Govemment also should not allow unbridled 
freedom to the foreign Investors in this sector so vital to 
the economy. The Government should Immediately direct 
the Indian Banks Association to start a dialogue with the 
Unions and settle this matter amicably to help the very 
vital banking sector of our economy. Thank you. 

[Tl7lnslation/ 

SHRI RAJ NARAYAN BUDHOLlA: Mr. Chairman, Sir. 
I would like to draw the attention of the House to an 
important issue which is related to the dlgnhy of all 
Members. Today, several State Assemblies in the country 

heve allowed their members to Install green or other 
beacon \IghI8 on their vehicles 88 a symbol of recognition. 
In those ltAIte8, evan the Chairman of ZIIa Panchayat 
have been given status of Minister of State and are 
allowed to uee beacon light on their vehicles. Hon'ble 
members of Partiament who represent many Tehsils and 
several Districts, are not allowed to use any kind of 
beacon light or name plate or liren on their vehicle due 
to which they have to face many problems while visiting 
their constituencies. Therefore, through you, I r:equest the 
Central Government that keeping in mind the above 
problems, the Members may be allowed to use Bome 
kind of beacon light or name plate or siren on their 
Private vehicles for providing recognition of them. 

SHRI SHAILENDRA KUMAR: This Is a very important 
issue. Many a times we have to visit our constituencies. 
A SHO Installl red beacon Hght on his vehicle but a 
member cannot. . .. (InlBmJptions) 

{Eng/ish/ 

MR. CHA.RMAN: Shri ShaUendra Kumar's name will 
be associated. 

. .. (Intsnvptions) 

{Tl7ll7Sllltion/ 

MR. CHAIRMAN: Your statement is not being 
recorded. Please take your seat. 

... (InIBnuplions)· 

SHRI GANESH SINGH (Satna): Mr. Chairman, Sir. I 
would like to raise an important Issue before the House. 
For the last some years, the people who represents the 
religious sentiments in the country and those who were 
alsociated with the freedom movement, adverse 
comments are made against them and they are included 
in the s~ which is quite unfortunate. I am mentioning 
about one of such incidenta, In the M.A. syllabus of Indira 
Gandhi Open University, derogatory quotation for the icons 
of Hindus faith, Lord Shankar and Goddess Durga have 
been made, which can not be tolerated. I demand that 
this university must be derecognised and also a criminal 
case must be registered against the author and Vice 
Chancellor of the university and they should be arrest. 

·Not recorded. 
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{English} 

SHRI B. MAHT AS (Cuttack): Thank you Mr. Chairman 
for allowing me to raise a very important iasue of public 
importance. With terrorist attack8 in India now increa8IngIy 
linked to Bangladesh, Orissa which grapples with problems 
of infiltration is hard-pressed to secure Itself from 
becoming a safe haven for the extremlsta. Over the years 
infiltration of Bangladeshis Into India has defied IOlutIon. 
Official figures say that more than 20 million Bangladeshis 
reside illegally in India. The recent UNCTAD report-a 
United Nations Organisatlon-on Bangladesh is an eye 
opener becau&e It hu rung the warning bell. There is a 
need for proper fortification of India's 4,300 kilometre long 
frontiers with Bangladesh. 

At the same time, aU the States bordering Bangladesh 
should step up surveillance 10 a.o the St&tea which are 
on the eastem cout. Managing the long coastline hu 
emerged as the major headache despite the deployment 
of Coast Guard. 

In Orissa, there is a need to strengthen the 
surveillance and policing network, especially in the six 
coastal districts which are highly vulnerable, Kendrapara 
has just six police stations while Jagatalnhpur hu only 
eight. Basidea controlling law and order keeping a tab on 
infiltration is a tall order. There is a need to have marine 
policing system in a structured manner which can help 
arrest infiltration. Their operation will be monitoring sea 
routes and riverine belts by using boats and trained 
personnel. 

Out of 18 marine police stations proposed by the 
Orissa Government last year, only five have been 
sanctioned for as many districts, that is. Balasore, 
Bhadrak, Jagatsinhpur, Kendrapara and Ganjam. Jlljlur 
has been left out. Setting up a marine police station with 
adequate trained personnel Is time-consuming. As terrorist 
activities are Increasing 80 al80 the Influx of Bangladeshis, 
it is high time that the Government ;9hould act. I urge 
upon the Government to take immediate steps and 
sanction more number of marine police stations in Orissa 
at the earliest. 

{Tf'BnsI8fion} 

SHRI BACHI SINGH RAWAT 'BACHDA' (AImora): 
Hon'ble Mr. Chairman, Sir, thank you. Through you, I 
would like to bring a very Important issue to the notice 
of the House. Around 20 years back, NHPC sanctioned 

two pI'OjectI In the PIthoragarh which Is the bonier dIatItct 
of Uttaranchal-on the Gorlganga River and on the 
Sombla pha .. -II on the Dhauliganga river. The 
implementation of work of these two projects got hindered 
due to Forest Coneervatlon Act, 1980 and the whole of 
the area being declared as Kaaturl Mrigvihar, but now 
after the releala of the report of Geological Survey of 
India and Botanical Survey of India and after getting 
clearance from Task Force of the Supreme Court, all the 
fonnalitiaa have been completed. It Is Important for both 
energy production as wetl as for the employment of local 
people. When aU these obataclel have been r.moved 
and we have received no objection certificate from all 
authorities, I specially request the Central Govemment 
that the projects related to our national Intereet which 
would not only augment our energy production but also 
generate employment, be sanctioned promptly and NHPC 
should be directed to start construction work on theee 
projects Immediately. 

SHRI HANSRAJ G. AHIR (Chandrapur): Mr. 
Chairman, Sir, the MEL, Maharalhtra Electronics UmItecI 
which is an ancIHary of SAIL, contractual labourers a .. 
worIdng In this eetabIiIhment for the last 25 yea .. , Injuetlce 
is being done to them. The company had a pay contract 
with theM contractual Iaboure .. for the period of 1978 to 
1996. After 1996, the management of the cornpMy is 
not ready to renew the contract with theM labourers and 
even after repeated requests It Is being deferred. The 
management Is not in favour of renewing the contract. 
Becausa of this reason, 605 labourers worldng under the 
contractor, are deprived of pay hike. TheIr family members 
are deprived of the medical facilities. The management Is 
not helping them with regard to the education of their 
warda. Therefore, through you, I would like to urge upon 
the ~ of Steel to Iaaue directions to the management 
to renew the contract 80 that 605 labourers working in 
the company may get juatlce. Thank you. 

{Eng/isII} 

SHRI PRASANNA ACHARYA (Sambalpur): Sir, the 
undivided districts of Kalahandl, BoIanglr and Koraput In 
Orissa, which are now divided into eight dletricta, is the 
moat under-deve\oped raglon of the country. 

These districts account for around 20 per cent 
population of the whole State of OriNa, and about 
55 per cent 01 the population In this region are Scheduled 
Cutes and SchecIuIed Tribes. This Is the poorest .... 
In India where 87.14 per cent people live below the 
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poverty fine. Pta per the 1999-2000 NSS data the literacy 
rate there is afao very low. It Is only 43 per cent. The 
population over there also suffers from high morbidity on 
account of high malnutrition. 

A report was submitted by a Committee on the 
constitution of a eeparate Development Board In Orissa-
which was constituted by the Government of Orissa long 
back when Shri Blju Patnalk was the Chief Minister. It 
stated that 96 per cent of the CD Blocks of this region 
are either very backward or backward. It etated that 49 
blocks are very backward in thie region and 28 blocks 
are considered to be backward. The Padampur sub-
division is also one of the backward areas and ehouId 
be Included in the KBK scheme. 

One long-term action plan wae alao formulated for 
this region, which was launched by the late Prime Minister 
Shri Narasimha Rao in August 1995. But the long-term 
action plan could not achieve the objective fot which it 
was introduced, as the desired funda for it were not 
provided during the period. Subsequently, the Government 
of India formulated a revised long-term action plan in 
consultation with the Government of Orlua for a period 
of nine years. It started from 1998-1999, and will continue 
up to 2006-2007. But an alarming report has appeared 
in the newspaper that the Government of India has almost 
decided to disband this long-term action plan after 2007, 
and that it is not going to extend this programme. 

It has also been reported in the newspaper that the 
Government of India has referred the matter to the 
Planning Commission, and asked for their opinion on this 
matter. My contention is that those KBK areas are stiU 
the most under-developed araas of the country. There is 
still illiteracy, lack of proper communication, and report of 
starvation detahs from that area. The problem of naxalites 
is also very prominent in that area as also the problem 
of migration. People migrate to neighbouring States, and 
other areas within Orissa itseH to earn a livelihood. Under 
these circumstances-when the people are still reeling 
under poverty and mlsery-there Is no justification in 
disbanding this scheme. 

Therefore, my request to the Govemment of India is 
that-if at all they are contemplating to stop this scheme, 
they should not extend this scheme for another nine 
years. This scheme should also continue in the next Five 
Year Plan. The Chief Minister of Orieaa Shri Naveen 
Patnaik has alao requested the Government of India and 
has wrttten letters to the Govemment of IndIa on this 

iasue. He had a\ao come to Delhi to meet the Prime 
Minister, the Planning Minister and other concerned 
Ministers to request them to continue this scheme. 

I would like to draw the attention of this House, and 
through the hon. Minister of Parliamentary Affaint-Who 
Is present here-to the Planning Ministry, Government of 
India and the Prime Minister to aerlously consider this 
issue, and taka a decision to continue the K.B.K. scheme. 
Thank you. 

{Trsnsl8l1onJ 

SHRI SANTOSH GANGWAR (Serellty): Mr. Chairman, 
Sir, I would like to extend my thanks to you. 

Through you, I would like to bring it to the notice of 
the Government that Directorate of Advertising and Visual 
Publicity functions under the Ministry of Information and 
Broadceating. It releases advertisements In newspapers 
and perlodlcala of all the languages of the country. These 
advertisements are given for aU the Ministries and PSUs 
of the Government of India. Time to time DAVP releases 
guidelines for publishing advertisements and also fixes 
rate of advertisements for newspapers and magazines of 
the entire country. All the newspapers and magazines 
published, time to time, are also enlisted by DAVP. As 
per the earlier rules any new newspapers or magazines 
which are being published continuously for one year are 
enlisted for advertisement, however, from 1 June, 2006 
new rules have been prescribed by DAVP. As per the 
rule one year time period has been extended to three 
years. From this it is evident that if somebody wants to 
start new newspaper and magazines he will have to face 
difficulty. For them, three-year period will be too long 
and it wlH be impossible to run It for three year without 
advertisement. The unfortunate thing is that as per the 
existing rule there is no binding on old newspapers for 
starting new edition. 

Through you, I would like to submit to the Ministry 
of Information and Broadcasting that this discriminatory 
policy should be changed so that new newspapers and 
magazines should get opportunity. Under this policy, 
Government wanted to ensure that no new newspapers 
and magazines are published. 

Through you, I would like to request the hon'ble 
Minister of Information and Broadcasting that he should 
review the policy Implemented from 1 June $0 that new 
newspapers and magazines may get assistance as earlier. 
For this necessary guidelines should be released. 
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SHRI BHANU PRATAP SINGH VERMA (Jalaun): Sir, 
employment are being provided to the people living below 
poverty line by the Central Government under the National 
Rural Guarantee Scheme. Rs. 58 are being paid .. 
wages to the persons who work under the said scheme. 
This wage rate was fixed as a norm in year 1996. 

Sir, today prices are skyrocketing. So, it has become 
difficult for the poor families to survive in just Rs. 58. 
Upto 238 cube metre of earth is get dug by the labourer 
by paying the Rs. 58 as wage. One labourer is not able 
to do that much of digging in whole days. So, I would 
like to request the Central Government that the wages of 
the poor labourers should be Increased to Rs. 80 from 
Rs. 58 per day so that he may maintain his famiiy. 

SHRI PUNNU LAL MOHALE (Bllaspur): Sir, the 
uterus of women are getting damaged due to leprscopic 
or manual family planning operation. it is leading to cancer 
of the Uterus among women, besides tuming them obese 
making them look bulgy and pregnant. Due to the above 
complications sometimes uterus has to be removed. 
Women are also dying due to uterus cancer. Poor families 
do not have sufficient means of their livelihood and 
Rs. 1 5 to 20 thousands are spent on the treatment of 
this disease. It is on account of this that there is long 
queue in hospital of those women who come to get their 
uterus operated. 

Through you, I would like to demand from the 
Government that It should launch campaign all over the 
country in this regard. The Government should make 
arrangement for the treatment of damaged uterus. 
Financial assistance should be provided to them In the 
event of operation. Effective measures should be taken 
to protect women from cancer disease so that they may 
remain healthy. Besides, a group of specialist doctors 
should be constituted to take measure to protect women 
from such complications. I would like to demand from 
the Central Government that it should instruct the State 
Governments to launch campaign to ensure that free 
operation facility is provided to the women suffering from 
the problem of uterus. I would like to request that it must 
pay attention towards this. 

'SHRI M. SHIVANNA (Chamrajanagar): Mr. Chairman, 
Sir, I would like draw your attention to a big problem of 
our country which needs the kind help of the Govemment 
of India. Before the year 2003 there was a provision to 

'English translation of the speech originally delivered in 
Kamataka. 

tetecaat those regional films of various languages of all 
states. Which have been given two state awarda. This 
was on National Channel of Doordaraan. This role was 
there for the last 40 years. People of the entire country 
were vlewtng cinemas of all languages spoken In our 
country. They had subtitling In English or Hindi or the 
local language. 

Due to this procedure the 'unity among diversity' was 
given 8 big boost In our oountry. The total Nation wu 
able to know the culture of each & every state. The 
entire country had the opportunity to see ali language 
flims. Now, unfortunately ·Prasar Sharati" took a decision 
in the year 2003 to telecast the regional films which 
have been honoured with National Award. ThIs decision 
has deprived majority of states to get a chance to telecast 
their regional awards wining films on Doordal'8han National 
Channel, because films of some states wtll never get a 
National Award. Some of the regional films may get 
National Award once In 50 years. I therefore request the 
Union Government to spend few minutes of their valuable 
time to think about this cultural crisis which can be solved 
very easily if the previous rule (before 2003) remains 
unchanged by ·Prasar Bharatl". 

I hope and trust that the Centre would take immediate 
steps In this regard and Issue orders to Prasar Bharatl to 
retain the same rule which was in vogue before 2003. 
This will enable the people of the entire nation to 
understand, the culture, language and other salient 
features of all state languages of our vast and rich 
country. 

Sir, with these words I thank you and conctude my 
speech. 

SHRI VIRENDRA KUMAR (Sagar): Mr. Chairman, Sir, 
I would like to draw the attention of the House to a very 
serious issue which is concerned with the Interest of 
common man and poor people. Recently, survey was 
done allover the country regarding the lists of people 
living below poverty line. All the Members of P811iament 
have to go to the public. The people ask them question 
as to why the persons who were enlisted In previous list 
do not figure in the new list. Point system have been 
adopted as basis for BPL survey and as per the norms 
the persons getting below 14 points have been included 
in the list of Below Poverty line while those getting above 
14 points have been exctuded. The Government claims 
that the percentage of persons below poverty line have 
come down from 34 to 26 percent. Can a poor person 
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become rich over night Uke this and the poverty may be 
atlevlated? 

Now, if a peraon owns bicycle, fan, radio, he Is not 
covered in the list of BPL. If a person earns As. 800 per 
month and spends As. 400 and saves Rs. 400 and with 
that saving purchases bicycle, fan or black and white TV 
set, he is deprived of his status as BPL. On the other 
hand, if a person earns Rs. 800 and spends Rs. 800 in 
drinking and is living In poverty with his saving of 
Rs. 200 then he is enlisted in BPL category. The 
Government should conduct an enquiry regarding having 
the property more then the income and after holding 
intense inquiry income criteria should be reviewed and 
the peraons living below poverty line should be Included 
in the list and provision should be made to take action 
against those persons who illegally entered their name in 
the list of BPL 80 that the poor persons may not be 
deprived of their just right. Besides, the period of survey 
should al80 be extended 80 that the persons who are 
reatly poor and who were deprived of this opportunity 
could be added in the list of BPL and they may get 
benefit of the various schemes of the Government through 
this list. 

SHRI SUBHASH MAHARIA (Slkar): Sir, I would like 
to draw the attention of the Govemrnent to the fact that 
nearly more than 500 persons of Indian origin who had 
gone to work in Saudi Arabia are at present stationed at 
40 km. away from Yanbu of Saudi. Arabia and are subject 
to atrocities and torturing. 

These people had gone there in February 2006 and 
main guH Power Company of our country had sent them 
to serve as driver and co-driven there. They had 
agreement with Saudi Pal King Company but they had 
got the job on Sapak Company. They had given labourer 
jobs under which they are doing cement, concrete 
transportation works and digging for pipeline. A payment 
of one thousand Riyal had been promleed to them and 
an agreement was made for this purpose. Free fooding 
was promised but those companies are paying only 700 
riyal and deducting 150 Riyals for fooding and they are 
made to wor1< for 100 hours in the name of over time 
and are paid only for twenty hours. A Punjabl youth died 
on duty five days ago. The company refused to send his 
body to his native place which angered the other 
employees and they decided to go on strike there and in 
this connection, almost hundred people have sent a 
memorandum to the Govemrnent of India and the ~Inlstry 
of Finance and they have also intimated the officers of 

Indian Embassies situated in Riyadh and Jeddah. Those 
people are very terrorized, the way local police made the 
employees work forcefully who were sitting on strike on 
Amzal Road. A lot of people are somehow Intimating In 
this regard by telephone. More than three hundred out of 
the 500 employees belong to Rajasthan who are trapped 
there. More than eighty people of my parliamentary 
constituency Siker are trapped there. Therefore It Ie my 
submission to you that you should direct Ministry of 
Extemal Affairs to make arrangement to bring those 
people to Incla immediately. They should be paid their 
outstanding dues. They have demanded that they should 
be sent back to their country. So concrete measures are 
required to be taken to make such type of arrangements 
for them Punitive action should be taken against those 
companies who have sent them and local police should 
be directed for this purpose that they should keep a 
copy of the agreement of those people who go to other 
countries for doing odd lobs and there well being should 
also be monitored. My submission to you that people of 
Indian origin should be called back. 

With these words I conclude my parts. 

MR. CHAIRMAN: Shrl Girdhari Lal Bhargava, Shri 
Rasa Singh Rawat and Shri Luman Singh associate 
themselves with this issue. 

{English} 

SHRI ADHIR CHOWDHURY (Berhampore, West 
Bengal): I am also associating with Issue. 

{TlIIMI8tion} 

DR. KARAN SINGH YADAV (Alwar): I would Uke to 
draw attention of the honourable Minister of 
Telecommunications and Information Technology towards 
continuous deteriorations of telephone services in my Lok 
Sabha constituency, Alwar. There was already a lot of 
deficiencies in telecommunication services due to lethargic 
administration being prevailed in Department of 
Telecommunication of district during one and half year 
time. But recent rain has played havoc. Telephone poles 
will uprooted at 80me places. The result is that the people 
are deprived of telecommunication services. 

Mobile services of this region have not been up to 
the mark. Specially, the people of Thanagaji hilly region 
under Tehsil of district are still deprived of 
telecommunication services even after fifty years. No 
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telephone exchange has been set up despite of submitting 
files around 150 people of Agar village of Thanagaji 
region. Facility of WLL services was provisioned but WLL 
instruments are lying out of order in houses. The people 
go to the Department of Telecommunication with 
complaints but no body is there to listen them. 

I would like to submit that new mobile towers are 
proposed to be intalled at Agar, Brahmanvas, Chaugan, 
Kishori, Golakavas, Pratapgarh, Azabgarh, Bhangarh, 
villages of Thanagaji hilly region but due to administrative 
laxity this works has not been started. Therefore, it is my 
submission to honourable Minister of Telecommunication 
to conduct a survey of BSNL infrastructure at Atwar district 
and ensure improvement in telephone services In the 
whole region and launch mobile services immediately 
particularly in Thanagazi and Rajgarh like backward areas. 
Thanks. . .. (Inft1nuptions) 

SHRI GIRDHARI LAL BHARGAVA (Jaipur): Mr. 
Chairman, Sir, I come from Alwar. . .. (Inft1nup/ions) 

MR. CHAIRMAN: You sit clown please. You will aJso 
be given a chance to speak. 

... (Inft1nuptions) 

MR. CHAIRMAN: Are you associated yourself with 
them. 

SHRI GIRDHARI LAL BHARGAVA: Yes, Sir, I corne 
from Alwar, that's why I am associating . ... (lnft1nuptions) 

MR. CHAIRMAN: It is all right. Your name is also 
associated with them. 

PROF. RASA SINGH RAWAT (Ajmer): Honourable 
Chairman Sir, it has always been advised to the farmers 
to grow minimum water consuming crops through 
advertisement and publicity by Government of India and 
Government of Rajasthan. The farmers of Rajasthan 
increase manifold production of minimum water consuming 
crops like mustard during the last three years by accepting 
Govemments advise. Production of mustard in Rajasthan 
in current rabi season is around forty lakh metric tonne. 
The Central Government declared 1715 rupees of 
minimum support prices of muatard. The Govemment 
instructed NAFED a subsidiary under the Ministry of 
Agriculture to purchase mustard through RAJFED, an 
agency of Rajasthan Govemment. 

As a result of bumper crops in Rajasthan during this 
year. The RAJ FED, an agency of State Govemment 
procured 14.18 lakh metric tonnes of mustard and an 

agency of the Central Government allowed NAFED to 
make payment for only 13.45 lakh tonnes of mustard. 
The Union Minister of Agriculture had said eatiier that 
consent was given to procure 14 lakh metric tonnes of 
mustard. The payment against procured mustard is also 
made within 3-4 months. Therefore, the Government 
of India is requested to make the payment of an 
outstanding amount of 137.50 crorea of rupees against 
the 14.18 lakh metric tonnes of mustard procured from 
Rajasthan this year, and final payment to the farmers for 
which consent has already been given by the Union 
Government. The State Government had made the 
payment to the farmers on its own after getting full 
assurance from the Centre . ... (In/snuptions) This problem 
is prevalent over all the districts of Rajasthan. 
... (In/snuptions) 

MR. CHAIRMAN: The name of Shri Subhash Maharta 
may also be associated with It. 

{English} 

DR. K.S. MANOJ (Alleppey): Thank you, Sir, for 
having permitted me to raise an Important matter of 
concem pertaining to the working joumalists and other 
non-joumallst emj)loyees in the media Industry. 

Media is considered a8 the fourth pillar of our 
supreme democracy and it acts as a watchdog for the 
maintenance of India's democracy. Joumalists and non-
joumaHst employees of print media and visual media form 
the cornerstone of this pillar. But unfortunately these 
employees are being denied salaries and service 
conditions commensurate with the new challenges in the 
professional arena and all round increase in the cost of 
living. The salary and service conditions of joumaliats 
and non-joumalist employees in newspaper and news 
agencies are govemed by the Working Joumallats Act of 
1955. Under the provisions of this Act, It Is mandatory 
on the part of the Government of India to constitute Wage 
Boards every five years to revise the salaries of the 
workforce of newspaper and news agencies. 

The last Wage Board was constituted in 1993 under 
the Chairmanship of Justice Rajkumar Manuna Singh. 
Already 12 years have lapsed. The last five years have 
seen wage revision being effected in banking insurance 
and other similar industriea as well as for the State 
Govemment. The Government here has now decided to 
constitute VI Pay Commission. But still the workforce in 
the media industry who stand for democratic rights of the 
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society Is being denied wages that would juatlfy their 
workload and increase In cost of living. Delay In reIMion 
of wages would only weaken the firm commitment of 
journalists to fearless and fair journalist practices and 
that will not augur well for the country. 

Several antl·labour and unfair labour practices are 
prevailing In the newspaper and TV Industriea. Contract 
employment Is on the rise. . .. (In.tsrrupHons) 

MR. CHAIRMAN: What Is your demand? 

DR. K.S. MANOJ: I am coming to It. 

There Is an Increasing tendency among several 
management to force employees to switch over to contract 
employment. In the TV Industry almost the whole 
recruitment process is on contract basis. This not only 
leaves the journalists and non-joumalists employees at 
the mercy of the management but also weakens the 
collective bargaining power. So, I urge upon the 
Govemment to: 

1. Constitute a new Wage Board for joumallsta and 
non-journalists employees In newspapers, news 
agencies and TV channels with stipulations about 
the timeframe for submitting the report. 

2. Bring joumalist and non-joumallsts employees In 
TV channels under the ambit of Working 
Journalists Act. 

3. Announce 25 percent interim relief for all 
journalists and non-joumalists in newapapera, 
news agencies and TV channels. 

4. Initiate measures to curb contract employment 
and other anti-labour practices in the print and 
visual media industrieS. 

Yesterday, the leaders of the Kerala Unit of Working 
Journalists met the hon. MiniSter of Information and 
Broadcasting. He had assured that the Wage Board would 
be implemented. . .. (Intsrruplions) 

MR. CHAIRMAN: Please sit down. You have made 
your point. Nothing will go on record. 

. . . (Intsrruptions)· 

SHRI ADHIR CHOWDHURY: Sir, I would Uke to draw 
the attention of the House towards the fact that the people 

eNot recorded. 

of the world are going to witnesa a Ilgnlflcant global 
front In recent months whereby the General Secretary of 
the United Nations will be selected. India hal been 
pitching hard for Its own nominee, Shashl Tharoor, for 
this post. We are we" aware that after U Thant of 
Myanmar, no Aalan has been represented In the United 
Nations. 

India is such a country which has taught the world 
one mantra, 'live and let live'. The great Mahatma has 
preached the world that there Is a weapon which is called 
non-violence. It was Invented to fight the tyrant which 
had at that time Inspired the liberation movement 
throughout the world. 

Already the selection process has been gathering 
steam. It has been Informed that the Informal note that 
Is Straw Poll, Shashi Tharoor has been ranked second. 
The selection process will continue tiH October. We will 
urge upon the United Nations Security Council Members, 
which Include 15 Members, to select our nominee Shashl 
Tharoor as the Secretary General of the United Nations. 
In this regard I would also urge upon the House to pass 
a Resolution and convey It to the members-countries so 
that they push their bottons in favour of encourage for 
Shash. Tharoor. 

MR. CHAIRMAN: Shrl Chandrappan, you have given 
notice to raise three issues but you are entitled to raise 
only one. 

SHRI C.K. CHANDRAPPAN (Trichur): Sir, India Is 
depending upon Colombo, Singapore and Dubai for 
International container terminal. That Is to say that we do 
not have In India a developed Infrastructure which is, in 
the present day, very important for bringing the mother 
ships to our ports. Because our major ports do not have 
that raft and also a lot of silting is there, no port in India 
can bearth and mother Ship. 

Recantly. It has been found that Vlzhinjam, which is 
located in Kerala, Trivandrum, which is 30 nautical miles 
away from the intemational shipping channel, is having 
that raft which can accommodate mother ships of not 
only this generation but al80 mother ships of next 
generation . 

So if that port is developed into an international 
container terminal, then that will bring a lot of ,benefits to 

eNot recorded. 
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our country. Today, becau.e of our dependence on 
Colombo, Singapore and Dubel, we are IoIlng tene of 
thousand of dollars every year. 

The Kerala Govemment has submitted a scheme for 
the development of Vlzhlnjam Port as an Intematlonal 
container terminus. If It Is developed into an International 
container terminus. It will add to our revenue by way of 
shipping and also It will encourage high profile tourllm In 
our country. So my request to the Govemment of India 
would be to sanction the development project of the 
VlzhlnJam Port as an Intematlonal container terminus. I 
would also request the Govemment to provide financial 
8IIistance to develop It. 

rr,.nsl.tllon} 

MR. CHAIRMAN: SM Glrdharl Lal Bhargava. when 
the floor was given you to .peak, you were not preHnt 
at that time. 

SHRI GIRDHARI LAL BHARGAVA: Sir, I beg your 
pardon for this and I request you to pleue allow me to 
speak. 

MA. CHAIRMAN: All right. Now It is your tum to 
speak. 

SHRI GIRDHARI LAL BHARGAVA: The situation In 
respect of dak distribution is deteriorating due to constant 
shortage of Postmen. The Jaipur city hu been given a 
wide expansion and a lot of multistory buildings have 
come up there. A postman haa to distribute dek In wide 
area and he is faced with difficulties In distributing dak in 
multistory buildings. The multistory buildings having 8 to 
10 floors have been constructed there. Now-a-days love 

. , 

I letters are also sent through the dak. If a love lener of 
someone comes In the hand of other, the former gets 
annoyed. That's why the postman has to go upstairs to 
distribute dak In these buildings. The number of postmen 
Is very meagre In view of the wide e~slon of Jalpur 
city and a ban haa been Imposed on the r8CnJltment 
against vacant posts of poltmen. Sir. through you, I 
demand trom the Govemment that new postmen should 
be r8CnJlted and the ban so Imposed should be lifted. 

Sir, I think that I have raised the belt and relevant 
subject in this zero hour today. I am very thankful to you 
for giving me an opportunity to &peak. 

PROF. RASA SINGH RAWAT: Sir, I would like to 
allociate myself with Shri Glrdharl Lal Bhargava. 

DR. KARAN SINGH YADAV: Sir, I also aasoclate 
myself with this demand. 

MR. CHAIRMAN: Please, the name. of both the 
Hon'ble Members be associated with this. 

SHRI GIRDHARI LAL BHARGAVA: Sir, I thank to 
both the Hon'ble Members for this. 

{English} 

MR. CHAIRMAN: The House stands adjourned to 
meet on Monday. the 31st July, 2006 at 11.00 a.m. 

18.53 hr •• 

Ths Lok SsOh. Ih8n sdjoumlKllill EI8Vf1n ollhs Clock 
on Mond4y, July 31, 2OQ6/S,.V4ns.9, 1928 (Ssks) 
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ANNEXURE I MtItnbtIr-wistI IndtIx to lJMMl'ffI(/ 0ussti0n8 

Msmber-wistl IndfIx to St6f'ff!1d 0ut!ItIti0n8 SI.No. Member's Name Queation Number 

SI.No. Member's Name Question Number 1 2 3 

1. Shri -Bachda", Bachi Singh Rawat 89 1. Shri "Saba", K.C. Singh 633, 672 

2. Shri Adsul, Anandrao Vithoba 98 2. Shri Aaron, Rashid, J.M. 623 

3. Shri Athawale, Ramdas 92 3. Shri Acharia, Basudeb 660, 691 
4. Shri Chowdhary, Pankaj 82 . 

4. Shri Adsul, Anandrao Vithoba 676, 681, 682 
5. Shri Chowdhury, Adhir 95 5. Dr. Agarwal, Dhirendra 691 
6. Shrl Daagutpa, Gurudaa 83 

Shri Ahir, Hansraj G. 620, 626, 681, 6. 
7. Shri Gaikwad, Eknath Mahadeo 99 689, 690 
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